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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 30, l912fBhadra 8, 
1894 (Saka)

The Lok Sabha met at Eleven o f the 
Clock

[Mr. Speakfr in the Chair.]
ORAL ANSWERS TO QUESTIONS

ISSUE OF LICENCES AND PERMITS 
TO BUSINESS HOUSES 

+

*401 SHRJ PRAVINSINH SOLANKI :
SHRI ONKAR LAL BERWA :

Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) the names of the top 15 business 
houses who have been granted largest num
ber of licences and permits since last Gene
ral Flection; and

(b) the nature and value of the licenccs 
issued to them ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) : (a) The Ministry of Indus
trial Development is concerned with In
dustrial licences issued under the Indus
tries (Dev. & Reg.) Act. No “permits” 
are issued under the Industries (Develop
ment & Regulations) Act. Under the Re
vised Licensing Policy, certain restrictions 
are placed on the Larger Industrial Houses, 
as defined in the Industrial Licensing 
Policy Inquiry Committee Report. Sepa
rate statistics are maintained in respect 
of these houses. A statement showing

the number of industrial licenses issued 
to the 20 Larger Houses from 1-4-1971 
to 30*6-1972 is laid on the Table of the 
House. [Placed in library See No. LT-3561/ 
72]

(b) Industrial licences are generally 
issued for specific capacities rather than for 
specific values. Details of all industrial 
licences issued by the Government are pub
lished from time to time in the “Weekly 
Bulletin of Industrial Licences, Import 
Licences and Export Licences”, Weekly 
“Indian Trade Journal ” and the monthly 
“Journal of Industry and Trade”. Copies 
of these publications arc available in the 
Parliament Liberary.

SHRI PRAVINSINH SOLANKI . Out 
of the licences mentioned in the statement 
how many were cleared by the Monopolies 
Commission ?

SHRI SIDDHESHWAR PRASAD * Alt 
the letters of intent were issued only afier 
clearance by MRTP. Commission.

SHRI PRAVINSINH SOLANKI : How 
many of the industrial firms, which at- 
under CBI inquiry, were given industrial 
licences?

SHIR SIDDHESHWAR PRASAD : I 
have no information on this point.

SHRI JAGANNATH RAO : While 
more production is necessary in the country, 
at the same time, the monopolies ha\e 
to be curbed. May I know whether this 
fact is kept in mind while granting licences 
to larger houses ?

SHRI SIDHESHWAR PRASAD : We 
always bear in mind that while industrial 
production should go up, at the same time,
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economic concentration of power should 
not take place. Licences and letters of 
intent are issued, keeping these in mind.

SHRI G. VISWANATHAN : In view 
of the utterances of the government before 
the public that they are going to prevent 
concentration of wealth in the hands of a 
few, may I know whether they are consi
dering a blanket ban on issue of licences to 
large industrial houses ?

SHRI SIDDHESHWAR PRASAD :
No, Sir.

SHRI 1NDRAJIT GUPTA : I would 
like to know how many of these licences 
for new undertakings or for expansion 
pertain to projects which the applicants 
want to have in the joint sector with Govern
ment participation and financial assistance.

SHRI SIDDHESHWAR PRASAD : 
As far as 1 am aware, none of these are 
being established in the joint sector. The 
loan or money advanced from the public 
sector or from financial institutions will 
only be sanctioned when these licencees 
come for specific cases to public lending 
institutions.

SHRI INDRA.HT GUPTA : My ques
tion wait, when these applications for li
cences arc considered and given, how many 
of them pertain either from the applicant 
side or from the Government side laying 
down any condition to the question of their 
being in the joint sector.

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAMj ; The general approach now 
with regard to particularly the larger 
houses is to have now undertaking as 
far as possible. These are letters of intent 
issued long ago and they have fructified to 
licences. Therefore, these would not relate by 
and toarge letters of intent with which we 
arc concerned now. If a separate question

is put, we can give the details. X can give 
the information to the hon. Member that 
three paper pwyects for example have been 
taken up in the joint sector.

SHRI AMRIT NAHATA : I would like 
to know, out of these licences for new in
dustries or for expansion, how many 
of them are for essential articles needed 
by the community and how many are tot 
non-essential luxury items.

MR. SPEAKER : I am sorry. This 
is a general Question. You are asking 
a specific question.

SHRI AMRH NAHATA : It is very
relevant.

MR. SPEAKER : It may be relevant 
but not relevant to this Question.

«sft <HWW : wsw
$ inwfttf & yTPTPTT T̂TffST £ *IW
’fTTaf % ajR $ft 15 aft W**
dlVi'ti y Oltr ̂  qpiT vPT 'Tt’ft Vt H
sftr &  p̂t 3R!T forr wtt *ft

*rwrr *  ^rrsr % fm. forr *t
gift *Ft vm  % v% foqrr % — (wnrerm)- 
Wcrcsr i r r r  ft ^  star, ft swtw

fa froft frrar ft htt 
ft ferr «rr i

www ft ^  srrerr £ r
i*ft ^  ft fs%ftrft wrr

?r^ft i ft t%\g t

I am sorry, 1 am not allowing it. The 
question should not include any computa
tion.

w rm  : wn t^ra; w*

fa n  11 ft m £ fa
fosftr wm fan
amrfWf snmr ft ?rf$w iftz <rPbt firt* t  
wtft "flpirsr % foff ft ®ift w w w  f w  
«jt fa

MR. SPEAKER : This is nol relevant; 
I am not allowing it.
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■fR5^l5 Wfr # «w | #  TOT $* **<fc 
. to <mr *fcnr ? .

■ JW  *W w i n :
$, <itfinr t o f t  *ft fto: |  »tf i?tt * » 

«ony **£><«* .: tf, to 3® w r  i

SHRI C  SUBRAMANIAM : These are 
by and large iiccnces which fructified with 
reference to letters of intent issued.long ago. 
Once the conditions in the letters of intent 
are satisfied , automatically, the licences 
have got to issue. Therefore, the question 
of assurance does not arise. 1 want to 
say, not only with reference to this but to 
other matters also, no assurance was given 
to any house for the purpose of elections 
that either they would be given licence 
or any letters of intent. I want to re
pudiate the suggestions made by the hon. 
Members.

I** VOTtq : S1W w  STJiT •f'T 
qfw, w r  Trfa? % isrrt # ^  vm % i t  
'rrfa-d wm % *vs n# f , far* 

«£5r «rr fr *rrf»rz- ftrar to  £ ?

MR. SPEAKER : i am not going to allow 
it. please do not obstruct the House.
Mr. R. S. Pandey.

«ft p ro  VS IWW : W6JWff WRPT, STTT

wtarer «^pr. Ortrr ^ t

SHIR R S. PANDEY : When letters 
of intent or licences are issued, may I know 
whether Government puts any condition 
that, within a specified time, the industry 
must be established, because our experience 
is that, after the licences are issued, a long 
time is taken for the industry to be started. 
May I know whether Government puts any 
condition that the industry should be star- 
ted as quickly as possible ?

v ru i  ̂ k  : *fa(*r t  \ vm  *

to m  ftorrfc, wr %m tfw
t | | ?

SHRI SHYAMNANDAN MISHRA : 
Do Government have a system of referring 
to the income-tax authorities and getting 
clearance from them before granting li
cences? Secondly, how does it happen 
that the largest business houses have got the 
largest number of licences ?

SHRI C. SUBRAMANIAM : That is 
not correct.. If the hon. Member looks 
into the total number of licences issued 
during the period, he will find that, pro
gressively, it has been decreasing; it is only 
about five or six per cent of the total licences.

SHRI SHYAMNANDAN MISHRA : 
My question was ^different. The first 
question that I have asked is whether you 
have any system of getting clearance from 
tax authorities before granting liecences. 
Secondly, it is quite obvious from this state
ment that the largest business houses have 
got the largest number of licences.

SHRI C. SUBRAMANIAM : 1 want 
to clear one thing. Take, for example, 
Birlas. Here it is indicated as 17. But out of 
that you will find that eight plus five, U. 
thriteen are carrying on business licences, 
that is, for the capacity established during 
the non-licensing period; they will auto* 
matically get those. So, actually, instead 
of seventeen, it should be four—the new 
licences that have been issued.

In regard to clearance from income-tax 
authorities, there will be some system. I 
would not be able to give the answer im
mediately. If the hon Member is interes
ted, in iputting as separate question 
about it, I can give him the answer. 
Combination of the functions of Jus 
establishment officer and vigilance 

Officer
*402. SHRI S.C. SAMANTA : Will the 
PRIME MINISTER be pleased to state

(a) whether Government had issued 
any orders whereby the functions of an
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Establishment Officer and a Vigilance Offi
cer in a Ministry can be combined in one 
Officer of the rank of Deputy Secretary/ 
Officer on Special Duty/Joint Secretary; 
if so, the genesis of combining of these 
functions in one Officer; and

(b) the names of the Ministries where 
these functions have been entrusted to an 
O.S.D./Joint Secretary?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) 
No instructions to combine vigilance 
and establishment work in one officer have 
been issued by the Department of Perso
nnel to the Ministers/Departments. Each 
Ministry/Department assigns work to its 
officers, keeping in view the nature and 
pattern of its work.

(b) A statement is laid on the Table 
of the House.

Statements
Name of Ministries where vigilance work 

functions have been entrusted to an offi
cer of the rank of OSD/Joint Secretary.

(1) Ministry of Finance (Department 
of Revenue and Insurance).

(2) Ministry of Foreign Trade.
(3) Ministry of Works & Housing.
(4) Ministry of Communications.
(5) Department of Supply.
(6) Ministry of Railways [the post is in 

a higher grade.]

SHRI S.C. SAMANTA : May I know 
what is the rationale and expediency in 
combining the functions of vigilance and 
establishment in one person - in other 
words, combining the functions of the judge 
and the prosecutor in one individual ?

SHRI RAM NIWAS MIRDHA : As I 
said, mo instructions have been issued by

the Government that the vigilance and es
tablishment work should be combined, 
nor have we issued instructions that the 
establishment work should not be handled 
by the person who also handles vigilance 
work, Everything depends on the situation 
existing in a particular Ministry. In some 
Ministries and Departments, they have 
part-time Chief Vigilance Officer, and 
according to the nature of work in that 
Ministry, some work including establish
ment work is also given to the Chief Vigi
lance Officer.

As regards combining the two functions 
being likened to making the judge as well 
as the prosecutor m the same person, it 
is not correct. As a matter of fact, wc 
find that establishment officers arc usually 
well-versed in discipline and conduct 
rules. There are sometimes obvious ad
vantages if part-time vigilance officers 
are made in charge of establishment work 
in addition to vigilance work. There are 
sufficient safeguards under the disciplinary 
rules available to the officers concerned 
to put their view-point. The Central 
Vigilance Commission is also consulted. 
In some cases, before award of punsihment, 
the Union Public Service Commission 
is also consulted. T do not think there 
is any harm and no adverse circumstanccs 
have come to our notice that the vigilance 
and establishment work should not be 
combined in one officer.

SHRI S. C. SAMANTA : May J also 
know to which Service the officers in the 
Ministries mentioned in the statement 
belong and their experience in establishment 
matters ? -

May I also know the number of officers 
belonging to Indian Police Service amongst 
these officers in whom these functions have 
been combined?

SHRI RAM NIWAS MIRDHA : I do 
not have at this moment information



about the -establishment experience or 
other experience of all the Vagilance Offi
cers {ft the various Ministries.

As regards the question whether they 
belong to the Indian Police Service, at pre
sent, as I can see, only the Cherff Vigilance 
Officer in the Ministry of Foreign Trade 
is a Police Officer. He does not belong 
to the Indian Police Service. He is a 
Police Officer. There arc some Police 
Officers who work as Vigilance Officers 
in some of the public undertakings. But 
I cannot say how many IPS officers are 
working. But, there are instances where 
we do appoint Police Officers as Vigilance 
Officers also provided they have the neces
sary background.

SHRI A. P. SHARMA : Is the Govern
ment aware that most of these Vigilance 
Officers are drawn from the various Minis
tries on deputation in the Vigilance De
partment for a particular period of time 
and the result is that it is very difficult 
for them to exercise vigilance over the acti
vities of their higher-ups in the Depait- 
ment as they are always in the grip of the 
fear that after a particular time, they have 
to go back to their Department ?

MR. SPEAK.FR : No arguments please.

SHRI A. P. SHARMA : My question 
is that they arc experienceing a lot of diffi
culties it is so difficult for them to function 
impartially. Would the Government, 
therefore, consider that this type of system 
should be finished and there should be 
a regular cadre of Vigilance Officers.?

SHRI RAM NIWAS MIRDHA : The 
Chief Vigilance Officers in the various 
Ministries are appointed after consulting 
the Central Vigilance Commissioner who 
is a very high functionary. Unless the 
Chief Vigilance Commissioner approves 
the appointment, he is not appointed as 
Vigilance Officer in any Department. That

9 Oml Answers BHADRA8,

is a big safeguard and the Chief Vigilance 
Commisioner goes into the record and the 
background of the person concerned 
and one of the things they consider is also 
whether a person from outside the Ministry 
would be more suitable or someone from 
the Ministry is more suitable. This is 
aspect also is kept in consideration by the 
Chief Vigilance Commissioner.

As regards a separate cadre of Vigilance 
Officers, 1 do not thmk that will be a very 
practical proposition and there is no 
proposal before the Government regarding 
that.

SHRI S.M. BANERJEE : 1 would like 
to know from the hon Minister whether 
he is aware that so much interference by 
the Vigilance Officers in the Department 
has resulted in inaction by ail the officers 
and where only indecision is the decision 
and the officers do not dare take any deci
sion because of the interference made by 
the Vigilance Officers.......

MR. SPEAKER : The hon Member 
may ask his question without preambles 
and introductions.

SHRI S. M. BANERJEE : My question 
is whether he is aware that indecision on 
the part of certain officers in various Minis
tries is the result of too much of interference 
by the Vigilance Officer and if so, whether 
any steps have been taken to co-ordinate 
both in a manner so that decisions arc 
taken.

SHRI RAM NIWAS MIRDHA : There 
is no question of the Chief Vigilance Offi
cers interfering with the normal working 
of the Department. They are therefor 
a certain definite task which means to see 
if the people are not harassed, if the cor
rupt officers are brought to book and if 
their background and information is kept 
uptodate. Except for persons who have 
something to hide, I  do not think any one 
need fear the Vigilance Officer and there 
is no question of his interfering with the 
normal working of any officer.

1994 (SAKA) Oral Answers 10
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RECRUITMENT TO C.R.P. AND C.I.S.F. 

FROM VARIOUS STATES 

'•403. SHRI C. K. CHANDRAPPAN 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the total number of people working 
in the Central Reserve Police and Central 
Industrial Security Force ; and 

(b) the number of those among them from 
Kerala and from other States, State-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) C.R.P.F. - 73 ,237 

C.I.S.F. - !2,462 

(b) Two statements I & II containing the 
information are placed on the table of 
the House. [Placed in L ibrary S ee . o . I 

T-3562/72] 

SHRI C. K. CHANDRAPPAN : From 
the statement, one finds that the recruit-
ment to the CRF from certain big States 
is very few and from certain small States 
there are so many. In view of this fact, 
I would like to know from the Hon. Minister 
as to what are the criteria for the sele(;tion 
to CRP and the Central Industrial Secruity 
Force. Js there police verification in case of 
people selected before confirmat ion is 
made? 

SHRI K . C. PANT : 1 do not know 
whether it is quite right to say tha t 
the representation of bigger big States 
is not big enough. U.P. has the biggest 
number in the CRP. It is true that 
Kerala, although it is a small State, has a 
much larger percentage of representation. 
The rep1esentation covers all the States as 
can be seen from the statement. It is 
all-India recruitment for gazetted and non-
gazetted staff; for gazetted, it is done by 

on and in the case of the non-gazetted staff 
the recruitment is done from all parts 
of the country. There is one aspect 
to be borne in mind. Out of 60 battalions 
that constitute the service, 28 battalions 
were previously battalions of the Reserve 
Battalion Force. They were constituted 
by various States and that is why representa-
tion of those States happen to be larger ; 
these were absorbed in the CJSF. To tha t 
extent tha t has to be taken into account. 
But that apart, I think, the representation 
is on an all -India basis. But there are a few 
States whose representation is very low 
like for example, Gujarat. Representa tion 
from certain States like Maharashtra, 
Punjab, certain parts of U.P. are high. 
All these factors go into the composition. 

SHRI C. K. CHANDRAPPAN : He 
has nol replied to the second part of my 
quest ion. Is there police verification 
after selection and before confirmation 
and arc there cases of retrenchment being 
clone after they are recruited .? 

SHRI K. C.iPANT : Normal police ver-
ficati on is done after selection. 

SH RI C. K. CHANDRAPPAN : He 
has not given details regard ing the police 
verification. What is it that the police 
in vestigate '> Do th ey invest igate the po liti-
cal background of the person ? 

~r:;!le:; >r['fNll' : >;ff<: 'f'H · 'f!:fi <F.<:"'T r. 
... ( C1:fCfUR) ... f'fifqr'f>ffi <fT 5FR:<: ~" if I 

SHRI R. P. YADAV : From Statement 
IT, it appears that on ly 9 19 persons from 
Bihar have been recruited in the Central 
Industr ial Security Force so fac, though 
Biha r has go t a sizeab le number of big pub-
lic under takin gs . May .I know from the 
Mini ster the reason fo r thi s a nd whether 
the Government will thin k of appointing 
only the local people in the Department. 

recruitment on an all-India bas is through look ing to the backwardnes:- and un· 
advertisement in Indian newspapers and so employment situation of Bihar ? 

.;: 

.( 
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[ : SHRI K. C. ? m r  : tfeiote w  
■ already there are Inducted in the CISF in 
r ^ e c t ^  tln6 Suites» and
far as the number of public undertakings 
in Bihar is concerted, I do not know the 
exact number at the moment, it does not 
seem to be very large, that is one factor. 
As I said, the first preference is given to the 
watch and ward staff which is already 
there. Therefore, necessarily that will 
change the composition of the final picture 
or the CISF.

W * 1 9 7 1 - 7 2  i f  W W M T B f i  * *  f f W W f  I t  W W

*404. {NR WSf WWW f*fT
wta «wrr»r*T?fti^aRTR^ i 971—
1 9 7 2 %  f a # * *  m  ^  W T O W l f t  %

f?nnT*r vr fafafsr fw m t % fan**! s t r  gf ?

THE DEPUTY MINISTER IN THE 
MINISTRY OI INFORMATION AND 
BROADCASTING (SHRI DHARAM 
B1R SINHA) : The gross income earned 
from the Commercial Service during
1971-72 was Rs. 4,22,36,696.

«rt g*ini v *  w t o  : *rwr«r $
WT% JTTÊ T % 3TFRT STRRTT fa *TfT tft
f r o m  sro rat H tw rrr ^  w t - w ^
srft fa*r w  ft fe sm  %% 11 ^ > t

5im  jtt |  to w
smrr $ ? *rtr •sfieit ^m r | ,  
vrt v tf f*n?RTr |  am ?

p̂spn vfa swtw *iwm*r $r i w  
(«sft m fo %« iprrm ) :
^  ^  w  **rr g*T

%4CTOT-jtswSt«flfwi %
»PFf % srpr % 3*r sfsr-wspr f  <

T O O T  : xm  ^ r c r t  *  ^ fa n ?  i 

Vlfo %« tpRW : S #  ?fV W SRT *T

#  f ,  wmff |  %ftor
udewrianc, «frrt f tr i^ r , ^ vhO, ztw 
«fNfor-*SflT5 ^  *F<t fares $ i

* tt#  % ̂ rv t srpr f*rsraT ̂  < f^r *15
fa fa*lft STFT ’T fiWT «tr$ *fN* $r*Rr
* * t  5 *r 2T^«r %»rr :r t § ft  f .  1

«ftgrot vn t«vrA  : tfsrm r 
f«Rrm % mB®r*r Ir s w t  *>t «rftw

f t ,  (rfsR r *£ t t o t  f ? n  «Pt$
ftrnn snqftsRTErr $ ? *rftr anrrcr |  

w t$  ? wTinit^^r^paT it ^rrar wfsr- 
w n ft % f a r *  T n r f f t f a *  sart v t  j h ^  f t  (  
q-fc t  s r t t  %  f c n r f a s r m  ? ? r t ^

<ft STTT W5T ?

«ft wfo %«’Tsrrw: ureensr w^ter, vs  
s ^ l R ^ r J t  f « r ? r m  ^TRt ^  f
fap «ftr ŝnrft % ^  f%*rr ^  \ wflrwr 

fCWHR W f  «ftr f̂ prr m  % 
<nf  ̂ w$m 1

j t r f Sw  ? ra w  % |  Op  < ftR n fs vw  fli^ fJr
% ftT O  f^r eft % g 'ftf<rfk**r 
T r z f z  %  ?mr w , t w r #  ift^ t  w f f v  

t fp R ^ ( € t  w i r n :  w f t  ^rar ?r^r $  wfw> 

flrrwt spRr t  ^  O Tt Janror swt*r #  wht 
’srrf̂ tr Psra% f̂ rtr cr%>m n!f*wnr ifk m  
5fV7Tr (t f*T5T̂ T I

# (P C W IW  ^  « R f t  aft I t  ZtfipfT 
vjptr fa  far  %?jrf ^  «nfr f^ rm  srtnfer 
? t 1 3 ? r %  w fe fT rfi w  « r« r  w ft  %?sf %  »Ft 
fiRrm si«rw 4 tsrt |  ?

SHRI I. K. GUJRAL ; As I have said 
just now, generally speaking, the policy 
is to use only the Vividh fiharati. At the 
moment nine main centres plus ancillary 
stations are using the service. We are 
planning to add ten mote.
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In m B c m t  Funchoww Op The 
Saha Im titutb Of Nuclbar 

Physics, Calcutta

*405. SHRI SAROJ MUKHERJEE i 
Will the Minister of ATOMIC ENERGY 
be pleased to state :

(a) whether the Saha Institute of Nu
clear Physics at Calcutta, in spite of getting 
huge grants to the tune of Rs. 46,23,000 
from the Department of Atomic Energy 
and from other sourccs, is not functioning 
effectively ;

(b) if so, the reasons therefor, and

(c) whether Government contemplate to 
enquire into the affairs of the Institute 
and set things right there ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K, C. PANT) (a) No. Sir.

(b) Does not arise.
(c) No, Sir.

SHRI SAROJ MUKHERJEE : The hon. 
Minister has said ‘No’ on every point, 
fiut in view of the fact that we have got 
reports that due to corrupt practices in which 
the director of the institute himself is alleged 
to have been involved research work has 
come to a standstill, do the Ministry con* 

'  template to inquire into the affairs ?

MR. SPEAKER : The answer to the 
hon » Member’s question is ‘No’. In spite 
o f that, he is putting this question.

SHRI SAROJ MUKHERJEE : Research 
work has come to a standstill.

SHRI DINEN BHATTACHARYYA : 
Without an inquiry, how can they say 
that there is no corruption 7

SHRI K. C. PANT : I have no such 
information.

SHRI SAROJ MUKHERJEE: In
view of the growing importance of research 
regarding atomic energy, do Government 
contemplate to make this centre a bigger 
one with improved functioning for the 
entire eastern region ?

SHRI K. C. PANT : In his first question, 
the hon. member was dissatisfied with the 
functioning of this Institute. In the second, 
he suggests that this should be expanded. 
This seems to be somewhat inconsistent.

SHRI SAROJ MUKHERJEE : Make 
it more effective and a bigger one.

Mr. SPEAKER ; The question should 
be coherent.

SHRI K.C. PANT : The Annual Report 
of this Institute which forms part of the 
Report of the Department of Atomic 
Energy is placed on the Table since the last 
15 years. So the Parliament has been aware 
of the functioning of this Institute. This 
has a Governing Council headed by the 
Vice-Chancellor of Calcutta University 
and has representatives of the Central 
Government and the State Government and 
it is looking after the work there. This 
Council is in charge of the work of this 
Institute.

PROF. MADHU DANDAVATE : Is 
the Minister aware of the fact that the 
eminent Indian scientist, the late Dr. 
C. V. Raman, had propounded a view 
which is very much relevant to the question ? 
He had said that instead of having a good 
number of centralised laboratories and re
search centres on which Government spend 
a lot of money, it was better to have small 
laboratory and research centres spread 
over a large number of areas and thereby 
give more opportunities to the scientists 
so that the difficulties faced at centre like 
the Saha Institute which is mainly engaged 
in fundamental research could be completely 
eliminated.
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SHRI K. C. PANT: Actually, the question 
is based- on a wrong premise. This is 
one of the Institutes or research Labs. 
which my hon. friend has in mind and pro-
bably Prof. Raman had in mind. This 
began as a part of Calcutta University's 
programme to set up a cyclotron . Later 
on it grew and it got money various endow-
ments fund s and so on. It was named 
after Dr. Saha. In 1950, the University 
approached the Government of India for 
assistance. After detailed discussions, a 
constitution wa5 framed-that is past his-
tory; I do not want to go into that. Later 
on there was going to be set up a variable 
energy cyclotron in Clacutta itself and the 
ln>t itute was going to be shifted to a bigger 

tron microscopes etc. He knows that some 
of these are general-purpose research equip-
ments. The isotope separator is a speci-
fic instrument for isotope work. So all 
the work covered in this is being done for 
several years. The report of this is laid 
on the Table of the House. I have not 
got the list of the achievements with me. 

SHRI SAMAR GUHA : In view of the 
achievements of the Saha Institute in 
acquainting students to get direct knowledge 
about handling the nuclear technology 
and also producing the research data and 
also enabling them to get the Doctorate 
degree, the functions of the Saha Institute 
are not so insignificant. In view of the 
fact, as you know, that the cyclotron that 

building. Then an agreement was en tered was being dealt with there. 
into by th0 three parties, the State Govern-
m 3nt, the C-::ntral Government and Cal- MR. SPEAKER : Come up with your 
cutta Univers ity. It was as a result of that question. 
th '3 present constitution came into being. SHRI SAMAR GUHA : May I know 

PROF. MADHU DANDA V ATE : Just 
a clarification . The premise of my question 
was not wrong. I agree with part of the 
answer. I only wanted to widen the scope 
a'ld seek a cla.r ification. I wanted to know 
wl1~ther on a similar pattern laboratories 
and research inst itutes in different parts 
of the country would be set up. 

SHRI K. C. PANT : It depends on the 
merits of each case. 

SHRI 
SINGH 

VISHWANATH PRATAP 
Has this Institute been mainly 

CJ 1 ;~rn)j wi th sp);t r;J>CC>;JY a ·d cry>ta l-
lography research? If so, what achieve-
nNnts of practical use for our nuclear energy 
progt·am n~. have been made in these fields 
by this Institute ? 

> I t ' c. .::: ., -\ \f r : r : t 1 ; ' : n • , 1 n 
friend some idea of the type of work that is 
b ~ing don<: by giving a list of major equip-
ments th1.t are there. They hav~ 38' 

cyclo tron, 14 M EV Neutron generator, 
spectrometers, isotope separator, elec-

whether the Government have taken into 
consideration that the Saha Institute should 
be integrated with the proposed cyclotron 
th:tt is going to be set up in Calcutta and, 
if so, the plans thereof ? 

SHRI K. C. PANT : Th~re is no idea of 
integrating it, but next to this proposed 
cyclotron to b~ set up by the C'!ntral Govern-
m 3nt, a plot of 13 acres hH b~en given to the 
Sah:t Institute by th~ Government of West 
Bengal wh~re they propose to set up their 
building. 

SHRI SAMAR GUHA : It is a sweeping 
remark. 

MR. SPEAKER : Kindly sit down. 
Kindly give up this habit of getting up again 
and again (Interruption) No, no. Next ques-
tion. 

i!f<'fq~ (U'it'f~Ti'f) if li'fi!."?:T 'liT ~T~AT 

407. ">Tl <'fffi'ill ~ : 'fll"T i!ft~)fqq; 

~ miT 1:!Q: GfClf.f '1>1 ~'IT ~it f li : ·-

( '!>) 'fliT i!fiii"'H ( U'ilfm"f) if f¥?: <H r'f 

'I'T ~ 'lil"WRf ~ 'I'T f~ ~; 
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(* ) «rt w  v r w ^  ?nn% Sf
WT«ft ff̂ TWT *R $;

(n) jrs ** <np v* «m?*nr ?

«hftf»pr firow *www *f («ft
M W SW W : {*) tit, | t  I

(«r) aft, *$t i

(*r) «TOT am#)11 fa rrajT̂r $  iflHWH 
1973 ^  IRT STPf̂ T ft onr* ITT I

•ft dimil <nf : warer Hftsw, snft *fto
l?ftvr % 97TRT | f o  flTRT ̂  OTRft |  I 3#%  
UTOH *fT ^  JTf'RRT f̂cTT g fc  ffTff ̂ SJTT qT
â r wttot  ̂ rt̂ rr ^ n w  'c r w h  Jf; 
irfg^enraTvn «ftr wt ?*ft <r^rfNr
f̂nFTT % «Rnm srcr ffrfarar fpzt srret

5nr<t i

*ft ftr^WT SIWW : 4>K<sii«il ttstfTM
% ^nm ^rfTtw ^TT n̂rr»n srh sf<m 
iaw m  tfrtnu 24,000 §riV i

Mr. Speaker It is a factful information 
wanted and he has given tt.

qftrcroft m f *pY wt *P*ft *nft 
|  <3rar qs*ft *i?f f̂ 5T»ft *$f% sfarara 3T5 w w m i

Vt’TT \

www Tr^rw: %r*fr w  to to i

DR. H. P. SHARMA : Sir, this pertains 
to my constituency. May I know when was 
the prototype submitted to the Govern
ment for approval; how long would the 
Government take further, to come to a 
conclusion; and thirdly, does not the 
Government think that you are delaying 
the implementation of the project by not 
comiog to a conclusion about the approval 
of tfre prototype ?

SHRI SIDDHESHWAR PRASAD : 
The Government is not at all delaying this 
project. Rather we axe very a&xious to 
see that this project comes up as early 
as possible. We received a prototype a few 
months back, and it has got to be tested from 
different angles. Without the test, if it 
goes on the roads, naturally, not only 
will the project fail but the buyers also will 
have grievances. Therefore, these tests 
have to be done.

DR. H. P. SHARMA ; My question was 
not answered.

MR. SPEAKER : Order please. Next 
question.

I nquiry  A gainst I ndustrial 
H ousfs F or Violating  Provisions 

O f  L icences

*408. SHRI D. N. SINGH : Will the 
Minister of INDUSTRIAL DEVEIOP- 
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) the number of businessmen and 
industrial houses that have comc undet 
official enquiry for violating provisions of 
Industrial Iicenccs during the last three 
years; and

(b) the action taken against each of the 
erring businessmen and industrial houses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRARAD)

(a) and (b) : A statement is laid on the 
Table of the House.

Statements
A number of cases have 

come to the notice of the Government 
where industrial undertakings, whether 
belonging to large industrial houses or 
otherwise, have substantially increased 
their production beyond their respective 
licensed capacities. The Industrial Lic
ensing Policy Inquiry Committee had re
ferred, in its report, to 4S such represen-
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' 'tative ceases, details o fw h ich ' are given 
^Appendix IV*F of Its Report. Copies ■ 
of the report have previously been laid onthe 
table of the House. The Commission 
of Inquiry on the Large Industrial Houses, 
headed by Shri A. K. Sarkar, formerly 
Chief Justice of the Supreme Court of India 
is required, by the terms of its reference, to 
inquire into and report, inter-aita, on the 
circumstances in which unauthorised pro
duction in excess of the licensed capacity 
occurred in the cases brought out by the 
Industrial licensing Policy Inquiry Commi
ttee. The report of the Commission is 
still awaited.

SHRI D. N. SINGH : When is the Sarkar 
committee expected to submit its report?

SHRI SIDDHESHWAR PRASAD : 
We have written to the Sarkar Commission 
to expedite the report but we do not know 
exactly when they will submit their report

SHRI SHYAMNANDAN MISHRA : 
It seems these cases involve breaches of 
the Jaw. Have Government launched 
prosecution in those cases? If not, what arc 
the reasons? Allied to this, are the Govern
ment aware that they arc guilty of double 
breach, in that they have not paid excess 
excise duties on excess production?

SHRJ SIDDHESHWAR PRASAD : 
They have not launched prosecution cases 
against any of these firms because they arc 
still pending examination before the Sarkar 
Commission and the decision of the Govern
ment will depend upon the recommendation 
of the Sarkar Commission.

SHRI SHYAMNANDAN MISHRA : 
These cases involve breaches of the law and 
there was basis for launching prosecutions 
Against them. Why not launch prosecu
tions, for they are clear breaches of the 
law?

THE MINISTER OF IDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C : SUBRAMAN- 
JAM) : The Committee report soys that

prim  /cde these were in excess of the licensed 
capacity. Under what circumstances did 
they produce beyond licensed capacity- 
that had to be enquired into. This was 
the specific recommendation of that commi
ttee. That is why this has been referred 
to the Sarkar Commission. We cannot take 
action before it gives its finding. We 
are trying to expedite the report. As far as 
excise duty is concerned, it is on the 
basis of the report of production from the 
units that it has been revealed that they have 
produced in excess of the capacity. lU ie - 
fore, I do not think there would have been 
any evasion of payment of excise duty, 
if excise duty was payable.

: #  'ilM’iI ’STTgST ff 
fe war % *T5rr$nr w  tfftRT $  —
(«n ftm r)...$ r 22 s t r - it «rrt%yr#£vrsraw 

jfor if frrewreT qffi sftflT
*rt |  1 **rf*nr ff sRRfnt «rr*RT 

ff t

wrnr wspt t  ,pi vt rtsft

$ 1
DR.' RANEN SEN : Many of these 

Industrial houses that have come under 
enquiry by the Sarkar Commission for 
violating the provisions of the industrial 
licences are being a granted expansion or 
new undertaking. How many of them have 
been blacklisted so far?

SHRI C. SUBRAMANIAM : This in
formation was given in answer to a previous 
question. Besides, this does not arise out 
of this question and if the hon. Member 
wants the information again, I can give ,tt 
to him.

DR. RANEN SEN : It arises out of 
this question. The statement says that 
all those houses are under enquiry* Pend
ing that enquiry report is it a fact that some 
of these houses whose conduct is being 
ivestigated by the Sarkar Commission ate 
being given licences for expansion or for 
setting up new undertakings?
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SHRI C. SUBRAMAN1AM : Infor* 
mftttott was given by one of my predecessors 
that specific firms which were under enquiry 
Would not be given any licence and 1 think 
we have stuck to that assurance given 
here, even though the houses as such were 
not excluded to apply in respect of other 
firms with which they were connected.

SHRI P. VENJCATASUBBAIAH : The 
hon. Minister has in his reply said that 
these conclusions are based on the produc
tion figures that have been shown by the 
respective companies. The question is 
whether they have violated industrial ploicy 
with regard to licensing capacity that has 
been given to them. That is a specific 
question. I should like to know wehter 
they have violated the locensing capacity 
given to them and whether any prma facte 
case has been made out against them

SHRI C. SUBRAMANIAM : Under 
what circumstances this increased pioduc- 
tion has taken place has to be gone into. 
In some cases, the production capacity 
was given on the basis of working one shift. 
When they go to a second shift, there 
increase in production. Is it a violationes 
not? AH these are being enquired into 
Government also have from time to time 
exhorted them to increase production upto 
a particular level. All these things are 
under the scrutiny of the Commission. 
Only when the Commission submits its 
report we would be able to find out whether 
there has been breach of the provisions of 
the Industrial Regulaions Act and if so, 
what action should be taken.

FACtuniES To Prisoners I n J ail

•409. SHRI ISHAQUE SAMBHALI : 
Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) the facilities provided to A, R  and C 
Class prisoners in each Stale ;

(b) how do they compare witb the facili-
ties provided in Jails run by the Centre ; 
and

(c) whether there is any proposal to 
provide uniform facilities for prisoners 
in all the jails?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA):

(a) Each State has its own rules of classi
fying prisoners and providing facilities to 
them.

A Statement showing the facilities provi
ded to different classes of piisoners as 
furnished by the State Governments is 
placed on the Table of the House [placet! 
in Library No. LT-3563/72}. More 
detailed information is being collected from 
the State Governments and will be laid on 
the Table of the House on receipt.

(b) The Central Government has no 
jails of its o*n.

(c) The All India Jail Manual Committee 
prepared a Model Prison Manual which 
among other things also provides for uni
formity in classification of prisoners and 
providing facilities to them. This Manual 
has been commcndcd to the States and when 
adopted by the States, more or less unifor
mity in all aspects of prison administration 
would be achieved

sft fH$rns wwwrV;
TOT t  I *PT fapR* fr tmft

*nwpc vt wm $wrTTf tar m  I  ftw
are? %  1 *  aft *S T ffr? r f*?WT TO T
i m  I  f r  4 *  ijsrSfcr

anrar % sfcc
«Frrcr f a w  & afr srfr

f r  tt'Srar s it s t

p i  t 
wfr 5TSf7 WWT* % w t fan  ?
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ftofot ■fffws iht vffcflrer ftwtsw «n 

it * H  ^8rTH^ 1 9 7 0 $ f a

w t  fa*nrrf w ft  |  * t  1' v n & t t i  
f̂ rP8*̂ r <it i ^ ̂ np5j®r v th t w i t  fr fa  T O T  
w  mnfmr « m  % frr" *m w  xgr 
f  « flr W  Vt ®W Wf ^ 1 *T 4> W i f  WT JWI'O'

*hr vrt  I  ’

U ^  *4 -  J * —  ( j l* J  ujr^]

>*. *4 -  JL ~  l /  b ^ ~ X Ij :J u l
U~* ->*" (*-*•** £  lj*«s^rA~w,Uf'

«j (_r* u r^
^ 1  UT >5 jb j-* -  <fL

o*' - *  J';vj lt***' «£- tr^sj
^  L y ,  ̂ lT  u r  ^

JL bl*. d~*- o~* y* ^  ^ - i "  j-*. 
jj^asI y  o*\ JL ^ 1  jjl

IJi ^  ;j l  UL. ^ Ib "
<-X»L) b cJsLJl5v**« ^jtt j*_

U*' <£~ bl>. (J-.TW tjC iJ  jU
»̂i«»»w _/) (/"I -  *£» b»L* îU>

a*f° 0 > i  ^  j £ j « <-&
^ji uSol b J u ^  u~£j> bi 

(J-'a. j£b jJii=-* -  I4J t̂uM* (JvtL^J Ijj 

^  1 <)A. tjr  £  \jr* cr*
“ A . ■>>»>* I ^  yX*.

o ^ »  £ .  u U j 
«<jL»Jlij> ^

aT Oja  La U  b ^ f  U-* -  tfrj
L r ^ i r  /  yiJUl ^1  ^
Uul uSo <—»l j5 "  t r '  j j '  «2l

W4* er~=# y  t^ 4 **
P A

«ft m  fJnmc f*r*rf t o r  5r

^  *0% vrrf «ft «fk ^ r  %
*wp «rr far ?Nr #»j*nfr wt «rr*r **  t $t

42 LSS/72—2,

It ’aw ^  fBTC f*RT «nt > tFff
% *?«p’m w r t w ^ w  ^rrr fimrr t  Iro  
¥ t ^  f&rfawr ttwt <rmrp1 «rit iNrr |  «(k 
gqrJf fsr^pr 1%itt |  fa  w  «rt tPi % 
vr*r$ *ppfr ^ f r  % stk ifr t  5r ^  
#pT9r % wtfK *tt <’R*ft*r ^  t«p fwvrfniT 
^  ??r ^pt iHtir % wt vftz <srt «T̂ 
^ t sf t  Jr f5rsPr o f |  ar? «n? |  fa  «pn»r 
^  r̂arw «rt f^rnr ®ft 1 fsi¥ ii?r %
f?w w  ^ ?p^t, dfc art ?r? v t
t  ^  f<THT %■ yTt T’TPT irh- f a r  «ntTR
tz T5mr f̂ «r srrar, w  *prn: % fw<raV<r 
t ,  vftr •TTt T̂?r ? t a m  *  T«% |tr  #T 
%■ ^srnr ?r frrf^b^vR' *rr% vr «wwii 
f t  tij?r5r it irf ? 1

%  ?nrc t^r w  ?r ?gr r̂nr <rr # t  *rt

3TT HZ5&Z I  7 PRT * r m r  %  W fft*f %, 
w n  p  % <tpt »iffT \

Kft JWfUTORPf f*W v̂T «l̂ <5*iA<S 
^  srfrfsswvr It HST *P «T̂ t 1

MR SPLAKtR The question was 
“how do thev compare \Mth the facili

ties provided tn Jails run by the 
Centre, ’

The Minister says that there are no jaiit 
run by the Centre 

ho, it must be a slip 
SHRI G VISWANATHAN Sir, Intry

4 of the State 11st of the Seventh Schedule 
of the Constitution reads

“ Prisons retormatones, Borstal ms* 
tnutions and other institutions of 
a like nature, and persons detained 
therein, arrangements with other 
States for the use of prisons and 
other institutions ”

This is clearly a State subject So, I 
think this question should not be entertained 
here

SHRI S M. BANERJEE : The question 
has been admitted and printed So, we 
should be allowed to ask supplementary 
: 0I n t e r r u p t io n s )
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#  JW W  *w m  : WT t .  v t
*nf tft ft»nn t
*r»mr tfr *r?ft * tm  * t  i #  ^
•̂Tf ^lf|t|( JHPT *jf®3T fT I

«ft $wr *rtar>: $  afar ?t ^w zw rc  wwt 
g i nir tftor fa^ n  >snrf?̂  »

www n^htv : *w trv HT«r ’an? fft *rc[ ft i 
vw to t  'fft w a r  wr t^ t 11 
sitft-tptft frer f̂ srT **$, rrsr eft frrrr n̂fV t o t  
,*n% i font ^ t srrcr ^prrf frtft * T?t
$ i WT7 uft m  *rr rrapn̂ fTrrar *r% £qr #  i
^ ^ f c w * f a * a r t? t ^ * f o n t* r o ' snrrat 
5gsTtf * ^  at *rw ?nrr ( i r a r a )  

m  *r ?ret fw rtft ft i sra «ptwt?t 
w  wrsr V  w t m  ft ( n v m t )  *?t»Rcr 
wm ft, **fare ipt *rr£ £=* ?r *t 3m spfa; ssr 
^  a f  ffm  sftRpri src 5 i
*$5 ?ft srwft qnqn SflWt snpspft r̂rf̂ tT I ffRW 
*t swt y^vt *i<h wnV ’5TT % wrar ̂ r t
|  ? wt JfT?r ^ fta wrr Bflrr f  ’ ( t r w * )  

So long as 10 or 15 hon. Members 
are speaking simultaneously nothing
will go on record..................(Interruptions)

SHRI PILOO MODY : Sir, If you call 
me they will all keep quiet.

MR, SPEAKER : I am allowing ques
tions because 1 cailcd him and he is already 
on his legs.

SHRI G. VfSWANATHAN : In the 
Statement the Minister has referred to 
the Jail Manuals of UP, Andhra Piadesh 
and Tamilnadu. Arc we going to discuss 
the jail manuals of different States? Be
cause, we have to put questions on that. 
Are we going to violate the Constitution?

MR. SPEAKER : The Question found its 
admission on the Questions List because of 
part (b) and (c) of the Question. I have 
seen that. Part (c) relates to all-India Jail 
Mamtfcl Committee preparing a manual. 
That is the reason. Because there was a 
Committee to prepare an all-India jail 
manual, this was the question as to whether

there is any proposal to provide uaiform 
facilities for prisoners in all the jails. Part
(b) and part (c) relate to atl-India question. 
Because of that, it found its way on the 
Questions List.
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SHRI PILOO MODY : Sir, my question 
is in two parts. The first part is : Will the 
the Government consider that the two 
categories that are now to be 
recommended would be, one category for 
blackmarketeers and politicians, including 
parliamentarians and the other for the rest
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of the people? The second part of my MR SPEAKER This is not a relevant
Question is that the Madhya Pradesh question.
Government has put up a Jail according _
to a news item I recently read, for something DINEN BHATTACHARYYA My
like 500 to 700 inmates I would like to qoest,on ls undcr what ru,e> '“‘der what
know from the Government whether they authonty> th®y have been sent theie and
have any details, of this largest ‘hotel’ that what " e the fac,l,t,cs that drc being provi-
has been built in our country ded to thosc Pr,soners who dre •*»» u»

Cuddalore jail in Tamil Nadu
www fan ?ft «nm jut

wmpi i

SHRI RAM NIWAS MIRDHA The 
question refers to the Madhva Pradesh 
Government I hardly can do anything 
on the matter

SHRI HARI KISHORL SINGH It is 
true that some hon Members who had 
courted imprisonment on the Simla Agree
ment issue found it very difficult to live m 
prison because of lack of psychiatric facili 
tics*

MR SPEAKER 1 am sorry that does 
not relate to this

SHRI R S PANDFY Some of the 
Members of Parliament are arrested and 
sent to Jail 1 wint to know what classi 
hcation is given to them 1 he sccond part 
of my question is whether a scmijail by 
giving all the facilities without any convic
tion is going to be piovided for persons 
like Mr Ptloo Mody to have a health 
icsort

MR SPEAkFR Order, please This 
does not relate to the question

SHRI DTNL N BHAITACHARYYA In 
the statement I do not find the facilities 
piovided to the West Bengal prisoners 
Nowhere it is said that from West Bengal 
jail, Government has any authority to send 
the political prisoners to the jail of another 
province which has been done m recent 
times About 600 to 800 prisoners, the 
sons of West Bengal, have been sent to the 
Cuddalore jail in Tamil Nadu

MR SPFAKER This is not a relevant 
question

SHRI DINEN BHATTACHARYYA 
This is relevant, Sir (Interruption) 
You give me a chance and I will convince 
you Let me clarify 1 am not putting 
any irrelevant question (Interruption) 
Maintenance ol internal security 
and DIR are Central Acts Under thosc 
Acts, the mattei has to be reported to the 
Centre They are detained undcr those 
Act (Interruption)

MR SPFAKLR The Question Hour 
is over

SHRI DINEN BHATTACHARYYA 
This is a relevant question It has not been 
answered 700 sons of West Bengal are 
in Cuddalore Jail

MR SPLAKrR Short Notice Question

SHORT NOllCF QULSHON contd 
Expansion of Production of Stainless Steel 

in alloy Steel Plant, Durgapur
SNQ 6 SHRI SAMAR GUHA 

Will the Minister of STFFL AND M1NFS 
be pleised to state

(a) whether the Alloy Steel Fxecutivc 
Association, Durgapur submitted two 
memoranda to his Ministry on the 2nd 
May 1972 and 12th June, 1972 regarding 
the scope for the expansion of Production 
of stainless steel in the Alloy Steels Plant, 
Durgapur,

(b) if so the arguments outlined in favour 
of their contention, and
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(c) the reaction of Government thereto?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : (a) to (c): A Statement 
is laid on the Table of the House.

Statement

(a) Yes, Sir.
(b) The main points made in the memo

randa are as under

(i) The present product-mix of the plant
is not economically viable. The 
finishing facilities arc inadequate.

(ii) The Alloy Steels Plant was always 
intended to be, and should be, 
expanded from the existing capacity
o f 100,000 tonne s of ingots a year 
to 300,000 tonnes a year. There 
to built-in capacity for expansion. 
Expansion should include manu
facture of 60,000 tonnes of Stainless 
Steel sheets, strips and plates and 
should be on the lines of the decision 
reported to have been taken in 
the Ministry in March, 1971.

(iih The cost of expansion of the plant 
by another 200,000 tonnes of in
gots will be around Rs. 50 crores.

(iv) The reported move to expand the 
plant only with Seamless tubes 
will not put it on a sound footing 
without 60,000 tonnes of stainless 
steel flat products and 4,000 tonnes 
high speed steel.

(c) After consideration of all relevant 
points, it has been decided that the Alloy 
Steels Plant should be expanded from its 
existing capacity of 100,000 tonnes of Steel 
ingots a year to 300,000 tonnes a year. 
The product-mix in terms of finished pro
ducts will be as follows

Tonnes/Year
()) Die block 4,000

(ii) High Speed Steel 4,000

(iii) Alloy Tool Steel 7,500
(iv) Stainless Steel 13,000
(v) Alloy Construction and 

Carbon Construction
Steel 176,350

or 204,850
205,000

It has also been decided to set up a seam
less tube plant in the Alloy Steels Plant 
which will utilise 74,500 tonnes of the 
Alloy and Carbon Construction Steel 
produced by the latter. The capacity for 
stainless steel production in the plant will 
continue to be 13,000 tonnes as at prsesent. 
The Central Engineering and Designs 
Bureau have been commissioned to prepare 
Detailed Project Report on this basis.

This product-mix has been decided on 
overall technological and economic consi
derations. It has been found that the most 
economical method of utilising the in-built 
blooming mill capacity and expanding the 
production of the plant is lo adopt the 
product-mix now selected for expansion, 
including the setting up of a Seamless tube 
plant.

SHRI SAMAR GUHA : In the state
ment laid on the Table of the House, the 
Minister has made an observation that the 
decision has been taken to expand the Alloy 
Steel Plant in Durgapur in regard to pro
duction of seamless steel or tubes on over
all economic and other considerations. 
He has also stated in reply to a certain query 
in the Rajya Sabha that production of 
seamless steel will be more profitable and 
also that it will provide more employment 
potential. 1 challenge the statement of 
the Minister that it is not only factually 
incorrect but it is also unscientific. If it 
is not politically motivated, it is a glaring 
instance of error of judgment which will 
spell disaster for the development of 
infrastructure industries in West Bengal.
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Wctfa th» prefenmry observation, I  
want to know from the Minister whether it
*  a  fact that M ?$. Dasiur and Company, 
wtule designing the plant for Durgapur, 
observed that in the second ataye of its 
expansion, even when Us production reached 
50 per cent, stainless steel production would 
be profitable Is it also a fact that Durgapur 
Alloy Steel has developed a technique of 
production of stainless steel without nickel 
but with only chromium which is avail
able in plenty in our country’ In view of 
these facts may I know whether the Minis* 
try, on 6th March 1971 dccided to expand 
Durgapur Alloy Steel foi production of
75.000 tonnes of stainless stceP If so, 
what is the reason, as to why, instead of 
expanding the alloy steel plant for production 
of stainless steel, the Durgapur steel plant 
»  isoing to be expanded for production of 
seamless tube steel?

SHRI S MOHAN KUMARAMANGA- 
LAM The hon Member has askid four 
questions apart from his preliminary ob
servations which he is certainly entitled 
to make

The first is whether Dastur and Co, 
originally after designing the plant, suggested 
that the second stage of expansion of Durgd- 
ptir should include stainless s*etl Yes, 
at one time that was the plan

Secondly, he asked whether the Ministry 
had decided m March 1971 when the pro- 
duct-mix of expansion was considered, 
whether or not stainless steel was included 
m that The answer is yes, it was

The third question he asked is what 
is the reason for changing this decision 
This is the question which is important 
When the Ministry in March 1971 took 
a  decision that the product-mix for an 
expansion of Durgapur should include
60.000 tonnes of stamtess steel, we had not 
taken into consideration csrtaia other

aspects of the matter What we were 
planning for the country as a whole 
was the establishment, not only 
of a stainless steel plant, but a seamless 
tube plant What a seamless tube plant m 
that there blocks of seamless steei in which 
vou push as it were by extrusion process, 
and the blocks are made into a tube with 
out any seam, that is, without being welded 
We were planning to have a seamless tube 
piant It was found that if one wants to 
ha\e a seamless tube plant the best possible 
location for the plant would be Durgapur 
because we would be able to use the mild 
steel available in the Durgapur Steel Plant 
on the one hand as well as the alloy and 
constructional steel slabs which are available 
in the Alloy Steel Plant Therefore it 
was economically the best to have it in 
Durgapur

The second reason uhy we decided that 
stainless steel would be better in Salem 
rather than tn Duigapur is that in the Durga
pur Blooming Mill, the alloy steel plant 
can only produce slabs of a firm width of 
42 ’ which, alter trimming, comes *o 40' 
and we aie planning to have not onlj 42' 
but ccrtainly 48 which comes, down to 46' 
and possibty, even *>6 ’ Therefore, wt 
decided that it was beUcr that we put m a 
continuous casting machine tn Salem and 
then a semi-continuous hot strip mill that 
can pioduce the type of flat products which 
are necessary

So, on a balance of all these considerations 
wc found that, from the point of view of 
the national economy, it would be more 
advantageous to put m Durgapui a seam
less tube plant and increase the production 
of alloy and constructional steel upto
1,75,000 tonnes or so and the major area 
for production of stainless steel to be in 
Salem with a new continuous casting plant 
on the one hand a serru-continuous hot 
strip mill on the other These are the con
siderations that led the Government ul
timately to reverse the earlier decision



SHRI SAMAR GUHA : I want to 
know whether it is a fact that expansion 
of Durgapur Alloy Steel plant for produ
ction of and additional quantity of 75,000 
of stainless steel would have required only 
an investment of Rs. 50 crores whereas the 
production of the same capacity of stainless 
steel at Salem will require Rs. 340 crores.

7s it atso a fact that whereas Durgapur 
has the technology and the know-how of 
producing the stainless steel with chromium 
only and without nickel and they have also 
developed the know-how technique, whether 
or not all this technique of production of 
stainless steel is available at Salem? Is 
it also a fact, that for the seamless tube 
90% market of our country is in the south
ern and western regions?

It is not so in the eastern region of the co
untry. If it is so, may I know on what basis 
you say that seamless tubes could be pro
fitably produced in that area? Is it a 
fact that the stainless steel in the south is 
meant mostly for the consumer industry, 
whereas in Durgapui it can cater both to 
the consumer industry as well as other 
industries, like the chemical industry, the 
fertiliser industry and the petro-chemicals 
and for the infrastructural industrial poss
ibilities? May I know whatever to meet 
the national requirements he would set up 
a fresh Review Committee of experts to 
go into the entire question whether Salem 
and Durgapur both can produce stainless 
steel for our country's consumption?

SHRI S. MOHAN KUMARAMANGA- 
LAM : He now increased the number of 
questions from four to five. He is very 
familiar with the memorandum sent to the 
Government by Alloy Steel Executives 
Association and he must have noticed that 
calculation regarding alloy steel invest
ment is put around Rs. 150 crores; it was 
thought to be somewhat less, but at present 
prices, it was put somewhere around Rs.
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150 crores. So far as the present proposal 
for expansion is concerned, according to 
the product-mix as described in the state
ment laid on the Table of the House, our 
present assessment is that the investment 
should be around Rs. 120 crores and we are 
optimistic about that. There are certain 
new suggestions made regarding the present 
working of the Arc furnacc in the Alloy Steel 
Plant. There is no question of investment 
being on a very high scale, so far as the new 
product-mix is concerned. Sir, nobody 
will contradict the fact that the workers 
and the officers are trying to do their best. 
The rated capacity for stainless steel in 
Durgapur is 13,000 tonnes. The production 
or stainless steel there has been a low 
figure, of 3,000 tonnes in 1971-72 and this 
is a main consideration which should be 
kept in mind. Wc are hoping that the 
position will improve. Me asked whether 
seamless tubes could be got produced pro
fitably in some other area.—It is a question 
of transport costs..

SHRI SAMAR GUHA : 90 per cent 
market is m the southnem region and the 
western region. There is no market in the 
eastern region.

MR. SPEAKER : You are putting a 
question. Still when lie replied, you again 
start interrupting. This is not fair.

SHRI SAMAR GUHA : 1 have a right 
to ask; it will have a disastrous effect on 
West Bengal’s economy.

MR. SPEAKFR : I know this practice; 
please don’t do it every day. Don’t think 
by using this technique you can over-awe 
everybody.—Please don’t interrupt him. 
Please sit down.

SHRI S. MOHAN KUMARAMANGA- 
LAM : I am sure he will explain what ex
actly is a thing which be thinks I did not 
understand. 1 know this is a matter about 
which there is a controversy in Bengal.

30, 1972 Oral Answers 3<
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1 would like to point out the facts in this 
regard if he listens to. I do not want that 
this should become an issue of conflict. 
It is not. It is a very important technical 
matter in which we want to do justice to ail 
parts of our country. That is why I am 
spending so much time. I would request 
you, Mr, Speaker, to permit me to put 
it before the House in detail. It cannot 
be a voided. It has to be faced.

The only difficulty about keeping the 
seamless tube plant, if I wanted to, in 
Salem, is that continuous casting is not a 
good process for seamless tube; it is not a 
completely proved process; that is the way 
in which it is used, and it is safer and better 
to use the blooming mill that we have m 
the Alloy Steel Plant at the moment for 
that particular process.

The difficulty about putting the seamless 
tube plant anywhere else in India is'that 
it is only in Durgapur that wc have got 
the blooming mills and the alloy and cons
tructional steel plant in the ASP. No 
doubt, it will be used in different parts 
of the country, but we have to decide about 
the location of the plant on the basis also 
of the raw materials that are immediately 
available. The hon. Member asked me 
whether we would have a fresh review of 
the question. Everything can be freshly 
reviewed. But we have gone into it with 
very great care, and technical advisers have 
gone into all aspects of the question, and 
only after going into it with very gieat 
care, we have come to this conclusion. 
1 would appeal lo the hon. Member to look 
at the matter as objectively as possible, and 
I can assure him that whatever materials he 
wants in respect of this matter, 1 am 
willing to give to him.

rn q tm : % *5 jr Pf
for us % %*rrfrr..

www uttara : st*t i wft «fr 
f i w  wr T̂ r t  i

SHRI B. V. NAIK : With regard to 
Durgapur as well as the other public sector 
undertakings, will the hon. Minister be 
able to tell us whether the public sector 
undertakings, in spite of considerable 
efforts made during the last one and a half 
yers have not been able to pick up in 
their production, whether it be stainless 
steel or alloy products or any other, and 
if so what are the measures that Govern
ment are contemplating to see that they are 
able to function to their capacity? This is 
in the light of what we discussed today, 
namely that we have been going ahead 
with the punishment of those who are 
producing beyond capacity. But here 
we are at a stage where we are producing 
much below capacity. What measures 
are Government contemplating to improve 
the production? It is too general and too 
known a question which has to be 
answered.

MR. SPFAKER : I have not been able 
to follow his question.

SHRI S. MOHAN KUMARAMANGA- 
LAM : I have followed the question. 
It is too wide a question. I would most 
earnestly request the hon. Member to put 
a separate question on that matter. But 
what he has asked is: What are the various 
measures which we are taking for improv
ing the production? That will involve 
my going mto a different area altogether. 
I hope he would, therefore, excuse me. 
I would request him to put a separate 
question on that.

DR. RANEN SEN : All these consi- 
derations that arc exercising the mind of 
the hon. Minister were discussed last year 
in March by able technologists and the 
secretaries to the Government of India who 
went into all these things when this Salem 
plant was in the offing, and nobody had
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objected from West Bengal to the establish
ment of the Salem steel plant. In view of 
the fact that there is an installed capacity of
3 lakhs tonnes of ingot and more than 60,000 
tonnes of alloy steel of first grade, and the 
need of the country all over India is quite 
high may I know why instead of utilising 
the built-in capacity. Government are 
trying to pull it down, which ultimately 
would result in loss and non-viability of 
the Alloy Steel Plant in Durgapur?

SHRI S MOHAN KUMARAMANGA- 
LAM : The hon. Member is not entirely 
accurate in saying that Government are 
trying to pull down the level of production 
is  Durgapur. On the contrary, the level 
of production of the blooming mill, when 
it was originally put in Durgapur, was in the 
region of 240,000 tonnes, and the producl- 
raiac that has been described in the state* 
ment laid on the Table of the House will 
lead to a full utilisation of the blooming 
mill.

The hon. member also asked me: why 
is it that in the March 1971 meeting—I 
think that is the one he has got in mmd 
when a conclusion had been arrived 
at regarding a particular product-mix, 
whether or not all matters were not taken 
into consideration at that time, and why 
is it that the decision was later reversed? 
The reason is that when the product-mix 
provisionally was fixed in the March 1971 
meeting, the total figure of 200,000 tonnes 
of saleable steel—alloy constructional and 
stainhWs steel—had not been entirely filled 
up. It was a provisional figure; Defence 
requirement 20,000 tonnes, forgings 30,000 
tonnes stainless steel plates, strips and sheets
60,000 tonnes—which comes to 110,000 ton
nes. The other 90,000 tonnes was left vague. 
At that time, on the question of what we 
should do with the seamless tube plant, no 
decision was taken. In fact, that was not 
taken Into consideration. It was only later 
when we examined the question of the 
seamless tube plant, partiuclarly whether it

should or should not be put into Durgapur 
or Bhilai-the question of Bhilai was also 
there—that we come to the conclusion that 
the most effective way in which we could 
use the various facilities which we had al
ready got in existence or we were going 
to put up would be to put up the stainless 
steel plant at Salem, because it is not 
possible to really divide between the two: 
the new continuous casting equipment, 
semi-continuous hot strip mill at Salem 
and use the blooming mill for alloy and 
constructional steel and the seamless 
tube plant.

SHRI INDRAJIT GUPTA : He ha 
not replied to the question of Dr. Ranen Sen. 
The question is quite simple, whether or 
not there is an installed capacity at 
Durgapur of 60,000 tonnes of stainless 
steel sheets? If so, in view of the fact that 
the demand in the country is much more 
than the capacity, why this capacity in 
Durgapur cannot be used in addition to 
Salem?

SHRI S. MOHAN KUMARAMANGA- 
LAM: There is no installed capacity
of 60,000 tonnes of stainless steel at Durga

pur, and until Dr. Ranen Sen, joined now 
by my hon. friend, Shri Jndrajit Gupta, 
had mentioned it, nobody had ever said 
that there is such an installed capacity 
there. The installed capacity was originally 
thought to be 18,000 tonnes. The actual 
capacity, ultimately when recalculated 
owing to certain weaknesses in the equip
ment that has been installed, is 13,00 ton
nes. If one wants to increase the capacity 
of stainless steel, then we have to put a lot 
of additional equipment in. So there is 
no question of non-utilisation of existing 
capacity. The blooming mill, which is 
really where we have got a big margin, 
between 100,000 tonens and the present 
capacity of the alloy steel plant at 240,000 
tonnes that blooming of such capacity 
is necessarly for stainles steel or any
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Other type of steel, But it can be used for 
stainless steel. Why we have not used it,
I  have explained—because these particular 
slabs of this size cannot be made in the 
blooming mill

WRITTEN ANSWERS TO QUESTIONS 
Techanieal and Industrial facilities to depen-
dants to those whose Agricultural Lands 
have been acquired for Development of Delhi

*406 SHRI DALIP SINGH Will the 
Minister of PLANNING be pleased to 
state

(a) whether there is any proposal to 
provide technical and industrial fac hties 
to the dependants of those whose agricul
tural tends have been acquired for Plan 
Development of Delhi, and

(b) if so, the main features of the propo
sal drawan for their benefits7

IW  MINISTER OF STATE IN THE 
MINIS IRY OF PI ANN1NG (SHRI 
MOHAN DHARJA) (a) and (b) The 
subject matter of the Question does not fall 
within the purview of the Planning Commi
ssion However, action has been initiated 
to obtain the required information regarding 
the Question rom the appropriate authori
ties As soon as the required information 
has been received, it will be laid on the 
Table of the House
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Essential Commodities Corporation

*411 SHRI VLKARIA 
SHRI S M BANERjrE

Will the Minister of INDUS! RIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state

(a) whether the Planning Commission 
is considering to set up an Essential Commo
dities Corporation, and

(b) if so, the functions of that Corpora
tion’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRAM- 
ANIAM) (a) and (b) . Government have 
under consideration a scheme for main
taining pnee stability and ensuring availa
bility of essential commodities at reasona
ble prices. This scheme includes, inter- 
alia, recommendations about the role of
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the public sector in the whole
sale trade in certain essential consumer 
goods.

Vividh Bharati Earnings

♦412. SHRI RAJDEO SINGH : 
SHRI ISWAR CHAUDHARY :

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
refer to the reply given to Unstarred Ques
tion No.- 2949 on 23rd June, 1971 regarding 
commercial Advertisements over A.I.R. 
and state :

(a) what are the earnings of Commercial 
Service of the Vividh Bharati during 1971- 
72 and up to end of July this year;

(b) from how many centres Vividh 
Bharati Services are being operated; and

(c) when was the system of commercial 
advertisements introduced on Ail India 
Radio?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) The gross income earned from the 
Commercial Service during 1971-72 was 
Rs. 4,22,36,696 and during Apnl-June 
1972 Rs. 1,13,54,570 (approximate). 
Figures for July 1972 have not yet been 
compiled.

(b) Twentynme.
(c) 1st November, 1967.
Implementation of Recommendations
contained in Mabajan Commission

Report

*413. SHRI PAMPAN GOWDA : 
Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) the steps Government have taken 
to implement the Mahajan Commission’s 
Report regarding the boundary dispute

between Maharashtra, Mysore and Kerala ;
and

(b) the time by when it is likely to be 
implemented finally?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) and (b) : Attention is 
invited to the statement made in this House 
on the 18th December, 1970. Govern
ment’s desire has been to resolve this issue 
amicably, if possible, by discussion with 
the Chief Ministers concerned. Efforts 
are being made to find out areas of agree
ment between the Chief Ministers with a 
view to evolving an agreed solution.

Survay of Bihar and Madhya Pradesh by 
Geological Survey of India to assess the 
quantity of underground water

*414. SHRI SHASHI BHUSHAN : 
Will the Minister of PLANNING be pleased 
to state :

(a) whether some survey has been made 
to assess the quantity of underground water 
m Bihar and Chhatisgarh and Nimar dis
tricts of Madhya Pradesh;

(b) whether the Government have rece
ived a report of this survey; if so, the mam 
features thereof; and

(c) how far the suggestions given m the 
survey report conducted by the Geological 
Survey of India have been accepted and 
implemented for bringing out water for irri
gation and other purposes?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : <a) to (c) . The 
subject matter of the question does not fall 
within the purview of the Planning Commi
ssion. However, action has been initiated 
to obtain the required nformation regarding 
the question from the appropriate authori
ties. As soon as the required information 
is received, it will be laid on the Table of 
the House, by the Ministry of Agriculture.
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A. I. R- OorregpandeBt te foreign countries 
•416. SHRI C. CHITTIBABU : Will 

the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) the location of seven AJ.R. Corres
pondents in the foreign countries;

(b) the number of despatches sent by 
each one of them during 1971*72 ; and

(c) whether they are full-time or part- 
time Correspondents ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) to (c). AIR had, during 1971-72, two 
fufl-time and five part-time Correspondents 
abroad. Information relating to their 
location and the number of despatches sent 
by each during that year is given in a state
ment which is laid on the Table of the House.

In addition, a full-iime post of Corres
pondent has been sanctioned for Bangla 
Desh. This post will be filled very soon.

Statement

severalcases of car liftingin theCapital; 
.and" ■

(by if so, numbers of the cars recovered 
from them and action being taken' against 
them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) Yes, Sir. A gang of car 
lifters consisting of three persons has been 
arrested in July, 1972. by the Delhi Police,

(b) Ten stolen Cars have so far been 
recovered from them. Cases under the 
Indian Penal Code have been registered 
against them. Further investigation of 
the cases is continuing. A statement show
ing the numbers of these 10 cars is laid 
on the table of the House.

Statement

NUMBERS OF TEN CARS RECO
VERED

Si. Fictitious No. of the Original No. of 
No. car the car

Si. Location of Whether full No. of 1
No. Correspondent or part- 

time
despatch-
essent 1. BRF-6004 DLE-3414
during 2. MPB-6723 HRG-5406
1971-72 3. DHA-8471 DLK-6929

1. Hongkong Full-time 492 4. RJR-1766 DU-6169
2. Beirut -do- 301 5. MHN-1523 DLK-6717
3. Bonn Part-time 80 6. UPJ-1751 DLK-4342
4. Nairobi -do- 43 7. RJZ-4069 DLV-5832
5. Addis Ababa -do- 45 8. MPC-1647 DLJ-1762

(Appointed on , 9. MPC-4164 USL-6349
1-5-1971)

-do- 22
10. BRQ-5040 RMS-1831

6. London
7. Moscow -do- 8 Control on Essential Commodities

(Appointed on
1-9-1971) *418. SHRI D. P. JAD.EJA : Will 1

Persons arrested for Lifting of 
Cars in the Capital

*417. SHRI ARVIND NETAM : Will 
the Minister of HOME AFFAIRS be 
plea&d to state :

(a) whether some persons have recently 
een arrested in connee on with several

Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state :

(a) whether Government are consider
ing to control the esential commodities;

(b) if so, the names of items which are 
included as essential commodities; and
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(o) the date from which the control will 
be effective ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C  
SUBRAMANIAM) * (a) to (c) . Govern
ment have under consideration a scheme 
for maintaining price stabilityand ensuring 
availability of essential commodities at 
reasonable priccs

Applications for licences from Monopoly 
Houses to set up Industries in West Bengal. 

Bihar and Assam

*419 SHRT PRIYA RANJAN DAS 
MUNS1
SHRI A K M ISHAQUE

Will the Minister of INDUSTRIAL 
DEVHOPMLNT AND SOP NCI AND 
TFCHNOl OGY be picked to state

(a) whether any Monopoly House has 
applied for mdusti lal licences for the setting 
up of industries in West Bengal, Bihar and 
Assam after 1st March, 1972, and

(b) if so, the number of applications 
received and action taken thereon

THE MINISTLR OF INDUSrRlAL 
DEVELOPMrNT AND SC11NCEAND 
TECHNOLOGY (SHRI C SUBRAMAN
IAM} (a) and b) Yes, Sir Two applications 
from Larger Industrial Houses for licences 
to set up industries in these State s have been 
received during the period 1st March to 
31st July, 1972 Both applications are 
under tbe consideration of Government

420, ^  spiwr inrf: w t g v n  iftr siwrosf 
fraft aRFT qFlr istJT *ŝ *r far fa!5*r 

spr fUT I ?WT
WRtlfaW fW W  5^ ?

(rfhc srarojr trarrsra «f m *  
«Nit (*fr w f* * •  *!**!*) .

$?pprnff tc  fwR’-finrvT 
fat? tnsr r m  t o r !  a*rr tow
sretT farcr t r  *fT agirerrqren 
m r  Êffffcr, ftwrr *ftx v m  m ftw f % m- 
B*r*r % w  % fawt ?wr 3*t»r $  favm ifn  
w ftfanw  % fa" t

( 1 )  srrofh: % fas*ft narr fa * *  i #  

ft *reftr?r »r*fV nmwt «rr tot 
VWTft mV% %3TT, to t W lw *

( 2 )  *T R , w f w t  '3VR»<**I, ?cT rf<
%  stnu iri t o t  f w n r  t o t  f w i f r  % fro ???  %■

fnft1 *TPT<ft fl'W T̂T ,

( i) % cfto ^  <rcrt wfri M'ot 
fw frnrr t o t  s re sb r  « N -  s r r a m fqry  T r m t  
to t <zt% % srft ir -rar r̂ ^
*TW <HT, ?rr% OTW TT Ttf 4V TRR TO 
5 ^  t o  r  t t  smTOrrTq m  asrmrfareT 

*r V >

( 4) i n f r n R  mx TOT SRT F n fT O  TTT 
?rni% ^ Mwi ttjtt jjvwi % 

aprv^iirpJ f r̂5 T«xT Ortrffor t t t t  ,

(*>) *rr*r «rr ^ rr^ r  jp r  % :tr

% ?Rftar 7TTFR Vt VfWI? <*TT ,

(b) w t t  <T*rr v& w O  #refr % ^  
*rcrrct tfa1 % to  ftonran % froW to t 
srre^rar ^  <T5fo % ^ w r r  % ^wrat
«rr r m  w* TTCl 3'S(Tg P̂TT 3tgT W V r 
spptt set % to-^nmrxt 'A ^

^WT3PT VTrfT *nwiv ft, â 5T 
f^ r Pni*am <nsfT P raW  ’Svtt i

Uttinatum by all party Aligarh Modim 
University Action Committee for Musilm 

Ministers In U.P.

3980. SHRI M. S. SIVASWAMY:
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DR. LAXMl NARAIN PANDEY A : 
Will tlte Minister of HOME AFFAIRS 

be pleased to state : 

(a) whether the all-party Aligarh Muslim 
University Action Committee had called 
upon Muslim Ministers in Uttar Pradesh 
to pack up and go fa iling which they would 
be subjected to dlrarna at their houses; 
and 

(b) if so, the facts thereof and the reac-
tion of Government thereto ? 

THE DEPUTY MlNISTER IN THE 
MlNISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b) : According 
to the information received from the Govern-
ment of Uttar Pradesh the All Party Aligarh 
Muslim University Action Committee 
had called upon the Muslim Ministers 
of Uttar Pradesh to resi gn by 17th Au gust, 
1972 in protest against the Aligarh Muslim 
University (Amendment) Act, 1972, failing 
which they would be subjected to dharna 

(b) the re~ults of such investigations, 
and action taken in each of such cases ? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATI-
ON AND BROADCASTING AND MI-
NISTER OF SPACE (SHRIMATI INDIRA 
GANDHI) : (a) and (b). No investigation 
into allegations of corruption was made by 
by the Central Bureau of Investigation 
during the last three years against any ell:-
Minister of the Union Government. 
However, the Central Bureau of Investiga-
tion inv.::srigated certain allegations 
involving a former Union Law Minister 
in the Basumati Case. After completion 
of the investigation, the case is under 
legal scrutiny. 

m;N ~ ft~ ~a- ~ ~. 'ff fw;it 
<n: ~;;rn [m ~r ~a- liMm ~ ~l-<uf<<ii 

'fit em r~ ;;non 

at their residences. Accordingly 259 volun- 3982. ~ F '<R" ~ : ifm ~ 
teers offered dharna in batches at the residen- -.j-vfT lfQ: crcrf.t 'lit ~ '!f{ij- f'P : 
ces of five Muslim Ministers at Lucknow 
from 18th August to 23rd August, 1972 
when the dharna was withdrawn. Gover-
nment feel that the agitat ion against the 
Aligarh M uslim University (Amendment) 
Act is based on misconceptions regarding 
the scope of the Act and is completely unca-
lled for. 

Investigation by C.B.L of Charges of Corrup-
tion Against Ex-Ministers of Union Govern-

ment 

3981. SHRI ROBIN KAKOTY : Will 
the PRIME MINISTER be pleased to 
state : 

(a) The total number of Ex-Ministers 
of the Union Government against whom 
CBI made investigation into the allegations 
of corrl!lption during the last three years; 
and 

('P) w 18 '1<11{, 1972 'lit m?.f 

!!,~, ~ f<i~ ff=!tef f<iffit ~·:r 'iT::;r;n 'f> 
~ f~ ~ <n: '!>Pi <r.B <rffi 'fl'6 'f>lT-
'iiflf"-ll 'lit 9fcH ifi 9i+T ~-rfwr ~ cf1r f'Plff "l'h: 
~ f~r fq.n 'Wn:Tcr ifi 'Iii: tic! Cf'P m~ 

~"' if; Tonf Wrrrr ~ fmfr i'f m WT ; 

(~) l'.!f<; ~. efT~~-.: ~TZ'fij'<n11i'
G!T@ 'f> fc~ ~ oznm-11''i it f~ 'fm 

m:<r.n:: ~ ~ 9i1llcmjl 'lit ~ ; ~h: 

( <t) llR ~r, efT ~ w <m:UT ~ m-<: 
'l(ij' i:ff{ i'f m:<r.n:: llfqu:r if 'flfT ~ ~ 

;:;rr '-W ~ 7 

~ ~ it ~r : (>lfr ~o ~o 
~) : ('P) 18-7-72 i!>T '-'TT ij'ra~ 

~ ~ m '< ~"~{ ft'fG f<mrr ~r:r ll'mr 
if; ~'a' f<fiR'll ~ ij- ~ ~ <n: w:R'r i!T'U 
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'TllT I 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) : (a), (b) and (d). A atement 
showing the required information- is laid 

on the Table of the House. [P/aad in 
Library See. No. LT 3564/72] 

(c) The number of components required 
for assembly of tractors is very large. 
The manufacturing programme is different 
for different manufacturers. It is, therefor 
not possible to give item-wise break-up of 
the components made by the manufacturers 
themselves and those procured from outside 
sources. 

Monopoly Houses Manufacturing Engineering 
Goods 

3984. SADHU RAM : Will the Minister 
of INDUSTRIAL DEVELOPM ENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) the names of thefir ms falling under 
Capacity of Industrial Plants of Tractors Monopoly Act and which are manufacturing 

and Use of imported Components engineering goods with Foreign collabora-
tion; 

3983. SHRI SADHU RAM : Will the 
Minister of INDUSTRIAL DEVELOP- (b) tho:: items of goods manufactured 
M ENT AND SCIENCE AND TECHNO- by each and the percentage of financial 
LOGY be pleased to state : 

(a) the dates of issue of Industrial Li-
cences and the capacities sanctioned to 
Tractor Plants for Massey Ferguson, Inter-
national Harvester, Escorts, Ford, Echer, 
Zetor (H.M.T.), and T-25 (Hmsha); 

(b) the production achieved so far by 
each plant and with what percen tage of 

participation by Foreign Collaborators in 
each case; 

(c) the number of foreign and/or Indian 
Directors/Technical Staff drawing over Rs. 
5000, employed by them; 

(d) whether there i> any control over 
price and distribution of items manufactured 
by them; and 

(e) the steps taken by Government to 
i mported and indigenous components; prevent over charging of the goods ? 

(c) the break-up of indigenous compo- THE DEPUTY MINISTER IN THE 
nent produced at the Tractor Plants and/or MINISTRY <"F INDUSTRIAL DEVE-
secured from other indigenous sources; and LOPMENT (Shri Siddheshwar Prasad) : 

(d) the number of Tractors in each case, 
for which the imported components are 
b~ing allowd during 1972-73 ? 

(a) and (b). Engineering industries cover 
a very wide range of products and a large 
number of firms, ranging from small scale 
units to big industries which have, or have 
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technical or technical and financial A 
study published m June* 71 by the National 
Council of Applied Economic Research 
revealed that there were 1732 foreign 
collaboration approvals, including 219 
proposals for foreign equity m the following 
categories of the engineering industry, 
Iron & Steel, Metal goods, Machinery 
Electricals Fngg, Railway Equipment, 
Automobiles, Bicycles and motor cycles 
Instruments

An exclusive list of the firms falling under 
the Monopolies and Restrictive Trade 
Practices Act and engaged m the manu
facture of engineering good-* with foreign 
collaboration is not maintained Before 
approval for foreign collaboration is feiven 
the party has to obtain a letter of intent in 
respect of all scheduled industries and also 
obtain cleai ince from the Monopolies and 
Restrictive Trade Practices Act wherever 
necessary

(c) As on 1 1 1971 thenumbci of India
ns and non Indians cmpkm d in the salary 
group ot over Rs 5000/ m foreign owned/ 
conti oJled companies was 921 and 718 
respectively

(d) and(t) Though Government have 
adequate powers under the Industries 
(Development & Regulation) Act and the 
Essential Commodities Act to enforce 
control over price and distribution of the 
manufactured goods, considering the 
wide range and varieties of the goods manu
factured by the engineering industry, in
cluding those manufactured to given spe
cifications, it is not feasible to enforce 
a blanket control over prices and distri
bution for the entire industry However, 
controls on prices and distribution will 
continue to be considered, on a case-to- 
case, basis, depending on the overall re
quirements of the economy

Plant

3985 SHRI SADHU RAM Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to atate

(a) the number of Zetor Tractors being 
imported during 1972-73 for assembly by 
H M r Plant,

(b) the condition of packs to be im
ported, and whether this is S K D  with 
complete components or with elimination 
and the percentage of such elimination, and

(O whether any supply contract has 
been concluded with Czech firm for said 
import and when *

1HF DIPUTY MINISTER IN THE 
MINIS TR Y OF INDUST RIAL DEVELOP

MENT (SHRI SIDDHESHWAR PRASAD)
(a) An import liccnce for component packs 
for 6 000 tractors has been granted to the 
Pinjore Plant of HMT It is expccted that 
the bulk of these packs will be imported 
during 1972 73

(b) 4,000 packs will be imported with
12 5% deletion and the remaining 2,000 
picks with 45% deletion

(c) I he supply contract with the Cze
choslovak jan firm was concluded on the 
3rd March, 1972

Development of Tribunal Areas of Rajasthan, 
Bihar and Orissa

3986 DR H P SHARMA Will the 
Minister of INDUSTRIAL DLVFLOP- 
MLNTAND SCIENCE AND TECHNO
LOGY be pleasted to state .

(a) Whether Government have any 
comprehensive schemes for industrialisa
tion of the tribal areas of Rajasthan, Bihar 
and Orissa which have been perennially 
drought stricken and which suffer from 
serious unemployment problem,
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(b) if so, the broad out lines of such 
schemes tf any submitted by the respective 
State Governments, and

<c) if such comprehensive schemes have 
not been chalked out, whether any instruc
tions/directions have been issued to the 
respective State Governments for making 
special effort to tndustnahse these tribal 
areas 9

THE DEPUTY MINISTER IN THL 
MINISTRY OF INDUSTRIAL DLVFIOP- 
MENT (SHRI SIDDHESHWAR PRASAD)
(a) to (c) Neither Planning Commission 
nor this Ministry have chalkcd out any se
parate schemes m this regard However, 
the respective State Govts /Union Territory 
Administrations have been advised frequcn- 
tl> to lake more energetic steps towards 
the development of backward areas in their 
states with the assistance of the existing 
Incentive Schemes for concessional finana,
& 10% Central Subsidy

Telephone in Rajasthan Villages

3987 DR H P SHARMA 
SHRf B V NAIK

Will the Minister of COMMUNICA
TIONS be pleased to state

(a) the percentage of villages in Rajas
than which have been provided with Tele
phone facility and how it compare with 
corresponding all India and State-wise 
figures,

(b) the percentage of population in 
Rajasthan for whom Telephone facility is 
beyond reach and how it compared with 
corresponding all India State-wise figures, 
and

(c) the schemes for extending Telephone 
facilities to villages in different States under 
the Fourth Five Year Plan and targets fixed 
in this regard ?

THE MINISTER OF COMMUNICA
TIONS <SHRI H N BAHUGUNA) (a) Th 
percentage of villages in Rajasthan which

have been provided with Telephone facility 
is 116 This percentage for the country 
as a whole is 0,669% PAT Circle wise 
percentages are reproduced below

1 Andhra ] 23
2 Bihar 0.61
3 Gujarat 0 94
4 Jammu & Kashmir 0 65
5 Kerala 8 98
6 Madhya Pradesh 0 225
7 Maharashtra 0 817
8 Mysore 2 058
9 North East 0 719

10 Orissa 0 480
11 Punjab 0 554
12 Rajasthan 1 160
13 Tamil Nadu 1 542
14 Uttar Pradesh 0 320
15 West Bengal 0 19R

All India Percentage 0 669

State wise fifures are not readily avai
lable

(t>) The Information is not available in 
the form iske<l ior However the number 
of telephones cxistin-, in each state for 
1000 persons is given below —

Si Naim of Stale No of Te
No lephones 

per 1000 
pei sons

1 2 3

I Andaman-Nicobar Islands 4 45
2 Andhra 1 78
3 Assam 1 16
4 Arunachal (NLI A) 0 88
5 Bihar 0 75
6 Delhi 33 05
7 Gujarat (including Dadra

Ac Nagar-Haveli) 2 89
8 Haryana 1 48
9 Himachal Pradesh 1 70

10 Jammu & Kashmir 2 01
11 Kerala 2 31
12,> Madhya Pradesh 1 03
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1 * 3—- - -  _ -------------- -
13 Maharashtra (including

Goa, Deman & Dtu) 5 50
14 Manipur 1 18
15 Meghalaya 4 11
16 Mysore 2 28
17 Nagaland 3 17
18 O rtm 0 72
19 Punjab 3 33
20 Rajasthan 1 43
2] Tamil Nadu (including 3 36

Pondicherry)
22 Tripura 1 19
21 UttarPradesh 1 101
24 West Bengal 4 33

(c) It is proposed to open 2000 long 
distance FCOs in the country during the 
Fourth I ive Plan Targets fixed for each 
circlc and provided uplo 15-8-72 aic shown 
below

SI Name of 
No Circle

Target 
for IV 
Plan

Provided
upto
15-8-72

1 Andhra 250 209
2 Assam(Northtdst) 80 48
3 Bihar 150 85
4 Gujarat 100 51
5 Jammu &

Kashmir 25 14
6 Kerala 100 64
7 Madhya Pradesh 125 97
# Maharashtra ISO 141
9 Mysore 170 152

10 Orissa 80 60
11 Punjab 150 117
12 Rajasthan 200 155
13 Tamil Nadu 150 99
14 UttarPradesh 150 137
15 West Bengal 120 30

2000 1499
*2 I S S //2 --3 .
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News-item ‘Oust these alliens from strategic 
Border Areas* Appearing In Blitz Dated 5th 

August, 1972

3992. SHRI VAYALAR RAVI : 
Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether the attention of Govem- 
has been drawn to report appearing in 
*B1 iti’ dated 5th August, 1972 regarding 
the occupation of large plpts of land by 
foreigners and missionaries, in the Northern 
border areas of our country and the sus
picious activities of foreigners m this area; 
and

(b) if so, the reaction of Government 
there to

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). The infor
mation is being collected and will be laid 
on the Table of the House.

Select!©* of Senior Adarinistratioa Offi-
cers for Indian Space Research Orga-

nisation, Trivandrum

3993. SHRI VAYALAR RAVI ; Will 
the Minister of SPACE be pleased to 
state :

(a) whether an interview for the selection 
of senior administrative officers for Indian 
Space Research Organisation, Trivandrum 
was held at Bombay in March, 1972 and 
about a dozen highly qualified candidates 
attended the interview;

(b) whether there was not even a single 
administratively quilfied member in this 
selection committee and whether any com
plaint has been received by the Chairman 
in this respect; and

(c) whether the Chairman has ruled 
out the selection of experienced and really 
suitable candidates and if so, the reasons 
therefor?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir.

(b) It is not true to say that there was 
no administratively qualified members in 
in the Selection Committee. No complaint 
has been received by the Chairman.

(c) In the light of the decision to marge 
all the activities at Thumba into one Com
plex (Vikram Sarabhai Space Centre) a  very 
senior and experienced officer has been 
appointed Controller to deal with all the 
administrative and related matters at the 
Centre.
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Invitation to Freedom Fighters for Award 
of Tamra Patras In Delhi

3994. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) the names of freedom fighters who 
had been invited to Delhi for the await! 
of Tamra Patra state-wise;

(b) the criteria for selecting those persons 
out of the number of applications, from 
each state :

(c) the basis for giving the number of 
invitees from each state; and

(d) the criteria for selecting the leader 
of group ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT) : (a) A state-wise 
list is laid on the Table of the House. 
[Placed in Library. See. No. LT 3565/72].

(b) Selections were made largely by the 
State Govennv^s The criteria for eli
g ib ly  suggested to them were as follows

(1) The freedom fighter should have 
undergone imprisonment in the cause 
of the freedom of the country for 
a period not less than six months;

(2) Perference should be given to those 
that are senior in age and hold no 
office and arc not otherwise pro
minent in the public life;

(3) State Governments may also 
wish to consider specially those 
cases in which the freedom fighters 
had been sentenced to death later 
commuted to life imprisonment oi 
had been m jail for long periods 
suffered otherwise.

(4) There should be at least one freedom 
fighter from each district;

(5) Eligible freedom fighters from areas 
now forming Pakistan and Bangla 
Desh who are now citizens of India 
and are residing in the Siate/lmcn 
Territories, should also be consi
dered;

(c) The basis was the number of districts 
m a State and the expected number of free
dom fighters in that State. Subsequently 
some more names were also added.

(d) The State Governments/U.T. Admi
nistrations suggested the names of the 
persons who were to receive the Tamra 
Patra from the hands of the Prime Mini
ster during the presentation function.

Financial Assistance to Bereaved Families 
of War Victims of the Department

3995. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of COM
MUNICATIONS be pleased to state :

(a) the names of the employees of the 
Department, who laid down their lives 
while performing their duty during the 
the Indo-Pak war (1971);

(b) whether any financial help has been 
given to the dependents of those employees: 
and

(c) if so, the broad outlines of the fin
ancial help given to each employee’s de
pendents ?

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHUGUNA):

(a) (1) Shri Sushil Mardi, Class IV 
Balurghat Head Office (West Bengal).

(2) Shri Kalipada Chakraborty, Extra 
departmental Branch Postmaster, 
Jalghar (Balurghat.

(b) Yes.
(c) Rs. 350/- from Circle Welfare Fund 

and Rs. 500/- in appieciation of services of
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the officials paid to dependents of each 
In addition to this Rs 1,000/- from P&T 
Compassionate Fund have been also
sanctioned to dependents of each

Art Teasure Stolen from Nawab’s
Palace Hazard wari, Marghidabad

3996 SHRI K MALLANNA Will
the Minister of HOMt Af FAIRS be 
pleased to state

(a) whether art treasures valued at about 
Rs 1 crore have been stolen from Nawab’s 
Palace popurlarly known as ‘Hazardwari’ 
at Murshidabad in West Bengal, ,

(b) whether the C entre will place the 
Cfil at the disposal of State Govcinment 
for enquiring into the theft, and

(c) whether the State Government had 
suggested the Centre for taking over the 
palace and maintaining it under the 
Ancient Monuments Act and if so, 
the Governments reaction thereto f

THF DEPUTY MINISTFR IN THE 
MINISTRY OF HOMF AFFAIRS (SHRI 
F H MOHS1N) (a) According to 
the information received from the 
Government of West Bengal one flower 
vase decorated with gold and some 
other vases were stolen from the 
Nawab's Palace, Murshidabad The arti* 
cles have antique value and their value has 
been assessed at not more than rupees 
five thousand

(b) No such request has been received
(c) No such proposal was sent by the 

State Government to the Government 
•of India

Suspension of D. S. P. in Delhi

3997. SHRI CHANDRA SHEKHAR 
SINGH . Will the Minister of HOME 
AFFAIRS be pleased to state

(a) whether a D S P m New Delhi is 
under suspension even after the lapse

of five years and no decision has yet been 
taken in this case,

(b) if so, what are the rules of suspension 
of Government employees and for how 
long the employee can be kept suspended 
under these rules, and

(c) when this case is expected to be de
cided and the reasons for delay of over 
five years >

1HF DEPUTY MINISTFR IN THE 
MINISTRY OF HOMF AFf AIRS (SHRI 
T H MOHSIN) (a) No Sir, no D S P is 
under suspendion in New Delhi for five 
years

(b) and (c) Do not arise

Select List for 1972 for Promotion 
to the Selection Gradt of C.S.S.

**998 SHRI HARl SINGH . Will 
the PRIME MINISTFR be pleased to 
state

(s) whether a Selection I ist for 1972 
for promotion to the Selection Grade of 
the Central Secietanat Strvice is being 
prepared,

(b) if so, whether it is proposed to con
sider the cases of some of the officers in 
Grade 1 of the Central Secretariat Service 
who have not put m the requisite period 
of service of five years on the 1st July, 
1972,

(c) if so, will it not be m contravention 
of the provisions of the statutory Central 
Secretariat Service Rules 1962 and the 
Central Secretariat Service (Promotion to 
Grade I and Selection Grade) Re tu «.» <i s 
1964, and

(d) the reasons for considering the cases 
of ineligible officers I
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON- 
NELjSHRI RAM NIWAS MIRDHA); (a) 
Yea, Sir.

'■(b) ■!© (d). The eligibility for appoint
ment to the Selection Grade is governed 
by statutory rules add regulations and 
only such officers who satisfy the eligi
bility criterion will be considered.

Accommodation for Workers of Bharat 
Ophthalmic Glass Ltd., Durgapur

3999. SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of INDUS
TRIAL DEVELOPMENT AND SCI
ENCE AND TECHNOLOGY be pleased 
to state :

(a) the number of workers working 
in the Bharat Ophthalmic Glass Ltd., 
Durgapur;

(b) the total number of quarters con 
structed for the workers; and

(c) the steps being taken to provide 
all employees/workmen with accommo
dation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR PRA
SAD): (a) In all 514 persons are at present 
employed in the Bharat Ophthalmic Glass 
Limited, Durgapur.

(b) and (c). The Bharat Ophthalmic 
Glass LtdJ, does not have any township 
of its own and so far it has not constructed 
any quarters for the workers. However, 
235 quarters have been obtained on rental 
basis from the neighbouring Mining and 
Machinery Corporation, and have been 
allotted to the workers of Bharat Ophtal- 
mic Glass Ltd., Durgapur on the basis 
of seniority. For the present it is proposed
o construct 348 quarters for the employees 
of fcharat Ophthalmic Glass Ltd.

AhMMVthM of Work Munshis kt A. I. R.

4000. SHRI DAUP SINGH : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to refer 
to the reply given to Unstarred Question 
No. 3733 on the 20th March, 1969 re
garding Work Munshis in A. I. R. Station 
and state :

(a) the progress sinoe been made to’ 
absorb Work Munshi in Regular Establi
shment in A.I.R. New Delhi; and

(b) the number of persons absorbed 
in each Zone of A. I, R. ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) and (b). In view of the ban 
on creation of posts, it has not been possible 
to process the proposal further for the 
absorption of Work Munshis in the regular 
establishment of All India Radio.

Absorption of Grade II Clerks against 
Work Munshis in A. I. R.

4001. SHRI DALIP SINGH : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) total number of Clerks Grade 11 
who have been absorbed against the Work 
Munshis (Work- Charged Staff in AIR, 
New Delhi);

(b) number of cases still pending with 
the Department ; and

(c) time likely to be taken to decide 
the pending cases ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) The post of Clerk Grade
II in All India Radio is a regular post and 
the question of their absorption as Work 
Munshi which is a Work-Charged estab
lishment does not arise
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<b)and (e) The question does not Systems Division of Space Centre from 
#ns*» Thumb* to Bangalore; and

(b) if so, the reasons therefor ?N«**IactaBlon of I.N.A. Men In the 
t k t  «f M b  Fighters who Received 
Awards on 25th Anniversary of Inde

pendence
4002 DR H P SHARMA Will the 

Minister of HOME AFFAIRS be pleased 
to state

fa) whether none of the 1NA men were 
included in the list of freedom fighters 
who received Awards on the 25th anni
versary of the Independence of India, 
and

(b) whether a delegation led by an Ex- 
General of the 1NA called on the Prime 
Minister in this regard and if so, what 
was the delegation’s precise demand and 
Government’s reaction thereto ?

THE MINISTFR OF STATF TN THE 
MINISTRY OF HOMF AFFAIRS (SHRI 
K C PANT) (a) No Sir, Several 1NA 
men were included in the list of freedom 
fighters to receive lamrapatrai on 15-8-1972 
in the Red Fort at Delhi

(b) A delegation met the Prime Mini
ster This w a s  followed by a letter from 
General Mohan Singh to the Prime Mini 
ster in which an appeal was made to the 
effect that 1NA men should be treated as 
other political suffeiers who undtrwenl 
imprisonment on the mainland INA men 
who fulfil the criteria laid down for other 
freedom hghters (eg 6 months sentence of 
imprisonment m erstwhile India) are being 
given Tamra Patras and where eligible, 
pensions

Other aspects of the request are bemg 
examined
SMlting of Satellite Systems Division from 

Thumba to Bangalore
4003 SHRI M M JOSEPH Will 

the Minister of SPACE be pleased to state
(a) whether Government have taken 

the decision to shift the entire Satellite

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) * (a) No, Sir

(b) Does not arise

Expenditure Incurred on the Presentation
of Tamra Patras to Freedom Fighters
4004 SHRI B K DAS CHOWDHURY . 

Will the Minister of HOMF AFFAIRS 
be pleased to state

(a) the approximate amount spent on 
the function held at Red Fort for present* 
ing Tamra Patras to the Freedom Fighters,

(b) the amount likely to be spent m 
this regard during the year-long programme 
chalked out, and

(c) the main features of the programmes 
to be held during the year in this regard ?

THE MINIS TER OF STATE IN THE 
MINISTRY OF HOME AFT AIRS (SHRI 
K C PANT) (a) A sum of Rs 98,000 
approximately was spent on the function at 
Red Foit for presentation of Tamra Patras

(b) The 25th Jayanti Programme is to 
last a whole year beginning from August 
1% 1972 Therefore at this stage it is not 
possible to state the amount of expenditure 
likely to be incurred 

Besides the Programme includes the 
minimum of ceremonies Most items are 
on developmental welfare and educational 
activities most of which are already included 
m the Plan and m the case of some of which 
some additional funds may be allowed 
No such thing as a “Jayanti Celebrations 
Budget’* was possible or necessary for 
these reasons
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(c) A printed book-let “25th Indepen
dence Jayanti-National Programme Guide” 
is laid on the table of the House (Placed 
tn Library See LT-3566/72)

Sale of Newsprints in Blackmarket

4005 SHRI ROBIN KAKOTI Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) the number of allegations received 
against the allottees regarding sale of News 
prints allotted to them in Blackmarket 
during the last three yeais and

(b) the broad outlines of action taken 
against those found guilty

THE DEPUTY MINIS! 1: R IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINH \ )  (a) and (b) Ten cases of alleged 
sale and mis-utihsation of imported news 
print came to the notice of the Chief Con
troller of Imports and Fxports dunng the 
years 1969, 1970 and 1971 Six are still 
under investigation, action to institute 
legal and debaiment proceedings is m pro
gress in respect of one The publishers 
of two newspapers have been debarred 
from applying for licences for two years 
and the publisher of one newspaper has 
been debarred tor a year to the extent ol 
50% of his entitlement

Underground Naga, Mizo, Kuki and Manipur 
Rebels in Jails In The Country

4006 SHRI ROBIN KAKOTI Will 
the Minister of HOME AIFAI&S be 
pleased to state

(a) the number of underground Naga, 
Mizo, Kuki, Manipur Rebels who are at 
present tn various prisons m the country,

(b) the approximate number ol Chinese 
and trained rebels among the above prison
ers, and

(c) whether there are any China, Arra- 
kenes rebels as prisoners m India ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F H MOHSIN) (a) to(c) The details 
are being ascertained from the concerned 
State Governments

Proposal For Setting Up Project In Joint 
Sector In West Bengal

4007 DR RANFN SFN Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCF AND TFCHNO- 
LOGY be pleased to state

(a) whethei the Chief Minister of West 
Bengal proposed to set up a protect jointly 
with monopoly concerns m West Bengal,

(b) if so the main features of the pro
posals, and

(e) Central Government s reaction there
to *>

THE DEPUTY MINISTFR IN THE 
MINISTRY OF INDUSTRIAL DEVL- 
l  OPMFNT (SHRI SIDDHFSHWAR PRA
SAD) (a) to (c) The Government of West 
Bengal has reported that the West Bengal 
Industrial Development Corpn is spon
soring the following projects in the joint 
sector —

1 Cement Plant at Purulia
2 Watch factory at Darjeeling
3 Tyres and tubes plant at Haldia
4 Nylon-6 filament plant
5 Scooter Project
6 Light commeicial vehicle project

As the Corporation is not in a position 
to finance the entire expenditure on these 
schcmcs it proposes to associate private 
capital in implementing these schemes 
Specific proposals in this regard have not 
yet been finalised by the Corporation

Instructions have been issued by the 
Central Government that where State 
Industrial Development Corporations wish 
to associate other parties m the projects 
licensed to them, the Corporations
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themselves should hold not less than 26% 
of the equity and no other party should hold 
more thai) 25%v Larger Industrial Houses 
cannot be associated without the permission 
of the Central Government. Proposals 
for associating private capital, if and when 
received from the Corporation, will be 
considered in the light of these instructions.

frwro ( m a t  s**r) 3  w w w it*
ftrwrri #  wntm wt* ^  w w m  ut G «^n
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NEWS ITEM *EK SANSAD SADASYA 
JISNE DAKUON KO BHI MAT DE DEE* 
APPEARING IN DA1NIK AVANTIKA 
OF UJJAIN DATED 4-6-12

4009. SHRI ONKAR LAL BERWA ;
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether Government attention has 
been drawn to a news item pubished in a 
daily newspaper Dainik Avantika of 
Ujjain the 4th June, 1972 captioned ‘EK 
Sansad-Sadasya Jisne Dakuon ko bhi 
mat de doc ;

(b) if so, whether Government have 
made any inquiry into this ; and

(c) if so, thj outcome thereof and action 
proposed to be taken by Government in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) : Yes, Sir.

(b) and (c) : According to the infor
mation received from the State Govern
ment, since the allegations made in the 
news item are vague, they do not contem
plate any inquiry into the matter.
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Foreigners Allowed to Take War 
Pictures

4011. SHRI G. Y. KRISHNAN • Will 
the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether Government of Tndia have 
framed any law regarding taking pictures 
in the war by foreigners ,

(b) if <o, an outline thereof ; and

(c) whether there has been any instance in 
the recent Indo-Pak War where foreigners 
were allowed to take photos ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSiN) (a) and (b). Rule 52 
of the Defence of India Rules, 1971, lays 
down restrictions on photography of pro
hibited or protected places or areas or any 
other areas that may be notified by the Cen
tral Government

(c) The duly accredited foregin corres
pondents and camera men were taken to 
different theatres of war by specially de
signated conducting officers They were 
permitted to take photographs and despatch 
them abroad aftei the necessary security 
clearance.

siVft utflW *f waj sftiT vt torfk tignwn
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Setting up of Industries by Monopoly 
House in Mysore

4013 SHRI B. V NA1K : Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) whether his attention has been drawn 
to the recent statement made by the Minister 
of Industries , Mysore State that he would 
invite monopoly houses to establish in
dustries m his state ,

(b) if so, whether his statement is in 
conformity with the policies of the Centra] 
Government ; and

(c) whether powers of licensing industries 
is proposed to be decentralised for the 
purpose *>

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI S1DDHESHWAR 
PRASAD): (a) The Minister of Industries, 
Mysore is reported to have made a statement 
recently to the effect that the Govern
ment of Mysore would have no objection
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for monopoly houses to establish industries 
in the backward areas of the state if the 
Government of India approves the scheme.

(b) Applications, if any, received will be 
dealt with in accordance with the policies 
of the Government of India already in force 
including the industrial licensing policy 
and the Monopolies and Restrictive Trade 
Practices Act.

fc) No, Sir.

Barring of Santhal Habitation in 
Sahara District, Bihar

4014. SHRI MUKHI1AR SINGH 
MALIK : Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) whether entire Santhal habitation was 
burnt in Saharsa District, Bihar;

(b) whether there were complaints of 
persecution of Santhals in this district for 
past some months ; and

(c) if so, Government's teaction theron 
and the steps proposed to prevent such 
happenings in future ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS SHRI 
F. H. MOHSIN) : (a) to (c) • The State 
Government have reported that during 
the recent years, arising out of some land 
disputes, there have been a number of 
litigations between the land owners and 
the Santhals of village Brahsher, district 
Saharsa. On 23'24 June, 1972 some armed 
persons allegedly surrounded the Santhal 
Tola of the village Brahshar and after or
dering the inmates out. set lire to 17 houses. 
The investigation of the case was taken in 
hand and 26 persons were arrested. The 
police have since submitted the charge- 
sheets and the case is sub-judicc. Pro
ceedings under sections 107/117 of the Code 
of Criminal Procedure have also been 
instituted against some persons. State 

Government have undertaken relief meas

ures by way of distribtuing cash, grain, 
tarpaulin and sarees to the victims of the 
incident. A labour scheme has also been 
started to provide employment to th mem
bers of the affected families. The State 
Government have further reported that, 
after the incident a Magistrate, along with 
police force, was posted, as a protective 
measure, inside the Santhal Tola.

Allied Statement by Chief Minister 
of UP Re Education Youth from 

Aligarh Muslim University

4015. SHRI P. K. DEO : Will the Minis
ter 9f HOME AFFAIRS be pleased to 
state :

(a) whether attention of the Govern
ment of India has been invited to a state
ment made by the Uttar Pradesh Chief 
Minister, that a selected band of educated 
youth form Aligarh Muslim vUniversity 
had spread all over the state to wreck the 
secular image of India and thereby adversely 
affect the forthcoming Indo-Pakistan sum
mit talks at Simla (Hindustan Times 22nd 
June, 1972) ; and

(b) if so, whether Government have 
studied the implications of the observations 
of the Ut*ar Pradesh Chief Minister and 
the reaction of Government of India there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b) . Govern
ment have seen the relevant report that had 
appeared m the Hindustan Times of 22nd 
June, 1972. Details in this regard are 
being ascertained from the Government 
of Uttar Pradesh.

Technical and Financial Collaboration 
with U. S. Parties

4016. SHRI DHARAM RAO AFZAL- 
PURKAR : Will the Minister of INDUS
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state:

(a) the number of proposals involving 
technical and financial collaborations with
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the parties from U. S. A. approved during 
the last three years ; and

(b) the pattern of investment envisaged in 
these proposals and the classification of 
these proposals, statewise ?

THE DEPUTY MINISTER IN THE 
MINISTRY 'OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR PRA
SAD ) : (a) 93 proposals involving tech
nical and financial collaboration with parties 
from the U. A. for setting up new units, 
or for manufacture of new articles 
existing units have been approved by 
the Government during the last three years 
U . 1969, 1970, and 1971.

(b) Total American investment as en
visaged in the approvals issued by the 
Government in respect of the above pro
posals during the last three years i e. 1969, 
1970, and 1971 is Rs. 499 63 lakhs in 33 
cases. Out of these 33 cases foreign ma
jority participation has been permitted 
only in one case for the limited purpose of 
facilitating exports of machine tools and 
engineering products to the U .S. A The 
break-up of these figures state-wise is given 
in the Statement enclosed. The State-wise 
information is according to the addresses 
of the Indian parties as given in the approval 
letters.

Statement
List o f State wue Approvals o f Foreign 

Collaboration Proposals

Sr. Name of state No. of
No. approvals

]. Maharashtra ~38
2. Delhi 25
3. West Bengal 10
4. Andhra Pradesh 4
5. Tamil Nadu 4
6. Gujarat 3
7. Mysore 2
8. Uttar Pradesh . 2
9. Haryana . 2

10. Bihar 1
11. Rajasthan 1
12. Madhya Pradesh 1

Total: 93

Cases Investigated by C. B. I. on 
reference from Madhya Pradesh 

Government

4017. SHRI RANA BAHADUR SINGH: 
Will the PRIML MINISTER be pleased 
to state :

(a) the number of eases directed to Cen
tral Government by the State of Madhya 
Pradesh from July, 197} to June, 1972 and 
how many of them have been investigated 
by the Central Bureau of Investigation ;

(b) the number of eases on the State 
investigated by the Central Buieau of In
vestigation iuo moto during the said 
penod

(c) the action taken by State Government 
after the compliance of such investigations?

THE MINISTER OF STATE IN THF 
MINISTRY OF HOME Af FAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (0  : 7 cases wete referred by the 
Government of Madhya Pradesh to Central 
Bureau of Investigation during the period 
from July, 1971 to June, 1972 Investiga
tion has been completed m one case which 
has been filed in court, 3 cases are under 
investigation while the other 3 cases arc 
pending registration for investigation.

During the same period Centtal Bureau 
of Investigation took up suo-moto for 
investigation in Madhya Pradesh 20 cases 
of Preliminary Enquiries and 54 regular 
cases.

As the cases which have been registered 
suo-moto by the Central Bureau of Invsti- 
gation relate to the employee of the Central 
Government or to those of the public under
takings of the Central Government, the 
question of the State Government taking 
any action in regard to those cases does 
not arise.
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Production of Sodium Sulphate, Soda 
Ash and Ammonia Fertilisers by Sgmbhar 

Salts limited

4018. SHRI C  CHITTIBABU • Will 
the Minister of INDUSTRIAL DFVELOP- 
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state .

(a) whether Sambhar Salts Limited has 
started production of Sodium Sulphate, 
Soda Ash and Ammonia Fertilisers, and

(b) if not, the reasons for delay 0

THE DEPUTY MINISTITR IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR
PRASAD) (a) No, Sir

(b) The Company is, as yet, exploring 
the possibilities of production of these 
items

News Item ‘Various Minority Communities
in Siliguri in West Bengal Live in Fear'
Appearing in Hindustan Times Dated 

31-7-1972

4019 SHRI II M PATrL
SHRr B K DASCHOWDHURY

Will the Minister of HOML AFFAIRS 
be pleased tp state

(a) whether attention of the Government 
of India has been invited to a report m 
the Hindustan limes of the 3lst July, 1972 
(page 6) that various minority communities 
m Siliguri in West Bengal live m fear ,

(b) whether the Government of India 
have studied the report carefully , and

(c) if so, the reaction of the Government 
of India in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) (a) to (c) : 
According to the information received from 
the State Government, the press report in

question does not furnish the correct facts. 
On the 2Sth June, 1972, a dispute regarding 
payment of wages between a hotel proprietor 
and a local employee gave rise to a law and 
order situation Prompt action was taken 
by the Administration and the situation 
was immediately brought under control. It 
would not be correct to state that minority 
communities in Siliguri live m fear. 
Harmony between different communities 
was immediately restored as a result of the 
efforts of the local Peace Committees and 
administrative action

Foreign Agents Inciting Communal Forces 
Warning Allegedly Given by Chief Minister 

of Rajasthan

4020 SHRI M M JOSFPH 
DR H P SHARMA .

Will the Minister of HOME AFFAIRS 
be pleased to state

(a) whether the foreign agents are trying 
to incite communal forces m the country 
and the Chief Minister of Rajasthan had 
warned m this regard in Kanpur on 30th 
July, 1972 , and

(b) if so, the facts theieof and the reaction 
of Government thereto 9

THE DEPUTY MINISTER IN THE 
MINISTRY Ot HOME AFFAIRS (SHRI 
F H MOHSIN) (a) and (b) The Chief 
Minister of Rajasthan, in the course of his 
speech at Kanpur on July 30, 1972, referred 
to the possibility of attempts by hostile 
foreign elements and reactionary forces 
with in the country to dispute communal 
harmony Utmost vigilance is maintained 
to safeguard against the activities of foreign 
agents

4021 : Wl
f n  fa 
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Nuclear Power Propulsion for Marine 
Application

4022. SHRI SAMAR GUHA : Will the 
Minister of ATOMIC ENERGY be pleased 
to refer to the reply given to Starred ques
tion No. 1070 oft the 31st May, 1972, re
garding the experimental work for develop

ing nuclear power propulsion for marine 
application and state *

(a) whether the purpose of outlining the 
project report is merely for acquiring the
oretical knowledge about the subject, and

<b) if not, when the project report will 
be used for the purpose of marine appli
cations “>

THE PRIME MINISTFR, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) (a) and (b) The 
project report prepared by the Bhabha 
Atomic Research Centre, outlining the de
velopment work on nuclear propulsion for 
marine application, is undergoing further 
scrutiny Further action with regard to 
practical application will depend upon the 
results of the studies which are now being 
carried out
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Process Developed by National Chemical 
Laboratory, Poona for the Manufacture 

of Gaskets from Coir PHfa

4025. SHRI RAJDEO SINGH : Will 
the Minister of SCIENCE AND TECH- 
NOLOGY be pleased to state

(a) whether National Chemical Labora
tory, Poona has developed a process for 
the manufacture of gaskets from coir pith 
which will thereby replace the imported 
cork granules ; and

(b) if so, whether Government are con
sidering any proposal to take up the manu
facture of such gaskets on commercial 
basis under import-substUution progamme'’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM) : (a) Yes, Sir

(b) The porcess has been referred to 
National Research Development Corpora
tion of India, New Delhi for its release to 
industry for comraercal exploitation

Privileges of Former Rulers
4026. SHRI PRABODH CHANDRA : 

Will the Minister of HOME AFFAIRS 
be pleased to state whether m spite of the 
directive from the Government, ccrtain 
former Rulers are still enjoying their old 
privileges, such as posting of guards, free 
electricity etc

THE DEPUIY MINISTER IN THL 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) * Information is being 
collected and will be laid on the Table 
of the House.

Expenditure on Technical Teams going 
Abroad for Tehnical Know-how

4027. SHRI SAROJ MUKHERJEE ■ 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to state how much 
motley has been spent for sending technical 
terms and know-how groups from India 
to learn from countries abroad during 
the yews 1970-71 and 1971-1972 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) : Information is being collected 
and will be laud on the Table of the House.
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Plans for Creating Employment for 
Scientists 

4030. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of PLAN-
NING be pleased· to state : 

(a) whether Government have formulated 
any plan for creating employment for 
scientists ; and 

(b) if so, the broad features thereof 
and the time by which these are likely 
to be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARJA. (a) and (b). An 
allocat ion of Rs. 60 crores has been made in 
1972-73 for Special Employment Schemes-
Rs. 13 crores for continuation of the pro-
grammes for educated unemployed (other 
than elementary education for which the 
provision has been increased from Rs. 12 
crorcs in 1971-72 to Rs. 30 crores in 1972-
73) and Rs. 47 crores for new schemes. 
Of this, an amount of Rs. 20 crores has 
been ear-marked for generating employ-
ment and training opportunities for highly 
qualified persons like engineers, technologis ts 
and scientists. The Depresentment of Science 
and Technology is at present engaged in for-
rmliating certain schemes specially designed 
for employment of engineers and scientists 
in the follow ing areas : 

envisaged in the Fourth and Fifth 
Five Year Plans ; 

(6) Creation of new employment orient-
ed schemes like entrepreneurship 
development, rural engineering sur-
veys, technology evaluation centres, 
industrial promotional facilities, re-
training programmes ; etc. 

These programmes will be taken up for 
implementation as soon as they are for-
mulated. 

In addition, the programmes for educated 
unemployed initiated in 197 J -72 will pro-
vide increasi ng employment opportunities 
to engineering graduates and graduates 
of other subjects. The enclosed statement 
gives scheme-wise progress of expenditure 
on special Schemes for educated 
unemployed. 

The intention is that, through the imple-
mentation of the various schemes that have 
been formulated as well as those under 
preparation , the unemployment problem 
a mong qualified sc ientists, engineers and 
graduates of other subjects would be solved 
to a substantial extent in the coming years. 

Statement 

S;hemeswise Progress of Expenditure 
on Special Schemes for Educated Unemplo-
yed Initiated by Centra! Ministers in 

1971-72 

(Rs. crores) 
----·- ----

1971-72 1972-73 

(I) Research and development pro- s. Schemes Am- Am- Am-
jects for technological self reliance ; No. ount ount ount 

Allo- Re- Allo-
(2) Technological upgradation of exist-

ing planning and implementation 
machinery ; 

(3) Natural resources survey, explo-
ration and assessment ; 

(4) Agricultural soil surveys ; 

(5) Manufacture, erection, operation 
and maintenance of future plants 

42 ;,..s.S./72-4. 

cat- leas- cated 
ed ed 

- - -----------
2 3 4 5 

1. Ministry of Education 
Expansion and 
Improvement of 
quality of Pri-
mary Education . 4. 42 2. 76 29 .48* 
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1 2  3 4 5

2 M m stn  of lu 
dustnal Div* lop* 
ntent
financial A sm s 

tancc to ntrcp 
rencurs for setting
up of Industrie)) 6 SO 6 19 6 50 

1 Mtnt&tty of fnt 
nation & Ponei 
Rut a! Engineering
Surveys O H  2 85

4 M m stn  of igt ic 
ultute
(a) Department ol

Agriculture
A gro  Scrv ice

Centres 0 IS 0 14 0 76

(b) Department of 
Co-operation
I xptnsion  of 

C onsu vier C o 

operative Stor

es 0 17 0 16 0 50

5 Mimsti \ o f  Shipp 
tHg & Turn sport 
Investigation ot
R oad  P ro u d s  0  V )  0 19 0 90

6 M m htn t Health 
A Family Planning 
Setting up of de 
sign unit tor
rural water supply 0 22 — 0 44

lotal J2 09 9 64 41 43*

Scrutiny of Application of Messrs Maruti 
Ltd, by Directorate General of lechnical 

Development

4031 SHRI JAGDISH BHATTACHAR 
YYA Will the Minister of INDUSTRIAL 
DLVLLOPMhNT AND SCIENCE AND 
TECHNOLOGY be pleased to state

(a) whether Government have received 
iny application foi 6 000 tonnes of stru 
^Including the additional 'fts

ctural steel fiom M/s Maruti Ltd with 
a forwarding cover beanng embossed stamps 
of the Prime Minister s Secretariat ,

(b) if so when the application vus re
ceived and when the steel was allotted

(e) whethei thorough sciuiiny was made 
by the Directorate of Technical Develop 
ment on this application and

(d) if so the outeomc thereof *

T H t DLPU1Y MINISTER IN IHI 
MINISTRY Of INDUSTRIAL DLVF 
LOPMtNT (SHRI SIDDHFSHWAR 
PRASAD ) (a) and (b) An application 
for 6 000 tonnes of structural steel from 
M s Maruti I id was received in the Dire 
ctorate Gcncial of lechnical Develop 
ment on 25 3 72 The tjpc of eovci in 
which this application was icceivul coi Id 
not be asecitamed as such eo\eis ire not 
required to be preserved

(c) Yes, Sir
(d) A iccommcndation for allocation 

of a total quantity of 4 152 tonnes of stmct 
utal steel to the applicant has been nude 
to the Joint Plant Committee

Representations from Members of Parlia
ment Regarding Nepali 1 anguaye

4032 SHRI RA1IANIAI BRAH 
MAN Will the Mmstcr of HOMf 
AI FAIRS be pleased to stale

(a) whether the Piime Ministei has 
teeeived a represent ition liom 74 Members 
of Parliament rcpiesentmg all the majoi 
political parties of India in the month ot 
December 1971 urging her to take neces 
sary action to recognise Nepali 1 anguaj^e 
and include it m the Lighth Schedule ot the 
Constitution of India alter amending the 
Constitution as may be necessary for the 
same, and

(b) if so what action has since been taken 
by the Government to accord Constitu
tional recognition to the Nepali language> 

l8  crores for expansion of the programme in~l 972-73"
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THE D EPUTY MINISTER lN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) (a) Yes, Sir. 

(b) It is the considered view of the 
Government of lnd ia that in tbe wider 
national interests the Eighth Schedule of 
the Constitution should not be enla rged 
further. In this connection atten t ion is 
invited to answer given to Lok Sabha 
Unstarred Question No. 1406 on 29th 
March , 1972. 

Forward Trading in Coconut Oil 

4033. SHRI C. M. STEPHEN: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AN D SCIENCE AND TECHNO-
LOGY be pleased to state whether Govern-
ment propose to stay the F orward Market 
Commission's directive suspending future 
trading in Coconut Oil ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lNDUSTRIAL DEVE-
LOPMENT (SH R I SIDDH ESHWAR PRA-
SAD) : No, Sir. 

Agreement between US Government and 
Madras Firm for production of Auto-

mobile Ty•·es and Tubes 

4034. SHRI ARVJND NETAM : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state : 

(a) whether an agreement has recently 
been signed between U.S. Goverrunent and 
a Madras Fi rm for expanding production 
of automobile tyres and tubes; and 

(b) if so, the terms and reference there-
of ? 

THE DEPUTY MINISTER IN THE 
MINISTRY . OF INDUSTRIAL DEVE-
LOPMENT""(SHRI SIDDHESHWAR PRA-
SAD) : (a) An agreement was signed on 
the 26th July, 1972, by M is. Madras Rubber 
Factory Limited with the U.S. Aid Authori-
ties for obtaining a loan of Rupees one 

Crore from P.L. 480 Funds for expansion 
of their production of Autom obile Tyres 
and tubes. 

(b) The loan bears an interest o f f<I 
per-cent per annum and is repayable in 15 
equal semi-annual instalments. The llrst 
instal ment is payable 12 months from the 
date of the first Disbu rsement. 

Conversion of Palaces of Ex-Rulers into 
Hospitals 

4035. SHRI M. M. JOSEPH : Will the 
Min ister of HOME AFFAlRS be pleased 
to state: 

(a) whether any palaces of Ex-Rulers 
have been converted in the country into 
hospitals, hotels or handed over to tr usts; 

(b) if so, the facts thereof; 

(c) whether Central Govern ment have 
taken any decis ion in this regard; and 

(d) if so, the main points thereof and the 
reaction of State Governments thereto ? 

THE MLNJSTER OF STATE TN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) and (b). Information is 
being collected and will be laid on the Table 
of the House. 

(c) and (d). Government of Ind ia had 
infor med the former rulers as early as tn 
December, 1954, that it was for them to 
decide whet her it would be in order to 
dispose of by sale or otherwise any of the 
·items recognised by the Government as 
private properties. However, Government 
would welcome the utilisation of some of 
these buildings for public purposes. 

Educational Crisis in Kerala 

4036. SHR[, M. M. JOS EPH : Will the 
Minister of HOME AFFA IRS be pleased 
to state : 

(a) whether any delegation of the Educa-
tion Rights Protection Committee met the 
Prime Minister on lOth A ugust, 1972 in 
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New Delhi to present then- case on educa
tional criMk in Kerala, and

(b) if so, the main features thereof and 
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
I  II MOHSIN) (4) and (b) Such a dele- 
gation met the Prime Minister on 12th 
August, 1972 and sought ‘her good offices 
in resolving the controversy which has since 
been amicably settled

Nationalization of Japala Cement 
Factory, Palamau (Bihar)

4017 KUMARI KAMLA KUMARI 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCF AND TECH
NOLOGY be pleased to state

(a) whether Government propose to 
nationalize the Japala Cement Factory 
(Bihai) m District Palamau, and

(b) if so, when *

THF DFPUTY MTNISTFR IN THT 
MINISTRY OF TNDUSTRIAI DFVF- 
tOPMFNT fSHR ISTDDHFSHWAR PRA
SAD) (a) The Government of Tndia have 
no such proposal under consideration

(b) Does not ai isc

Nationalisation of TFLCO

4018 KIJMART KAMI A KUMARI 
Will the Minister of INDUSTRIAL DFVt - 
LOPMFNT AND SCIFNCF AND TrCH- 
NOIOGY be pleased to state

(a) whethei TFLCO is proposed to be 
nationalised tn the near future and

(b) if so when**

THL DCPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHES HWAR PRA
SAD) (a) and (b) There is no such proposal 
ttndet consideration at present

Ordinance of Kerala Govemmept lor 
Taking over Educational Institution 

h  Kerala

4039 SHRI C K CHANDRAPPAN * 
Will the Minister of HOME AFFAIRS 
be pleased to state*

(a) whether a final decision has since 
been taken with regard to an Ordinance, 
sent by Government of Kerala, for the 
approval of the Centre regarding the take
over of educational institutions unlawfully 
closed by the management, and

(b) If so the main features thereof >

THF DEPUTY MINISTER IN THF 
MINISTRY OF HOMF AFFAIRS (SHRI 
r H MOHSIN) (a) and (b) The matter 
is under correspondence with the State 
Government and it will not be desuable at 
this stage to disclose the nature of corre
spondence

«WT ^  «Tt? Tt%*

4040

inwiiw nsyc

%

(«p) Tl%er %!? I w  W
faypr TTfcr sftr ?

(u ) "3̂ % It TT%3f »)#') % ^Sn^l *r*rr
VWf flW'T T<IW1 ’f t  %fWT‘W T

(*r) vw sRrfsr % t t
Trfw W* $$, tftr 

(w) w  tw % *rpt?t frer 1972-7.1 
«pjnFRr trftr sre p it ’f t  *romr

hWT; •fflii fWfJTmW *iwt»
r t i  w w  *nft fwrr iwrfhi 

m  ifNw nhft) : (v ) m m ,
1963 % «R XV «JWfT IT 496 TT%ff
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m  v f c  1 1  ^  214  <f%£ ^IITRTV
«rfWvf % fat* «nr w  m  * t ’Stt’t  
•nr tw tfw  sxhifir w $ r j t  r*% vrtnrt 

arr* t o t  «rr f*ro*r fa v w  ^ « it % 
f^nrr ^tt Tirr ̂  i

( v )  taT fW  'ifhffST WTT% % fsjrr ygtf 
2 1 1  Tf%2> Jr % 1 7 6  y>ra T W ,

18 *pmr *tp?t w r  20 to p t  t *  i qrTfenr 
qft f f c  % *ntft srt̂ qnft ft rtfra:
?WT 3*fap»j % f^ppr rrat TTTT 

v n r % BrT^m  fas ?tpt *t% wnrr srr?r 
fn-fci

(*r) *rrw, 1972 to  «p3tt fwpr snrtoP 
%5? WqRT rat 3*f% snTTSpT TT fTT<T»T 

2*)8 «rrar sjpr 3tt t \  
nfw *r «rf?t *r tt%?t " *  mmqrm 9ft ifa*  
w r f r w  &  s ft f a f a s  * r f i r h f t  Srsit g m  

<TTTnrfw rn r r  r  ijw
*r<Trf fapr *rr f  1

(^ )  *PT 1972-7  I T> far? ^»r Tir JFT

^fTTf-wr »n w  >nre: sh *rre spr 
^ r w j t i

w m w  (ottt sr^n) ft %»rfta « W h» 
wwnpi

4041 . *?* TOWW • «RT

fawwr *r?f)r q?r sspnft fq r  •P^r ftp

( * )  «rcrr w *  snm % 4nnrnr f f c fm  ft 

-hViIm. nyr fs,

(nr) «RT *Wtf*TO * f e  ft V7 Wnf
fro^r §r*n | ,

(*r) f«rr wrmr »ut f w r r  f*r ft 

n* %?sfar *ft«ftfiqrc *^«rpr wrrfar «r«r *tt 
&; «fa

( * )  s f s ? T .  a t  s f p t r  v t  15* *  * r a  w t

I ?

whtfifiw fatm  *wm«r $  ** ifoit («ft 
ftf^nrr swnr) : (v )  w ? - st«r <r *srren< 
unwr t  ?*r w r  v tf «fr

(sr) «ft9rnT,v ipsw »Pt ?fer h

fTBrrr |m  war rn^  f w  »m ► ?fV»- 
frfftv »mmfr % fVtmrat t^rfw
»IWT ^  TT ?VSpr ®PTWTT T̂ffF P I

(*t) *rh- (^) s*r ^ T P t
^s- aft *frf sflwtffir «5*th tt

*T*fr fjpiR HfT fjRTT *T5IT f  I

fti^rr ttw % rrtnre-'mTiw ?m# njt «n:#- *w <_ _ .#». g»__?S- -A ■ #*■ —WWW « JWPTrcT WIW mTTn W WKl 
UOTT

4 042. «ft gv» w  www . 'prrn? *r̂ t 
i r  flPTH ^  f*rr fr

( t )  *ptt * t»ff -t w  «rm f t  irur 
$ fT 11.72 t  *rwr $ r̂*fT f-rr firr? 
Trrq xr n r  f^TR sm  n*nra rpnrra ?«rrJ 
rpft qr jififrzT ^sn ?r̂ r fnT f^ r^  ’ww. 

trt,

(« ) nf? ?T,?ft art n l «F5?ft TF
5*ftri *f̂TT %, tfrr

(it) ?*r *r w*wrt % wr rmmff 

v r t ?

n̂ r »ranw it o t  »nft y** W  
*d?ftw) (v)»r (n) w n w r l W i r  v t i

Damage to Crops and Houses In Delhi due 
to Breaches in Najafgarh Drain

4043. SH R I D A L 1P  S IN G H  W ill the 

Minister o f H O M F  AF F A IR S  be pleased 

to state:

(a) whether standing crops and many 
pacca built-up houses of poor Harijans 
in many villages of Delhi have been damaged 
or destroyed due to the breaches m Najaf-
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'\.f^-$m j!vb  Mahipalpur Ban4h aiod Asola vision Centre are
• v& iu fc  in-'the ridsrtt' ttfiiw ;'* •'•'•'"• b a sis ;w d  ■■■

(b) if so, whether flood victims have been 
giveii compeas^tion; and

(c) If so, the nature and extent thereof ? 
THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) Yes, Sir.

(b) and (c). No compensation to the flood 
victims has been given, but on occurrence 
of the calamity, free ration, fodder, bamboos 
and sirkees costing Rs. J 3,000 were dis
tributed amongst the affected people.

TMFTPT tRFrfv tfwlNWT
4044. WTW& * n f: f^T

^  wn  f t :

(*p) -rm  MWAHTC trfw^RT tfWT.
iw *vr< $6r f'r wwjfr;

. (ssr) wm 3??% srsrPrr faR»ft %̂ sr
Tpjrw^ an iFwrf i?t ^tW)' *r*rr TT*?ff 

«rh 

( * r )  w  m  « n t  * e t f  f^rw f’Er f t m  

?
to w  *»'*>, tw tw  sat? *reft, fw^Tf*nwr 

*rat, *|5 JTsft, gwrr snrrver ynrr 
tffitfw «rnft fwnr : (*)
TfaFW’T TTtfFT farar̂ fVqT % 200 
qfrnrr- fc i t  *rfa?r $ i (viRfhrT «rr 'Tfsrr 
tffor n  *rrr*r, 1972 tfr sprfai^ 1 
w w r  $  f t  = F rrr q f r s r  *rr*r, 1975 n  

$  \^<wrn w r t  I  f t  #

trN w sr srr?r w  % f® srs ffi 
% VT*T WT (

.: ( * t )  ( * r ) .  f w m e r Y ^ - 1 1
Technical Stuff ip T. V. Centre on 

Contract Basis
4045. SHRI LAU1 BHAI : Will the 

J e s te r  of INFORMATION AND 
|R ( j^ tA S T iN G  be pleased to state:

(a) , whether techn«al sialT such as sound 
recoi^ist. C^mcmmcn, Editors in Tcie-

(b) if so, whether (here & any proposal 
to make them regular Government servants?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt DHARAM BIR 
SINHA) : (a) Yes, Sir.

(b) There is no such proposal at present 
under consideration.

Senior Technical Assistants working in the 
Physical Research Laboratory, Ahmedabad

4046. SHRI LALJ1 BHA I : Will the 
Minister of SPACE be pleased to refer to 
the reply given to Unstarred Question 
No. 7252 on 24th May, 1972 regarding 
Senior Technical Assistant in Physical 
Research Laboratory, Ahmedabad and 
state:

(a) the number of Senior Technical Assis
tants working in the Physical Research 
Laboratory, Ahmedabad who are degree 
holders and have completed 10 years of 
service; and

(b) the reasons for not considering them 
for next grade or next promotion?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS. MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) : (a) There are no 
Senior Technical Assistants in the Physical 
Research Laboratory. There are Scientific 
Assistants A, B and C of these, only one 
person is a degree holder who has completed 
ten years of service.

(b) This individual was last promoted in 
1967. He was considered for the next 
promotion in 1970 and found unfit.



t© as^F o to fll*al'■ 
for lrrtg»tiom PowerGeftemtiwv Natural' .> 

R t^ rces  andAfforestation '■ , .

4047. SHRr ISHAQUE SAMBHALI 
Wifltfc Minister of PLANNING be pleased 
to state :

<aV whether there is a proposal to conduct 
a detailed survey of Western Ghats spanning 
the five States of Kerala, Mysore, Tamil 
Nadu, Maharashtra and Goa to assess the 
potential for irrigation, power generation, 
natural resources and afforestation;

(b) if so, the broad features of the pro* 
posal; and

(c) the estimated cost of the survey?

THE MTNISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) to (c). Yes, Sir, 
in pursuance of the accepted approach in 
regard to the accelerated development of 
the economically backward areas including 
hilly regions of the country, the Planning 
Commission have requested the States of 
Maharashtra, Mysore, Kerala and Tamil 
Nadu and the Union Territory of Goa, 
Daman & Diu to identify the areas of Wes
tern Ghats region with a view to under
taking a detailed study of the potentialities 
of the area in various fields of economic 
development such as minerals, power, 
irrigation, afforestation, dairies, horticul
ture, fisheries, tourism etc. The Planning 
Commission have suggested in this connec
tion ihs creation of a Special Cell of technical 
experts in each of the States. The proposed 
Cell, besides demarcating the areas which 
should constitute the Western Ghats region 
wiJJ undertake studies in various fields and 
collect neeessaiy information with a view to 
helping'm the formulation of an integrated 
development plan for the region. The 
matter is still at a preliminary stage and the 
scheme has still to take a  definite shape. 
Neither the broad features pf the scheme intor 
c.stiinated cost of survey out be indicated 
at iiti&'HageA-'

1 (MWW 1: 'flu*. '^1 WWlT ■ \'v. .

4048. v * v m  i ''
F fW tS  ■'', ^ T  f t p :

( v )  W T  V T  f x x t r  ' :'$T ,

( v )  ^  f r »  a r  t  t t  f s r c fw

^ • s r T ^ f t ;

( ? t )  T t  i r v f t t :  W T a r

9C t T ^  ?
? .

r tv tfh v  firtnra mnwu Sr s ’ t-srafi 

f tn h a r r  s w n r )  t  ( « p )  s f t  w n

(*sr) w w r tr  %  »m r srV? w i t  f w t  
wmwfs if i

( * r )  s y t T f o r e  fMrm- fcvsr s p p t t  t : —  

s t t o t s r t  — 3 1 . 7 0  * B T r i r  1
«P^SrraT3RT — 25 ^ 7T¥>1 35

** w m  % vfmnc
50 ,0 0 0 5 ? 7 5, 0-0 'O&T
srf?r wi 1

5 T FrW «¥ — 1<*.  6 2  ? r n T * o  I

P u f g v h r  % •nfiwrfl tt8|ptar jw n i t/
srw 'F*rrtr

4049. nvr w  n*n : g v r r
sramr $ rr f o :

(9ft) f«?«r.^rtfnr w
*rr*r f. f a p f  »r?r am TPgte r % m r <  t r y  t o  

t p r m  ? p ? t  f a n r - f a r e  * w r w f  i t  $

Tfln to t  s*rhT wr

( * s r )  m  wmn f * R T T ^ w

srmr m  ^  wht-tw t<sr o t ift*

( « t )  t p t  s r s t t ' T f  p r  f w ^ a f V  T r f t r

* r n ?  ^

^ s r m  srsfrm' *twrwaf gw -w w t ( w t  sr4- 

w h c  f « | ) :  ( f t )  %  (n ). ^  f ^ r s r a p r  . 

*n r  t n : f o r t  w  |  fm %  1971  $  M m
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_m.. .. -a At mmJL.n sw  * *nt w *fnw to u t  «ff?r 
% mr# *1 wjHt fair n*r fci iw w r  *
W tm ni <fiiq «WT— 3509/72 ] OT*
flfitfPPT 1971 v t 'm r  <n#
3WTT «fr <r«#rnr »pgT r t  fctrr tot «rri
vg f w n  11 ooo r w  spw n r  srarfar 
f*nr*wrTOfnw*Tfr«

Examination of Foreign Majority Com- 
panies by Foreign Imestment Board

4050 SHRI VFKARJA Will the Mims 
ter of INDUSTRIAL DrVLLOPMENt 
AND SCIENCE AND TFCHNOI OGY be 
pleased to state

(a) the number and names of foreign 
majority Companies which have recently 
been examined by Foreign Investment 
Board, and

(b) the names of the Companies whose 
remittance was found higher as compared 
to their Investment ’

THF DEPUTY MINISTER IN THF 
MINISTRY OF INDUSTRIAL DFVE- 
LOPMFNT (SHRI S1DDHFSHWAR PRA
SAD) (a) A list is attached

(b) There is only one foieign company 
M/s Colgate-Palmolive (India) Pvt Ltd 
which is manufacturing cosmetics cxclu 
sively They have remitted dividends 
abroad as follows

1963
1964
1965
1966
1967 
1%8

The capital of this 
lakhs only

Statement
I M/s Beecham (India) L td , Bombay
Z  M/s British Drug House (India) Pvt 

^L id , Bombay

$ M /i. Burroughs Wellcome A Co. (fatw) 
Pvt Ltd,Bombay

4 M/s Colgate»P*lfno!ive (India) Pvt 
L td , Bombay

5 M/s C1BA of India L td, Bombay
6 M/s Duphar Interfran, Bombay (For* 

merly known as M/s Crookes Inter
fran Ltd )

7 M/s OoofFfey Manners A  Co Ltd 
Bombay

8 M/s Johnson & John on of IndiaLtd 
Bombay

9 M/s Reckitt & Colman 1 td Calcutta
10 M/s Smith & Nephew (India) Ltd , 

Bombay
11 M s Hindustan 1 ever Ltd Bombay

Recommendation by National C omir.irtei on 
Science and Technology to shift empl asis 

from Oil to (oal

4051 SHRI VLKARIA 
SHRI D P J4DIJA

Will (he Minister ot SCirNCt AND 
TECHNOLOGY be pleased to state

(a) whether the National Committee on 
Sciencc and Technology has recommended 
to lift the emphasis from oil to coal and

(b) what progress has been made bv the 
Government m implementing the atom  
mendations’>

THL MINISTER Ol INDUSTRIAl 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRA- 
MAN1AM) (a) Yes, Sir The National 
Committee on Sciencc and Technology has 
recommended the exploration ol how 
India s advantage in the abundance ol coal 
could be utilised to some extent for substi* 
tutrng petroleum products with liquid fugl 
derived from coal The Engineers India 
Ltd have been asked by the Committee to 
prepare a feasibility report A pijot 
plant proposed to be set up by the CMR

24 *0 lakhs 
21 91 lakhs 
36 01 lakhs 
38 00 lakhs 
16 00 lakhs 
24 00 lakhs 

company was Rs 1 s
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(b) Further progress would depend on 
the wstttt of the feasibility study*

Manufacture ®f Electric Typewriter by 
Hindusitsm Teleprinters United

4052. SHRI RAJDEO SINGH :
DR. SANKATA PRASAD :

WlH the Minister of COMMUNICA
TIONS be pleased to state :

(a) whether the Hindustan Teleprinters 
Limited will start manufacturing Electric 
typewriters by the end of this year;

(b) whether all the parts will be indige
nous;

(c) if not, the percentage of imported 
parts to be used in the typewriter; and

(d) the time by which it is expected to 
be made available in the market?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
The Hindustan Teleprinters Ltd., are ex
pected to commence manufacture of electric 
typewriters by end of this year or early next 
year.

(b) All the parts, exccpt two, wifi be 
indigenous.

(c) About half per cent of the total num
ber of parts.

(d) During next year.

Setting up of Small Industries around 
Industrial Complexes

4053. SHRI RAJDEO SINGH :
SHRI M. KATHAMUTHU :

Wifi the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the setting up Of a large 
number « f  small industries around big 
industrial complexes for employment gene-

tw ioninthe cotmtry hasbeensuggtsted by 
the - ■:
pert* andalso Planning Commission;

, (b) w|htfther <^vc^ment have stiidied lhe 
possibility of developing more ancillary 
industries among big industrial complexes;
and ' '■ ■.

(c) if so, the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR PRA
SAD) : (a) A “Joint Workship on employ* 
meat generation” organised by the Expert 
Committee on Employment and the Inter'? 
national Lbour Organisation has, among 
other things, made certain recommendations 
relating to the planning of ancillary indus
tries around major industrial projects with 
a view to creating additional employment.

(b) and (c). Government have been consi
dering ways and means of accelerating the 
pace of growth and development of ancillary 
industries and suitable steps have been taken 
in this direction.

Study made by Planning Commission on 
Progress of Land Reforms

4054. SHRI PAMPAN GOWDA :
SHRI NARENDRA SINGH :

Will the Minister of PLANNING be 
pleased to state :

(a) whether any study has been made by 
the Planning Commission on the progress 
of land reforms in the country; and .

(b) if so, the important features thereof?

THE MINISTER Op STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) The Planing 
Commission has not made any such study. 
The concerned division of the Planning 
Commission has* however; prepared a work
ing paper reviewing the progress of land 
reforms in the country, /
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(b) A statement is laid on the Table of 
the H ouse. [Placed in Library. See No. 
LT -3570/72]. 

Share-holding of S .T.C. in Small Scale 
Industries Development Corporation 

4055. SHRI PAMPAN GOWDA : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOG Y be pleased to stale: 

(a) whether State Trading Corporation 
has decided to become a share holder in the 
Small Scale Industries Development Cor-
poration in every State; and 

(b) if so. the salient features of the deci -
sion? 

THE D EPUTY MI N ISTER IN THE 
MINISTRY OF INDUSTR IAL DEVE-
LOPMENT(SHRI SIDDHESHWAR PRA-
SAD): (a) a nd (b) . The State Trading Co r-
poration has recently considered the request 
of the Small Scale Industries Corporation s 
of Maharashtra and Gujarat fo r participa-
tion to the extent of Rs. 10 lakh s each in 
their equity capital. 

' 
Inquiry into allegations of Misuse of Funds 

for P.T.I. Building 

4056. SHRI SHASH ! BHUSHAN 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the inqt1iry ordered into 
allegat ions of misuse of funds by the Genera l 
Manager of Press Trust of India a nd the 
contractors and architects of the Press 
Trus t of India Building in New Delhi has 
since been completed; 

(b) if so, the particulars thereof and whe-
ther Government propose to refe r the matter 
to the Central Bureau of lnvestigat ion for 
fu rther inquiry ; and 

(c) if not, th\! specific rea<;ons thcrfor? 

THE D EPU TY MINISTER J N THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRf DHARAM BTR 

S IN 1-lA) : (a) An in spectio n of the books of 
account of Press Trust of India was con-
dueled under section 209(4) of the Com-
panics Act , 1956. After a detailed exami-
nation of the report , certain clarificat ions 
were asked fo r. Tile company's reply, 
wh ich has been received, is being looked 
in to by the Department of Company 
Afrairs. 

(b) and (c) . There is no such proposal a t 
present under consideration. 

l~econstitution of P. T .I. 

4057. SHRI SHASHI .BHUSHAN 
Will the Minister of INFORMATLON AND 
BROADCASTING be pleased to ~tate: 

(a) the p1·esent composition of the Press 
Trust of India orga ni s in g body: 

(b) whether t l1ere is any proposal to 
reconstitute the organisat ion of P1 ess Trust 
of lndia so as to save It from the clutches of 
mono pol ists: a nd 

(c) if not. tile reasons therefo r, wl1cn 
Government is gi' ing maximum financial 
assistance to the P.T.I. and if so . when '? 

THE DEPUTY MINISTER IN THE 
MINI STR Y OF INFORMATION AND 
.BROADCASTING (S HR! DHARAM .B IR 
SINHA) : (a) The names of the Directors of 
Press Trust of India are ~iven below:-

1. Dr. N. B. Parulekar, Sakal, Poona. 
Chairman. 

"' SJu·i A. K. Sarkar. Ananda Baza r 
Pat rika, Calcutta. 

3. Shri G . Kasturi, The Hi nd u. Mad ras. 

4. Shri Ramnath Gocnka. fndian Express, 
Madras . 

5. Shr i C. R. Irani. Statesman Ltd., Cal-
cutta. 

6. Sllri P.C. Gupta , Daily Jagran, K aunpur. 

7. Shri G. N . Sahi, The Hinclustan Times, 
New Delhi . 

8. Shri K. M . Mat hew, Malayala Mano-
ra ma, Kottayam . 
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.;il.:'Sh^|:''IC* ^,'. ©win,- - Ciwifnistnj-; Benett' 
Coltman & Co. Ltd.

12. Shri A, K. Roy, former Comptroller 
and Auditor Genera] of India.

13. Shri G. Parthasarathi. Vice-Chancellor, 
Jawaharlal Nehru 'University, New 
Delhi.

(b) and (c). These proposals are under 
consideration.

Arrest of Hoarders and Black-Marketeers 
in the Country

4058. SHRI SHASHI BHUSHAN :
SHRI S. M. BANERJEE :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to slate:

(a) the total number of Hoarders and 
Black marketeers arrested in various States 
and Union Territories in the country in 
June, July and August, 1972;

(b) the names and other particulars of 
these persons and the action taken against 
them; and

(c) whether it is proposed to bring for
ward some legislation so that the.se anti
national and anti-social elements could be 
awarded severe punishment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The information 
has been called for from the State Govern
ments/Union Territories and will be laid on 
the Table of the House,

(e) Tha question .of making the few 
more stringent Is under consideration of ,

, Government. , \ , v  ,

Defence of India
Later

4059. SHRI SHASHI BHUSHAN : 
SHRI SATPAL KAPUR:

Will the. Minister of HOME AFFAIR^ 
be pleased to state :

(a) the names and other particular* Of 
persons arrested in the country, State-wise 
and Union Territory-wise, under the pro
visions, of Defence of India, Rules during 
the last three years, uptil date; and

(b) how many of them have sofar been 
released along with their names and the 
action taken against each of the persons 
arrested?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). A statement 
based on the information furnished by State 
Governments is laid on the Table of the 
House. [Placed in Library. See No. LT— 
3571/72].

Panel Surveys conducted by Listener 
Research Officers

4060. SHRI C. CHiTTJBABU : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) the number of Panel Surveys con
ducted by the Listener Research Officers 
during 1971-72;

<b) the number of ad hoc mail surveys 
conducted by the Listener Research Officers 
during 1971-72; and

(c) the action taken by A.I.R. on such 
surveys conducted during 1971-72?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 

BROADCASTING (SHRI DHARAM BlR 
SINHA) : (a) 238.

' (b) m -
(c) Findings of Panel Surveys and mail 

surveys arc cpsidered ,]by the Listener 
search Comtnittce at eacb Station and siUi-v
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4061. SHRI C. CHITTIBABU : Will the
Minister of INFORMATION AND 
BROADCASTING be pleased to state: ‘

(a) whether Government have taken 
note df the wrong pronunciations of names 
and other words being made by the News
readers of Television, such as the name of 
Shri P.N. Haksar has been pronounced for 
daysas “Husker" and that of Mrs. Sushila 
Rohtagi as “Mrs. Sushila Rohlangi” ;

(b) if so, the action taken to rectify the 
defects; and

(cl the basis of selection of personnel 
for different programmes on Television ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) Yes, Sir.

(t>) Cases of mispronunciation are re
gularly reviewed in daily programme meet
ings and remedial measures taken to ensure 
correct pronunciation.

(c) Selection of personnel for different 
programmes on TV is made on the basis 
of the candidate’s telegenic personality, 
fluency of expression, adequate educational 
background and professional experience 
b$si<te$ expertise on a subject as required.

Delay In vending Indian Films to Berlin 
Film Festival

4062; SHRI C. CHITTIBABU : Will the 
Minister of INFORMATION AND

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) A statement is laid on the 
table of the House.

(b) As India was not invited in the Cannes 
Film Festival, no Film was entered officially.

(c) The existing composition of the Ad
visory Committee is as follows:

1. Shri K.M. Amladi—Film Critic ‘Hin
dustan Times’.

2. Shri Mohammed Shaminv—Film Cri
tic ‘The Times of India4.

3. Shri R. Ganapathy—Information Offi
cer (Films) Ministry of External 
Affairs (X. P. Division).

The functions of the Committee arc to 
adjudge the suitability of films for entry 
in the International Film Festivals after 
previewing them.

Statement
The Rules of the Berlin Film Festival 

were received in the Ministry on 28-8-1972 
and as per usual procedure were circulated 
to the Film Associations on 7th February, 
1972. The last date for submission of 
entries was 20-4-1972, that for the View 
prints to reach the Festival authorities was 
10-5-J972; and for the prints of accepted 
films to reach them was 31-5-1972. None 
of the Film Associations suggested entry

BROADCASTING be pleased to state: of any film upto the last date. However,
i a )  the reasons for the delay in sending a W e s t  was received on 15-5-1972 from

■ R*yV “Seemabaddha" and other films the producer of ‘Seemabaddha’ for entry
q&med Mphir Bhi”, “Dastak” and “Do }n ,hfi festival. The Consulate General
Raha’* to the Berlin Film Festival in eon- of India in Berlin was immediately approach*
s^ueace of which the first three films reached a cable for the extension of the date,
ly iin  thnw weeks after the festival and the of eftt^  t0 31-5*1971 On ipf 7.

at'ali;''' favourable reply the producer was asked
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m  20*54972 to Mild ti«  «a*ry farm and the 
print to Berlin immediately. On 3I-5-1972, 
the ptodncer informed tlfc Ministry that the 
prmt had been despatched to Berlin on 
30-5-1972. ft appears the film did not 
reach Berlin by 31-5-1972.

The producer of the film ‘Phir Bhi’ 
requested for entry of his film on 9-5-1972. 
The film was previewed by the Advisory 
Committee on 10-5-1972 A request was 
$ent to the Consulate General of India in 
Berlm for the acceptance of this film by 
festival authorities by a cable on 11-5-1972. 
Consulate General of India in Berlin in
formed this Ministry on 15-5-1972 that the 
film was acceptable to the festival autho
rities. On the same day the producer was 
telegraphically informed to despatch the 
print so as to reach Berlin before 31-5-1972. 
It appears though the film reached there 
far too late, the Selection Committee 
\ lewed the film but did not approve of it 
for competitive showing.

in his letter dated 29-2-1972 to Films 
Division, Bombay, Dr. Bauer, Director, 
Berlin Film Festival inter-alia had invited 
films ‘Dastak’ and ‘Do Raha\ The pro
ducers of the film ‘Dastak’ were provided 
facilities for despatch of their print on 
24-4-1972 but it appears that the print did 
not reach Berlin before 31-5-1972.

The film ‘Do Raha’ was not considered 
suitable and was not approved for "entry.
Reserved Posts in Heavy Electricals 

(India) Ltd., Bhopal

4063. SHRI ARV1ND NETAM : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state: 

fa) whether a number of reserved posts 
for Scheduled Castes and Scheduled Tribes 
of Lower Division Clerks and Typists are 
lying vacant m the Heavy Electricals (India) 
Limited, Bhopal; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN TUB 
MINISTRY OF INDUSTfUAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD); (a) and (b). In Heavy Electricals 
(India) Limited, Bhopal, no posts of Lower 
Division Clerks and typists reserved for 
Scheduled Castes are lying vacant; arrange
ments have been made to have them filled 
up by repeated advertisements and certain 
relaxations in the standards ordinarily 
prescribed. A few posts of L.D.Cs and 
typists reserved for Scheduled Tribes are, 
however, lying vacant as suitable candi
dates from Scheduled Tribes to fill these 
posts have not been foifnd in spite of repeated 
advertisements and relaxations in the 
standards prescribed. The Management 
are making further efforts to locate suitable 
candidates belonging to Scheduled Tribes 
by issuing advertisements again

Telephone Service in Raipur Division «f 
M.P,

4064. SHRI ARVIND NETAM : Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Government are aware about 
the inefficient service of Telephones in 
Raipur DivisJon District Bastar in Madhya 
Pradesh;

(b; whether keeping in view the general 
complaints in the whole Division, Govern
ment are considering to have a new separate 
exchange in the Raipur Division; and

(c) if so, the time by which the new 
exchange will start functioning and if not, 
the reasons therefor?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) :
(a) Yes, but the complaints generally re
late to delayed trunk service. The single 
copper wire trunk line between Raipur 
and Jagdalpur is being supplemented by 
one more ACSR trunk Kne.
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maiiifiuil ^ha^ges is undtf construction in 
l^ijnir towfti The new exchange is Ifltdy 
tostart functioning by the end of 1973.

Demandby Rajasthan for revision of the 
Policy by Centre for giving more aid to 

Backward Slates

4061 SHRI ARVIND NETAM : Will 
the Minister Of PLANNING be pleased to 
state:

(a) whether Rajasthan Government have 
urged the Centre to revise its aid policy to 
the States for the Five Year Plans so that 
Backward States got a major share of its 
assistance; and

(b) if so, the reaction of the Centre 
therto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
M0HAN DHAR1A>: (a) and fb). No speci- 
fte' request has been received from the 
Government of Rajasthan fot revision in the 
existing procedure of assistance to States. 
However, in the Approach document of Che 
State Fifth Plan recently submitted by the 
Government of Rajasthan, a review of the 
existing procedure has been urged in the 
context of the Fifth Plan. The Govern
ment of India have yet to take a view on the 
mitter relating to the Fifth Plan including 
the procedure for allocation of Central 
assistance. The views of the Government 
of Rajasthan will, no doubt, be taken into 
consideration at the appropriate time.

Ewminatioa of Foreign Compaaies
nuuHrfactwhig Cosmetics by Foreign 

' . Investment Board ■ .■

Attest, .%p% r i ^ d ^  stud^ the Foreign.i\.
investment cc^p^n^
manufacturing totfnietic$ aad state:

(a) the names of the 11 foreign tn^jor 
companies manufacturing cosmeticswhicfct 
have bean examined by Foreign Investment 
Board;

(b) the names of the companies whose 
remittance was found higher as compared 
to their investment; and

(c) the actual amount remitted by these 
Companies during the period examined by 
the Board?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR Pra- 
SAD): (a) to (c). The Foreign Investment 
Board recently examined generally several 
aspects of the, cosmetics industry in India. 
Among the firms manufacturing cosmetics 
of various kinds either exclusively or along 
with other articles like drugs etc., five are 
100% foreign owned subsidiaries and in 6 
there is substantial foreign equity partici
pation. The names of these 11 companies 
are attached. There is only one foreign 
company, M/s. Colgate-Palmolive (India) 
Pvt. Ltd. which is manufacturing cosmetics 
exclusively. They have remitted dividends 
abroad as follows:—

1963 . 24.50 lakhs
1964 . 23.91 lakhs
1965 . 36.01 l&khs
1966 . 38.00 lakhs
1967 . 36.00 lakhs
1968 . 24.00 lakhs

The capital of this company was Rs, 
lakhs only.

Statement
\*066. SHR:I D. P. JADEJA : Will the 1. M/s. Beecham (India) Ltd., Bombay.
MintsI* Of INDUSTRIAi DEVELOP- 2. M/s. British Drug House (M%) Pvt,.
IpKt.'Alsftpr SOENCE A N D .Ir^ C H ^  Ltd., Bombay.
LOGY be pleased to refer to the reply given 3. M/s. Colgate-Palmolive (India)Pvt. Ltd.,
to Umtorred Qawstion No. 430 on the 2nd Bombay.
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". . ; ; & % * & & ■ &  Colman Ltd., Calcutta.
; . :^ ;M /s..C IB A  .of India Ltd., .'Bombay.

7. M/s. Johnson & Johnson of India Ltd., 
;' Bombay.
8. M/s. Hindustan Lever Ltd., Bombay. 

, ,%M/$.. Smith & Nephew (India) Ltd.,
.Bombay.

10. M/s. Duphar Interfran, Bombay (form
erly known as M/s. CrooJ.cs Tniejfran 
Ltd.)

It; M/s. Geoflrey Manners & Co. Ltd., 
Bombay.

Study Group on Communication set up 
by the Indian Space Research Organisa

tion
4067. SH R I D. P. JA D fcJA  : Will the 

M inister o f  S P A C E  be pleased to state*.

(a) whether attention o f the G overn

ment has been invited to the news-hem 

appearing in the ‘Hindustan Tim es’ dated 

the 8th A ugust, 1972 regarding the proposal 

o f  the Study G roup  on com m unication, set 

up b y the Indian Space Research Organisa

tion; and \

(b) if  so, the steps being taken by the 
Governm ent in this regard?

T H E  P R IM E  M IN IS T E R , M IN ISTE R  
O F  A T O M IC  E N E R G Y , M IN IST E R  O F  

E L E C T R O N IC S , M IN IS T E R  O F  H O M E  

A F F A IR S , M IN IST E R  O F  IN F O R M A 
T IO N  A N D  B R O A D C A S T IN G  A N D  

M IN IS T E R  O F  S P A C E  (S H R IM A T I 

IN D IR A  G A N D H I)  : (a) Y es, Sir.

lb) The study group was one of the si* 
study groups set up in connection with the 
Seminar on the National Programme of 
Space Science and Applications held at 
Ahmedabad between 7th and 12th of August, 
1972. The recommendations of the semi* 
nar wBi be examined in due course taking 
into account various factors including, tn 
particular, the relationship of the cost 
involved to the bcnefiis that will accrue fo 
thenation.

9lpiivir.'''«l)irl,
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Number of Central Government Employees
4070. SHRI A.K.M. 1SHAQUE ; Will 

the PRIME MINISTER be pleased to 
state:

(a) the number of employees under the 
Central Government;

(b) the number of employees drawing 
mote than Rs. 1,000 per mensem, as emolu
ments inclusive of allowances; and

(c) the number of Class IV employees 
and their pay scales?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MMU>HAS %;
(a) to (c)„Aocordingto theCensusofCQhtral
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1972, by the Directorate General of £mplqy- 
: mefttand Training--

; (a) the total, number of all categories of 
Civilian Central Government Employees was 
28.311 lakhs.

(b) the number of Civilian Central 
Government employees drawing more than 
Bis: 1,000 pgr mensem (which includes basic 
pay plus dearness pay and special/personal 
pay, but not allowances) is 13,604.

(c) the number of Class IV employees is 
12,54,639.

The standard scales of pay for Class 
employees are as under: —

70-1-85 
75-1-85-2-95 
95-3-110.

TV at Bangalore
4071. SHRI C. K. JAFFER SHARIEF . 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to State:

(*) whether Government of Mysore has 
recjftiested the Central Government to set up 
a Television Centre at Bangalore; and

(b) if so, by when the Television Centre 
wifi be set up there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SENHA): (a) Yes, Sir. ■

4b) The establishment of a TV Centre at 
Bangalore will be considered at the time of 
formulating proposals for the Fifth plan.

iaiUirattwii of Razaltars from Bangla De*h 
into lodb

4072. SHRI C. K. JAFFER SHARIEF :

f
 n the Minister of HOME AFFAIRS 
îitp̂ taed.. to 'state:

■\ Government are aware that
" ;havei-'
'' it t ^ ^ . i ^ b e r ,  into . West B c ft^ B ih a r

andotlw partiof thecountryin^^

(b> tf so, how tittny of them have been 
arrested and sent back so far; and

(c) the steps Government have taken to 
stop infiltration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHS1N) : (a) No, Sir.

(b) It is being ascertained from the State 
Governments concerned whether any Raza- 
kars are known to have infiltrated into India 
during the last three months.

(c) Utmost vigilance is being exercised 
and necessary measures have been taken to 
check unauthorised movements of persons 
across the Indo-Bangladesh border.

Development of Farakka Barrage area as 
a Growth Centre

4073. SHRI C. K. JAFFER SHARIEF: 
SHRI HARI KISHORE SINGH :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Government have prepared 
any scheme for developing Farakka as a 
growth centre; and

(b) if so, what are the schemes or projects 
for the development of the Barrage area of 
Farakka?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRA
SAD) : (a) and (b). No specific schemes or 
projects have been prepared for the dbvelop-? 
ment of Barrage area of Farakka. However, 
under tfc; West Bengjil lncentives Scheme, 
1971, Farakka has been earmarked as a 
new growth centre. The new, iadost^fti 
unite and cases ofsubstantial expaosion m 
that area will be eligible for the incentives 
announced.
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Post Offices in Satna District, M.P. 

4075. SHRI NARENDRA SINGH 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of Post Offices and sub-
post offices in Panna and Satna Districts 
of Madhya Pradesh; 

(b) whether there is a proposal to in-
crease the number of these post offices and 
sub-post offices during the year 1972-73; 
and 

(c) if so, the broad outlines thereof? 
42 L.S.S./72-5. 

(a) No. of post offices in Panna and Satna 
Districts are as follows:-

(a) Panna District : 

(i) sub-post offices 

(ii) Branch post offices 

(b) Satna Distri<·t : 

(i) Head Post offices 

(ii) Sub-post offices 

(iii) Branch post offices 

7 
70 

77 

18 

140 

159 

(b) and (c). Yes, Sir. It is proposed to 
open five Branch Post offices in Panna D is-
trict and one sub-office and five branch 
post offices in Satna District during 1972-73. 

Impact of Land Reform Measures on tbe 
problem of Rural Poverty 

4076. SHRI NARENDRA SINGH : Will 
the Minister of PLANNING be pleased to 
state: 

(a) the steps taken to assess the impact 
of the contemplated land reform measures 
on the problem of rural poverty; and 

(b) the progress made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). Most of 
the State Governments have yet to enact 
legislation in accordance with the recom- , 
mendations of the Chief Ministers' Confer-
ence held on 23rd July, 1972. It is too early 
to assess their impact. 
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Demaads of Employees Union of NJS.I.C.
In respect of House Rent Allowance

4077. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of INDUS
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state:

(a) whether the demands of the Em
ployees’ Union of National Small Industries 
Corporation Okhla regarding the revision 
of Recruitment and Promotion Rules have 
since been accepted by the Management;

(b) whether, despite instructions issued by 
the Bureau of public Enterprises of the 
Government of India to raise House Rent 
Allowance to 30 per cent, the N.S.I.C. 
Management has not enhanced rate of House 
Rent Allowance to that level though it was 
approved by the Board of Directors of the 
Corporation in November, 1971; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE- 
LOBMENT (SHRI SIDDHESHWAR PRA
SAD) : (a) The management of N.S.I.C. 
have accepted the demands subject to 
Government approval. As the Corporation’s 
pay scales are more or less the same as pre
vailing in the Government and as the 
revision of scales of pay for Government 
employees is being considered by the Pay 
Commission, it was decided by the Govern
ment that a review may be made after the 
recommendations of the Pay Commission 
bave bean received and decision taken there
on.

(b) and (c), The Bureau of Public Enter
prises have issued a circular to the effect 
that instructions regarding the increase in 
house rent allowance would remain in
operative so long as their orders issued in 
October, 1971 againt a general revision of 
wages and fringe benefits remains in force.

Schemes for Posts and Telegrapfa Staff 
Quarters In Tamil Nadu and U.P.

4079. SHRI JAGANNATH MJ&HRA : 
Will the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether any detailed schemes for cons
truction of staff quarters for Posts and Tele
graphs employees in Tamil Nadu and Uttar 
Pradesh States have been prepared; and

(b) if so, the main features thereof?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir.

(b) The detailed schemes during the 4th 
Plan provide for the following:—

(i) Tamil Nadu : Construction of 869 
quarters at a cost of Rs. 160.35 lakhs 
at 18 stations.

(li) U P. : Construction of 714 quarters 
at a cost of Rs. 159.45 lakhs at 30 
stations.

Repairs to Tarapur Atonic Power Plant

4080. SHRI JAGANNATH MISHRA : 
Will the Minister of ATOMIC ENERGY 
be pleased to state:

(a) whether the Tarapur Atomic Power 
Plant requires major repairs to save it from 
total condemnation;

(b) whether Government had called for 
the advice of American experts who have 
demanded Rs. 10 millions for securing re
placement of the plant; and

(c) if so, the decision taken by Govern
ment and the future plans to save the 
plant?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS. MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) : (a) No, Sir.
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0») No, Sir The advice of the manufac
turers, General Electric Company of U S A , 
has, however, been obtained, free of cost, 
whenever needed, for carrying out repairs 
and design improvements in certain areas 
Some hardware has also been obtained from 
General Electric free of cost and some at 
reduced prices

(c) Does not arise

Reopening of Industries in West Bengal

4081 SHRI JAGANNATH M1SHRA 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCF AND TECH
NOLOGY be pleased to state

(a) how far the present policy of tndustnal 
development has checked the fight of capital 
from West Bengal, and

(b) the number of industries reopened in 
the State7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (SHRI SIDDHESHWAR PRA
SAD) (a) and (b) With the implementa
tion of the 16-Point Programme and the 
State Government’s announcement of a 
new schemc of incentives and other measur 
es Entrepreneurs have shown interest in 
new investments in West Bengal and 135 
closed units involving 57,^11 workers were 
reopened from 1-1-1971 to 30-6-1972

*  rmft % <mtr m  w & m

4082 fim 'gmt m w t .

«tft «fto

aar ataffiiar Grew q? aar% f«n 
a * * f a :
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*ft «nc fiwrc ar^ ^ ft t  tarrarc
$  Tpnft % «rtfrr *rfarat vr irrihR ju t  m, 

(ar)

(v )  ^rfa ?t, art m sn vA  am w r f  ’

f i i i w  ^anrw a if 3rcr-»Wt ( a ft  

ftafcrar sm nr) :  (ar) * f t  s i f t  i
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Tritfkm  CoaaccttaM Hi Gaya District, 
Bihar

4084. SHRI SUKHDEO PRASAb VER- 
MA : Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) the total number of applications re
ceived for providing Telephone connections 
iq Gaya District of Bihar during the years. 
1970-71 and 1972; and

(b) the number of applications still pend- 
ing for providing Telephone connections and 
the reasons therefor?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) :
(a) Number of applications for new tele
phone connections in Gaya District of Bihar 
received during 1970-71 and 1971-72 was 
236 and 199 respectively.

(b) Two applications are still pending 
As these demands are for long distance con
nections requiring a large quantity of stores 
which are not readily available the same 
could not be complied with so far.

Printing of P&T Manual in Languages 
other than English

4085. SHRI SUKHDEO PRASAD 
VERMA : Will the Minister of COMMUNI
CATIONS be pleased to state:

(a) whether Posts and Telegraphs Manuals 
are printed in English language only;

(b) whether Government are considering 
to print it in Hindi and other regional 
languages also; and

(c) if so, the action taken in this regard?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) :
(a) No Sir. These are being printed in 
Hindi also.

(b) Yes Sir. Heads of Circles have been 
authorised to get Branch Offices Rules 
printed in Regional Languages also.

(c) Seven P&T Manuals and three perio
dical publications le. Telegraph Guide 
Telegraph Message Code and Telegraphic 
Code for use in Service Telegrams have 
already been printed in Hindi. The print
ing of other Manuals in Hindi is in pro
gress.

Attack on Harijans Colony near Visha- 
khapatnam (Andbra Pradesh)

4086. SHRI JAGANNATH RAO 
JOSH1 : Witl the Minister of HOME 
AFFAIRS be pleased to state:

(a) Whether a Harijan Colony near 
Vishakhapatnam m Andhra Pradesh was 
attacked on 11th June last and a similar 
attack was also made on Harijans m Yarda 
Village; and

(b) if so, the full details and the action 
taken in this regard?

THF MINISTER OF STATE IN THE 
MINISTRY OF HOMF AFFAIRS AND 
IN THE DEPARTMFNT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b). According to information re
ceived from the Government of Andhra 
Pradesh on the 11th June, 1972 theie was 
an incident in Vishakhapatnam in which a 
group of eight persons were alleged to have 
attacked some members of the Harijan 
community causing injuries to eleven of 
them. The police registered a case under 
sections 147, 323 and 324 of the Indian 
Penal Code and arrested the accused. The 
case is pending trial. Strained relations 
among the residents of the area since the 
General Elections and other minor disputes 
are reported to be the cause of the incident. 
The police have taken precautionary mea
sures to maintain peace in the area.

The State Government have no informa
tion about any incident of attack on Hari
jans in Yarda village. Some disputes how
ever arose between the Nagara community 
and Yatha community when a Yatha boy
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weaning chappafe passed through a Jane on 
the village where the people of the Nagara 
community woe taking food at a marriage 
function The matter is reported to have 
been amicably settled

Gang engaged to forging and sale of 
Entertainment tax Stamps

4087 SHRI SUKHDEO PRASAD 
VFRMA Will the Minister of HOME 
AFFAIRS be pleased to state

(a) Whether the Delhi Police has un 
earthed a gang engaged m forging and sale 
of entertainment tax stamps and

(b) if so, the number of persons arrested 
in this connection and the action taken 
against them *>

THE DEPUTY MINISTER IN THE. 
MINISTRY OF HOME AFFAIRS (SHRI 
I H MOHS1N) (a) Yes

(b) f ive persons have been arrested Case 
HR No 687 dated 21 7 72 »/s 255/256/257/ 
2*8/259 and 120 B of the Indian Penal Code 
has been registered at Police Station, Karol 
Bagh 108,416 fake entertainment tax 
tickets worth Rs 97,574 40 paise were 
rccovcred Film trace papers film plates 
and clippings used for manufacturing these 
tike sumps wcic also recovered The mves 
ligation of the ease is m progress

Telephone Bills in arrear in North 
V astern P&T Circles

4088 SHRI JHARKHANDE RA1 
Will the Minister of COMMUNICATIONS 
be pleased to state

(a) whether telephone bills totalling Rs 
1 27 crores are in arrears in the north 
eastern Posts and Telegraphs circles,

(b) whether there are a number of Central 
and State Government Departments among 
the defaulting subscribers,

(c) the total amount of outstanding arrears 
from these Departments, and

(d) the steps taken to recover the arrears'7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N BAHUGUNA)
(a) The position as indicated in the books 
of account shows the arrears to be Rs 
12917 lakhs as on 1-6-72 However more 
than three months old arrears on that day 
wereRs 80 75 lakhs

(b) Yes Sir
(c) State Government Departments Rs 

19 83 lakhs Central Govt Departments 
Rs 28 33 lakhs

(d) Telephones of defaulting subscribers 
(barring the telephones of exempted cate
gory) arc disconnected Efforts to realise the 
outstandings are however made bv corres
pondence and personal contacts In the case 
oi Private subscribers whose connections 
have been elosed legal action is also resort 
cd to wherever necessary

Methodology to F stimates the extent of 
Unemployment in the Country

4089 SHRI JHARKHANDE RAI 
Will the Minister of PLANNING be pleased 
to suite

(a) whether no acceptable methodology 
has been found out to estimate the extent 
of unemployment in the country and confu
sion still prevails regarding the number of 
unemployed and under-employed persons 
and

(b) if so the steps taken by Government 
to evolve a proper methodology to estimate 
the extent ot unemployment in the country9

THE MINISTFR OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) (a)and(b) Planning 
Commission used to work out estimates of 
backlog of unemployment at the beginning 
of the Plan, additions to the labour torec 
during the Plan period and the additional 
employment likely to be created through 
implementation of the Plan programmes 
As there was considerable divergence of 
opinion regarding the appropriate detuu-
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tions of and suitable yardsticks for measur
ing unemployment and under-employment 
in rural and urban areas, and in view of 
the widely differing magnitudes of unemploy
ment worked out on the basis of the various 
available data such as the Census, National 
Sample Suivey and the data regarding job 
seekers available from Employment Ex
changes, the Planning Commission set up 
a Committee of Experts to advise on the 
methodological aspects regarding estimation 
of unemployment and employment genera
tion. This Committee, which submitted 
its Report lo the Planning Commission in 
March, 1970, observed that:

(1) the concepts of labour force and of 
measurement of unemployment and 
under-employment in terms of man- 
years as adopted in developed eco
nomies are unsuitable for an eco
nomy like ours with its preponder
ance of self-employment and produc
tion within the household enter
prises;

(2) estimates of unemployment and 
under-employment presented in one 
dimensional magnitude are neither 
meaningful nor useful as indicators 
of the economic situation:

(3) studies should be undertaken to ob
tain data on different segments of 
the labour force, taking into account 
important distinguishing characteris
tics such as region, rural-urban resi
dence, status of workers, educational 
attainment, age and sex; and

(4) various improvements should be 
made in the collection and presenta
tion of data by agencies such as the 
Census, National Sample Survey and 
Employment Exchanges.

The suggestions made by the Committee 
were examined in consultation with the vari- 
out agencies engaged on employment and 
manpower wo»k and some of the suggestions

have already been implemented by the data 
collecting agencies.

In pursuance of suggestion No. (3) above, 
a comprehensive labour force survey is be
ing undertaken by the National Sample 
Survey in the 27th Round commencing from 
October, 1972. The main objective of the 
survey is to collect data on employment, 
unemployment and under-employment in 
urban and i ural areas of the country. Inqui
ries will be made to obtain a compiehensivc 
account of the employment status of all the 
members of the household selected with 
reference to preceding week as well 
as to preceding year. From each work
ing member of the selected household, 
a complete account 'of the disti ibution of 
time among different activities during the 
week will be obtained. This will make it 
possible to study the unemployment in its 
varying degrees obtainable m the country. 
Detailed information will also be collected 
during the suivey on basic characteristics 
of the households such as industry, occupa
tion, education standard, skill, salaries and 
wages and willingness to accept work at 
distant places, with a view to relating these 
factors to the intensity of employment.

mtrsritr ftntrr feta?
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SHggntkws for dauge in Economic and 
bMkMtriai PoUdc* by J.R.D. Tate

4092. SHRI M. KALYANA- 
SUNDARAM :

SHRI S. M. BANERJEF. :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TFCHNOLOGY be pleased to state:

(a) whethei Shri J R D. Tata has sub~ 
mitted a memorandum suggesting certain 
changes m the economic and industrial 
policies pursued by Government;

(b) if bo, the broad outlines thereof; and

(c) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR PRA
SAD) (a) to (c). Shri Tata's memorandum, 
containing a review of the current problems 
of industrial growth and his suggestion for 
acceletating it, has been recently receive 
m the Ministry and is under examination.
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Telex link between India and Nepal

4094. SHRI NAWAL KISHORE 
SHARMA : Will the Minister of COM
MUNICATIONS be pleased to state:

(a) whether a direct telex link between 
India and Nepal has been introduced recent
ly; and

(b) if so, the names of the Indian cities 
which will have direct telephone, telegraph 
link with Kathmandu ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) :

(a) Yes, Sir

(b) The new telex link operates between 
Kathmandu and Bombay and provides 
telex, telephone, and telegraph services 
mainly foi international traffic. The names 
of cities in India which already have direct 
telephone/telegraph links with Kathmandu 
arc:—

<{) Telephone link Calcutta, Delhi,
Patna and BombaN 

(if) Telegraph link Delhi and Patna

S.T.D. between Delhi and neighbouring 
Cities

4095. SHRI NAWAL KISHORI 
SHARMA : Will the Minister of COMMU
NICATIONS be pleased to state:

(a) whether there is a proposal under the 
consideration of Government to introduce
S.T.D- between Delhi and some of the 
neighbouring cities in Haryana. Punjab *ip'I 
Rajasthan State;

(b) if » ,  the name of these cities which 
will have such facilities; and

(c) the »inie by which the facility is expect
ed to be extended to these cities?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) . 
6k) and (b). Connection of the following cities
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to Delhi on point-to-point STD has been 
planned and works are in various stages of 
progress :—

Gurgaon, Sonepat, Rohtak, Karnal,
Panipat, Hissar and Alwar.

(c) Gurgaon Sc Sonepat are expected to 
be linked to Delhi on S.T.D. basis during 
1973-74. The otheT routes are expected to 
be commissioned progressively during the 
next plan.

Indian Scientists selected by NASA for 
working in space Laboratory

4096. SHRI NAWAL KISHORI 
SHARMA Will the Minister of SPACE 
be pleased to state

(a) whether American Space Agency 
(NASA) has selected some Indian scientists 
to vork skylab,

(b) if so, the number of Indian scientists 
who will participate m the experiment,

(c) whether these scientists will function 
at the Indian Space Research Organisation 
(1SRO) Ahmedabad or will go to IJ.SJV , 
and

(d) who will bear the research cost in 
Tndia and the expenditure to be incurred 
in supplying information to NASA

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER O f 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) : (a) to (d). The ques
tion of Indian participation in the Skylab 
experiments is under examination.
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India's participation 1* International VHm 
Festival* to Germany an* Venice

4097. SHRI NAVAL KISHORE SHAR
MA : Wai the Minister of INFORMA
TION AND BROADCASTING be 
pleased to state :

(a) whether • India is participating in 
the International Film Festivals to be 
held in the near future in West Germany 
and Venice;

(b) if so, the number of films to be ex
hibited there and the criteria for selecting 
such films;

(c) whether there is also a proposal to 
hold such festivals in India in the near 
future; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and,(b). Yes, Sir. The 
films entered in the Mannheim Film Week 
and the International Exhibition of Cine
matographic Art, Venice are as follows:— 
Mannheim Venice
9th to 14th October, 

1972.
21 st August to 3rd 

September, 1972.

Feature Films Feature Films
1. Vamsha Vriksha 1. Calcutta-71
2. Phir Bhi 2. Badnam Basti

3. Shantata Cout 
Chalo Ahe

4. Samskara

Documentaries Documentaries
1. Creations in Metal 1. Mayura-Our

National Bird.
2. Mayura-Our 2. Nine Mouths to

National Bird. Freedom.

The criteria for selection of films is the re
quirement of each film festival as indica
ted in their Regulations and the suitabi
lity of films duly adjudged by an Advi

sory Committee set up by the Govern* 
meat for the purpose.

(c) and (d). There is a proposal to 
hold an International Film Festival in 
India. The matter is, however, still under 
consideration and no final decision has 
yet been taken.
Utilisation of Capacity of Bharat Oph

thalmic Glass Ltd., Dnrgapmr
4098. SHRI KRISHNA CHANDRA 

HALDAR : Will the Minister of INDUS
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state.

(a) the rated capacity of Bharat Oph
thalmic Glass Ltd., Durgapur;

(b) to what extent the capacity of the 
plant is being utilised at present in terms 
of percentage; and

(c) the steps being taken to utilise the 
full capacity of the Plant?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD); (a) to (c). The rated capacity 
of the Plant is 300 tonnes of opthalmic 
Glass per year (three shifts). The present 
production is about 5 tonnes per month. 
This works out to about 20% of the rated 
capacity. The low utilisation of its capa
city is largely due to the serious labour 
unrest. In order to improve the utilisa
tion of capacity, a series of steps have been 
taken. A comprehensive wage settlement 
has been arrived at with the labour. In
troduction of incentive scheme in order 
to motivate workers towards higher pro
duction is being finalised.
Editing of speeches of Eminent persons 

Broadcast over A.I.R. New Delhi
4099. SHRI SAMAR GUHA : Win 

the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether attention of Government 
has been drawn to a letter oc Sh* H.V
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Ramath, published in the statement, dated 
5th August, 1972 under the headline 
“Speaking freely with prior approval” ;

(b) whether the AH India Radio, New 
Delhi, did not agree to record his impres
sion and broadcast it without 'Editing or 
tampering’ with his speech;

(c) if so. whether all other similar speech
es are edited; and

(d) the details of the incident7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) to (d). Shri H.V. Kamath, 
was contacted to record an interview for 
a feature entitled “Tryst with Destiny". 
He agreed to do a recording on condition 
that his speech would not be edited be
fore broadcast. This, however, could 
not be agreed to for the reason that Shri 
Kamath’s was one of nearly 30 speeches 
proposed to be recorded for a 28-minute 
feature programme. Owing to the limi
ted time available and in order to main
tain the symmetry of the programme, all 
similar recordings had to be edited.

Plan for developing National Talents in 
Science and Technology from 
amongst youths and students

4100, SHRI SAMAR GUHA : Will 
the Minister of SCIENCE AND TECH
NOLOGY be pleased to state.

(a) whether the Department of Science 
and Technology has formulated any plan 
for developing national talents in Science 
and Technology from amongst the youths 
and students and if so, the facts there 
about; and

(b) the general principles of the pro
posed expenditure for developing science 
and technology during the next Five Year 
flan?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) No. Sir. But the Ministry of 
Education and Social Welfare formulated 
as far back as 1963 a National Science 
Talent Search Scheme to identify a group 
of promising students in Science and to 
provide them with necessary encourage
ment for pursuing higher studies in basic 
sciences. This Scheme was first tried out 
in 1963 as a pilot proiect in the territory 
of Delhi and was extended all over the 
country in 1964. Since then suitable 
number of scholars fupto maximum of 
350) are selected each year for the award 
of scholarship on the basis of a written 
examination and interview. The seclec- 
ted scholars are awarded scholarship for
3 years in the first instance i.e. upto B.Sc., 
then for another 2 years for the M.Sc. 
Course if they secure first class in B.Sc. 
and again for further 3 years for Ph.D. 
if they get a good division in M.Sc. About 
10 scholarships are given to the students 
who pursue studies in Mathematics and 
who show exceptional talent in Mathe
matics. On the average the expenditure 
on this scheme is 34 lakhs. 25 lakhs (Non 
plan) 9 lakhs (plan), annually.

(b) Science and Technology compo
nent of the Fifth Five Year Plan is being 
formulated and the proposed outlay is 
being worked out.

Scanning of newspaper Advertisements by 
Press Council

4101. SHRI SAMAR GUHA: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Press Council made 
scanning of various vulgar advertisements 
recently appearing in many dailies and 
periodicals;

(b) if so, salient features of such scan-
ning;
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(c) the remarks and observations made 
in this connection by the Press Council, 
and

(d) the steps taken by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) (a) Yes, Sir The Press Council 
recently adjudicated on nine complaints 
received from the Cine Film Ret or m Asso
ciation of India, Calcutta against several 
newspapers and periodicals, alleging the 
publication of vulgar and obscene pictures

(b) and (c) The Council did not find 
anything objectionable in the advertise
ments of certain products, accompanied 
bv figures of women, appearing in some 
newspapers, namely the ‘Statesman’, the 
\mrita Bazar Patrika’, the ‘Dharmayug’, 

and the ‘Vishwarmtra’, which were alleged 
to be an exploitation of sex , and rejected
a.11 the complaints as wholly unsustainable 
I ommentuig on this category of advertise 
ments, the Council said, ‘If these pictuies 
cause sex-excitement it must be a case of 
the abnormal and pathological condition 
oi the reader and not of anything intrinsic 
in the pictures themselves While saying 
that these are erotic, the complainant 
must in mind those people who are deter
mined to get excited and merely waited 
lor an opportunity to do so”

The Council, however, ruled that two 
pictures, one of a waitress in a Sydney bar 
and the other titled “Home Comforts” 
appearing m the Blitz of Bombay in its 
issues of December, 1971 and January, 1972 
‘ serve no purpose and could easily have 
been avoided by the Blitz, which is a serious 
paper”

In regard to pictures published in the 
Cine Advance International, alleged by the 
complainant to be “ repugnant to the sense 
of modesty of Indian women’\  the Council 
pomted out, “It is common knowledge

that it is a journa dealing with the film 
world and carries stills of pictures exhi
bited m cinema houses’* Having regard 
to the nature of the journal, the Council 
did not consider any of these pictures in
decent or falling below the standards of 
public taste

(d) The observations of the Press Coun
cil have been noted.

Legislation on monopoly of the Press

4102 SHRI SM  BANERJEE Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether some of the Business House 
controlling daily newspapers are persua
ding the Government not to bring the legis
lation curbing monopoly of the Press,

(b) if so, whtch are those business 
houses, and

(c) the reaction ol Government9

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) (a) No, Sir

(b) and (c) Do not arise

L.N.I. Employees* charter of demands

4103 SHRI SM BANFRJEfc Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether the employees of *Uiuted 
News of India’ have submitted a charter 
of demands to Government,

(b) if so, nature of their demands, and
(c) steps taken by Government to re

dress the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) (a) No, Sir, but two Memo
randa were submitted recently to the Prime 
Minister jointly by the Delhi Union of
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Journalists, Delhi Newspaper Employees' 
Federation, P.T.I. Employees gUnkra, 
Delhi and U.N.l. Employees Union, Delhi.

(b) and (c). Do not arise.

Consultations with Opposition Parties be-
fore finallsation of Fifth Plan

4104. SHRI S. M. BANERJEE: Will 
the Minister of PLANNING be pleased 
to state :

(a) whether before the finalisation of 
the broad lines of the Fifth Plan, all Oppo
sition political parlies will be consulted;

(b) if so, whether any meeting hasjbeen 
fixed; and

(c) if not. the reasons for the same?

THE MINIS rER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHAR1A): (a) to (c). It is pro
posed to constitute a committee of Mem
bers of Parliament on Planning as m the 
past. Opposition political parties will 
be duly represented on this committee. 
A meeting of the committee would be called 
after it is constituted. The appropriate 
time for the meeting of the committee 
would appear to be after the document 
on Approach to the Fifth Plan has been 
issued and before the Draft Outline is 
finalised.

Production of Printing Press in H.M.T.

4105. SHRI MUHAMMED SHERIFF. 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the H.M.T. started produc
ing machinery for printing press;

(b) whether any machine has recently 
been sold to a Cochin firm, if so, the valye 
thereof; and

<c) the outlines of the programme for 
producing the printing press machines 
in the Kalamassery unit (Kerala)?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR 
PARSAD): (a) Yes, Sir.

(b) A printing machine has recently 
been sold to a firm in Emakulam (Kara ■’ 
at a price of Rs. 84,600 (tax-factory price).

(c) During the year 1972-73 the Company 
has programmed the assembly of Auto* 
matic Cylinder Letter Press and Paper 
Cutting Machines worth about Rs 53 
lakhs.

Atrocities and Exploitation of Members of
Scheduled Castes and Scheduled Tribes

4106. SHRI KARTIK ORAON : Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government are aware of 
the various atrocities and exploitation of 
the members of Scheduled Castes and Sche
duled Tribes; and

(b) if so, whether it is considered neces
sary to take the Department of Social 
Welfare under the Ministry of Home 
Affairs for direct control, better manage
ment and speedy amelioration?

THE MINISTER OF SI AT t IN IHfc 
MINISTRY OF HOME AFFAIRS AND 
IN THE DfcPARTMFNT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA) :

(a) Instances have come to the notice of 
Government.

(b) Ministry of Home Affairs view with 
concern the occurrence of such incidents 
and are even now m constant touch with 
State Governments in regard thereto. The 
National Integration Division in the Minis
try of Home Affairs, the constitution of 
which was announced by the Prime Minis
ter in the course of a reply to the demands 
for grants of the Ministry of Home Affairs 
is required to deal wjth the general prob
lems affecting Scheduled Castes and Sche-
duled Tribes as well as grievances of Sche-
duled Castes including problems^aming
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is, however, no proposal to transfer to 
the Ministry of Home Affairs items of 
business allotted to the Department of 
Social Welfare.

Expansion of Scooter Production

4107. SHRI M. KATHAMUTHU: Will 
the Minister fof INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH- 
NOLOOY be pleased to state;

(a) whether the applications for expan
sion of scooter production submitted by 
the Automobile Products of India and the 
B ĵaj Auto have been considered by Go
vernment ; and

(b) if so, the decisions taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Both the appli
cation are still under the consideration of 
Government.

Mobilisation of Additional resources by 
States

4108. SHRI M. KATHAMUTHU: Will 
the Minister of PLANNING be pleased 
to state:

(a) whether States have mobilised addi
tional resources for the Plan during this 
year; and

(b) if so, in what manner?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA). (a) Yes, Sir. A 
number of States have announced meausres 
for mobilising additional resources for the 
Plan in the current year.

(b) The meausres announced relate to 
revision of sales tax, land revenue, motor 
vehicles tax, tax on passengers and goods, 
entertainment tax, property tax, stamp 
duty, irrigation rates, electricity trarifis 
and duty, etc.

Bouadary Disputes between Punjab, 
Haryana and HJP.

4109. PROF. NARAIN CHAND PARA* 
SHAR: Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) whether the attention of Govern
ment has been drawn to a recent statemen 
of Chief Minister, Punjab that there are 
no border disputes with Himachal Pradesh, 
Haryana; and

(b) if so, the reaction of Central Govern
ment to this statement specially when the 
Governments of Himachal Pradesh and 
Haryana have been demanding a fresh 
Boundary Commission to settle the Dis
putes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN). (a) Government have 
seen Press reports of certain observations 
made by the Chief Minister regarding these 
matters. The Government of Punjab, 
who were consulted have clarified that 
the Chief Minister did say that the three 
sister States, where the same party is in 
office, had no dispute between them, but 
this was not said in the context of the border 
disputes.

(b) Does not arise.

Provisions of P.C.Os. in Community 
^ Blocks

4110. PROF. NARAIN CHAND PARA- 
SHAR : Will the Minister of COMMU
NICATIONS be pleased to state:

(a) whether it is proposed to link the 
Hend-C]'nrters of the Community Deve
lopment Blocks in the countryside with 
sub-Divisional Headquarters by provi
ding Public Call Offices; and

(b) if so, the likely date by which this 
would be done?



THE MINISTER OF COMMUNICA
TIONS (SHRI H.N. BAHUGUNA) : (a) 
No, Sir, there is no such general proposal 
under consideration. However the Public 
Call Offices can be so provided if they are 
remunerative and justified.

(b) Question does not arise.

Prohibition of sale or Transfer of land in 
Delhi

4111. SHRI BIRENDER SINGH RAO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether as per Delhi Lands (Res
triction on Transfer) Act-30,1972, the sale 
or Transfer of land which has been ac
quired by the Central Government under 
Land Acquisition Act, 1894 was prohi
bited under the said Act with effect from 
15th June, 1972;

(b) whether the Registration of the 
acquired plots was done till the 26th 
July, 1972 and if so, the reasons therefor; 
and

(c) whether Government propose to take 
any action against the Sub-Registrar, 
Delhi or any other authority responsible 
for this lapse?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN). (a) Yes, Sir.

(b) and (c). The matter is being looked 
into.

Rockets retrieved after successful firing

4112. SHRI SAT PAL KAPUR : Will 
the Minister of SPACE be pleased to state:

(a) the number of rockets that were 
picked up after successful firing; and

(b) the time by which a frog or other 
living creature would be seat in the rocket 
for experiment ?
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THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS, MINISTER OF 
HOME AFFAIRS, MINISTER OF IN
FORMATION AND BROADCAST. 
TNG AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI): (a) 
Nil. No attempt is made to pick up 
rockets after firing as they are not required.

(b) There are no proposals on hand.

Consumer Industries in Public Sector

4113. SHRI C. JANARDHANAN : 
WU1 the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH* 
NOLOGY be pleased to refer to the reply 
given to Starred Question No. 579 on 26tb 
April, 1972 regarding consumer industries 
in public sector and state the progress 
made so far in regard to the setting up of 
consumer industries m the public sector ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD): In pursuance of the decision 
to expand the role of the public sector 
and extend it to new fields including con* 
sumer industries in which major produc
tion gaps are likely to develop. Govern
ment have been actively pursuing propo
sals for the manufacture of the following 
items.—

(t) Graphite Electrodes & Anodes;
(u) Lamps and Lamp Making Machi

nery;
(iii) Dry Cells for Torch Light and 

Transistor applications;
(iv) Storage Batteries;
(v) Tyres & Tubes,

Preliminary feasibility studies have been 
completed in respect of practically all the 
proposals. In the case of Graphite Elec
trodes & Anodes, the possibility of setting
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op the unit in the joint sector is being ex
plored now. in the case of Lamps & 
Lamp Making Machinery Project, the 
question of setting it up as an adjunct to 
the Hindustan Machines Tools Unit at 
Hyderabad is being pursued. Preliminary 
feasibility reports received in respect of 
Dry Cells, Storage Batteries, and Tyres
& Tubes are at various stages of exami
nation.

Ministerial Committee’s Recommendations 
on diffusion of ownership of Newspapers

4114. SHRI RAM PRAKASH : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state 
the broad outlines of the recommenda
tions of the Ministerial Committee on 
diffusion of ownership of newspapers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) : Proposals are under con
sideration.

Unrecovered telephone bills of pre and post 
Independence Period

4115. SHRI RAM PRAKASH : Will 
the Minister of COMMUNICATIONS be 
pleased to state -

(a) whether huge amount of arrears 
of Telephone bills remain unrecovered 
relating to post and pre-Independence 
period; and

(b) if so, the reasons therefor and the 
steps proposed to recover the arrears?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) 
There is so unrecovered amount of tele
phone bills relating to pre-Independence 
period.

However, arrears amounting to Rs. 
406.14 lakhs are outstanding as on 1-4-72

against bills issued during the last several 
years upto 31-12-71.

(b) The P A T  Department provides 
telephone service to subscribers on a credit 
basis—the credit allowed to a subscriber 
in the shape of unprepaid local and truck 
calls being virtually unlimited. Therefore, 
in a Department where the system of post 
billing is in vogue and where the amount 
billed during 1970-71 was of the order 
of Rs 124 crores, some arrears are inevi
table. However to recover the arrears, 
telephones of defaulting subscribers (bar
ring the telephones of exempted catego
ries) are disconnected. Efforts to recover 
the arrears are made by correspondence 
and personal contacts. In the case of 
private subscribers whose connections have 
been closed, legal action is also resorted 
to where ever necessary.

Statement made by Dr. K. N. Raj on Plan
ning Commission's failure to makeose 

of available resources

4116. SHRI RAM PRAKASH : Will 
the Minister of PLANNING be pleased 
to state:

(a) whether Government’s attention has 
been drawn to the observations made by 
Dr. K. N. Raj on Planning Commission's 
failure to ensure reasonably efficient use 
of the available resources; and

(b) if so, the reaction of the Govern
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA). (a) Yes, Sir.

(b) The views expressed by Dr. K. N. Raj 
while delivering the Thirteenth Walchand 
Memorial Lecture before the Maharashtra 
Chamber of Commerce, Bombay on 
Monday, the 24th July, 1972 am his per
sonal views and the Government bas no 
reaction to offer.
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iMtrvctlcHMl T.V. Programme via Satel
lite Cornmuoicatton

4117 SHRI VISHWANATH PRATAP
SINGH

SHRI P NARASIMHA REDDY

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state

(a) the area and the number of villages 
that will be benefited by the Instructional 
Tele/mon programTV via satellite com 
munication, which is going to be started 
in 1974 and

(b) whether this satellite communica
tion will be operational in monsoon season 
also?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BXR SINHA) (a) Out of a total of 5000 
villages to be covered under the Satellite 
Instructional TV Lxpcriment of 1974-75 
3000 villages will be located within the 
service range of conventional VHF TV 
tran>nitt'’n» which will bs operational 
by the time the Satellite is launched The 
remaining 2000 villages m six clusters 
will be provided with augmented commu
nity TV sets for direct reception from th 
Satellite The location of these clusters 
for indirect reception is still under consi
deration

(b) Yes, Sir

Manpower requirements for Space Programme

4118 SHRI VISHWANATH PRATAP 
SINGH Will the Minister of SPACE 
be pleased to state the manpower 
requirements in the coming ten years for 
our space programme with particular 
reference to special training facilities 
to inset oar immediate objects m space 
technology and the future plans for our 
long term objectives?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) An assessment of 
the manpower required for the Space 
Programme and the training programmes 
to be put through in order to meet the long 
term objectives can be undertaken onlj 
after the programmes to be undertaken 
in the coming ten years are finalised The 
programmes arc currently being drawn 
tip

Scaling down of the Target of Generation 
of Electricity through Atomic Sources

4119 SHRI VISHWANATH PRATAP 
SINGH Will the Minister of ATOMIC 
ENERGY be pleased to state

(a) whether the target of 2,700 M W 
generation of electricity by Atomic source 
has been scaled down, and the project 
of building 500 MW capacity reactors 
abundoned, and

(b) if so, the reasons therefor?

THF PRIME MINISIIR, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST
ING AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI) (a) 
According to present indications, the 
target of 2,700 MW generation of elec
tricity through atomic sources is planned 
to be achieved by 1984 It is also planned 
to establish a 500 MW reactor by that 
time

(b) The modification in the programme 
has become necessary in view of certain 
reasons which have become evident since 
the formulation of the profile for Develop* 
ment of Atomic Energy during the decade 
1970-80
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S d M M n e y  la Rocket Propellants

4120 SHRf VISHWANATH PRATAP 
SINGH Will the Minister of SPACE 
be pleased to state

(4) the progress so far made in attain
ing self-sufficiency in rocket propellants , 
and

(b) the success achieved m develop
ing liquid-hybrid system of propellants !

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER O r INFORMA
TIONS AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) (a) Considerable 
progress has been made in the development 
and manufacture of solid propellants 
The progress achieved has been set out in 
the annual report of the Department of 
Atomic Energy, copy of which is avail
able m the Library of Parliament

(b) We have not done any work till now 
on liquid-hybrid system of propellants

Punjab telephone Directory

4121 SHRI VISHWANATH PRATAP 
SINGH * Will the Minister of COM
MUNICATIONS be pleased to state

(a) the names and past experience of 
translating agencies which applied for 
Hindi translation work of Punjab Tele
phone Directory mentioning which of 
them were registered and which of them 
were unregistered,

(b) whether persons serving in the Posts 
and Telegraphs Department having qua
lifications equivalent to the persons to 
whom translation work was finally 
given had applied for doing the transla
tion work and were refused, and

(c) if so, the reasons therefor?
42 LS.S./72-6.

THE MINISTER OF COMMUNICA
TIONS (SHRI H N BAHUGUNA) • (a) 
names of the translating agencies who 
applied for Hindi translation work of 
Punjab Telephone Directory are given 
below —

(l) Anuwad Sansthan,
B-2/147, Safdarjung Enclave 
New Delhi

(ii) Dr Jai Bhagwan GoeJ,
Reader, Punjab University, 
President, Haryana Hindi Sahitya 
Panshad,
27, L-Model Town, Rohtak

The P&T Department, however, approa
ched the following two agencies for this 
work —

(in) Delhi Pradeshik Sahitya Samellan, 
20, Theater Communication Build
ing, Cannaught Place, New Delhi

(iv) Nagri Prachami Sabha,
42, Ashoka Road,
New Delhi

The P&T Department is not aware 
whether they are registered or unregis
tered

(b) No
(c) Does not arise

u r o f h i  s n r m f t v  i f t r  w r o f h i
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Employment of Retired I.C.S. Officers in 
big Companies

4123. SHRI PRABOOH CHANDRA : 
WiH the PRIME MINISTER be pleased 
to state :

(a) whether a number of I.C.S. officers have 
taken up employment with big companies 
and business houses after their retirement, 
if so, their number ; and

(b) whether they are appointed by the 
big houses with which these officers had 
connections when they were in the Govern
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a) The 
retired members of the Indian Adminis
trative Service including those who, before 
becoming such members, were members 
of the Indian Civil Service are not required 
under the Rules to obtain the permission 
of the Government of India before accep
ting commercial employment, unless such 
employment is within two years from the 
date of retirement. During the period from 
the 1st November, 1969 to-date, only four 
officers, who retired from the Indian Ad
ministrative Service, having been members 
of the Indian Civil Service, have been per
mitted to accept commercial employment, 
within two years of the retirement.

(b) Permission is granted to retired mem
bers of the Indian Administrative Service 
including those, who before becoming 
such member were members of the Indian

Civil Service, only if Government is satis 
fled that the officer/pensioner concerned 
while in service, had no such dealings with 
the proposed employer as may create the 
suspicion that he had shown favour to the 
latter.

Losses Incurred by Consumers due to 
Tarapore Atomic Power Station's 

Failure

4124. SHRI PRABODH CHANDRA : 
Will the Minister of ATOMIC ENERGY 
be pleased to state the losses incurred by the 
consumers because of the part failure of the 
working of the Tarapor Atomic Energy 
Plant ?

THE MINISTER OF ATOMIC 
ENERGY, MINISTER OF ELECTRO
NICS MINISTER OF HOME AFFAIRS, 
MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDHI) :

Power generated at the Tarapor Atomic 
Power Station is fed into the inter-connected 
grid system of Maharashtra and Guajrat. 
Shortage of power, if any, is the combined 
result of operations of all power stations 
supplying the grid. It would not be possible 
to quantify the losses to consumers arising 
from the performance of any particular 
station in the grid.
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ADM RcfaMri % SoWleghtrar to 
Registrar Certain Plow of Narate

4126. SHRI HARI KISHORE SINGH : 
Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether the Sub-Registrar, Delhi re
fused to register certain plots of Narela 
as early as on 8th May, 1972 on one pre
text or the other while the registration 
of the same Khasra was done in favour 
of some other parties ;

(b) if so, the reasons for such partiality ; 
and

(c) whether Government propose to 
hold enquiry into the matter and if not, 
the reasons thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHS1N) : (a) According to infor
mation available from records the Sub- 
Registrar concerned did not make any 
refusal order on 8-S-1972 in respect of plots 
situated in Narela although he received
10 documents for registration in respect 
of plots of that area on the said date.

(b) and (c) . Do not arise.

Taking over of National Sample Survey
Sector of Indian Statistical Institute

4127. SHRI HARI KISHORE SINGH. 
Will the PRIME MINISTER be pleased 
to state :

(a) whether Government of India have 
since taken any decision for taking over the 
National Sample Survey Sector of the 
Indian Statistical Institute; and

(b) if not, the reasons for delay ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS. MINISTRY OF 
HOME AFFAIRS, MINISTER OF IN
FORMATION AND BROADCASTING 
AND MINISTER OF SPACE (SHRIMATI

INDIRA QANDHI) : (a) The take over of 
the National Sample Survey Sector of the 
Indian Statistical Institute was dccided 
on 5th March, 1970 and the decision has 
been implemented.

(b) Does not arise.

Bond for Staff Artistes of Song and 
Drama Division on Tour to 

Border Areas

4128. SHRI N. K. SANGH1 : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether the Staff Artistes of the 
Song and Drama Division while on tour 
of the border areas are required to sign 
a bond that in the event of any accident 
causing personal injury or death, they or 
their relatives have no claim on Govern
ment;

(b) whether some Artistes have been sus
pended foi refusing to sign the bond ;

(c) if so, the number of Artistes so sus
pended and the number of those who had 
suffered injuries or death during their 
tour of border areas in the last three years 
and whether any compensation was paid 
to such persons or their relatives ; and

(d) whether any change in the existing 
provision is contemplated ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) Under the Armed Forces 
regulations Civilians carried as passengers 
by Service transports have to sign bonds 
undertaking not to prefer claims ojr demand 
compensation from Government except 
as admissible under any statute or statu- 
toiy or other rules applicable to them 
Artistes of the Armed Forces Entertain
ment Wing of the Song & Drama Division
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who have to travel from the nearest rail- 
head to the places of entertainment by 
conveyance provided by the Armed Forces 
have to sign such bonds.

(b) and (c). Ten articles who refused to 
sign the bond despite clarifications and 
assurances gi\en to them by the officials 
nf the Song & Drama Divison were placed 
under suspension on charges of non-ful
filment of legitimate obligations of the 
work for which they were employed. 
During the last three years, there has been 
no case of death during the tours of border 
areas. There were three accidents in which 
a total of 13 artistes received injuries 
all of them minor. In no case was any 
compensation claimed or paid.

(d) The Central Civil Services (Extra 
Ordinary Pension) Rules which apply to 
Government Servants who suffer personal 
injuries or death in the course of perfor
mance of duly, have been made applicable 
to the staff at istes of the Song & Drama 
Division with effect from 26th July, 1972. 
No furthei change in this regard is contemp
lated.

Tenure of Service of Staff Artistes of 
Song and Drama Division

4129 SHRI N. K. SANGHI : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether while the StafT Artistes of 
the All India Radio have been given a long 
term tenure of service, running up to 55 
years of age, the same benefits have not 
been extended to the Staff Artistes of Song 
and Drama Division ;

(b) in what way the terms of service differ 
between the two wings ;

(c) whether any pension or gratuity is 
paid to the Artistes of the Song and Drama 
Division when their services are terminated 
or their terms of contract expire ; and

(d) the reasons for having two different 
standards in the terms of service and steps 
contemplated to introduce uniformity in 
the service conditions of staff artistes of 
A.I.R. and the Song and Drama Division ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BUI 
SINHA) : (a), (b) and (d). While the staff 
artistes of the All India Radio are given 
long term contract up to the age of 55 years, 
the staff artistes of the Song and Drama 
Division have a different tenure of contract. 
This is for the reason that while in broad
casting what counts is the voice, in the Song 
and Drama Division, the artistes have 
to give live presenation, undertake "tours 
in difficult terrain and perform under .varying 
conditions. Voice projection, mobility of 
body, facial expression, figure, physical 
fitness etc. do not remain the same over a 
period of years. Therefore it is not feasible 
to introduce service contract up to the 
age of 55 years for artistes of the Song and 
Drama Division. This is also the main 
difference in terms of service between the 
two wings.

(c) No, Sir. The artistes are, however, 
eligible to participate in the Contributory 
Provident Fund.

Association of Private Organisations
and Trade Unions with Government 

of India for Removing Poverty

4130. SHRI RANABAHADUR 
SINGH : Will the Minister of PLANNING 
be pleased to state :

(a) whether private organisations and 
trade unions are officially associated with 
the Government of India programme of 
removing poverty ; and

(b) if so, the main features thereof ?
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TrffE MINI STER OF STATE IN THE 
MINISTRY OP PLANNING (SHRI 
MOHAN DHARIA) : (it) and (b) Even 
though some social organisations have been 
officially associated with the Government 
programmes of removing poverty, private 
organisations and trade unions have not 
been so far officially associated Tn the 
Fifth Plan, it is proposed to launch a direct 
attack on the problems of unemployment, 
under-employment and massive low-end 
poverty by stretching administrative, insti
tutional and financial efforts to the maximum. 
I n i  dstalled exercises regarding the 
measures to be taken for eradication of 
poverty have still to be worked out 
Government would consult and associate 
all concerned organisations and bodies 
wherever necessary in formulating and imp
lementing such measures
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Registration of Scientists in 
Scientists’ Poo

4132 SHRI RANABAHADUR SINGH 
Will the Minister of SCIENCE AND TE 
CHNOLOGY be pleased to state

(a) the number of scientists who have 
legistered their names in the scientists' 
pool, so far, and the number ol those who 
have secured jobs during the last one ycar, 
and

(b) the time by which the remaining scien
tists will be in a position to have their jobs?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM) (a) Since the inception of 
the Pool Scheme, 8,863 Scientists, Engineers, 
Technologists, Doctors, etc. were selected 
to the Scientists’ Pool upto 1-8-1972 of them, 
3,907 joined duty as Pool Officers.
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During the last one year 213 Pool Officers 
left the Poo) on securing regular employ
ment in India Besides, 57 persons se
lected to the Pool were able to find emp
loyment and therefore did not join the 
Pool

(b) Poo! Officers generally secure regu 
lar employment in course of a year or two 
Of the 409 Pool Officers working m the Pool 
as on 1-8-1972 only 17 were continuing 
m the Pool for over two years

Use of Hand-Made Paper for Post 
Cards and Envelopes

4131 SHRIP NARASIMHA REDDY 
Will the Minister of COMMUNICATIONS 
be pleased to state

(a) whether a study has been made to 
assess the savings and other advantages 
in using hand-made paper for Post Card
and Envelopes, and

(b) if not, when will such a study be 
undertaken »

THF MINISTER OF COMMUNICA 
TIONS (SHRI H N BAHUGUNA) (a) 
No indepth study was made in view of the 
fact that higher cost of hand made paper 
is a ba*ic deterrent in the way of such a 
change

(b) The question does not ausc

Cases Registered by C BJ
4134 SHRI G Y KRISHNAN Will 

the PRIME MINISTER be pleased to 
state

(a) the number of cases registered by 
the Central Bureau of Investigation during 
the last two years, year wise, and the number 
of persons prosecuted as a result thereof , 
and

(b) whether Central Bureau of Investi
gation has also decided to register less 
number of case involving fraud and em- 
ebzzelment

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA)* (a) 
During the years 1970 and 1971 the Central 
Bureau of Investigation registered 2144 
and 1,466 cases (including preliminary 
enquiries) respectively The number of 
persons prosecuted in courts upto 22-6-72 
arising from the cases registered in 1970 
and 1971 are 70S and 250 respectively

(b) No such decision has been taken 
Although the Central Bureau ot Investi
gation can investigate any case in which it 
has jurisdiction to inquire, it generally 
concentrates on relatively more important 
cases Trivial and petty cases are ordinarily 
handled by the Departments concerned or 
the local police
Complaint From Some M.Ps Against

Certain Officials of Parliament Street 
Police Station, New Delhi

4135 KUMARI KAMLA KUMARI 
Will the Minister of HOML AFFAIRS 
be pleased to state

(a) whether some Members of Parliament 
wrote to the Minister of State in the Minis
try of Home Affairs ShriK C Pant during 
May last complaining against the high
handedness and misbehaviour of certain 
Officials of the Parliament Street Police 
Station, New Delhi and

(b) if so the action taken in the matter 
to redress the grievance of the M Ps

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) (a) Yes The 
complaints were regarding investi
gation of case FIR No 755 dated 4-5-1972 
u/s 448/380 Indian Penal Code, Police 
Station Parliament Street The case is 
concerning a land-lord tenrnt dispute, 
in which there were complaints and counter- 
complamts against the police by both the 
part*e involved
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(b) The investigation of the doe has been 
transferred from the police station to the 
Crime Branch of the Delhi Police.

Central Class 1 Services Haviag No Officer 
In The Central Secretariat

4136. SHRI KARTIK ORAON : Will 
the PRIME MINISTER be pleased to 
state:

(a) the names of Class I services of the 
Centre which have no officer working in 
the Central Secretariat under the Orders 
issued in 1957 ; and

(b) the reasons for not taking any offi
cers from Class I services ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) A 
statement is laid on the Table of the House.

(b) Posts in the Central Secretariat 
are not reserved for members of any parti
cular Service. These posts are filled on 
the basis of requirements of the job and the 
qualifications, experience and availability 
of officers in the field of selection. There 
are 445 officers of various Class 1 Services 
who are already holding posts in the Cen
tral Secretariat.

Statement

The following Central Services have no 
officer working in the Central Secretariat:—

1. Archaeological Service, Class I.
2. Botanical Survey of India, Class I.
3. Central Health Service, Class I.
4. Central Revenue Chemical Service, 

Class I.
5. Geological Survey of India, Class I.
6. Indian Meteorological Service, Class I.
7. Indian Salt Service, Qass I.
8. Mercantile Marine Training Ship 

Service, Chun I.

9. Directorate General of Mines Safety 
Class I.

10. Overseas Communications Service, 
Class I.

11. Survey of India, Class 1.
12. Zoological Survey of India, Class I.
13. Railways Inspectorate Service, 

Class I.

14. Delhi & Andaman and Nicobar 
Islands Police Service, Grade I.

15. Indian Inspection Service, Class I.
16. Telegraph Traffic Service, Class I, 

(including Indian P. & T. Traffic 
Service, Class I).

17. Labour Officers of the Central Pool, 
Class I.

Appointment of Engineer-In-Chief of 
Central P.W.D. and Chief Engineers of 
State P.W.Ds. As ex-Officio Additional 
Secretary and Secretariats Respectively

4137. SHRI KARTIK ORAON : Will 
the PRIME MINISTER be pleased to
state :

(a) whether a Committee on Plan Pro
jects had recommended that for efficient 
execution of plans, Engineer-in-Chief of 
Central P.W.D. should be made ex-officio 
Additional Secretary to the Government 
of India and Chief Engineer of State P.W.Ds, 
appointed ex-officio Secretaries in the 
State Government; and

(b) if so, the action taken on this re
commendation.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : Ac
cording to the information furnished 
by the Ministry of Work# *  Housing who 
are primarily concerned with the subject
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matter of the question, the reply is as fal-
lows

(a) Yes, Sir.
(b) The recommendation of the Committee 

on Plan Projects for appointing the 
Engineer-in-Chief of the C.P.W.D. as 
Ex-officio Additional Secretary to Govern
ment was not implemented as this matter 
had already been considered on a number 
of occasions in the past and not agreed 
to. Further, the Administration Reforms 
Commission, who have aho gone into 
the question, are of the view that the status 
quo in this regard should be maintained.

The recommendation for grant of 
ex-officio status of Secretary to the Chief 
Engineers in the State P.W.Ds. was to be 
examined by the various State Governments.

l.p.s. officers given the rank of 
Secretaries

4138. SHRI JYOT1RMOY BOSU : Will 
the Minister of HOME AFFAIRS be 
pleased to state the number of I.P.S. Officers 
given the rank of Secretaries during the last 
three years ?

THE MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS
(SHRI K.C. PANT) : No Indian Police 
Service Officer has been given the rank of 
Secretary to the Government of India 
during the last three years. However, 
one officer of this service has been appointed 
special Secretary.

Issue of Licences and Letters of Intent to 
Modi Group

4139. SHRIJYOTIRMOY BOSU : Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to state the number 
of Licences and Letters of Intent given, 
industrywise, and productwise , to the 
Modi Group during the last three years ?

IH E DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) : A statement showing the num
ber and type of letters of intent and industrial 
licences issued during the last three years 
in favour of concerns belonging to the Modi 
Group is enclosed. Details of all industrial 
licences and letters of intent issued by the 
Government from time to time are given 
in the “Weekly Bulletin of Industrial 
Licences, Import licences and Export 
Licences", Weekly “ Indian Trade Journal” 
and the monthly “Journal of Industry and 
Trade” . Copies of these publications are 
available in the Parliament Library.

Statement

YEAR LICENCES
____  NU SE NA COB Total^
1969 ..................................  ”
1970 .. 1 .. 1
1971 . . . .  1 ]

1 1 2
LETTERS OF INTENT

NU SE NA Total
1 1 2

1 2 3

1 1 3 5

Utilization of Licences by larger Business 
Companies and Foreign Companies in 

Backward Areas
4140. SHRI JYOTIRMOY BOSU : Will 

the Ministe of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) how many large independent Com
panies and foreign Companies have, during
1970-71 and 1971-72, utilized the licences 
granted to them to set up industries in the 
backward areas giving a list of such large 
independent and foreign Companies ; and
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(b) types of industries set up by each of 
them in (he backward areas of each State 
during the year* 1970-71 and 4971-72 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) : (a) and (b). During this 
period only one such licence has been issued 
and also implemented. The licence is 
for substantial expansion in a backward 
area of Mysore State and has been issued 
to M/s. Indian Aluminium Co. Ltd., Cal
cutta, a foreign majority Company.

Licences for Industrial Units with 
Foreign Collaboration

4141. DR. H.P. SHARMA : Will the Minis
ter of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY 
be pleased to state :

(a) whether Government have lately de
cided to issue Licences for industrial units 
with foreign collaboration which are 
specially export-oriented ;

(b) if so, the main points of the decision ;
(c) the number of applications for such 

ventures pending with Government in the 
beginning of this year and how many of 
them have been approved/sanctioned and 
the details of the industries permitted under 
this decision ; and

(d) whether Government have also de
cided to allow foreign participation in 
trading activities and if so, the nature of 
trading activities to be so allowed and the 
reasons for liberalising the attitude towards 
foreign collaborations ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT <SHRI SIDDHESHWAR 
PRASAD); (a), (b) and (d). Government's 
approach to foreign collaboration has been 
speft oat in the guide-lines framed in this 
regard in January, 1969. It continues to 
^e a selective approach which keeps in view

the need for importing know-how in those 
fields where technological or critical pro
duction gaps exist, while meeting the basic 
objectives of ensuring rapid technological 
development within the country; opti
mising the utilisation of indigenous re
sources.

Under the guidelines, while proposals 
for foreign collaboration in low-priorily 
or non-essential fields are generally not 
considered, a relaxation may be made in 
cases where the foreign collaborator agrees 
to undertake a major share of the production 
for exports. The general policy of not 
allowing foreign collaboration in trading 
activities may also be relaxed where such 
collaboration is exclusively aimed at aug
menting the export sales. These relaxa
tions are guided by the importance of the 
need tor promoting Indian exports, parti
cularly of non-traditional products.

There has been no change in Government’s 
policy recently in regard to foreign colla
boration of export-oriented units.

(c) As on 1-1-1972, 12 proposals for
foreign collaboration where the firms had 
proposed to undertake an export commit
ment of 50% or more of their products 
were under consideration. During the 
period January-June, 1972 Government 
have approved nine such proposals. There 
details are given in the Statement laid on the 
Table of the House (Placed in Library See. 
No. LT 3572/72)

Inter-State Disputes

4142. SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether Union Government have 
initiated moves to settle the Inter-State 
disputes; and

(b) if so, the main points thereof and 
whether the States have agreed to Centre’s 
proposals in the matter.
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tH E  DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H. MOHSIN) : (a) and (b) . Presumably 
the Members have in mind inter-State 
boundary disputes arising out of terri
torial claims. The three such disputes, 
which exist at present, relate to :—

(1) Assam Nagaland Boundary

(2) Boundary between Punjab, Haryana 
and Himachal Pradesh.

(3) Boundaries between Maharashtra 
and Mysore, and Mysore and Kerala.

An Adviser has been appointed to ascer
tain the facts regarding the Assam Naga
land boundaiy and the need for any ad
justment and also to bring about an agreed 
solution. His recommendations are awai
ted . So far as the other two disputes are 
concerned, the possible areas of agreement 
between the Chief Ministers concerned 
are being explored. No concrete proposals 
have emerged as yet.

Freezing of B inter Disputes Between States

4143. SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) Whether some Chief Ministers have 
suggested the freezing of border disputes 
between the States ; and

(b) if so, the reaction of Government 
thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F4I. MOHSIN) :(a) No suggestion for the 
freezing of border disputes between the 
States has been received by Government 
from any Chief Minister.

(b) Does not arise.

Per Capit* income in Uttar Pradesfa

4144. SHRIMATI SAVTtRI SHYAM : 
Will the Minister of PLANNING be pleased 
to state :

(a) the average per capita income in 
Uttar Pradesh during the last three years;

(b) the average per capita income of 
Madras, Bombay, Punjab and Haryana; 
and

(c) the reasons for low percentage in 
Uttar Pradesh and steps taken by Govern
ment to bring this State in line with the 
better off-States ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) to (c). The 
estimates of per capita income of States 
during the last three years of the Plan 
period are not yet available. However, 
according to the comparable estimates of 
per capita income of States furnished by the 
Central Statistical Organisation for the period 
1962-63 to 1964-65, the average per capita 
income of Uttar Pradesh, Tamil Nadu, 
Maharashtra, Punjab and Haryana is indi
cated below :

Average per 
States capita State

incomes during 3 
years—1962-65 

'  (at current
prices)

(Rupees) 
306 
400 
478 
492 
445

The relatively low per capita income of 
Uttar Pradesh is generally due to a variety 
of complex reasons including historical 
factors, physico-geographical conditions, 
lack of adcquate-infra-structural facilities, 
weak institutional stmcture, «tc.

Uttar Pradesh 
Tamil Nadu (Madras) 
Maharashtra (Bombay) 
Punjab 
Haryana
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The principal measures taken by the 
Government of India to accelerate the pace 
of economic development in Uttar Pradesh 
am as follows :
(I) Additional Central Assistance :

The formula of Central assistance to 
the States for their Fourth Five Year Plans 
as approved by the National Development 
Council has been designed to help the less 
affluent States like Uttar Pradesh as may be 
seen from the following facts :

(a) 60% of the Central assistance is 
allocated on population criterion. 
Uttar Pradesh is a heavily populated 
State and therefore has benefited 
under this criterion.

(b) 10% of the assistance allocable to 
Slates had been distributed among 
the States whose per capita income 
is below the national average. 
Uttar Pradesh being one of such 
States, has been given special 
assistance under this criterion.

(«) Central subsidy for selected industtially 
backward districts :

An important measure lor reducing 
disparities is accelerating the pace of indus
trial development in backward areas. 
In Uttar Pradesh, two districts —Ballia and 
Jhansi, have been selected for Central 
subsidy in pursuance of the criteria laid 
down by the Pande and Wanchoo Commit
tees’ Reports. Proposals for the selection 
of four more districts have been invited 
from the State Government.
Vui) Concessional Finance from Financial 
Institutions :

The 36 districts mentioned below have 
been selected for concessional finance from 
public financial institutions for industrial 
development during the Fourth Plan 
period;

Almora, Azamgarh, Badaun, Bahraich, 
Ballia, Banda, Barabanki, Basti,

Bulandshahr, Chamoli, Deoria, 
Etah, Etawah, Faizabad, Farrok- 
habad, Fatehpur, Garhwal, Gh*ji> 
pur, Gonda, Hamipur, Hardoi, 
Jalau, Jaunpur, Jhansi, Mainpuri, 
Mathura, Moradabad, Pilibhit, 
Pithoragarh, Pratapgarh, Rac 
Bareli, Shat\jahanpur, Sultanpur, 
Tehri Garhwal, Unnao and 
Uttar Kashi.

(iv) Backward areas :
There are a large number of markedly 

Backward areas in Uttar Pradesh. In 
view of this, the State Government have been 
advised to give special attention to the 
speedy development of these areas which 
are : Allahabad. Mirzapur, Varanasi,
Jaunpur, Pratapgarh, Sultanpur, Faiza
bad, Ghazipur, Ballia, Azamgarh, Deoria, 
Gorakhpur, Gonda, Basti, Baharaich; 
Jalaun, Jhansi, Hamipur, Banda; 
Nainital, Almora, Tehri Garhwal, Garhwal, 
Chamoli, Uttarkashi, Pithoragarh and 
Dehra Dun.
(r) Special Cent! a! Schemes :

The following special Central Schemes 
for the weaker sections of the rural popula
tion and for the development of arid and 
drought-prone areas are also in operation :

(a) Small Farmers Development 
Agencies : There are Four projects 
one each in the district of Badaun, 
Rae-Bareli. Fatehpur and Partap- 
garh.

(b) Marginal Farmers and Agricultu
ral Labourers Projects : There are 
two projects- one each in the district 
of Mathura and Ballia.

(c) Dry Farming : There are three 
projects for dry farming in the 
districts of Jhansi, Agra and 
Ghazipur.

(d) Drought prone area programme ■ 
There are six prqjects, one each in 
the districts of Jalaun, Hamipur,
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Banda, Allahabad, Varasnsai and 
Mirzapur

(a) Crash programme for rural em* 
ployment All the districts of 
Uttar Pradesh are covered under 
this scheme

(f) Pilot Intensive Rural Employment 
Project * One project under 
PR1FP will be implemented m 
one block of Ballia district of the 
State

Unfilled posts in Government of India Offices

4145 SHRI BANAMALI PATNAIK 
DR LAXMINARAIN PANDEYA 

Will the PRIME MINISTFR be pleased 
to state

(a) whether there ha\e been a number of 
promotions in the various offices of the 
Government of 1 ldia, of and above the 
rank of  ̂ Section Officers during the years
1971 and 1972,

(b) whether the corresponding posts 
below the grade of Section Officers have 
either been left unfilled or have lapsed for 
want of timely promotions, and

(c) if so, the reasons therefor

THE MINISTER OF STATE IN TH£ 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSO
NNEL (SHRI RAM NIWAS MIRDHA)

(a) Yes, Sir It is presumed that the question 
seeks information in respect of the promo
tions made to the various grades in the 
Central Secretariat Services

(b)and(c). The grades of Section Officer 
and lower grades in the Central Secretariat 
Services are decentralised grades and pro
motions therein are made by the respective 
Cadres, subject to the provisions of the 
relevant Statutorv Rules This Department 
is not aware of any post in the de
centralised grades having remamded unfilled 
or having lapsed for want of timely promo* 
tion

Expenditure likely to be incurred on Anni-
versary Celebrations of Independence

4146 SHRI BANAMALI PATNAIK 
Will the Minister of HOME AFFAIRS 
be pleased to state the expenditure likely 
to be incurred on various programmes chal
ked out to celebrate the Silver Jubliee of 
Independence ?

THE MINISTFR OF STATE IN THF 
MINISTRY OF HOME AFFAIRS (SHRI 
K C PANT) The 25th Jayanti Programme 
is to last a whole year beginning from 
August 15, 1972 Therefore at this stage 
it is not possible to state the amount of 
expenditure likely to be incurred.

The programme includes the minimum 
of ceremonies Most items are on develop
mental, welfare and educational activities 
most of which are already included in the 
Plan and in the case of some of which some 
additional funds may be allowed No 
such thing as a “Jayanti Celebrations 
Budget” was possible or necessary for these 
reasons
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Functioning of Private Sector in Fertiliser, 
Steel and Aluminium Industries

4148. KUMARI KAMLA KUMARI : 
Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state the 
reasons for allowing private sector to func
tion m the fertilizer, steel and alurtmium 
industries ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRADSAD) : The items fertilizers and 
aluminium appear in Schedule ‘B’ to the 
Industrial Policy Resolution, 1956, according 
to which private enterprise wili also have 
the opportunity to develop in this field 
cithur o u ts  own or with State participation.

Manufacture of steel from iron ore in 
an integrated steal plant has not been 
allowed in the private sector after the 
Industrial Policy Resoution of 1948. 
Manufacture of pig iron within set coiling 
of capacity has, however, been allowed, as

this is generally for captive use or for mooting 
local needs of pig iron.

Manufacture of Scooter by Mysore State 
Industrial Investment and Development 

Corporation

4149. KUMARI KAMLA KUMARI : 
Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether Central Government have 
issued a letter of intent to Mysore State 
Industrial Investment and Development 
Corporation to set up a Scooter factory; 
and

(b) if so, the progress made by the Cor
poration so far ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI SIDDHESHWAR 
PRASAD :

(a) Yes, Sir.

(b) There has not been much progress 
so far.
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Setting up a T,V. Station at Kolhapur

4152. NIMBALKAR: Will the Minister 
of INFORMATION AND BROADCAST
ING be pleased to state whether Govern- 
rftent propose to set up a T.V. Station at 
Kolhapur during the Fifth Five Year Plan 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : No, Sir.

Introduction of Telex to Kolhapur

4153. SHRI NIMBALKAR : Will the 
Minister of COMMUNICATIONS be 
pleased to state the difficulties experienced 
in introducing Telex to Kolhapur in Maha
rashtra ?

THE MINISTER O F COMMUNICA
TIONS (Shri H.N. BAHUGUNA) : Certain 
building modifications are required in the 
present exchange building to accommodate 
the telex equipments. After the modifica
tions are carried out the exchange will be 
installed.

Introduction of Dialling System of Tefe* 
phoning at Kolhapur, Maharashtra

4154. SHRI NIMBALKAR : Will the 
Minister of COMMUNICATIONS be 
pleased to state :

(a) whether Government propose to 
introduce dialling system of telephoning 
Kolhapur, Maharashtra ;

(b) whether jobs of these at present 
operating the existing system of telephoning, 
will be threatened after the conversion; 
and

(c) whether Kolhapur will then be 
directly linked with Bombay and other 
major cities of India ?

THE MINISTER OF COMMUNI
CATIONS (SHRI H.N. BAHUGUNA) : (a) 
Yes, Sir. It is proposed to convert the 
existing manual exchange at Kolhapur into 
an automatic exchange; equipment for this 
is being manufactured in 1972-73 and the 
automatic exchange is likely to be com
missioned in 1975.

(b) No, Sir.
(c) Kolhapur is proposed to be linked 

to Bombay and some other major cities of 
India as part of Fifth Five Year Plan sche
mes of P & T.

Absorbing employees of Erstwhile Princely 
States

4155. SHRI PARIPOORNANAND 
PAINULI : Will the Ministr of HOME 
AFFAIRS be pleased to state ;

(a) whether several hundred employees 
of the erstwhile States of Tehri-Garhwal, 
Rampur and Benares have not yet been
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absorbed In the Uttar Pradesh services 
in terms of merger agreements between 
the Government of India and the former 
Rulers of these States ;

(b) if so, the reasons thereof; and
(c) the number of such unabsorbed 

employees including those who have since 
retired or died without enjoying retire
ment and other similar benefits applica
ble to the State Government employees ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F H. MOHSIN): (a) to (c). The information 
is being collected and will be laid on Table 
of the House.

Selections made at T.V. Centre of AIR 
Delhi during Past six months

4156. SHRI RAJDEO SINGH :
SHRI S.M. BANERJEE :

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state :

(a) whether some selections have been 
made at the T.V . Centre AIR Delhi 
during the last six months;

(b) the number of relatives of the em
ployees and officers of All India Radio 
who have been selected;

(c) whether most of the persons selected 
for these posts were given training by book
ing them on long term casual basis at T.V. 
Centre of AIR Delhi; and

(d) the names of the persons who are 
related to AIR employees and who were 
booked on casual basis before their selec
tion may be placed on the Table of the 
House ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINGH) : (a) Yes, Sir.

(b) to  (d) . Out of 71 persons selected 
for 9 categories of posts in the TV Centre, 
Delhi, 16 have so far been appointed. 
Out of these 16, six are relatives of AIR 
employees of whom four, whose names are 
mentioned in the attached statement, were 
being booked on casual basis before their 
selection.

Statement

SI. Name of the 
No. persons

1. Shri A.K. 
Chaturvedt

2. Shri Subash 
Chandra

3. Shri P.P. Singh
4. Shri Bhunesh 

Kumar

Postapp- Remarks 
ointed to

Lighting-
man
-do*

-do-
-do-

Shri 
Subash 
Chandra 
has since 
resigned.

Offices

Functioning of Regional/Branch 
of Press Information Bureau

4157. SHRI JAGANNATHRAO 
JOSHI : Will the Minister of INFORMA* 
TION AND BROADCASTING be pleased 
to state :

(a) the places where Regional/Branch
Offices of Press Information Bureau are 
located, annual expenses incurred on these 
and their functions; *

(b) the number of items, per year, during 
the last three years, Publicity Officers 
from Delhi were sanctioned air journeys 
up to these places to accompany Ministers 
for publicity purposes even when respective 
P.I.B. Regional/Branch Offices were there 
to take care of the same work;

(c) the annual expenditure thus incurred 
on these accompanying Publicity Officers; 
and

(d) the steps bemg taken to minimise 
these expenses ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINGH): (a) A statement giving the 
requisite information is attached.

STATEMENT
(a) The places where the Regional/ 

Branch Offices of Press Information Bureau 
are located are given below :—

1. Jullundur, 2. Lucknow, 3. Varanasi,
4. Jaipur, 5. Bhopal, 6. Srinagar,
7. Jammu, 8. Indore, 9. Calcutta,
10. Cuttack, 11. Patna, 12. Gauhati,
13. Agartala, 14 Imphai, IS. 
Shillong, 16, Bombay, 17. Ahmeda- 
bad, 18 Nagpur, 19. Poona, 
20. Panaji, 21 Rajkot. 22 Madras, 
23. Bangalore, 24 Hyderabad, 
25. Trivandrum, 26. Cochin, 27. 
Viiayawada

(b) Expenditure incurred on Regional 
Branch Offices during the year 1971*72 .—

Rs. 31,58.446 40
(c) The functions of the Regional/Branch 

Offices are to *—
(i) maintain liaison with State Informa

tion Directorates;
(ii) promote and develop publicity for 

Central Government departments 
organisations and undertakings/ 
located in their areas:

(iii) cover Central Ministers visits m 
their region,

(iv) distribute publicity material received 
from headquarters after translat
ing them in the language or lan
guages in which the newspapers 
are published in the area;

(v) maintain Jiaisjon with the local 
editors and representatives of the 
Press to ensure the widest possible 
dissemination of information con* 
veyed through publicity material 
released by the office;

(vi) provide answers to queries of the 
local Press;

(vii) keep Central Ministries informed 
of the reactions and opinions as 
reflected in the regional press thro
ugh regular reports to Headquar
ters.

(b) and (c).

Year No. of Amount & 
tours expenditure

1969-70 25 ~  Rs 17,229 45 ™
1970-71 34 Rs. 11,67120
1971-72 14 Rs 12,692 60

(d) Officers of the Press Information 
Bureau from Headquarters are sent on 
tour to cover conferences and other events 
outside Delhi only when it is necessary to 
do so.
Request for financial assistances from 
Central Government for construction of 
Fire Proof Roofing houses in coastal district 

of Andhra Pradesh
4158. SHRI T. BAIAKRISHNAN : 

Will the Minister of HOME AFFAIRS 
be pleased to state '

(a) whether the Government of Andhra 
Pradesh has approached the Central Gov
ernment for financial assistance for cons
truction of fire-proof-roofing houses for the 
victims of fire accidents that occurred 
during the period of March, 1972 to July,
1972 in the coastal Districts of Andhra 
Pradesh; and

(b) if so, the reaction of the Central 
Government to such demand by the State 
Government of Andhra Pradesh ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H MOHAN) : (a) and (b) In a commu
nication received towards the middle of 
June 1972, the Andhra Pradesh Govern
ment requested the Central Government for 
financial assistance for building houses with 
fire-proof material to avoid damage caused
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by foo» ift certain part* of the State, parti- 
cutarly in coastal areas. The State Govern- 
meat were informed that wider the existing 
policy* fires and riots are no{ regarded as 
natural calamities and, therefore, any ex-
penditures necessitated by fire incidents 
and riots would have to be borne by the 
State Government themselves.

Procedure being followed for re-deployment 
of surplus staff in central Surplus Staff Cell

4159. SHRI ONKAR LAL BERWA : 
VN ill the PRIME MINISTFR he pleased to
state :

(a) the procedure for deploying the 
surplus staff being followed in Central 
Surplus StafT Cell since 1st June, 1972 
onward when the surplus* staff form 
the office of the Chief Settlement Commi
ssioner joined the Central Surplus Staff 
Cell (Department of Pei sonnel);

(b) the procedure/convention followed 
m the past i.e. before 1st June, 1972; and

(c) whether there is any departure from 
the past proccdure/convention and if so, 
the rc isons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONN
EL (SHRI RAM NIWAS MIRDHA) : (a), 
and (b). The procedure for re-deployment of 
surplus staff through the Central (Surplus 
Staff) Cell since 1.6.72 covering not only 
the surplus staff of the office of the Chief 
Settlement Commissioner but of other 
o(Tices also is not in any way different from 
the procedure followed before that date. 
The surplus staff are taken on the rolls of 
the Central (Surplus Staff) Cell in the order 
in which they are surrendered and they are 
also redeployed against vacancies reported 
to the Cell at the relevant point of time m 
the same order in which the vacancies 
have been reported. Efforts are made to 
redeploy the surplus staff in equivalent 
grade; but in cases where matching posts 

42 l,.S S./72—7.

a*e not wafiable, tb* surplus staff *ce re-
deployed in posts, with lower pay seal* 
but they are allowed carry their own scale 
of pay as personal to them in order to avoid 
financial hardship.

(c) Does not arise.

Arrest of Pak citizens daring MMRak 
war who came to India on vaHt Paasperts

4160. SHRI ONKAR LAL BERWA : 
SHRI HUMKUM CHAND 

KACHWAI :

Vill the Minister of HOME AFFAIRS 
be pleased to state :

(a) the number of Pak citizens arrested 
during the India-Pakistan war, 1971 who 
came to India on the Valid Passports; and

(b) the action taken by Government 
against them and the action proposed to 
be taken by Government in future in this 
regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The informa
tion is being collected and will be laid on 
the Table of the House.
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(« )  wfar, f*rror wte wstorfr <re 44 36 
ww w it f t  *Pj*rTf*ra httw jrotowT %
f w i^ w  f t  ** 197 3  W  v m  t  I

(n)«fk(w ) «nrrt, ? w w  «ftr%r*rxrw\ 
I #  sr*rr % *?n% f t  «mfar

% f t  « t  t  i

Film Fioance Corporation financed Films 
Abandoned

4162 SHRI BV NAIK Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) number of films, financed by the 
Film Finance Corporation abandoned tn 
the middle,

(b) the amountd financed to these films, 
and

(c) the action proposed to be taken to 
complete these films >

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR S1NHA (a) Seven

(b) A total amount of Rs 15,13,723/- 
has been invested by the Corporation m 
these seven films

(c) The prospects of completion of five 
films are bleak but m the case of the 
remaining two films attempts are being 
made to get the films completed

Applications for pension to Freedom Fighters

4163 SHRI B V NAIK Will th e  Mi
nister of HOME AFFAIRS be  pleased to  
S tate .

(a) the total number of applications 
received from freedom fighters under the 
pension scheme of Central Government,

<fe> the total number o f cases where 
pcBsiooi have bees sanctioned so for; and

(c) th e  p ro b a b le  p e rio d  w ithin which 
th is  schem e w ill be  fiiHy im plem ented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F H  MOHSIN) (a) 84,426 applications 
have been received till 25 8 1972

(b) The pension has been approved m 
1,095 eases till 25 8 1972

(c) A forecast is not possible at this stage 
as applications are still being received
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·Central Subsidy for backward districts of 
Andhra Pradesh 

4166. SHRI Y. ESWARA REDDY 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to refer to the 

-reply given to Unstarred Question No. 
1465 on the 9th August, 1972 regarding the 
setting up of industries in backward areas 
.and state : 

(a) the names of the industries and their 
, proprietors District-wise, who applied for 

10 'per cent subsidy, since the inception of 

Difficult Area Allowance in Tripura 

4167. SHRI DASARATHA DEB : 
Will the Mf~ister of COMMUNICA-
TIONS be pleased t'o st~te' : 

'•' 
(a) whether Government 'have reteived 

any repr~entation from P&T staff of Kan-
chanpur, Dasda, Jampur and Machmara in 
Tripura for 'Difficult area Allowance'; 
and 

! 

(b) if so, reaction of Government on 
their Claims? 

THE MINISTER OF •' COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) : 
(a) Yes, Sir. 

the scheme; 

(b) the amount sanctioned 
bursed, if any industry-wise; 

(b) The matter is under consideration in 
and dis- consultation with the Ministry of Fi-

(c) the number and names of the appli-
.cations for the subsidy still pending sanc-
tion and the reasons for delay; and 

(d) the specific measures already ini-
tiated and under consideration to streamline 
the procedure ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) (a) to (d) . A list of industrial 
units in backward areas in favour where of 
10% subsidy is sanctioned by the State 
Level Committees is laid on the Table of the 
House. The amounts are yet to be disbursed. 

The details of applications received and 
pending consideration are not readily 
:available. 

State Governments have been addressed 
'in the matter, to expedite implementation 
of the Scheme. Conferences of State 
Industries Secretaries are also proposed 
to be held in the near future to discuss and 
,streamline implementation. 

nance. 

Implementation of programme for the em· 
ployment of educated unemployed 

4168. SHRI K.S. CHAVDA: Will the 
Minister of PLANNING. be pleased to 
state : 

(a) whether implementation of the pro-
gramme for the employment of educated 
unemployed fell below the target in the last 
financial year; 

(b) if so, the reasons for not reaching the 
fixed targets; and 

(c) the steps Government have taken or 
propose to take to achieve the fixed target 
in the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) to (c). A state-
ment is laid on the Table of the House. 
[Placed in Library. See No. LT 3574/72]. 
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4169. SHRI INDER J. MALHOTRA : 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to wfer to the 
reply given to Unstarred Question No. 
4118 on the 26th April, 1972 regarding indi-
genous production of migk products, and 
state :

(a) the unitwise capacity and production 
of dairy products plants in India;

(b) proposed expansion of each Units 
and their requirement for imported and 
indigenous equipment and spares; and

(c) whether processing of applications 
for expansion and modernisation take long 
time in various cells of the Ministry; if so, 
the steps proposed to eliminate delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI SIDDHESHWAR 
PRASAD) ; (a) and (b). The required in
formation is contained in the statements 
laid on the Table of the House. [Placed in 
Library. See No. LT 3575/72J.

(c) Whit* it is inevitable that some time 
will be involved in the processing of such 
applications, by strict vigilance and careful 
supervision at various stages, avoidable 
delays, both procedural and others, are 
largely eliminated.

Promotion of Class IV staff in P&T Depart
ment

4170. SHRf NARENDRA SINGH : 
Will the Minister of COMMUNICA
TIONS be piea&cd to state :

(a) whether the Posts and Telegraphs 
Department had issued orders sometime 
in 1962 regarding the promotion of the fol
lowing categories of the Class IV staff 
to the clerical cadre -

0) who had passed Matriculation Exami
nation in or before 19©;

<10 4ft* wefe in tm tffim t t*  
permanent employment;

(iii) wtu> has passed Matriculation Exami- 
nation after joining service;

(b) whether the above orders have not 
been implemented so far; and

(c) if so, the reasons thereof and the 
period by which Government ptopoae to- 
implement these orders?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) :
(a) Orders regarding introducing the in
centive schemc were issued in the year 
1963. This scheme prescribed that in case 
all the vacancies in the departmental quota 
of 50% earmarked for departmental lower 
grade officials are not taken by them through 
the test, departmental candidates, who pass 
Matric or equivalent examination after three 
years of service and have put tn not less than 
six years of aggregate servicc in the Depart
ment and are either permanent or quasi
permanent can be brought on the waiting 
list to be appointed upto 10% of vacancies 
of departmental quota. Orders were also 
issued in 1968 (hat for such promotion, 
they should secure at least 50% marks. 
These orders came into force from the- 
beginning of 1969. This limit, however, 
does not at present apply to the ease o f 
candidates belonging to Scheduled Castes 
and Scheduled Tribes.

(b) No. Sir. Orders are still in force 
and eligible officials are being allowed pro
motion to the clerical grade.

(c) Question does not arise.

Calling of unqualified persons for interview 
by T.V. Centre, AJ.R., Delhi

4171. SHRI MOHAN SWAROOP :
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether unqualified persons were
called for selection by interview recently 
by T.V. Centre of All India Radio, Delhi
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. lfo_r the post of Floor Manager, Sound Re-
cordist and Production Assistants; 

(b) whether some permanent st~ff artistes 
<Of AIR havip.g the essential qualifications 
:were not even called for interview; and 

(c) the circumstances ·which prevented the 
T.V. authorities of AIR, Delhi for not call-
ing the permanent staff artistes of AIR who 
:applied for these posts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 

Reservation for Scheduled Castes and Sche-
duled Tribes in Central and State Govern-

ments 

4173. SHRIRAMBHAGATPASWAN: 
Will the PRIME MINISTER be pleased 
to state : 

(a) whether reservation in all the depart-
ments of the Central and State Governments 
are being given to Scheduled Castes and 
Scheduled Tribes; and 

(b) if not, the steps taken by Government 
BROADCASTING (SHRI DHARAM to give due reservations to them? 
BIR SINHA) : (a) No, Sir. 

(b) No, Sir. 

(c) Staff Artistes of All India Radio 
who applied for these posts but did not 
possess essential qL;alifications were not 
.called for interview. 

Complaints about misappropriation by Na-
Cional Agro-Industrial Corporatidn and 

All India Rural Youth Congress 

4172. SHRT BlREN DUTTA :Will the 
PRIME MINISTER be pleased to state : 

(a) whether several complaints were re-
•Ceived by C.B.I. and othet Government 
Agencies about misappropriation of Jakhs 
<Of rupees by National Agro-Industrial 
Corporation and All India Rural Youth 
·Congress (registered under Societies Regis-
tration Act), through means of fraudulent 
procurements of interest-free Government 
loan, bank advances and loans, sale of im-
ported tractors without due permission at 
premium and unauthorised sale of jeeps 
of society; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE TN THE 
MINISTRY OF HOME AFFAlRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) and (b) : Information is being collected 
and will be laid on the Table of the House. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) : 
(a) and (b). All the Departments of the 
Central Government are required to pro-
vide reservations for Scheduled Castes 
and Scheduled Tribes in vacancies in posts/ 
services under them in accordance with the 
orders issued by the Government of India 
from time to time. These orders are re-
quired to be strictly followed by aH the 
Departments of the Central Government. 
Further, with a view to securing adequate 
intake of the Scheduled Castes and Sche-
duled Tribes against vacancies reserved for 
them, orders have been issued by the Go-
vernment of India providing various con-
cessions such as relaxation of age-limit and 
relaxation of standards of suitability in the 
case of candidates belonging to these com-
munities. The reservation orders pres-
cribe the detailed procedure for filling re-
served vacancies. They also provide for 
carrying-forward of unfilled reservations to 
subsequent three recruitment years and for 
exchange of vacancies reserved for Scheduled 
Tribes in favour of Scheduled Castes and 
vice-versa in the third year of carry-fonvard. 

As regards services under the State Go-
vernments, the reservations for Scheduled 
Castes and Scheduled Tribes in the services 
under the States is the concern of the 
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respective State Governments under Article 
335 read with Articles 16(4) and 12 of the 
Constitution. Orders providing reserva-
tions for Scheduled Castes and Scheduled 
Tribes in the various Departments of the 
State Governments are also issued by the 
respective State Governments. 

Delay in construction of Telephone Exchange 
Building, Quiloo 

4174. SHRI N. SREEKANT AN NAIR : 
SHRI VAYALAR RAVI: 

Will the Minister of COMMUNlCA-
TIONS be pleased to state : 

ly 
(a) whether construction work of the 

Telephone Exchange Building at Quilon 
(Kerala) which was sanctioned in 1967 
has been started; 

(b) if not , the reasons for this long delay; 
and 

(c) steps taken to complete the cons-
,Lruction of the project as early as pos-
sible? 

THE MINISTER OF COMMUNICA-
TIONS (SHRl H. N. BAHUGUNA) : (a) 
No, Sir. 

(b) The extst mg exchange is capable of 
expansion by another ··600 lines which are 
adequate to meet the present and the near 
future telephone demands. As the tele-
phone- demand builds up sufficiently, the 
question of opening a second exchange will 
be taken up and the building construction 
completed to match with the availability 
of equipment. 

(c) The question of having a second tele-
phone exchange at Quilon is constantly 
under review and as soon as sufficient justi-
fication comes up, the second exchange will 
be planned and construction of the building 
taken up to match with the availability of 

0 quipment. 

Self-employmeut for educated unempleycd 
in Andhra Pradesh 

4175. SHRI K. KODANDA RAMI 
REDDY: 

SHRI Y. ESWARA REDDY: 

Will the Minister of PLANNING h· 
pleased to state : 

(a) whether the scheme of 'self-employ· 
ment for educated unemployed' has been 
successful in Andhra Pradesh; 

(b) whether the State Government have 
sent any new proposals for the current finan-
cial year, 1972-73 ; and 

(c) if so, the salient features of the pro-
posals? 

THE MINISTER OF STATE lN . THE 
MINISTRY OF PLANNING (SHR I 
MOHAN DHARIA) : (a) to (c). A state-
ment is laid on the Table of the House. 
[Placed in Library. See No. Lt 3576/72]. 

T.V. Centre at Hyderabad 

4176. SHRl K. KODANDA RAM I 
REDDY : Will the Minister of INFORMA-
TION AND BROADCASTJNG be pl)ascd 
to state : 

(a) whether there is a proposal to start 
a Television Centre at Hyderabad; and 

(b) if so, the important features of the 
proposal? 

THE DEPUTY MINISTER JN TH E 
MINISTRY OF INFORMATJON AND-
BROADCASTING (SHRI DHARAM 
BIR SINHA) : (a) and (b). The establish-
ment of a TV Station at Hyderabad will be· 
considered at the time of formulating pro-
posals for the Fifth Plan . 

Advance of Rajasthan Desert towards Har-
yana 

4177. SHRI K. KODANDA RAM [ 
REDDY : Will the Minister of PLANNJNG 
be pleased to state : 

(a) whether the r-:!cent topographical 
surveys made by Planning Commission have-



M O W  tfc*t ftum kM  Btottt Is advanc-
ing into Haiyawa «t a rate of 8 fta s a year,

(h) whether the Oovemmant have Men* 
tifled any causes, and

(c) t̂ c remedial neaiutcs Goveroovnl 
propose to take to arrest any further ad-
vance?

THE MINISTER OF STATE IN THE 
MINISTRY OP PLANNING (SHRI 
MOHAN DHARIA) • (a) No topographi
cal survey has been made recently by the 
Planning Commission about advance of 
Rajasthan Desert into Haryana The Plan
ning Commission is also not aware of any 
other official agency having undertaken such 
a topographical survey in recent years It 
was at the time of the formulation of the 
Tirst Five Year Plan that the Planning Com* 
mission had tentatively taken the view that 
Rajasthan Desert is advancing evqj> year 
This view was based on certain topographi
cal maps prepared in the years 1935 to 1945 
Subsequent expert examination showed that
oo scientific data was available about 
the definite extension of the Desert

(b) and (c) Inview of the above, the 
question relating to measures for arresting 
any further advance of Rajasthan Desert 
into Haryana does not arise However, 
m order to improve the conditions in the 
Rajasthan Desert area, a number of mea
sures have been taken The Central Arid 
Zone Research Institute at Jodhpur has been 
re organised and strengthened with assis
tance from UNESCO In the Fourth Plan 
a provision of Rs 2 crores has also been 
made for undertaking pilot projects for deve
lopment of desert areas through activities 
sukh a pasture development and affores
tation
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Legislation on Fair Deal to Minorities and 
Weaker Sections of the Society

4179 SHRI FATE SINGH RAOGAEK- 
WAD

Will the Minister of HOME AFFAIRS 
be pleased to state

(a) whether the Prime Mmister had rece
ntly issued directions to the States to ensure 
a fair deal to the minorities and the weaker 
sections of Society ,

(b) if so, the legislative and other mea
sures taken by the States in pursuance there
o f ,

(c) whether the Central Government 
propose to bring forward any legislation, 
tn thw regard , and

(d) if so, the outlines thereof t
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 

to (d) The views of the Pram Mini-
ster on the subject are well known $he 
has always stressed the Importance of en-
suring a fair deal to the minorities and the 
waiter sections of society Recently the 
importance of manifestly firm attitude and 
action on the part of authorities concerned 
M l titth stressed in the various Zonal con* 
fbtenees of State officials convened m 
various parts of the country It was also 
impressed upon the officials that discretion 
available to them withm the legal and Cons-
titutional framework should be fully exer-
cised to ensure that minorities and weaker 
sections have a fair deal and do not suffer 
anderaay handicap on account of their weak-
er position m society

Appropriate legislative and admmis- 
tnfeive measures have been taken from time 
to  tine in this regard by the Centre and the 
States Amongst the proposed legislative 
measures mention may be made of a Bill 
to amend the Untouchability Offences Act 
1955 with a view to enhancing the scope 
and stringency of its provisions has been 
introduced and has been referred to a Joint 
Committee of both Houses of Parliament 
A number of schemes such as Small Farmers 
Development Agency, Marginal Farmers 
and Agricultural Labourers Agency Scheme, 
and Tribal Development Agency projects 
have been taken up for improving the con-
ditions of the weaker sections of society

12 24 hrs.

Re  Inot a-Pak w t an  Ta lk s
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SHRI SAMAR GUHA (Contaft . I have 
given notice of an adjournment motion f 
do not know what has happened to it 

«ft W W W  M  «Pt «[# «rc & z -  

t * n  *n ffrt « t i  
MR SPEAKER The Minuter is already 

making a statement 
SHRI SAMAR GUHA My adjourn-

ment motion was on the failure of Govern-
ment to secure recognition of Bangla Desh 

MR SPEAKER I am not allowing it
SHRI SAMAR GIJHA We are yet to 

know when the Minister will make the 
statement

MR SPEAKER I will call him later on, 
because it is already with me 

SHRI SAMAR GUHA It is not in the 
list I am entitled to know, if a certain 
item is to be introduced at what time he 
is gomg to make the statement 

MR SPEAKER He will make the state- 
ment Just after a short while Please sit 
down 
12.26 hrs.

QUESTION OF PRIVILEGE 
S h u  Mani Ram Bagri’s letter to

Mr  Om'TY-STEAKCR CASTINGS REFIECTTOM 
ON HIM
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SHRI SAMAR GUHA (Contai) ; I 
have a subu issî n lo make, <hat cqy teie>

*r«m»en<eWSertt>thehon. S^eatW’Cr the 
Peputy-Spa Mfc—Piwhnllt ngiag t t e  or wins
vulgar words about discharging his duty.
I am not going to ddfetid fte the
tetoftam. Cartaialy the dignttyof^he Spea-
ker or the DqpwmMBpeaker ss tim collective 
dignity of the whole House and I am #g in 
favour of defending the dignity of the hon. 
Deputy-Speaker. But whenever a telegram 
is sent, unless it fc backed by any confir-
matory letter, no telegram is tedhnicatly 
taken as confirmed message. Almost all 
Members of the Home eecehre tefeflftuns. 
Unless these are confirmed in some way, 
formally we do not take any cognisance. 
So, the first thing is that you should enquire 
from Mr. Bagri whether this telegram has 
been sent by hitn, or whether some other 
over zealous worker of his party has sent it. 
Only after he says whether it has been sent 
by him, this matter can be considered by 
the House as an issue of privilege.

•ft qw* ip*® *»*# (w p) mm *nri- 
w , *rt N tam  fpflfr aft % vnen r mffcnr 

w i t  |  *fN: aft •J'l’R  m m

wjt twi*t ftrarr |  s ijf v rs rr

Jf I nw, 5*r ^ f*qft n̂ftVK
f t  w^ftftwr a^fis |  q k  1 m im  f  
war ift ^apftfir t  ipr vfrft ift f%%ut 

. .

w*wr n^Kw «rm5y wpfrfa *r fiwrr |  
w it  im tt i

«ft quo q«o awsR %m #
f*rr % t wrcfr ®rw *̂rr Pp tjir 

wrr «Tf% <ft «mfw ^  n f ift ^  f t  Ir 

% w r « n rc  tftfftrr % <ft
% *P?T PT f«F tRWt ^ p fe  fSfT f e w  <ftr 

5RRT «T« ^  «®T fV  <ipT g

f»? w w  % iwr Ir v r  «rntt 
f t  if f  gf i . . , ( « m « w ) . . .
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~ $11' : mq ifliT ~ ~. i!Nn: 

"~'WWT ~ ~? ... (~) ... 

m ~ o ~ o ifolllft : mq- ~ nrrm 
~ it il~. ~ ffi ~~ ~ ~. ~ 
~ ~ ~ ... ( llfl(a'A) ... ifu ~iff 

~ f.li ~ lZftiT m- ~~ ~ ;rrfll:~ 1 

lro ~;r ~ ~ f~ \';;r iffii1 ~ 'fiT<: 

~ <r<riQ m <1'T ;;rriiit \91 f'f>': 'll<fiR 
it ~. fm<m:<: ~ ~ ~ ~ 'r. 
~vr ~ ;;rriiit 1 ~ emfi <f.r ~ mq lffi 

'fifu: I ~i't ~ ~ ifffi ~T 'lit ~ I '1><1 

l.fR<f ;;it ~ 'I'Ni'r ~ 'liT llT'IiT Rrrr, 
~ ~ ~ O!fT I it ~;r 'fiT<'fT ~CH 

~ f'f> ~ &f'f~ ~ ;:r if'j ;;rrif f>v. 
GAm ~rtf ~ f~ ~ fu;;rrq; Ql1 ~ ~ <ft 
~ ~ ~ ~ I it ~'11 No ~ llmilf" 
'f;r FT 'f><: Rrrr ~ I 

MR. SPEAKER : Does Prof. Swell want to 
say Somthing ? 

PROF. MADHU DAJ\TDAVATE 
(Rajapur) : There is a factual error in the 
motion as it appears here. It says here : 
·• .. •... Shri Mani Ram Bagri, Gem·al 
Secretary, Socialist Part .. . . " Shri Mani 
Ram Bagri has nothing to do with the So-
cialist Party and lam the General Sec1 e-
tary of the Socialist Party. 

It should be corrected as " .... Socialist 
Par ty (Lohiawali) .... " 

m ;ito q)o l1")1i (~) : 'f&<l"e:f ~. 

in1 ~<rr ~r 5f!ri'f ~ 1 

Hrfm >v.t ~ 1:% an: if .;nun:: rn:: 
UI"ll"T ~ 1 rn ~~f<:<re ;f ~ 'f><: f<'fl!"r 
~ f<l> ~<: cn~l'f'fi ~. iiTl'ffi nT ~ ~ 7 

a~e:r ~~ : ~<: ftrcir m<: it 'Hff 

~M ~I 

' T ;ito 1ft o t;)li : ifl<f WeT FTT'f><: f.rrin:r 
<r.<: f<'TZIT ~ fit; ~ em ;nil Ollf n; 

i'f il;;rr ~ f-ir~ fli'<'fl"fi ~ <r<: &flf~'if 

~<'fm~~? 

~ <flf> em if ~?;flf~tr ~r trlff<'f z, 
~I!>){~~ ~I 

lln'!fe:r ~ : ;;r.;r ~ ~ it ~rwr 
<r~i't <"!' 'T!l' ~ '3'tr lfm 'f<rr ~r :;r rn r ~ 1 cror 
CfT fq;<: ll:T'3'tf it ~f<'l11111 ~f f '<!''f. ~HI ~ 

~ "fr%t'; I 

SHRI R. P. MAURYA: How is nolice 
being taken of this telegram 0 Is it under the 
signature of Mr. Mani Ram Bagri? A lele-
gram can be sent by anyone in the name of 
any one for anyone. 

THE M£N£STER OF PARLIMANTRY 
AFFAIRS AND SHIPPING AND TRAN-
SPORT (SHR£ RAJ BAHADUR) : Sir, 
whatever its authenticity, it is before the 
House. whether Mr. Mani Ram Bagri is 
the real author of it or not will be really 
a matter for investigation. I wou ld certainl y 
say tha t whatever Mr. Mani Ram Ragri's 
credentials may be- they ha·.-e been belied 
just now by Mr . Dandavare we night perhaps. 
be giving too much importa nce and publi-
city to him , which he night be yearning for. 
Although this constitutes clearly a breach of 
priv ilage and insult to the House, 1 wo uld 
earnestly plead that we should not a llow 
him, if he is the author of it. to succeed in 
his ambition . I reques t my friends. 
Mr. Sharma and Mr. Sathe to recon-
sider it whether they wou ld sti ll like 
to press it in these circumstances. because 
the objective is clear. Mr . Banerj ~c also sa iJ 
the same thing in different words. But \ l e 

Condemn the telegram and the purpose and 
intentio n behinJ it. There should be 
a genera l condematio :1 of this attempt, 
but we shou ld not allow him to succeed in 
his a mbition. 

>..Tr ;;nrm~ <:A :;rr•it : 1fQ ~\!Tl1 or>T~ 

~FIT ~ ~B'f;f mfr ~~.,- <Pn: ~ f;,;-

~"p~ ~ !"~ ~ it f<~ lQ~ 
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it, if ~ rn ;;n ~ it ~ ~ 
f+RG wr f~ ::omrr 1 w ~ <I'll~ ~ ~ 

mu m 'l<'rr ~ lfll"T 1 • • • ( ~'fPI' ) . . • 

:;nq- iRr !W-f;rr W<rO; 1 ~ m "fif iF.t 
f<1f@O ~ 1'f ~r oqr<f.t ~ ~ filufr 
m ~ ifffi iift wm lf Of@ ~TciT I . . . 

(~aA) ... ~ ~ ;;iT <RfiO!f ~ 

~ if.'t f~ f<fl'm '1>1 ~ <f.T ~ 
<r.r ~ f.fi 'li~ 'ffq•~ffirm '1>1 <:1\'f 1J1~ 

9 ~ ifCfT'In' m-~ '3'1 <n: Q,HfT!i1 <'I'm r~r 

<m 1 2 ~ <i'li '!; f~ 'lf<ff"' <nf~At 
m<'!f.!fcr lfll'S<'f ;r ~ R-.,ft;;r ifi'l: f~r m 
l!f, f<f'nl' ~ ~ <n<'ff ~ ~ 1 m ~ 51"1'r<: 
om ~ifc:U <ftcil·2: Of@ ~r.rr ~r~ 1 

'q~~ ~: ifrlfi'r <f.T ifld 'lit ' m ~l'T 

~h <ifffiT if '<fif l'fC1; 1 

That was objected to by another member. 
The Deputy Speaker while discharging his 
functions said, it is out of order. He did 
not allow it. 

SHRI SOMNATH CHATTERJEE : 
(Burdwan) : We should treat the tele-
gram with the contempt it deserves. 

MR. SPEAKER : I am to be guided by 
the Deputy-Speaker. 

SHRI G. G. SWELL (Autonomous 
Districts) : Sir, I would like to mention 
only two or three points in connection with 
this unfortunate thing. In the first place, 
there is no doubt about the genuineness of 
the telegram, in the sense that it came from 
the telegraph office, in the name of Shri 
Mani Ram Bagri. Whether he really and 
actually sent the telegram or not is a 
matter for investigation. 

As soon as I got the telegram, I thought 
it was serious enough and, as you know, 
I sent it to you for what action that you 
might deem fit in the matter. In the mean 
while, some of my colleagues mets me and 
they thought that it is a very serious matter 
and it deserves to be brought before the 

House to be sent to the Committee of Pri 
vileges. 

AN HON. MEMBER : Which col-
leagues? 

SHRI G. G. SWELL: The colleagues. 
whose names are on the Order Paper now. 

Shri Banerjee had said a very correct thing 
that we as political beings, whenever we 
function, we are very vulnerable to all sorts 
of charges and criticisms. But I would like 
to make this distinction that there is a differ-
ence between the functioning in this House 
as a member of the House and in the run-
ning the House. I was not functioning as 
a member of the House; I was functioning 
as the Speaker of the House at that time, 
running the affairs of the House. Now we 
have to consider this very very carefully 
whether it is open to anybody in this coun-
try to speak disparagingly of the running 
of this House, not of how we function as 
individual Members. That is the question 
to be considered. 

I am also quite aware of the fact , however, 
that there are a large number of cranks in 
this country, who aim at political revival 
by casting abuse at everybody. If Shri 
Mani Ram Bagri is the person who really 
sent that telegram, then I am afraid he 
belongs to that category of people. I do· 
not want to inject new political life to Shri 
Mani Ram Bagri, especially when a friend 
like Professor Dandavate has just now dis-
puted that he was even the General Secre-
tary of the Socialist Party. I would not like 
to do that. 

As such, I would request my colleagues 
not to press this motion. I am quite happy 
that the House is one with me that the way 
in which this House runs should not be sub-
ject to criticism and condemnation from 
outside. 

SHRJ PILOO MODY (Godhra) : We 
cannot sit in judgment on Shri Mani Ram 
Bagri's credibility. Whether he is a crank 
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ShriPflooMody)
or not can be decided by somebody etiaer 
than us, If what he has done 
(hen you puftue the motion. If you think 
that it should not be taken notice of, irres
pective of from whom it comes, you ig
nore it. Let os not pass this vahie judgment 
and put it on ope basis at one stage and on 
another basis at another stage. I do not 
want this see-saw thing to happen. Either 
we accept we are wrong in bringing a privi
lege motion like this, or we accept we are 
right in doing so and, therefore, pursue it. 
There should be none of this hypocrisy over 
here,

tit* <&« ifri crsmr aft, *.<r «rc 
ift y k  «rr, *ri«r tfr fc fa 

?ri tfr ire tfhnr
srrf^ t w p  wpt t  m  wtf tft ft*
wnw wifjw i srvfui
Wtftnhr *  wr* % m * <rt *
«r, irfa*
wx % H r  to  sftfifarr tnwT n*m  

m  ftp* «?nr wr % *w tt va firm 
*wr, 'Hf ?rnc fiw  ^ ^  ^
w r  arc urerc t*c *rp
’Pi^»?n:rr *nft wgwn^mwr l i

SHRI G. VISWANATHAN (Wandi- 
wasb) : Under the Rules of Procedure you 
thought that this is a lit matter to be brought 
before this House because there is a prima 
facie case of pnvilege. The Committee 
will find out as to who has actually sent the 
telegram. If he has seat that telegram, 
he will be dealt with. On the other hand, 
if somebody has done it in his name, he 
wilt have to face two charges. Having 
brought this privilege motion before the 
House, 1 feel that it should be referred to 
t îe Privileges Committee without any dis
cussion.

MR. SPEAKER : Now, what is the opi
nion of the House?

SHRI VASANT SATHE (Akola) : When 
I gave notice of the Privilege Motion

after t*ceivinf a copy of the tefapaifi, I 
felt that toxhurge the Peputy Speaker and 
the conduct of the House, that he acted 
cowardly in suppressing a Member, is per 
xt the contempt of the House and the manner 
in which the House has been run bn the 
Deputy Speaker. Therefore, it Is dear 
that it is * breach of privilege. Ko dis
cussion or argument is required to prove it. 
But 1 would also agree with the Deputy 
Speaker in what he said and what my other 
friends said about Mr. Mani Ram Bagri. 
If he is the author of the telegram ..{Interrup
tions)

MR. SPEAKER : The name of this gen
tlemen is mentioned in the Motion.

SHRI VASANT SATHE : When I re
ceived a copy of the telegram, prima facte
I believed it was from that gentlemen. If 
this telegram has been sent by somebody 
else, if it is a forged one, then it i6 a greater 
offence which the Privileges Committee can 
find out. Therefore, we cannot ignore the 
telegram. But I was on a different point. 
The point is, as the Deputy Speaker said, 
whether we should give undue importance 
or elevate Mr. Mani Ram Bagri—he is a 
dead wood.. .{Interruptions)

SHRI PILOO MODY : Sir, the remark 
made on somebody who is not a Member 
of the House requires notice. Have you 
received any notice from the Deputy 
Speaker and Mr. Sathe? (Interruptiom).

MR. SPEAKER : In case of others, no 
name should be mentioned. But in this 
case, the telegram under dispute is in the 
name of a certain gentlemen which is al
ready before the House. (Interruptions) 
If you think that the authencity of this tele
gram is disputed, nobody knows who is the 
gentleman, you should not make remarks 
against that gentleman.

SHRI PILOO MODY : He was our col
league in this House.. .(Interruptions) 
Such remarks should not be made.
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SHRI VASANT SATHE : Wfen t  tele- 
grim fewceiwd, we take it to be true from 
the person who hat sent it. So many 
telegrams are received everyday. Prima 
facie. I believe, it is from Mr. Mani Ram 
Bagri...

SHRI PI LOO MODY : Why are you 
withdrawing it?

SHRI VASANT SATHE : There is a 
reason why I am withdrawing it.

SHRI B. P. MAURYA :ff it is true that 
it is from Mr. Mani Ram Bagri, we must take 
action against him. Why should he with* 
draw it? (Interruptions)

SHRI RAJ BAHADUR ■ This matter 
should not have been discussed at all. 
He has said, he docs not want to give im
portance; I also say the same thing; the 
hon. Member also says the same thing . 
{Interruption*)

SHRI PILOO MODY ; Have these two 
gentlemen become proprietors of the Mo
tion?

MR. SPEAKLR : Order, order; all of 
you please Mt down.

PROF. MADHU DANDAVATE : 
Sir, I rise on a point of order. I seek you 
categorical ruling on that. If any Member 
of the House receives a telegram and there 
is no confirmation through a signed letter 
or through any other agency, whether you 
would permit the matter to be raised in 
the form of a Privilege Motion. We 
have been receiving telegrams. Especially 
during election time any number of 
frivolous telegrams couched in vulgar 
words are received. I want a categorical 
ruling from you whether you would permit, 
on the basis of such telegrams, an issue to 
be raised in the House. (Interruption) I 
want your ruling on this.

MR. SPEAKER : I admitted it because 
the question of Chair was concerned and 
two hon. members had given notice. You 
can say that we did not apply our mind to it 
whether the telegram was genuine or not. 
Simply because it afTected the Chair and it 
does not look nice for Speaker, when De- 
puty-Speaker’s honour Was Involved, to go 
into such details, we did not apply our mind 
to it. Anyway, for future guidance, I think, 
when such telegrams come, no action can 
be taken unless they are verified.

vmnw tw w rar
%sr?r vr snfV £ r 

<rnr % jrft if v tf wnft ft'tRt

irr v w m  %  ?ft «nr firf W fr
fjR*r $ *rr

vre ret *r{ftc u  v * i « n <  %  art 

antfV ff *rrtPT
hr ^  w t r  * T * r

*pTT OT W  trq=F#^PT ff̂ T It

Jr w x  w  £  «rcrr nfr w r r  $ i
^  sr s rs r  Jr w t  f o * r r  a n t ?

nwftir wzw  <mr »ftwr«r vx  ^
f  *TT f a * | T  ?

SHRI VASANT SATHE : In deference 
to your ruling and to the wishes of Deputy- 
Speaker, I am not asking for leave and I 
would like to withdraw the motion

SHRI R. N. SHARMA : I am also not
pressing and would like to withdraw the
motion.

The motion was, by the leave withdrawn,

SHRI BIRENDER SINGH RAO 
(Mahendragarh) : On a point of order.

w w  wrw i 

* *  fortfreir wnuft $  m  ^  wpt
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fc f t  ft*  if? m  (  fa
m  ^  99 n v  t  vn  fa*%»rr i
40 *fU?Nf f t r  *g|W ft?t f  I ^
*pff f t  ftrfprt #  f  f t  w t  

?>  «n$h
SHRI PILOO MODY (Godhra):It 

all depends upon the company one keeps.

«ww : 3ft *jw tm  f t  *pn; % 
f t  i ^ r  f t  snft | » **r «wRrr Sfirow 
wt% $ < aft ft»r *ipsr$ f*W'̂  *n% |  ^  ^  
f t  q̂ fT *?ft <RI f t  ’TOT 11 WW *FT f t f t  
f t  aWR *Tf Ipflw f t 5T?ff $ fa WT 
f  WT *?ft I ^  % ftW ft*  *|ft W$
t o t  jy to  aw w ht n% wrawT ?w *w»
ft¥jni %ttK f*T̂*TT f t  WTO %l 3TOTT g£ 

fWF! «T S[ i fa r aw *fijt W I  %
aar *rrr «n$$ ft fa n  ftit f i  * ft ijfap?r
f t  «nft f  cjwrcS*' impp % «rt% %■ i w t 
v w 7 fafj*T ®nft f t  g?r f t  f t  rhivTT$rar 
f w  ftw  SfinrR f t  sifcT sn% t, Srfar
SfTCT % ^TT *PRfT $ fa 'PTT *lft *T| sfap
|  iff *tft i *r? 3RT Sfmrw irm  f t  *jw 
**t wsft^r g*rr ft* ^ ft ^#sr s#*nsr f t
*rf | ^ r  Sri firft mz ft,

f t  «rr Fhvr ft, arsr w  a r f  f t  
#flw m f t  anft |  f t  5«r ftaT | i  
%far fRftf*Rr *rf ^ to  *r$ ‘nn ,rft $ fa 
in? £fa f t  $ t *rrcF5T % ?w 
^  f a  *P TT cTT  ̂ *PT S f W R  WRIT $  f t
•PIT W IT  I

12.55 hrs.
Re PAPERS RELATING TO F.C.I. 

INQUIRY

f t  «TO TWt (fasftt) W5W 
m  «toT<vw % # in * r  % faRrws tpw ftq i 
foflfaqgPT % $ 9  <*!#* stot* * t  s*  vi 
f t  iwnf $ *3* f t  *nft w r  <rcsr *it ^pft 
an# I

^ i | V f  m i

q f fM^iwc i wf war f t  W «»ft 
11 wt*iT f t  q tf t  f t »

SHRI PILOO MODY (Godhra) :A a 
assurance was given by the Minister that 
he would put some papers on the Table 
regarding the FC1 inquiry. He has not 
done so to-day I would like to draw your 
attention.

MR. SPEAKER : He has written to me 
about many papers and the Chairman’s 
reply. We will leave it to the Minister 
Now he will look into it.

SHRI PILOO MODY : My suggestion 
is that the assurance was given by the Minis
ter that he will put some papers on the 
Table. It should come before the debate 
takes place.

SHRI CHAPALENDU BHATTA- 
CHARYYIA (Gindih) . All the relevant 
papers should tome

MR SPEAKFR : I think the Minister 
will take a note of it.

12 56 hrs.

PAPERS LAID ON THE TABLE

A nnual  R eport on  Science and  T echno
logy , 1970-71

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM) : I beg to lay on the Table •—

(1) A copy of the Annual Report on 
Scicnce and Technology for the year 
1970-71.

(2) A statement (Hindi and English 
versions) explaining the reasons for 
not laying the Hindi version of the 
above Report simultaneously.

[Placed tn Library See No. LT-3549/72]
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1 NpIAN TElfEORAWl (AMENDMENT) RUUS,
1972

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA) : On 
behalf of Shri H. N. Bahuguna, 1 beg to lay 
on the Table a copy of the Indian Telegraph 
(Amendment) Rules, 1972 (Hindi and Eng
lish versions) published in Notification No
G.S.R. 398 in Gazette of India dated the- 
1st April, 1972, under sub-section (5) of sec
tion 7 of the Indian Telegraph Act, 1885. 
Placed in Library. See No. LT-3550/72]

Insurance (A mendmfnt) R ules, 1972 
and  N otifications undfr  C ustoms A ct

and  Control E xcisf Rules, 1944

THE MINISTER OI STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) • I beg to lay on the Table

(D A  copy of the Insurance (Amend
ment) Rules, 1972 (Hindi and Eng
lish versions) published in Notifi
cation No. G SR.  960 in Gazette 
of India dated the 12th August, 1972, 
under sub-section (3) of section 114 
of the Insurance Act, 1938 [Placed 
In Library. See No LT-3551/72]

(2) A copy pf Notification No. G.S.R 
964 (Hindi and English versions) 
published in Gazette of India dated 
the 12th August, 1972, under sec
tion 159 of the Customs Act, 1962, 
together with an explanatory memo
randum Placed in Library. See 
No. LT-3552/72]

(3) A copy of Notification No, G.S.R. 
371(E) (Hindi and English versions) 
published in Gazette of India dated 
the 9th August, 1972, issued under 
the Central Excise Rules 1944, 
together with an explanatory memo
randum. [Placed In Library. Set 
No. LT-3553/72]

A n n u a l  R e p o r t  o r  C o w s*  $QA3P» > 
1970-71
v

THE MINISTER OF FOREIGN TRADE 
(SHRI L. N. MISH&A): On behalf of Shri 
A.C. Georg?, I beg to lay on the Table * 
copy of the Annual Report (Hindi Version) 
of the Coffee Board for the year 197Q-71. 
[Placed in Library. See No. LT-3554/721

STATEMENTS SHOWING ACTION TAK8N BY
G overnment on  assurances, Promises 

and  undertakings

THE DEPUTY MINISTER IN THE DE
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI B. SHANKARANAND): 
I beg to lay on the Table the following 
statements showing the action taken by the 
Government on various assurances, pro
mises and undertakings given by the Minis
ters during the various sessions of Lok 
Sabha

fourth Lok Sabha

(1) Statement No. Sixth Session, 1968
XXV

(ii) Statement No. Seventh Session,
XXIV 1969

(111) Statement No. Eighth Session,
XX11I 1969

(iv) Statement No. Tenth Session, 1970
XXIV

(v) Statement No. Eleventh Session,
XV 1970

(vi) Statement No. Twelvth Session,
XIV 1970

Fifth Lok Sabha

(vii) Statement No. Second Session,
XV 1971

(viii) Statement No. Third Session,
VII 1971

(ix) Statement No. Fourth Session, 1972
V

[Placed in Library. See No. LT-3555/72]
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AnSoa! R ctort o r Press C ouncil o f  ports received, the injury to the woman was
_ not fatal. A report has since been received

I ndia , 1971 from the Government o f  Tripura stating
THE DEPUTY MINISTER IN THE that woman, who received a bullet in-

MINISTRY OF INFORMATION AND «  ^ e  Amy firing practice in
BROADCASTING (SHkl DHARAM Gokulnagar, BSF range on 13th April.
BfR SINHA) : I beg to toy on the Table 1972, died » tm  23 days of her admission
* copy  of the Annual Report (Hindi ver- «« Government hospital. Since the de-
sfon) Of the Press Council of India for the ceased had no close relative, no compen-
year 1971, under section 18 of the Press 
Council Act, 1965. [Placed in Library. See 
NO. LT-3557/72]

A nnual  R eport  of I ndian  I nstitute of 
T echnology, D elhi, 1970-71

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHRI D. P. 
YADAV) : I beg to lay on the Table a copy 
of the Annual Report (Hindi version) of 
the Indian Institute of Technology, Delhi, 
for the year 1970-71. [Placed in Library. 
See No. LT-3556/72J

C orrection o f  A nswer to  U.S. Q. No. 
7320 RE. INJURIES TO CIVILIANS DURING 

FIELD-FIRING BV B.S.F.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H.MOHSIN): I beg to lay on the Table—

(i) A statement correcting the answer 
given on the 24th May, 1972 to 
Unstarred Question No. 7320 by 
Shri D. Deb regarding injuries to 
civilians during field-firing by Bor
der Security Force.

(ii) A statement showing reasons for 
delay in correcting the above ans
wer.

STATEMENT <i)

■In reply to part (a) of Unstarred Ques
tion No. 7320, I had, on the basis of the 
information furnished by the Ministry of 
Defence, stated that according to the re-

sation has been paid to the family of the 
deceased.

STATEMENT (ii)

On 24th May, 1972 in connection with 
reply to part (a) of Unstarred Question 
No. 7320, it was stated that according to 
the reports received the injury received by 
the woman during the Army firing practice 
in Gokulnagar, BSF range on 13th April* 
1972 was not fatal. The above answer was. 
based on the information furnished by the 
Ministry of Defence. A report was sub
sequently received from the Government 
of Tripura stating that the woman died after 
23 days of her admission in the Govern
ment Hospital. Since there was a discre
pancy in the information furnished by the 
Government of Tripura and the Ministry 
of Defence, the Ministry of Defence were 
requested to indicate the correct position 
after due verification. The Ministry of 
Defence have accordingly verified the posi
tion from their lower formations and have 
confirmed the death of the person in the Hos
pital. Hence, the delay in correcting the 
reply already given in the Lok Sabha, which 
is regretted.

R eview  and  A nnual R ctort o* N ational 
Small Industries Corporation, N ew  

D elhi 1970-71

wtaftfn* form ifemw $ («ft
ffrfrw  jww) : arwrar t  nrwnft
V f a f V T V , 1 9 5 6  V V  W R T  6 1 W ^ T  W O T C *
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( i )  $  arenfa ftnrffrfar ra t (ffcwflr o tt  
n#aft # i t o ) qv sftr Hwrr-^r *r< 

i :

(1) Trsjta ^  svt*r f ™  faft&r,
srffaFsft v  1970-71 Hwrcfir
t o r  tm  ?nft«rT i

( 2) *ns?k sr$ ^rt^r friw fofasy,
srfflK’sft, *Pi *pt 1970-71 swrsft «nfop 
srffrfor ?wt q ftfsra  sfrc t *

P m rv  tfhc »i|rH w < hro fz*#rnT i 
[Placed In Library. See No. LT-3559/72]

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the 
following message received from the Se
cretary of Rajya Sabha :—

“In accordance with the provisions of 
rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, i am directed to inform the 
Lok Sabha, that the Rajya Sabha, 
at its sitttng held on the 29th August, 
1972, agreed without any amendment 
to the Antiquities and Art Treasures 
Bill, 1972, which was passed by the 
Lok Sabha at its sitting held on the 
25th August, 1972.”

PUBLIC ACCOUNTS COMMITTEE 

F orty-ninth  R eport 

SHRI B. S. MURTHY (Amalapuram) : 
I beg to present the Forty-ninth Report 
of the Public Accounts Committee on Ex
cesses over Voted Grants and Charged 
Appropriations as disclosed in the Appro
priation Accounts (Civil), (Posts and Tele
graphs), (Railways) and (Defence Services) 
for 1970*71 and action taken by Govern
ment on the recommendations contained 
in their Twenty-ninth Report.

COMMITTEE ON SUBORDINATE 
LEGISLATION

F ourth  R eport

SHRI VIKRAM MAHAJAN (Kan- 
gra) : I beg to present the Fourth Report 
of the Committee on Subordinate Legis
lation.

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHE
DULED TRIBES

Eleventh R eport

KUMARI KAMLA KUMARI (Pala- 
mau): 1 beg to present the Eleventh Report 

(Hindi and English versions) of the Com
mittee on the Welfare of Scheduled Castes 
and Scheduled Tribes on the Ministry of 
Education and Social Welfare (Department 
of Social Welfare)—Tribal Development 
Blocks in Gujarat.

PETITION RE. GRIEVANCES OF EM- 
PLOYEES OF SHIPPING CORPORA
TION, LTD., CALCUTTA 

SHRI INDRAJ1T GUPTA (Alipore) : 
I beg to present a petition signed by Shri 
Alokemoy Mukherjee and others regarding 
grievances of employees of the Shipping 
Corporation of India, Calcutta relating to 
the installation of an electronic computer 
and the repercussions thereof on the em
ployment position.

BUSINESS OF THE HOUSE 
THE MINISTER OF PARLIAMEN

TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
Sir, I crave the indulgence of the House and 
your goodself that in view of the time that 
was spent on the question of privilege yes

42 L.S.S./72—8.
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terday, there is no option  left fo r us b u t to  
sit fo r ano ther day, th a t is, on  the 2nd o f 
September, 1972, to  com plete the  business

MR SPEAKER I hope you agree 
that we sit on the 2nd September also

Statement re mefting of  the R e
presentatives o r  I ndia  and  Pakistan in  

N ew  D elhi

THE MINISTER OF EXTERNAL AF
FAIRS (SHRI SWARAN SINGH) The 
Prime Minister sent a letter to the Presi
dent of Pakistan on August, 19 suggesting 
that representatives of the two govern
ments might meet to exchange views on 
the developments that have taken place since 
the Simla Agreement was signed and to 
resolve any doubts about the future prospects 
of settling the outstanding problems in 
the spirit of mutual confidence as contem
plated in the Simla Agreement In response, 
the President of Pakistan sent a reply on 
August, 22 that Pakistan is determined to 
ensure that the Simla Agreement is imple
mented in its letter and spirit and that the 
Agreement should constitute the basis of 
future relationship between our two coun 
tries He suggested that his Special Envoy, 
Mr Aziz Ahmed, assisted by the Special 
Assistant to the President, Mr Rafi Roza 
and a small team of senior officials from 
the Foreign Office would arrive m New 
Delhi on the 25th August

Mr Aziz Ahmed and the Members of his 
Delegation held frank and comprehensive 
discussions from 25th to 29th August, 
1972 with the Indian Delegation led by Shri 
P N Haksar. Principal Secretary to the 
Piimo Minister on the developments since 
the Simla Agreement with a view to resolv
ing any doubts that may have arisen The 
text of a Joint Statement to the press issued 
on the conclusion of the discussions is laid 
on the Table of the House

I should also like to inform the Honour
able Members that the Principal Secretary 
to the Prime Minister had written to the 
Special Assistant to the President of Pakis
tan, Mr Rafi Raza on the 14th July re
garding the need to ensure the safety of the 
person and property of the Pakistani na
tionals who had been affected by the war 
and who had remained m the territories of 
Pakistan occupied by our forces in Sind 
or crossed into the territory of India When 
no reply was received, I wrote on this sub
ject to the Minister of Political Affairs and 
Communications of the Government of 
Pakistan, Mr Ghulam Mustafa Khan 
Jatoi, on the 4th August Mr Jatoi sent 
me his reply on the 22nd August stating 
categorically that the President of Pakistan 
and his Government are most keen to 
ensure that the persons affected by war 
return to their homes in Pakistan at the 
earliest possible opportunity Pakistan has 
decided to send Rana Chandar Singh, a 
member of the Sind Provincial Assembly 
and two Members of Parliament from 
Thaparkar to visit the area even while it is 
under the occupation ol the Indian Army, 
to reassure the people who are still residing 
there and also to invite a number of their 
prominent leaders who are currently in 
India so that they could speak to them 
with a view to persuading the affected 
persons to return The President of Pakis 
tan has also assured our Prime Minister 
m his letter that these affected persons would 
not only be welcome to return to then 
homes but would be assured of safety of 
life and dignity as Pakistan nationals

The Government of India have agreed to 
this suggestion m the hope that this will 
create the necessary atmosphere and condi
tions to enable the affected persons to re
main in or return to their homes m Pakis
tan and li e there m safety of person and 
property

Some differences had arisen m the dis
cussions between the Indian military com
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mander and the Pakistan military comman
der regarding the delineation of the Line 
of Control in Jammu and Kashmir result
ing from the ceasefire of December 17,1971. 
The discussions held between the Indian 
and Pakistani delegations have resolved these 
differences and it has been agreed that the 
Line of Control in Jammu and Kashmir will 
be delineated along its entire length and 
maps showing this line will be exchanged 
by both sides. The delineation of the line 
will be completed by the 4th September, 
1972. The inviolability of this line will 
be ensured by both sides in terms of the Simla 
Agreement. Withdrawals in terms of the 
Simla Agreement will now be completed 
by the 15th September, 1972 as mutually 
agreed by the two delegations.

As for the question of return of prisoners 
of war and civilian internees, we have rei
terated to the Pakistan Delegation that this 
question cannot be settled without the par
ticipation and agreement of the Government 
of Bangladesh. We have impressed on 
the Government of Pakistan that any delay 
in the recognition of Bangladesh by them 
will hamper the process of durable peace 
and normalisation of relations and delay 
the achievement of the objectives set out in 
the- simla Agreement. It is our earnest 
hope that Pakistan will not further delay 
Hie lecognition of the realities of the new 
situation on the subcontinent. It is in the 
interest of the three countries of the Sub
continent to resolve their differences by 
mutual discussion.

Joint Statement to the Press.

In pursuance of the recent exchange of 
letters between the Prime Minister of India 
and the President of Pakistan, the represen
tatives of the two sides met in New Delhi 
from 25th to 29tb August 1972. The Pakis
tan Delegation comprised Mr. Aziz Ahmed, 
Special Envoy of the President of Pakistan, 
Mr, Rafi Raza, Special Assistant to the

President of Pakistan and Mr. Abdul Sattar, 
Dircctor-General, Ministry of Foreign Af
fairs. The Indian Delegation comprised 
Mr. P. N. Haksar, Principal Secretary to 
the Prime Minister oflndia, Mr. T.N. Kaul, 
Foreign Secretary, Mr. S. K. Banerji, Secrej 
tary, Ministry of External Affairs and Mr. 
A. S. Chib, Joint Secretary.

2. The two sides reviewed the develop 
ments since the signing of the Simla Agree 
ment and the need to resolve any doubts 
that may have arisen on either side and to 
ensure the smooth implementation of the 
Agreement. They reaffirmed the determi 
nation of the two Governments to imple
ment the provisions of the Simla Agreement 
in letter and in spirit for the establishment 
of durable peace in the sub-continent.

3. The two sides made the following re
commendations to their respective Govern
ments :

(i) The line of control in Jammu & 
Kashmir resulting from the cease-fire of 
December 17, 1971 will be delineated along 
its entire length and respected by both sides 
without prejudice to the recognised posi
tions of cither side. Maps showing this 
line will be exchanged by both sides. The 
inviolability of the line of control will be 
ensured by both the sides in accordance with 
paragraph 4(ii) of the Simla Agreement . 
It was agreed that the delineation of the line 
will be completed by the 4th of September. 
1972.

(i i) In view of certain practical difficulties 
that have arisen, it may not be possible to 
complete the process of withdrawals within 
the period spccificd in the Simla Agree 
ment. Accordingly, the withdrawals to 
the international border will be completed 
by the 15th of September, 1972.

(iii) Political leaders from Tharparkar 
will visit the areas of Sind occupied by the 
Indian Forces in order to assure the
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inhabitants of the area that they will be wel- 
cometo remain in or return to their homes 
in Pakistan in safety and dignity from camps 
in India in accordance with the Plan given 
by the Director of Military Operations of 
Pakistan to the Director of Military Opera* 
tions of India on August 21, 1972 (vide 
Annexure). The Indian side will give the 
necessary facilities to ensure full implemen
tation of the Plan.

Annexure

Outline Plan for the re-settlement in Sind 
of Sections of the minority community dis
placed as a result of war, handed over by 
the D.M.O. of Pakistan to the D.M.O. of 
India on 21-8-1972.

1. The president of Pakistan is anxious 
that all persons displaced as a result of 
war shall be rehabilitated in their homes as 
soon as possible and that the lives, proper
ties and rights of the affected minorities are 
to be fully safeguarded to enable them to 
resume life where it was disturbed by war.

2. To this end, under the direction of 
the President, necessary machinery has been 
set up, plans made and material resources 
allotted to enable speedy resettlement of 
displaced persons.

3. This plan, in outline, is based on th e 
following :—

(a) That Indian authorities have agreed 
in the first instance that they will 
arrange for as many as possible of 
the displaced Pakistani nationals 
who left for India during and after 
the war to return to their homes be
fore vacating areas in Sind.

(b) That the remaining Pakistani na
tionals who are unable to return for 
any reason in the first instance are 
kept temporarily in camps on the 
Indian side.
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(c) That as soon as Indian forces vacate 
areas in Sind, Pakistan forces shall 
move forward to re-occupy these 
areas. Immdeiately afterwards the 
Civil Administration shall be estab
lished which will have a special 
component organised to implement 
resettlement and rehabilitation.

(d) Simultaneous with re-establishment 
of the Civil Administration, police 
and para-Military forces will 
establish a net work of Posts with 
mobile reserves at Union level for 
enforcing necessary authority to deal 
with any hostile activities against 
the returning minorities.

(e) Relief Committees, social welfare 
bodies and teams consisting of 
members of the National and Pro
vincial Assemblies of all deno
minations from the affected area 
and other notables will move in 
to ensure harmony between all 
sections of the people.

(f) The next step will be to establish 
reception centres at suitable places 
near the border inside Pakistan 
to receive the balance of displaced 
persons held m Indian camps,

(g) Displaced persons received in these 
Reception Centres will be gradually 
moved to their homes.

(h) As far as possible, only after steps 
in para 3(a) to (f) have been completed 
that displaced persons of the majo
rity community presently held in 
camps in the interior of Sind, 
who belong to areas where the mino
rity community is also living 
will be brought forward and re
settled.

(i) The strength of Police Command, 
other law enforcing agencies is to 
be substantially increased in the 
affected area with a view to pro*
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v id ing  m ore  effective protection to  
th e  m ino rity  com m unity.

Footnote regarding para 3(6) above.

The Indian authorities will be intimated 
when these Reception Centres are ready 
to receive.

SHRI SAM^R GUHA (Contai) : On a 
point of submission. We have expressed 
our inexhaustible faith m the credibility 
of Mr. Bhutto...

MR. SPEAKER : No questions after 
the hon. Minister’s statement.

SHRI SAMAR GUHA : There arc many 
gaps . . .

MR. SPEAKER : I am not calling him. 
Let him not obstruct.

13.06 hrs.

U NTOUCHABIL1TY (OFFENCES) 
AMENDMENT AND MISCELLA

NEOUS PROVISION BILL

SHRI R. D. BHANDARE (Bombay 
Central) : I beg to move

“That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
appoint a member of Rajya Sabha 
to the Joint Committee on the Bill 
to amend the Untouchability 
(Offences) Act, 1955, and further to 
amend the Representation of the 
People Act, 1951, the vacancy 
caused by the resignation of Shri 
Jamna Lai Berwa from the member
ship of the said Joint Committee and 
do communicate to this House the 
name of the member so appointed 
by Rajya Sabha to the Joint Com
mittee.”

MR. SPEAKER : The question is :— 
“That this House do recommend to Rajya 

Sabha that Rajya Sabha do appoint 
a member of Rajya Sabha to the 
Joint Committee on the Bill to amend 
the Untouchability (Offences) Act, 
1955 and further to amend the Re
presentation of the People Act,
1951, in the vacancy causcd by the 
resignation of Shri Jamna Lai Berwa 
from the membership of the said 
Joint Committee and do communi
cate to this House the name of the 
member so appointed by Rajya Sabha 
to the Joint Committee.

The motion was adopted.

FORMER SECRETARY OF STATE 
SERVICE OFFICERS (CONDITIONS 

OF SERVICE) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA) : 
I beg to move for leave to introduce a  Bill 
to provide for the variation or revocation 
of the conditions of service of former Secre
tary of State Service officers in respect of 
certain matters and for matters connected 
therewith or incidental thereto.

MR. SPEAKER : The question is :
“That leave be granted to introduce 

a Bill to provide for the variation 
or revocation of the conditions of 
service of former Secretary of State 
Service officers in respect of certain 
matters and for matters connected 
therewith or incidental thereto.”

The motion was adopted.
SHRI RAM NIWAS MIRDHA ; I  in- 

troducefthe Bill.

"Published in Gazette of India Extraordinary, Part II, Section 2, Dated 30-8-72 
tlntroduced with the recommendation of the President.
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PRESIDENTIAL AND VICE-PRESI
DENTIAL ELECTIONS (AMEND

MENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITI RAJ SINGH CHAU- 
DHURY) T beg to move

‘ That tht Bill to amend the Presidential 
and Vice-Presidential Elections Act,
1952, be referred to a lomt Committee 
of the Houses consisting of 45 mem
bers, 10 fiom this House namely

Shri P Gangadeb Shri PK Ghosh, 
Sardar Mohmder Singh Gill, Shri 
S B Gm, Shri H R Gokhale Shn 
Jagannathrao Joshi ShriJG kadam 
Shri S A Kader, Shn Robin kakoti 
Shu A Kevichusi Shn Piloo Mody, 
Shn Samar Mukhcrjee, Shti Pratap 
Smgh Negi, Shu Tarkeshwar Pan 
dey, Shri Rasiklal Paiikh, Shn 
Jharkhande Rai, Shri Rajdeo Smgh, 
Shn J Ramc>hwar Rao, Shu M S 
Sanjeevi Rao Shti SC Samanta, 
Shn C K Jafter Sharief Shri Digvi 
jaya Naram Smgh, Shri Nawal 
Kishore Sinlu Shn Sunder Lai, 
Shu Sidiameshwar Swamy, Shri M G 
Uikey, Shn K P Unmknshnan, 
Shri Virbhadra Smgh, Shn G 
Viswanathan Shu Niti Raj Smgh 
Chaudhury, and IS members fiom 
Sabha, ,

that m order to constitute a sitting 
of the Joint Committee the quorum 
shall be one-third of the total num
ber of members of the Joint Com
mittee

that the Committee shall make a 
report to this House by the last day 
of the first week of the next session,

13 07 hrs. that in other respects the Rules 
of Procedure of this House relating 
to Parliamentary Commttees shall 
apply with such variations and modi
fications as the Speakers may make, 
and

that this House do recommend 
to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to tins House the names 
of IS membors to be appointed by 
Rajya Sabha to the Joint Commit
tee *

It is proposed to lefei this Bill to a Joint 
Committee I would not like to take tht 
tune of the House

MR SPFAKI R It was decided to adopt 
this motion without discission Tht ques
tion is -

‘ That the BUI to amend the Presidential 
and Vice Presidential I  lections Act, 
1952 berefened t j a  Joint Committee 
of the Houses consisting of 4*5 mem
bers 30 from th s House namely 
Shri P Gangadeb, Shi i P K Ghosh, 
Sardai Mohmder Smgh Gill, Shn 
SB Gni Shn H R Gokhale, Shn 
Jagannathrao Joshi Shn F G Ka
dam, Shri SA Kader, Shri Robin 
Kakoti Shn A Kevichusa, Shn 
Piloo Mody, Shri Samar Mukhcrjie, 
Shn Pratap Smgh Negi, Shri Tar
keshwar Pandej, Shri Rasiklal Pankh, 
Shri Jharkhande Rai Shn Rajdeo 
Singh, Shn J Rameshwar Rao Shn 
M S Sanjeevi Rao Shn S C Saman
ta, Shn C K  Jaffer Sharief, Shn 
Digvijaya Naram Smgh, Shri Nawal 
Kishore Smha, Shri Sunder Lai, 
Shn Sidiameshwar Swamy, Shn 
M G Uikey, Shn K P  Unmknsh- 
nan, Shn Virbhadra Smgh, Shri G 
Viswanathan, Shn Niti Raj Smgh 
Chaudhury, and 15 members from 
Rajya Sabha;
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that in order to constitute a sit* 
ting of the Joint Committee, the quo
rum shall be one-third of the total 
number of members of the Joint 
Committee;

that the Committee shall make a 
report to this House by the last day 
of the first week of the next ses
sion;

that in other respects the Rules of 
Procedure of thts House relating to 
Parliamentary Committees shall ap
ply with such variations and modi
fications as the Speaker may make; 
and

that this House do recommend to 
Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and 
Communicate to this House the 
names of 15 members to be appoint
ed by Raj>a Sabha to the Joint Com
mittee

The motion was adopted.

13.10  m .

INDIAN COPPER CORPORATION 
(ACQUISITION OF UNDERTAKING) 

BILL

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : Mr. Speaker, I beg to 
move* :

“That the Bill to provide for the acquisi
tion of the undertaking of the Indian 
Copper Corporation Limited, for the 
purpose of enabling the Central 
Government, to conserve and ex
ploit, in a scientific and rational 
manner, to the maximum advantage 
of the nation, the copper deposits 
in the Singhbhum belt in the State 
of Bihar, to utilise the copper depo
sits in such manner as to subserve

the common good, in the context of 
the requirements of copper in the 
country, and for matters connected 
therewith or incidental thereto, te 
taken into consideration” .

The House will remember that on 4 April 
1972, a Bill for the taking over of the manage* 
ment of the Indian Copper Corporation 
following an Ordinance that was promul
gated in March 1972 was passed by this 
House and later in the Rajya Sabha, and then 
it became law. At that time, we had an 
elaborate discussion in this House on the 
position so far as copper production is con
cerned and I put before the House the various 
considerations which justified the take-over 
of the Indian Copper Corporation. I 
do not think it is necessary for me to repeat 
all the matters that were put before the House 
at that time. If there are any matters which 
hon. members wish me to clarify, I shall 
certainly be happy to do so when I reply 
to the discussion. What 1 propose to do 
while moving this motion is to cover points 
really new.

The Bill, hon members will appreciate, 
really provides for the take-over not merely 
of the management but of the ownership. 
Since March 1972, the management of the 
Indian Copper Corporation has been in the 
hands of Hindustan Copper acting as the 
custodian on behalf of the Government of 
India, that is since the 10th March, 1972, 
All the various provisions of the Act which 
provided for the takeover of the management 
really covered questions so far as the con
duct of the working of the Corporation is 
concerned. Here what we are more concer
ned with is the takeover of the ownership 
and a decision regarding what will be done 
to achieve that takeover.

Even on the last occasion when the matter 
came up for discussion, hon. members asked 
why it was that we were not going in for 
straight acquisition. I explained the reason

•Moved with the reoommendation of the President.
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was that we had still to determine what was 
the exact position so far as the worth of the 
company was concerned, and on what 
basis we could finally decide the compen
sation to be pa,d Under sec 11, we have 
decided that the compensation that is rea
sonable m terms of the circumstances would 
bcRs 7i crores This is a figure which taken 
by itself really has no relevance and I thmk 
it my duty to put before the House the con
siderations that moved us What we have 
done m this case is to take into account a 
different valuation so far as the company 
is concerned the worth of the paid up 
capital of the shares in terms of the present 
market value of shares, the nett worth 
of the company itself, that is to say assets 
minus liabilities, and on the basis of taking 
these different matters looking at the valua
tion of the assets of the company and com
ing to a conclusion regarding the figure 
which is appropriate and reasonable from 
the point of view of takeover of the Cor
poration

For the payment of Rs 7* crores, what 
we are getting m the hands of the state is a 
copper smelter and refinery on the one hand 
and equipment and all that goes with it for 
mining on the other that will enable us to 
produce around 10,000 tonnes of copper 
We can actually increase the number of 
tonnes of copper that we are producing on 
the basis of bringing back into operation 
and old reverberatory furnace that had vir
tually been closed down by the previous 
management, enabling us to go possibly 
even upto 25,000 tonnes of copper, but in 
order to do so we will have to increase min
ing facilities requiring substantial additional 
investment Therefore, I am proceeding 
for the moment on the basis that really 
speaking, Rs 7* crores brings us both min
ing and smelting facilities enabling us to 
produce a minimum of somewhere around
10,000 tonnes of copper If we take the 
present level of investment that would be

necessary m order to produce 10,000 tonnes 
of copper, it will be many times Rs 7i crores 
The 7-crore valuation related to what I 
would call the market value of the shares, 
the nett worth of the cotnpany and so on this 
amount is really a comparatively far smaller 
figure than what would at present be neces
sary to invest if we want to produce 10,000ton* 

nes of copper. Because the Indian Copper Cor
poration is quite an old company having been 
founded some 30 odd years ago Therefore, 
much of the investment that has been put m, 
practically the facilities for mining, apart 
from the flash smeller that have been set 
up at the end of the last year, has been put 
in with a comperatively far less expenditure 
because the prices were low at that time 
Therefore, we get this 10,000 tonnts of 
copper, or rathei, the equipment for mining, 
smelting, ctc for the production of 10,000 
tonnes of copper, at Rs 7j ciores If 
we compare it to present day investment, 
for example Khetri figures the position in 
Khetn is that after the final revised esti
mate, it will be Rs 115 crores of investment, 
which will bring us 31 000 tonnes of copper 
as well as fertilisers and so on Deducting 
Rs 18 crores, that is, the cost of the fertiliser 
plant, and Rs 6 crores to Rs 7 crores, that 
is, the cost of putting up housing and such 
other facilities,—-the township in Khetri 
itself—-we can take it as an expenditure of 
something like Rs 90 crores, m order to get
31,000 tonnes of copper Looked at from 
that point of view, it is a reasonably—I am 
using a mild expression—-fair deal from the 
point of view of the country I am justi
fied m telling hon Members that it is not an 
unreasonable compensation that we are 
paying

I know that there will be certain objec
tions, particularly from having a look at 
the amendments that have been pro
posed by venous hon Members on the other 
side So, let me make some points which 
will enable them also io make their points 
much more frankly and openly, because by
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not keeping everything tip my sleeves 
at the end, you need not have to comment 
upon at that stage. Now, where are the 
Rs. 7* crores going ? We had a number 
of difficulties. We thought, for insteance, 
why we should not think in terms of a slab 
system so far as the payment of compen
sation to the shareholders is concerned. 
Let us give a little more to the small share
holder and a litlle less to the bigger share
holder. It is quite a sensible approach.
I am sure many will agree, the vast majority 
of the House, knowing the general trend 
of this House and the people in our country. 
We did approach this from this point of 
view really, because the shares of Indian 
copper are very widely distributed. They 
are not held by a very small number of per
sons. About 16,000 persons hold shares 
which are worth somewhere from Rs. 2 
to Rs. 1,000. Another 5,000 hold shares 
from Rs. 1,001 to Rs. 2,000; that is another 
5,000. Then, 1,600 shareholders hold 
shares from Rs. 2,001 to Rs 4,000 and so it 
goes on, the total number of shareholders 
being 23,620; quite a large number.

Hon. Members may also be interested 
to know that the figures given by the pre
vious management would indicate that 
40 per cent of the total value .of shares is 
held by 22,600 shareholders holding up 
to 2,000 stock units per share, that is to 
say, holding of shares of Rs. 2,000 and less. 
About 20 per cent is held by financial in
stitutions like the L1C, Unit Trust, general 
insurance companies, banks and so on. 
The balance is held by the previous managing 
agents and persons who are holding a larger 
amount of stock. The difficulty about 
providing a slab system, a higher slab 
for those who have got a less amount of 
share and a lower amount for those who have 
got a larger amount of share, is that Indian 
Copper Corporation is a sterling company. 
It is not a rupee company. It is a company 
registered in England, though the number 
of shams that are held by foreigners is pro

bably not more than about four per cent or 
so. I think it is less 2.5 or something, 
speaking from memory. It is not impor
tant whether it is 3.5 or 2.5; but by and 
large it is a very small figure. If it is a 
sterling company and if we attempt to buy 
the shares, only acquiring the shares and 
not the company, if the basis on which we 
pay compensation is qua share rather than 
compensation qua taking over the under
taking, then the sterling company will con
tinue in existence and we, that is, the Govern
ment of India, the President of India, 
will own all the shares in this sterling com
pany.

What does that mean so far as the future 
is concerned ? It means that the sterling 
company will be subject to the companies 
act in England and therefore we shall have 
to make returns in terms of their companies 
Act; if we wanted to change anything 
in the memorandum or articles of associa
tion we shall have to go the High Court 
in London which may or may not be sym
pathetic to whatever proposals we have. 
If we give a slab system of compensation, 
some sterling shareholder in England may go 
and file a petition in the High Court there 
challenging even the validity of this Act 
and involve us in all sorts of litigation. 
That is why on legal advice, on my own ad
vice even—because I really went into this 
question with considerable interest and an
xiety—we came to the conclusion that it 
would be too risky a project to do so. It 
is possible to put in such a thing; it is not 
that it is impossible. So that is the conclu
sion that we were driven to because it 
is a sterling company and there is no alter
native except to take over the undertaking 
as a whole.

Once we take over the undertaking as a 
whole, there is no alternative except to give 
what may be called a block amount in pay
ment of compensation for the taking over 
of the undertaking. There arc of course hon.
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Members m this House, who say—from 
the amendments tabled by my friend Mr 
Chatterjee he obviously belongs to that 
school of thought—why pay any compensa
tion at all? Why not take it over without 
any compensation7

I think we are at the present moment, 
in terms of the level of economic develop
ment and the type of economy we are buil
ding, committed to payment of some com
pensation, not compensation that may be 
entirely market value but something which in 
a sense is compensation for what we are taking 
away particularly-—I would emphasise—from 
a company where there is wide distribution 
of share holding among a number of small 
people This is the r^al justification of the 
policy thit we have followed

Before I actually move the Bill, perhaps 
hon Members may like to know what has 
happened to Indian Copper Corporation wc 

took over There are always people both inside 
and outside this House who have the con
viction rooted in their mmds that no sooner 
the Government takes ovei any concern than 
it is bound to go to rack and ruin Perhaps 
it is good to satisfy them that at least m 
this case that has not happened I see my 
friend H M. Patel smiling, he might—I do 
not say he does—belong to that school of 
thought Let us sec what has actually 
happened The figures of production of 
blister copper monthwisc is this January 
1972—111 tonnes , February—273 tonnes , 
the take-over was on 10th March 1972 , 
March 1972—624 tonnes , April 1972—614 
tonnes , May—753 tonnes, June—1114 ton
nes , July—1146 tonnes , a steady improve
ment.

I do not want to mislead the House or 
hon. Members. January and February 
were bad months for the company, not be
cause of any mismanagement but because a 
new flash smelter was being brought into 
operation and we had certain teething 
troubles which were inevitable. It is also

a fact that the previous management had 
decided to give up the reverberatory smelter 
and we want to bring it into operation. 
There aie some difficulties and we hope if 
we could get over them, almost certainly 
production will be around 13 000 tonnes 
m a year

Now, so far as production of ore 19 con
cerned, hon Members will be interested 
to know that copper ore production from 
January to July 1971 was 3,40,340 tonnes, 
and m the period January to July 1972 it 
has been 3,81,123 tonnes There is an 
increase of something like 40,000 tonnes 
I do not say it is very significant But 
undoubtedly we kept up the level of pro
duction and there has been a slight improve
ment

One other mattei that I want to mention 
is the production of wire bars m luly 1972 
wa<? fc 10 tonnes which is the lughtst that 
has ever betn done by Indian Copper at 
any stage in Us lile But let us not pitch 
our claims too high Government should 
never do it I piefei to understate my 
case as a mattei of principle But the point 
I wish to impress is that the take-over has 
not led to any sct-back It has been very 
smooth We have received the cooperation 
of all the officeis who continue working m 
Indian Copper The workers given of 
their best By and large, we can say we 
are happy about the way things are deve
loping theie This does give us an as
surance that so far as the future is concerned, 
that we will be able to implement the plans 
wc have put before us about the production 
of copper.

I think theie are no other matters wbich 
I need deal with m detail now. Hon. 
members will appreciate that the other cla
uses in the Bill by and large follow the clau
ses you find m almost every Bill providing 
for take-over of an organisation. If there 
are any special points raised in the course 
of the discussion, I shall attempt to clarify 
them. With these words, I move
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MR. SPEAKER : Motion moved : 
“That the Bill to provide for the acquisi

tion of the undertaking of the Indian 
Copper Corporation Limited, for 
the purpose of enabling the Central 
Government, to conserve and 
exploit, in a scientific and rational 
manner, to the maximum advan
tage of the nation, the copper de
posits in the Singhbhum belt in 
the State of Bihar, to utilise the 
copper deposits in such manner 
as to subserve the common good, 
in the context of the requirements 
of eoppcr in the country, and for 
matters connectcd therewith or 
incidental thereto, be taken into 
consideration.”

SHRI SOMNATH CHATTLRJEE 
(Burdwan) : Sir, wc arc happy that 
within a period of six months 
from the take-over of management, 
this nationalisation Bill has been brought. 
The Minister has anticipated correctly 
the two or three matters which we would 
like to be clarified. Over one of these, 
we have got a fundamental objection, that 
is, with regard to the computation of the 
amount that is to be paid. Under the 
previous legislation providing for the take
over of management, wc have paid Rs. 
75,000 per month. Over these si\ months, 
they have received Rs. 4.5 laklw already 
for doing nothing. When I pointed
out at that time that if the manage
ment was taken over for a limited
period you could have avoided payment
of compensation, the ministei, who is an 
eminent lawyer, said that would not be 
proper since we are going to nationalise 
it. But precisely wbat I suggested has been 
followed in the case of IISCO. You 
have taken over for a particular peiiod and 
you have said categoiically that you are 
not going to give it back to the old manage
ment. I do not know why this distinction 
was made in the case of Sir Biren Mukher-

jee ; he is probably not so much in their 
good books.
13.28 hrs.

[M r. DrpuTY-SpEAKER in the Chair) 
There is one significant change. We 

find a difference in approach in this Bill 
which is not there in other Bills. Here 
the enlire liabilities of the company are 
also being taken over by the Government. 
Only the other day we have been discussing 
the Coking Coal Mines Nationalisation Bill 
and we had given amendments to the effect 
that at least the liabilities to the labourers 
and employees should be the charge on the 
part of Government. But the minister 
said it could not be done ; the valuation 
was on the basis of the assets that were 
taken over and the liabilities should be 
discharged by the old companies. But 
so far as the foreign company is concerned, 
we are surprised to find that the Govern
ment of India is going to pay out of the 
public exchequer Rs. 7 5 crores and taking 
over the assets as well as the liabilities. 
Why this distinction between coal compa
nies and Indian Copper ? Why can’t this 
company pay the liabilities out of the 
amount they are going to leceive ? We 
do not know what is the nature of the liabi
lity. Wc have not been told what is the 
quantum of the assets. The minister gave 
a very simple formula that they have taken 
the net worth of the assets, after deducting 
the liabilities from the assets and the notional 
market value has been ascertained. They 
are also supposed to have taken into consi
deration the amount that would have been 
necessary to be invested to ciect an under
taking like this. There wc have got 
our fundamental objection. Prior to its 
amendment, the Constitution provided for 
giving the market value or adequate com
pensation, which was treated to be market 
value, for acquisition of undertakings or 
properties. It was rightly felt that the mar-
ket value should not be the basis for quanti
fying the amount that has to be paid for
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acquisition of undertakings or ptoperty. 
That is why this Parliament asserted itself 
after the Supreme Court struck down cer
tain previous amendments, and intro
duced article 31C and amended 31 to make 
the quantum non-justiciable.

1 quite understand that we should not 
allow the courts to go into the criterion or 
adequacy or find out on what basis this is 
done. But at least the Parliament should 
be told on what basis you have calculated this 
amount. Merely saying that we have taken 
the notional market value for the purpose 
of arriving at the figure is only to say that 
we are following the old provisions in the 
Constitution which we have got rid of. 
That is why we are objecting to this. Is 
this going to be the approach for the take
over of undertakings, especially foreign un
dertakings? We do not know how much 
they have re-invested m this country, 
what profits they have tepatriated to 
their countries. Let at least the Parlia
ment of this country, which is the represen
tatives of the people, be told as to how you 
arrived at these figure*?. What is the 
break-up ? If article 3tC makes the pro
vision with regard to amount non-justi
ciable, meiely giving the break-up to the peo
ple will not make it justiciable. That cannot 
be so. Since in clause 2 it is mentioned that 
this is for the purpose of securing one of the 
directive principles of the Constitution 
it cannot be gone into by the court. That 
is why we object to the payment of this huge 
sum by way of compensation.

In clause 11 a sum of Rs. 7.5 crores is be
ing provided for acquisition which amounts 
to about one thousand months' compen
sation they have already got at the rate of 
Rs. 75,000. The hon. Minister in the course 
of his speech said that this is a well-managed 
company and so we are not going to criti
cise it unnecessarily. If they had done their 
business in the past properly, well and good. 
But we want to know how they utilised the

profits they earned in the past. If they 
had properly ploughed back the money 
for the purpose of development of the 
industry, why is it that its installed capa
city has not been incieased ? When was the 
expansion last done ? Therefore, this quid 
pro quo approach, we should pay equal 
or commensurate value for whatever we 
have got, that is against the principles that 
we have adopted while amending the Cons
titution.

The hon. Minister was taking great 
pains to explain why the shares have not 
taken over and why the undertaking has 
been taken over. Surely, nobody was 
suggesting that the shares should be taken 
over and not ihe undertaking. The usual 
method is to take over the undertaking. 
In general insurance we find the shares 
have been taken. In the case of life insur
ance, the undertaking was taken ovei. In 
the case of the coal mines the undertakings 
were taken over and got the shates.

In the present case the hon. Minister 
gave ceiiain figuies of the break up of 
shareholding. He said that 40 per cent of 
the shares arc held by 22,000 shareholders 
out of the 23,000 total number of share
holders. There is. no provision in this Bill 
requiring this company to distribute this 
Rs. 7.5 crores that will be payable to them 
to the shareholders.

This legislation does not contemplate 
that. What the management will do after 
getting Rs. 7.5 crores is left to them. It is 
not like General Insurance Bill we passed the 
other day which requires the Company 
to return to the share-holders proportionate 
amounts in respect of their share-holdmgs, 
the value of shares. Here, we have not 
provided that. How arc we to be sure 
that the interests of these small share
holders who number about 22,000 and who 
hold to the extent of about 40 per cent shares 
in the Company, the middle-class people,
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the ordinary people, who have invested 
some of their saving* in this Company 
which was previously giving good dividends 
have been protected. The Government does 
not make any provision in the BUI for pro
viding return of the capital so far as these 
small shareholders who could not guide the 
destiny of this Company are croccmed. 
Therefore, I was little surprised vv'iy the 
hon. Minister was taking such pa.ns to 
explain the break-up of the share-holding 
of the Company. I would have been happy if 
some provision was made to return the 
money payable to small shareholders. 
We have also not provided anything in the 
Bill as to what this foreign-managed Com
pany will do with regard to this huge amount. 
It is no good saying it is a very reasonable 
amount. After all, an amount of Rs. 
7.5 crores is not a small amount. They 
have been receiving money. If you go on 
quantifying it on the basis of market value, 
that is not the proper approach.

I could have understood if they would 
have been obliged to invest the money into 
this country. There is no such provision 
in the Bill. I do not know whether the 
Reserve Bank can refuse them foreign ex
change permission to take back the money, 
to repatriate the money, to their countries 
so far as foreign shareholders are con
cerned. That is why we are opposing this 
provision of compensation in the absence 
of a fuller disclosure, in any event.

The other matter is the question of 
management. The management is going 
to be given to the Hindustan Copper Limi
ted. The Hindustan Copper Limted has 
its own troubles. We do want that all 
nationalised undertakings should function 
properly and that there should be greater 
efficiency, greater returns, for the better
ment of the condition of the people in the 
country. On the last occasion, I pointed 
out from the report of the Hindustan Cop
per Limited itself that their record has not 
been very happy. The production in the

Khetri Copper Project was to start in July, 
1972. 1 believe, that was also an extended 
date. But, now it has been extended till 
1974. The estimated cost of Khetri Cop
per Project — the construction started in 
1962, 1 believe and is not yet completed —- 
has risen from Rs. 94 crores to Rs. 154 
crores. There is a considerable feeling that 
there is laxity in financial controls and there 
is some sort of top-heavy management in 
the Project.

On the last occasion, the hon. Minister 
took exception to my remarks that the 
officers of this Company are more interested 
in foreign trips than looking after their 
jobs. I want to know from the hon. Minis
ter one thing. Since the take-over, I find 
there have been increases m production. 
We are very happy about it. We must 
congratulate the labour and the employees 
who are employed there and the manage
ment also for the increase in production. 
We are not making criticism only for the sakes 
of criticism. Wc are happy about it. But 
I would like to know how many of the 
Hindustan Copper Limited officers were 
inducted into this Company for the purpose 
of management or where it is the staff of the 
Indian Copper Limited itself that has made 
improvements or whether it i* under the 
guidance of the Hindustan Copper Limited.
I have no personal animosity against any 
officer of the Hindustan Copper Limited. 
But I find from the official reports that their 
functioning has not been satisfactory. 
Why do you give the management of the 
well-run institution like the Indian Copper 
Limited to an institution whose record 
has not been very good in the past ? 
Let them look after their own affairs 
like setting up the Khetri Project and looking 
after how soon they can start production 
in Khetri Copper Project. Instead, why 
are they being given an additional responsi
bility ? I am sure that Government can 
find adequate trained personnel; they
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must be available in the Indian Copper 
itself, to look after proper management 
and control of Indian Copper. ;

Another thing on which I would like 
to get some clarification from the hon. 
Minister is this. It is generally stated, 
as I find from some of the publications, 
that in India there are inadequate number 
of trained personnel so far as copper 
industry is concerned. Jf we want to deve
lop the copper production in this country, 
we must, at the same time, prepare a scheme 
for training of adequate number of techni
cal personnel for the purpose of looking 
after these projects and for getting the best 
out of these undertakings in future. There
for, I would like to know whether the Govern
ment of India has any scheme for training 
of personnel, technical personnel, and for 
developing a cadre of such personnel for 
looking after this certainly advanced 
technological project.

Another point is about industrial re
lations. In the take-over Bill there was a 
provision that the Custodian, that is to say, 
the Hindustan Copper, could dismiss any 
officer or employee. We would like to 
know whether that power was exercised 
— the power that was taken in the last 
Bill— and how many officers and employees 
were dismissed from service and for what 
reasons. This was a drastic power that 
was taken by them. So far as the present 
Bill is concerned, you will find in Clause 
9 that there is a provision that the old 
officers and employees will continue to be 
employed under the Central Government 
in respect of this Indian Copper. Even 
then, we would like to know how many 
of them have been discharged from employ
ment already under the previous legislation.

This has become the usual attitude 
On the part of the Government that they 
wait to take control or power to alter the 
terms and conditions of service of even 
ordinary employees. Mr. Y.B. Chavan,

the other day, was fair enough to say that, 
so far as Class HI and Class IV employees 
of general insurance were concerned, their 
terms and conditions would not be altered 
in a less advantageous manner. We want 
an assurance from the hon. Minister, so 
far as the present Bill is concerned, that 
except high officers whose individual cases 
may have to be gone into on merits, the 
terms and conditions of ordinary employees 
would not be altered to their disadvantage; 
and at least so far as termination is concern
ed, such wide powers should not be given 
to Hindustan Copper Limited. We all 
know that once these employees become 
employees of government companies, they 
lose the protection of article 311 of the 
Constitution; the Constitution of India 
ceases to give them any protection and they 
come completely under the mercy of govern
ment companies; their services can be 
dispensed with by giving one month's 
notice or three months’ notice. The Su
preme Court has said : you axe without 
a remedy, go and file a suit for some dama
ges. The protection of article 311 is taken 
away as soon as they become employees 
of government companies. I would like 
the hon. Minister to give an assurance 
to the employees of this concern that 
their services would not be altered to their 
detriment.

The last point that I would like to make 
is this. There is a general feeling in this 
country, a justified feeling, especially in 
my part of the country, that so far as dis
tribution of copper is concerned, it has not 
been done adequately or fairly and propor
tionately according to the needs of each 
State. I mentioned this during the last 
debate also, but there was no answer from 
the hon. Minister so far as 1 can recollect. 
West Bengal, during the period of ten 
years, got only 10 per cent of its require
ments. I do not want to make any alle
gation against any State but I would like 
to say that a proper system of distribution
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of the product whidh is a  national asset 
should be evolved. Why should a parti
cular area in this country, a particular 
State or a particular region, be deprived 
of their necessary requirements ? If 
there has to be a curtailment of the 
requirements and supply then you do it 
proportionately and fairly, not one State 
getting 75 % of its requirements and another 
State getting 10% , and in the State I come 
from, they are able to increase the industrial 
production in this country. They want the 
raw materials, but the Central Government 
is keeping control over the distribution of the 
raw materials and we are not receiving it. I 
would like to know what is the policy this 
Government has adopted and how the 
priorities are determined, who decides how 
much will be allotted to a particular Slate 
and who assesses the requirements and 
who dccides the quantum of supplies to 
be made.

Therefore I would request the hon. 
Minister to keep these matters into consi
deration and 1 would like him to reply on 
these points. I still hope that the hon 
Minister will consider about the quantum 
he has fixed. Let us not try to be too 
generous with people’s, ordinary people’s 
money, in favour of those foreign mono
polists in this country and when we have 
got the power. Sir, wc are yet to be satis
fied that this is a fair amount that has 
been fixed.

tm  sm tm  (epwrnr) : sw re r 
*r£fer sfare vrrftsR rrfsfrfrm srr* 
q w tfc ir  fira

iftqirfrpTrfrgPT- 
*TTf3T m  fVUT I ft T̂t flTST
if i5?TT*5r tfgfcgar v tfen  

ff * r r a r f t  9
m w v r t t * t  f o w r  fo*rr f'srft %• t  ?fr s f  
w fa  f t  »Tf tfta: wm
trorr % f*r fircr % swrc fsrarR

m  I I WTRW if 1m fa iTFTifrV *T*t 3ft
% arcmrr qpspft |  w ra

5TTOT Jprcpftr * t  ipm *  ^  «T?T TTf* 

p f i r  %% VT T*T |  I #mr f r  HVrfP? 
iftft *r w f t «rcram st ft ft** eft f*rc
W * cW 22 p 7T V l i f f  40

*hnc i?ft tftnf % |  tft*.
% § aft ft* snsrft art M iff %

fSVt %ft«r *T WX farT 5TTTT HTTTt X&ft ’PTfear
TTflr jytrppt Jr fcu ’ftiftft $  i *r*ft «fft fa r  

q fft ft^nr % vrf*nr vfcr Aw
qra^ftriTr «ftr 214 v tfW N r v t ftft Sr 

f̂ ftr 12 vrtr ’sfr^r v t ftft *rnft 226 
<dfy^f v t ft% % f a y  16 .37

% S»T ft fen  I $  *Tf?TTg
fa  * f fa  v tfw  %
ftrcr gwr 21$  *3-«l wfanr vt*rc v m t t i R

*rm s $  f s f i  iftfimfh? * t «ft *rf |  
ftroftsnnrr ioo*F*'rf’rat«ft 
% kw tt ? tn ri f t  ?ft *r?
*?t ^  w m  5nfr w im  1

guTsrer H ftv t iTRsfhr wt % wnfJfe

fen  fa  O Tt ^  11 0 ^ ?  to
t o t  ^  90  f r r t ?
% 3N T  I ?ft Wf tft ^?T% feW T
Sf spw TOT ?ft I arfrsr m rc t  fft
q r  »fV artfsfm ^  fwtT t

f r s f t t ’F ? f a r r r f t m r < >  # 0  ?rto # 0  

% ®r>fW  ^ r n f t i r  «ft ft? ^1¥*t 

^t?r % f t  f  M«p?r rpro # 0  # 0  qu%

ft fare ure qft $ < gaw  <nft f>0«pft5T
«ft t  qrf srt#R  ftt-ft? r Jrrr t  fa
70 « o  ^ f t ?  *0 f t  ^npr«iT ?ft w

«rsr aft q rlfartar «pt ^  f?rf*P«r 
^fsPT <ftr Pr w t  sfrewvPT f t m  <rt tn%
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w r  w r  wmvrr i «pr fcsrft *r f t  
imr Prptt y r o ite  *far $ ?rc$ *  arr̂ Rr 

% tft #  «r$ TfSTT ^n^!fT £  f t  
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g tn w w r art jt$  w f t  aft |  ^

?f?r *n*Rt $  ?rc>ift I  % ft*  ^

wpf)- fnrft s ppr  te*r vt ^ r
?rc*r * t  «R ? ft ^  $  * f t r  i 8 w  %

?ft% * t  *rc% v&m % snsft T^t ft are f t  

5*nft s era? tfr «mr Jt ?rft aft *aft»r | ,  srfr 
g * r r t  %  f w  *rc%  ^  ^  *r  t f m r  

mfign i ?ft t t m i r $ far«Ti f̂ferer 
’srifcTT |  *ftr ’Tî m g f t  a w <  % stpt^ srr 
flVftEPT «mr f  3H%t ?R%TT Tk t|(Y< 4^14$ 
aft WT «TOTr (

$ ? rft amr o t t s w  * t $ t o r  art t  wt* tt  
% t o t  Tsr̂ rr m%m $?% $ fa  v t^ iz  aft n̂r 
^«r % %# faq m  t  s ro t ift «r? *jWt 
■scnsSt t  f t  ^  ^ W r  3r ?r?r « r ^  «r i t  ?ft 

?n| ^ r f  , p t^  * t  ^  fn»?t 1 1  w  c r ^  %  firfit’ N w  
« ft  f w f w r  i 4 ^ 4 » t e  if r c  w ^ f e i  %
^HT % Vpflgr ^  |  Z f5^ $ |
i r n r  y c t%  t ^ s r * R -  % v t f  ^  %  w  ? r ^  
«ft v n fic  fta r |  nftr 3W t *rf sfinhr 

wim i?fTK?fr % eft ipr w t  <rr% vnj5T *t w  eR? 

* f t  s N V q r r  f v  ^ n f f t  ? T f  j f t  * f f t r
% ?

i t ?t * $ | f t  p m r  i e  ( i )  

f W T ' W r t t f h C W f U l F T ^ t  ( 2 )  * t « ^ T O T t  1 

^ ^ v g T » T J i r | f t i r » T T * p r « « r % ^ < i » « r  

« r  ft^ jT f t  ?ft ftr a m »  «irtf « n N t f ^  ^  

5t*ft «lh: gsrt % «Pfr m t t  f t  «r*rr <rfts*r % 
»ft ^ i t  aft f r tf  f w m  ^tift i

?rt n r  ? f ?  % ^f«rrar ^  *rt p t  t o  ^ r%  

% r  <ft ^  ^  sfnsfhsr?T ■ w  * n n f « B T ^ « r ^ ? n n

?ft?rft wt?t |  ^ ^ n fs n r t k  f ^ t r  q f a f t s f t  ^ t

gVJRT 5TW  *PT%  flvflKT *TT %  I^TJ ®ft ^ ? f ^ W  

fiRFSTSff %■ ^ ;3»TVt *P̂ f VrftV
$>V* « R %  f ^ t T T ^ ^ T ^ n l l ^ ^ ’Sft 

TT5PC ? T  ^ F R T W W P T  ^ ¥ t*T  * t  ?ft 'STT

t$  |  f^q^>r vfr t̂?rr 11 rHft
^r?r % p  trsr %f*re%j(R % ^  cRf ^  q m  
m xp- vt ?nft M t i

%■ »n«r f  n r  ^  «N rtf % 

srcm* ^ t m A*  g i

t f t  <srri( « n t  ( n n f r ^ r )  w s w  5ft, *1

«T?% W h T  *TWt 3ft T t 3 |tn f ^ T  W ^ T  I

srra %  f a s  f t  v ? t %  wm  5r
N w » f8»ft v t  f a r  t o t  & i sw ift <rrrf «rfa 

f * r ? n f t ? m ^ r % ? ^ w n r ^ f 5 r t T  «rn? £  

vrcst fersft % f t  w  ?r«̂  ^  vt » r t r  vt 
? r t  snnTaT €t ancr |  f t  ^  f^ r
p*n^ ?nw% *rprr 1 1  *nrt #5t^ tv  s rrft 

v t  ^ 5 h t  « n ^ r r  g  \

fwrt %vr St 5® «rt»r f  f t  aft *mprd w?r
i t  art ^ r r  <m? f  g ^ P t  a r ^ r m  in$t >pt 

sr̂ mr vx  ^  |  \ wtn « w n  % ift |  vtrc 
a*T̂T I  *fh: *(ft w  VRT *Ft VtfiPT 1R ^  t
f t  ^  f t w  f t  ^ t  Jm c fe

f ^ r  * t  f  % 9 * i m  w *®  f  ^ P T s f t i w r  

ift *w r |  <Nh*te ’ft insarr |  wtr %arc *> 
^ s n ?  » lt  w r m  |  « f t r  aft ?n?irrft & r  i t  v n w r ^
|  ^H Ft WTW ^  <fK *TT-*TT fw i ^
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|  f u f a r  f t  m  |  f a  
* r  w r i t  #  *to r  $  

wnrwr *n£ f t  n f  fc1

u *  aft s * r S r  t o t - t o t ^  7
f a r o w  ^  ftp ? # s ft s r a  *R |*rr to$ ?it j ,  ar$r $  

’r t  gro r̂r *ftr *njr ^  H t  f¥ to^ to  
’FfiTT tost srr*ta % $ <flr TO*f*£ *rc 
ift  $  f *Tjft ^  8 % 9 r  art*r a w i v  apr$ ?t 

* r a r  f t  « f m  ^  t *  tocT f  a f l r  s n r v t m f t  
* [ £  £  I 5T gfq% T ^ %  ajff apfij ^ T %  f W

tttlK *it 5TjfV $, HT vJWt *TlTf<t TO Vt£ fsVHT 
ft, 5T 5TO-5TP TÔ WT f  I JT̂T fa Vtf 
5W R * P P  W  3TT^ eft 5RT ?W  2 0 0  5o

H r  x f i r e j i w  *r%t y r r n T  $  y t f  g r o  ^ p p t  q g t 

f i m  » m t  1 1  $ f r f t  ? m r  art ^rranr*r f i  f f a t R  

m g*  f  * t w& 5ft*rt *t snrar £ 1

3W?PT ̂ UHmCI W9Tt % flHT'Wrcf f i  SfTcI 
f  d t  s n fs tft  ?ftr i r  f ^ ? ? H  <w %

vJr«lH  «pt 3TRT <*?% WT?ft $  I * W  ^  ^ST WZ 
snvBR |?rr fo qr *rfaiRt vt ^rraR”! erto 
q r  aft v f e v R  s r o  |  ar? « ft  ?rgt |  i *r a t 

* J ^ r  vt ??r «rtr rtft ferR T  ^ i^ i fr *fa: 

■^TfW  g  f a  3f i |  W  S | f t  %  Jfij[ STRT ’ W  f t  f a

aft n %  ♦) ^  10  ^  A>H % i,*l ari%
* r ¥ ? r t  %  « rf*  *r  t o t  q ifs n ft $  i

z 14 hrs

?fcrfor ft ifo f t |fa fftaftg iir»Rrffr 
vt w ft ferr to*h i %1%5T w  firw % 
f t  fw n C  ««ptt |  % ^ i t e  % t to 
^  11 jTHt wrrtfsfr ««rat
w T g t  |  f ^ r a w  3R?ir v t f  h w h w  snft ^  

f^pn?t «rw  vm  ^  H  % «rthr ?rt*ft ^  w r a  
t  « f k  ^  » rd w  « r ? i t  %  « w  m  ^  %  * m t  
| i t  w&fc 11 wrwft to?t « r  to M  ?Nt fa 

m f t ’ ?FF V t f  j f t w n  ’ fljt  ^ t  T?T * f t r  

w&( w^pr *̂ t ¥rt »ni |  fv aft wft qr 
t f t  f a t  vwt 'irM *t% |

<(E|sf to*t ftwr ait v p  t* ^  ̂ wc 1st TOt
4 2  U 3 . S . / 7 2 — 9 .

!PW | TO *Û j[ I aft V̂ pWPT TO TO*T
$ t*Q %  tobt,
$rarfr aff to»t v w r f  i « r t t o  « r t  
to>t %Rw vrr $m  ^ %ftr 3ft 8%nv whr 

i

fJT ^  w n  g ft? »nrc
OTT«i?tf*ftfap?rw?r^TOsrptt?ft ancwr 
art & rik  T O T f t  |  ^ r w t  f i t f k n x
t o ^ ;  i ^ r S r e r , « m r o ,  T O ft-  
3 tr *nryff % «'«mi *r, % ithpe it

^ flf a r e  f t ^ T  :̂ i % [  ?nf% ?r*r ait s r n ^  

vrto^" ^ *rr art s rr^ r t  ^roa^r 5f 
y *  JR^r wx m ; f t *  fft r̂t ^  Rw % m  
< I M  ^ T H  f t  f ir  w t  ^ f t  ?t ’Sfhrft

? t T«r% t̂ to * m  T&m $m  «fk
TO*T 5 q K T  SPS55T ^ % TIT I vtfTOT ^  ^  TO*T TOC 
w rm  firr far argr xfrc m  r̂cft % *r?ft 
x m t qrbret *rrc> ^  %; f%tr f , ^  an^ 
i t  s»frf 3it?t # ■  ? ? F n f  % ft? g^ranft «Pt 

^ r  q r  srt gferars w *  $ tit arr ? ^ t  aft g r o t  

srn ffe  ? w t  * t  wt% z& rtt  i t  s t m  1 1  \p iro  
F w f t T O  »r?ft «Pt *x m  ^rrflpqr I

«rwwt % 3Ttt ^  «pf TTFRk WTPTT % TO? 
t  f¥ fansr <Fwpft f t  smrs 4 ird»¥m T  1 3% 
7m  i \  w t i ’ w r r f W a r r T g T l i  

f tr  A '̂ a  g ^ T  t o  i %*nft i t  T O t*T  
TOTfft «ft I HT?Rt«T fRBFtrt % «PgT %  ^  *TP**T
j #  ftr  *rgt ?t f v ? m  ^ f T  « j z t  f t x  z * f t  
t o t  * m m &  f » ^ P t  ^ ? f t  q t » f t i  % f * R

f f ^ r  7 j  ^ r t ?  w f r  ^ t  «q «rw T  w k * t  i
TOT-%-TOT f?r *R fr  aft %  ^  TO TO  * £ t  f t  I

ar*gr*rt »t ^  1 1  t o t ^ - t o t  t p w t

?ft ^  ^t TO T O  VWT TOfiK 
vrnmr TOfirq f W t  amm 4TOet¥TO»tr |  
^Rppt 7 ^  v trs  w r r  ^ B rr«n T  ^  t o  w t e t r  t o t  

$i#TO3?iT&faw*Ttit*$in*ft?ftftr w*e 
I anr VtfTOT *Ff5T T O  J W  ?SW

$ 3  vtK  * p m r o  m  f r o n  w  t o  

ftK  i»ei% ftwf «ftt w  ftarr to  ^  11 f*%
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[ *ft*rr^<rri ]
<ft# m  i%pr |  sfofuft
vr^tr i irrftn: ftff $t q̂?T £ ’

ww % «i*w ^  wn̂T ’•rm ft; f̂t 
tffcr ?rg«?r ?nst |  ?rf vt? it i %Ppt *tpt 
« J *  STT5T WSjft » r f  I w f S F f ?  W « F T  < fa H T

v^rr ? q r ift v rrftw  t S  fsp m

orttt % *tf f̂t ■sr^t % «rwft s #
f. w  v r t  £ 1 $ *??rr ^ i t t  f  I t  ^  
y tt *Rr 1 1 mft *T$tor vr Hni?rr far w  
vrt: if f e m :  ^  fa trs^ft
xfti vfWt «tt xmx ^  {jnrr i s t t  f t  hut

wrrtpft ^  wtsriit ?r fou arnr i
W  B̂T Vt *lgtf '**TR»T hct t
xltK *rrr «flr ift torr * t *wpft ?nsft «t fen  
7$ t » ir$ tft w fa  Sir | f ar r̂ ?ft»it *t t f t  
*1% Vt fasitft $, ^  5PRTT tc  *ftr
u m  m r srarcrr «nfiw 1 1 m  to c r
VRTUT I  *1>T f^T% fat? 3PRIT * $**t 
%*ST $*IT fc, *T& fsr^T 3*1% faro |  I TOfaTT 
# fw fer f^lT fa> $$ ait ’FlT'fHblR' WW VTT *& 
f  ^  wg?i «ps®r I?1 *nT-%-v*r <?»> wpst

*(>lPil̂  flTtf% -3ft *TTX
*r«rKt ? <At ^*rvt <tww t  «3| *i?t vtfvrvr 
$ ̂ rtcst star anmr frsrr wi *i% i vrwr
WT*i WRT )

*Rr ^  ^  ’R??tt "STgar $ f% 3ft ^sfnrt 
Tlftr ^ !3Wft 'RT'T WZTC[ *ftr FTWTfhT <̂Sf41 »f 
art «?fm  fttr t  q r fosnr ^  
v t  I

SHRI CHAPALENDU BHATTA- 
CHARYYIA (Gindih) Mr. Deputy- 
Speaker, Sir, while welcoming and suppor
ting this Bill, and m spite of the fact that 
Mr. Kumarmangalam has been very alert 
m taking over the management of this 
company before bringing this acquisition 
Bill today, I must say that we have gone 
through the locust years during the last 
25 years, and the richer portion the Mosa- 
t»ni mines has been slaughtered off through

intensive kmg-wall mining processes a^d 
not a bit has been left behind.

1 am told, and this »  a matter for veri
fication that although your copper percen
tage vanes between 0 5 and 2 5—that is the 
range of the copper fields all over India 
the Ore*strate that has been slaughtered 
away during last 20 years has copper con
tent is going up to eight per cent. Copper 
has been called fool's gold, and becuase 
of this delay, in take-over we have been 
fooled in the process.

Sir, our proved reserves of copper ore 
are about 130 million tonnes, with about
2 56 million tonnes of copper metal. The 
estimated reserve is about 160 million 
tonnes, with copper metal to the extent 
of 2 66 million tonnes The probable re
sen c are roughly 240 million tonnes with 
an estimated copper metal of the order of
3 75 million tonnes Now, although our 
production has been marking time at k& 
level of about 9,000 tonnes, our imports 
have been of the order of 45,000 tonnes, 
and the estimated projected demand for 
copper metal by 1973-74 will be of the 
order of 1,27,000 tonnes if our planning 
goes through Now, for importing this
45,000 tonnes, we are spending Rs. 40 
crores 1 leave out the question of nickel. 
So, there is the fullest economic justification 
for immediate stepping up ot the output 
and our production capacity I therefore 
do not agree with my hon. friend who made 
the point about the amount of money spent 
on Khetri and the probable amount of in
vestment which would be required in the 
Mosabam mines, because, whatever in
vestment is made, provided there is no 
leakage in the investment, will be repaid 
more than twice over in a matter of a few 
years.

In the context of India’s balance of 
payment position, we have to mak» good 
the deficiency by increasing the production.
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Our demand for electrical refrigeration 
is increasing and dozens of other Indus
trie* require that. We have been literally 
starved in many regions because of the 
shortage of copper. To an extent, alumi
nium has displaced copper, but we are 
worried about the extreme shortage of 
nickel which we have to import practically 
every week. In the coming years, alumi- 
nium, copper and nickel, will save the day 
for India, when we are hearing talks of a 
new fibre which is going to displace steel. 
Therefore, any effort that we make today 
is a part of a bigger effort, bigger policy 
and objective of saving India’s future.

Before I come to some technicalities 
Before that, I should say that they want 
power over the terms and conditions of 
service of the employees by clauses 9(2) 
and 10(1). They take away the workers’ 
rights, to which we are opposed. The 
biggest thereat has been dust pathology. 
You know that copper occurs in ore-bodies 
having hardness in the MOH’s scale of 
about five; it is almost as hard as quartz. 
Inspite of wet compressed air drilling, the 
TB hospital at Mosaboni had to be ex
panded substantially. The dust which 
is produced in the mining operation gets 
into the lungs and brings about sillicosis 
which ultimately develops into TB and 
leads to death. The method of work- 
incentive was at the back of it. The com
pany introduced a dangerous provision 
and they paid bonus on footage, and the 
workers in order to get that bonus on footage 
literally worked themselves to death all 
these years. That is one way in which this 
company amassed enormous profits. I 
suggest therefoie that after every compres
sed air drilling dust samples should be 
taken in microns to find whether it is subs
tantial in order to combat effectively dust 
pathology. The footage bonus is a de
vilish feature by which the workers were 
driven to death and it should be replaced 
py wider coverage bonus and the workers

should be rotated so that tnone'of the com 
pressed air drillers should be exposed con
tinuously to these dust hazards.

In conclusion I must say that the Minis
try should not rest on their oars; they cannot 
afford to do so. There is need for more 
intensive geological survey, geophysical 
method including Gamma ray spectrometer 
for copper deposits. We’have to have bene- 
ficiation of low grade ores, now that we 
are going to have an integrated policy of 
conservation and development. We have 
to have reasonably long range plans between 
development and depilloring. The workers 
must be given a fair deal.

A ring of international brokers have 
been controlling the metals market and they 
are subjecting the price to series of fluc
tuations. In order to make these units 
economically viable, Government will have 
to take a long range view and if need be 
even take to stockpiling to prevent price 
fluctuations so that the consumers get copper 
that they require and the import of copper 
is eliminated during the next two or 
three years.

SHRI MOHANRAJ KALINGARAYAR 
(Pollachi) : Sir, while 1 support this Bill, 
I would like to say that the main purpose 
of taking over this Indian Copper Corpora
tion by the Central Government by a Presi
dential ordinance six months ago was to step 
up the scientific and; rational exploitation 
of copper resources in the Singhbum belt. 
But even after the take-over, there is acute 
shortage of copper due to the meagre in
digenous production of non-ferrous metals. 
Copper is widely used for industry and has 
technological uses. There is a vast 
demand for domestic purposes also. Ul
timately, the price has gone up and peo
ple have started robbing copper wire* from 
public places and copper coils from private 
pump-sets and motors- Such unwanted 
things happen due to acute shortage of 
copper.
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{Shri Mohanraj Kalmgarayar]
The demand for coppcr is expected to 

reach 128,000 tonnes by 1973-74 At the 
same time, the deficit m supply is estimated 
at 81,000 tonnes Still 65 per cent of the 
demand is met by import This is not at 
happy situation for a country like ours 
where we have vast mineral resources 
and 4 large industrial programmes So,
I request the minister to insist on the Geo 
logical Survey of India to evolve a firm 
programme to uncover the hidden non 
ferrous metal resources in different parts 
of the country.

While supporting this Bill, I cannot 
agree to one thing After takingover the 
management since the last 6 months we 
have been paying management compen
sation of Rs 75,000 per month As our 
lawyer friend, Mr Somnath Chatterjee 
explained so ably after take-over, Govern 
ment takes the responsibility for meeting 
the liabilities and assets of the company 
and there is no point tn giving manage
ment compensation There are so many 
other foreign monopolies and one day or 
other they are dll going to be nationalised 
Don't tell me that Government is going to 
follow suit by paying management compen
sation to all those companies as and when 
they are nationalised

Is it a fact that the Centre is exam ining 

the representation of ICC to raise the capital 
cost by 50 per cent'? There could be some 
increase m the cost of machinery or material 
but not any easy to justify 50 per cent 
It is felt that the increase in cost of this 
metal is mainly due to laxity m financial 
control and proliferation of technical and 
managerial staff

The Fourth Plan envisages increase m 
the capacity of copper from the current 
level of 9,600 tonnes to 47,000 tonnes by 
19173-74 through the expansion of ICC and 
the smelter m the Khetri project The 
Khetn Project in Rajasthan is estimated 
to cost approximately Rs lOOcrores and it is

estimated to produce 31,000 tonnes of copper 
The Schedule of production is not bemg 
maintained Aocordrag to the revised plan 
the production of copper m 1973-74 would 
be 14,000 tonnes as against the original 
plan of 31,000 tonnes I hope the hon 
Minister would clarify this ’

The survey by the Geological Survey 
recently revealed a big deposit of copper 
m Meghaganj, m Belaghar district of Madhya 
Pradesh The experts report sa>s that it is 
the biggest copper deposit in India and the 
second biggest m the world What is the 
progress in the case of this project 9

Two more deposits have been found, 
one at Dariba tn Alwar and another at 
Chandman These two deposits adjoin 
the Khctn project What steps have been 
taken for extracting copper from these two 
deposits and the progress 7

It was reported m the press that Britain 
is allotting £830,000 which would come to 
about Rs 1 58 crores for the Khetri Project 
If so, how much money has been received 
by the Government for this project ?

1 would conclude by saying that we 
fully support this Bill except the provision 
for payment of management compensation 
even after the takeover of the ICC Private
L td , Company by the Government

ftlWW ftfjj sRIRRfT
re  fo r % 8ttt sfypr y m
«iw t  qft arr wforr #  s*n>T wftct

«ft^t £ i *r *ir?3r |  ifrr
finmr wftr* ft, ^  ^  srwrr % 
*15 fcfiFW 11
ffcprr xfrt r e v t  t v  irfanc ^

f f  wrc &TT ■anf’TT £  f a  $  

qir j  ifk  #  !sn$rTT j  
ft? for ft r e  ifay  qfere Iwrc

% SftRt dfc tan u rn  m,
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i wpr fqwt t i e r  % *tfar?r 
^  fcwr qirrr i u r t  «rffew 

far* *r an% ^ eSte *>, ^  ^  m * 
ffte Tartfkv# w fw i *fT ?t

'fifH %5TT W ?t, *flr "3̂ % '5TWRT % fV%!FJT 
*Pt fcSRT ’Tî rT I

MR. DEPUTY-SPEAKER That is a 
bigger question.

SHRI SHIVNATH SINGH 1 am 
commg to the point Here, a mention has 
been made about the Hindustan Copper 
Limited and all that The management 
is being given to the Hindustan Copper 
Limited As to how the Hindustan Cop
per Limited is functioning and what re
sults they will give, J am coming to those 
points

mrcK "pttt 4«farac f^H M  w  fMfa- 
&s jtt ■,r?t f  i r^ w i'f  3RTtr r faf*i2s 

vfcm  vt ift ** fs i srr^pe
•TT 3F -2TTT ftpf *TRT $ I f  %

stff STMT W IT  f  | t  T̂FRtT £ fo f<Tpf*'<P 
f5T *TR% *t 5Jg?r I  | TfT W  iTPTff «T

ft n̂tr sftr sraft srrN? *rt «j w r  ?r frĝ r ŝnrrr, 
vrfVin % t o  % atptt *n?r<fr fn $
fafoCZT W 3- ^ fa?hFf ^ TT -Wgrll f  «f?[

«fp*r iflnnT wvjt

33V tfRT df+lsil %■ STTfasni 
i^tht fa  & m  far g»r jTjtt i

wftwwr fSMKH ^  ft 1ipr •m^'i’i’i 
i#k ^  <rrNt^ i ip r  vamr w  far
?PT T t f  *RT?T €T?T f , f*T 3 * P r t  *TR% ^
farj forc $ i

wft Ttiibis v f  wm%  vrf* $  T?r m \ 
*BIW| W IFW ^  ^ Vl i

STWHH ^  WPBT j f  t  t 4^4^4 ^  ĤHST VT*T 
f*RIT t  fijr n̂flNSt ^mpfT

11  «nft *n^w «ftr xmrft 
W js wwt 1% # <nvr tftSwe sr «ŝ ,

wtK % i <?fr «rr fwr i?ft srnNe % 
^  trrPiRnf aipr KPt'sr f, ^  Mftsrv ^ jret 
^r^WTg i fy
ftwft % f t  fte?r % <rtw f r r  f e m
§1% gTC TVST *WT t VTlwr JTSTY HflW Vt ^  
Wtift Vt 3*TRT sftSfBR ^  T̂T ’afTf̂ W I 

^  sfWt Ht wsftar <fWfhnpr t  i ?r?wr^ 
*i%h<i jw  f%*$tir9r t  i 'jft
TOT f ^ ’RTH VTWK fNf’Ttv iflfcPF
%jr t  ?r v r  % g^Pt <Ft̂

?Tft ^ I ?W ■H W < «Pt ITRftSBT
f ,  f1'*? fvfli Tŵ jft «rr *rw8ftnr *pt wwt’flMT

i w  fnĉ  % 5fr»r w  ̂  % i
hF W ft «Pt f5W ^  TPt 11

SHRI JAGDISH BIIATTAC HARYYA 
(Ghatal) Sir, there is no quorum in the 
House

MR DEPUTY-SPEAKl R Let the 
Quorum Bell be rung now there is quorum. 
The hon Member may continue his spcech.

«rt fw m r # fSr̂ PT «Pr»rT wi^rr ^ 

Pp »?'” irnc vpr  TrfitsFT ^  ?rt%
% smpwFT t t  w tr, %f^r m  w  ?tot5 »fV with
^ f% qfSTV «̂rd< *PT ftW STTS % 4^1
11 ?*r anR-̂ nr ^  f  ft? 4^»i*ra *r ^ rc  »bt 

?r i ^  wrsfr it ^t,
r̂tRrr l(Y, T̂T *TT

_*v jtt - _^ _ av V Jv l» K--.A>F»’T f , w R  ’W  «̂T *PC ilWTtT
Trnrf ?ft m »r ^  t  «rr?r v # » f f  
*pt ?rw-flrPT vfav vr*r Jf>^ t
WfHQ*, f?r JRHT ^  %ftPF$rtR ^  cTTpP ?WR 
%fr* ^  «pp ?t fT i ■ffrsr ttfr qfwrv 

S ^  ^  sftx ^ Igg: vft
«T< |  I <w% «Pt fR-fe^PT »PWWT I

% f f f f W  Ifr TW Sf̂ - V^tt I 
«rc 40 ft*r ?wr |  #?r^ vm
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<n*mr m  t o t o  «rt | ,  w f t
t  ftWRRT WlfRfT t %fa* # WWfc fa$PT

*hr»t $ % ** ffirmr % m fat 
w r * ? arrr-̂ rp- M ^ r  fasrr % 

stw k  ft «ft f?R^r fairr Srfa* f*rff¥ ^  
<?*» vR’frtiR |  ssrtr w m  sw r ^  itor 

*flr vR'fttspT |  ^rftmr «ptf 
f a r « f t r - f t  »n ft  $  t f k  ^  f s  f r r r  ^  w  i 

tp t  w ftft-tfY  ^ a j  %  f a t *  « r n *  * r * t r r  * r t  * n * r %  

*r? t  v ? k  g f  i r t r  40 f o r  %  ; * t *  ^  * £ t * i r  

vret w ir  t m ^ r  sm r *r *ram «>
* % ,  * s f a r r  q fs s p r i f  f a f f  wrf«B»n3 

*> OTT % arrt m  M *  p i  Whr &&s 
^  %  arnr Sf g rr o V  w frf i h p f r f t s f  gfaflr w r flr ^ , 

^  s . t k  ftp=% ?rrfr s 't f t  ^ n fsr?  far g ^ n r T  art 

* fr? ra  t ;  ? * r  i f r s r *  %  f%rrr p -  5 n w ? r  *p p %  f t  i

f?rfa£3 5TO t t̂ f%t» srr ^  
<fcrfr‘*Rm % ffag *j 3  fk^PT 5FPRT

| % 5 f t  ZT*7\Z %Z aft -5 R #  5 |? T  'ft is  3TT

r |  | « ^  *r*ft w & ii % a ^ T  ft 1 * m r  *ft v s  a r s ?  
* T  frtfr s : f * m t  $  far p -  g i p t  f a # f c ?  % 1

* f  f r n  1 1 *r* srr sfi f*it *r$r *ww f  *rr,
s*c% wre sftfaFT qtf jpw frr% *fl? ^  
»ri% $ t *? V r firar, ?fr>ff % sft T ffc w  % *z r  
% fep|:«r f«r9rro *r, ft ?r^ «rm fe tr *rtr 
f a *  sfriff »rtff fa*rr aft qfaarcr
foe* % fwrre «r, sir sftff ^ f*rsr « r1 ^  

T t ,  s n w  *p t w o r n  « r r  f w  n h  

* tr  tft m  «rr ^ ' i  ^  ^ n r
t ? r  1 1 f r f  w rm  tpf M  m f a f r  v t  jrn %  

^  srw r va f w  t  w. Pfi? ^  f t  
«tt t  ^  «ft i r f r  *fr, ^  «rrsr 
*r?t »r̂ r q p t  |  wfftr wr ^  cpr ^  *jm 

fa  ^  # r r t  srnSfs f ^ w r  * fft i t # r r r  
fafcrcr |  far fappt qrfasw f f ,

^  t o t  TOijt in vtf <rfh: | t  ^ r  iSfar 
w  m i %ft* S m  #̂ sr«#e- % f^wrtr it*  t |  i 
m v  ^  ? t t r t  «̂ fa5«r <ft w r  $r 1 ^ r
w îWFNRr feft m xmx irw «r w  |  fa

^m ^SiN la: w u r t T i i t  ? *re*n;*r£*fr 
^?r |  f a  |  € w fa  I w t t  t  i J k

snj f e  %fa?r wnf^r to s t
w *  *r̂ t ?w?t ^  ^rrtrr îr î?ffirtr^ ML  tC_ . *« . »<N . *1 .*N .I.vtar 5 w ?5 in«w  <rr« ,«jfa ^wst ww 
Ir j®
?Wt % 2fa ?n^ %• «rrgn: ^  |  1

3w* % sfa n?ff 1 1 to  ^^r- 
cpj? «Pt « r « r t  «r%»rr 1 %  * t w  t $ t a r *

iy r̂ ^ r f ^  1 i r $ f  s t s t f  %  m*t ^  w  fa r ^  ^ r  

TTcn1 ^ vfffar xr? *rf«T̂  ^srt. "̂t
^ ® F f *t s f t r  <fr ^ * n f t  i f f  ^  « rra rw rv  

# f  % atfT 33% 3?TTT̂  n  arRl ^TT,
# epf^T ^TST ^ I 

« ft t f t c t p t  T n rt (* rr a T )  : w n f h T  s s m w w  

T̂TT VTCTItSH (n,4<il qff?H WT'B 
^rsrtfa’t)  fâ T, 1972%if&PC ^FR 
sp'T «ro ^t sttvscr ^ ?*r frT ^r
r̂ ’F̂ TFra spw ^ 1 |>® jhpt |  PsrT̂ ’t

1 7 W R  %  i r m  t s r t  i  1 f a ^ f t  ' 

^r ?r>F-f̂ T Jr w t , gm4fa<r wr ^
'■aRHT IT TO t sfTfT ^  % farfT ^ F f%  ^ T O F R t V n i T f l h :  

TTtft«T fr r o r ,  ^ T %  itex ? f ? R  f t ^ T  ^ T f^ r  | f T  

#PTR *FT 4{<4>T<t°F^  P̂T% sfK mWTT 
^ r  5W T -5ETFT wr %  j R ^ n r  v t  s r r f ^  

H f r  ^ P f t  I *PK ? » m  T T ^ t ’ T a R tir  farq T  jTH T ?ft

gr*wV sjranwT sspb̂  1 w*ft *&, ^  ^wr
T T ^ r  %W T w k  spt V F F R m n  %  *ik  t

snRT « r  Tk «r 1 #  ^ t? t «Ft ^ t t  im p r r  i »

xm. ? r o  ^  w r  ? r ^  %wr vr
V F T k R  J R T  fa*TT 'STRTT <ft >PWRT

s t * t %  ?r « m fY  t f t r  T P ^ r a r ^ r  t o ?  J f ^ r r  

TT* ^ t><^T f t ^ r  f ^ n » ? t  p - scrr^  %?r t  ^ t h t  

^  |  1 *rcr farm f a t e  «n: ^  & %^r 
^ m - w ? f V  « t t  fr  a ft  ? j w t  v t  *» rrl-sr« rm t 

T ffr  ^ r f m  « n r« p m :

i } t  ^  1 srf?r ^  ^  v w w  «n: s o

«î  faWr ffsn- w* v ^ t  r ttit t  it* ««[ ?rt 
wr<w fa ?* ?rr̂  %“ w fim  

t  w s w  #  ? t  « n t  t  w r m  * m j * r  ^ r r  ^ 1 %
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wp *iw srfor mnfcwr irawwr wit if *ift ift inf t̂at v d f  w it  w W w  
wtft *nft w n  ifaft w*ft ftwrft ft ftft i t  vrf iftfaw fnw ft *fl£f *rr?ti $ tftt w 

w  ?rtit w v  ^  ii*iw |  < W 5 <Wfr ft $  iftf wrt |  fa *stf iffif
W F R  ft  97?® KTPT fiW T I m x  %r£ti( VttW  W H T  3 *T ^ t  < *ft fipTT 3TT TBT $  ? ^ * l f ^  
« w c  m  fTW KTR tttfftv r x  ftfam  «nr fa ^ry r yrg sftfirer ft 1 <ptt re
r e  aft «rnr ®R[ ren t fftfttft *[kt «rft vrft |

rewT r e  ?t w f t  «ft 1 <i%ft treir siftvr $  ^  
for <#)■ srPfcwff vr ^  w? *r&7T «rr sV - 
v r  ?rtw tnar srfor *pt $  f s ? R  *flrt wtsj ft 

STTrT fftft srcft ? tr ft *#• v m  | »

f̂TTT iPTre STPT t  fa *RT wra% TPT 
qft fonffnp f,  nft gim R  | ,  trersnforeit 3ft
5TIW spT <?RT SRT 7 f t ^ t  W f r &  f t  * p f t  ^
ret^- <rm «f*p*ie instT ft fjft 'flfw? *r?fr S 
^ft *r *p ft  fo r  f t  ®Pfr-^>8T fTra ^ t  e n rn rr f e r r  
P tt I, refit t t t  sr>n *r% ?fK z f v t t  ip » r ^  
mp smffH sn=fr v r jpf fa ^rrjpst r?

«!W  fo r  %  *P S T 3fi?t f t  ’TWT *T R T  ?T * f a  I 

ftrr <mrr«r f- fa *rre re  ?t^r <ft *r«$ ?rfr% 
ft iNr w\t «rrft *t?t ftft forfa^r sft?' ^ trv tt 
$rr ?nfa w  «l?r ft m  m  i ’i ’rfr 

t t  snr^rrr r e  ?nw ft vrrr i 
ft re  ft &rm ffa r  ft ^  r̂rsnr wrprr fa  
WFT TT ftftarftr ft ?ftr va^rt ft w t  w w nt 
<ft i w»ft *r̂ t *nft3w ft wifr ^ fa  **?r <nr ?wft 

sft^r 11 <r% f^ t ,t ,tt  5*(ft srtre 
t  ?ft m  % *n»rr «rtr «n?r m  vrft T̂ft vsnf 
^ • r r a  1 1 '^ fa *f  r e  <t*tpt ^ H w n r J  f t  T ? ft
ft* VRer |[ft 3ft sjt&̂ r f̂T 'TK wr^t ^(f^y ^  
«nr ^  5R Tpr i

r e  firar % ftfre  11 ( i ) ft wftifapT 3fr 
ârr *prr |  re% sott ftrr argw *wrr fftfra  ̂ t 

reft ®wrf hiw vrr^ w tt  frwnft vr %ft ^  
twr *rf |  ift *r?r «rt 30-40 ^  T?ft 
n f  1 30*40 v f  ft r e  ’s m t  ft wrft for ft 
fanm forr ^ farer m# % w  ft ifrc 
fareT ^ r f  % w  ft fwfor ftart |
^  fiprnr g rew  ^  | »far 4^ct»^ft5rnr?r

*nfor vr t  «ik afr *kt qr 5̂  iaNf 
re^if ^ ?ft ^  JTTHt fT ??Wt 1 wrft icw re% 
«rnr ft ^rt «rr *ri» *fK vfhr uret t , flrrfT 
«mr *h* argT tx  ^  fa fi w ft gf |  
vrer %, far v^ftTre re^rr r e  faff rer 'PT 
^  Tft t  ’ f^rd- arnr «nr |  f a  re4?t tn* vNNrw 

f*nrrr ftvr v rer 'rrer 1 fa^ft foft vonft vt 
vfmresr fTTft % gft re ’Pt re  f® V^ftlTT 

ft fa’ffa fwrr f*m w«ft gf^ffpr n  w tfm  tft 
fa*rr % ??V in ^ r #??i *bV o r ?  inrra«r ftft 

arnr 8*1 <i <4> cfr r e  wfr wrr3?r ^  
«TFr V?tK r e ^  "T̂ f: fftfoft Viret ^ r e f ^  
r e w  y T̂Rrr ft srr, ft #  v R R t1 fa re r <rrer 
v t  ht, w  sfa *t?V ^ 1 reft sftf ftfaa^t »nfr 
x|ifr 1 refm- ft «mrft fa %
*?T*R « F  WT7 W^rfy fTT^ f t  H ff t  re V T
T̂ RT T^ftlPT ^ tPt H ft I

f*r^ *m ft jt? w^rr fa $m*: *?r* ^  
apt % f —ft ftrgpr 9Vlran?T«P!rT?nrg— 

?THH % ft» »rfre ft,
sft g*r% fntjr sproft^w ^ rev t ^nc ft, ftfaw 
f̂t ^ p f t  ft tr»- re^ftr ft?ft I, rev t *rrft,

*r? 977T OTPT ft 'r8nft WlfelT I

SHRI SHYAM SUNDER MOHA- 
PATRA (Balasorc) : 1 will not take much 
time of the House. 1 have to impress upon 
the Minister one fact that he is going to 
take over one of the most efficiently rub 
companies tn our country. His res
ponsibility is much more than what it would 
have been if he is asked to take over a bad
ly-run company. The point that I will 
impress upon him is this. The Hindustan 
Copper ban got a wide range of activities 
in the country. The reserves in Andhra.
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[Shrs Shyam Sunder Mohapatra]
Pradesh and Orissa and Bihar can be 
exploited to the maximum extent fay the 
formation of this company If they take 
up such a responsibility and if it proves 
fruitful it will be for the good of the whole 
country But if it does not prove well, 
it will bring a very bad name to all the pub* 
lie undertakings tn the country

The hon Minister had been to Orissa 
and when he visited my State he promised 
that he will forge ahead with a lead smelter 
and nickel plant in Orissa That will be 
a Rs 60 crores project The smelter 
will be at Sargipalh and nickel at Sukinda 
I hope the hon Minister will not go back 
on his word

I would like to express my feelings be
fore the Minister that the management 
of public sector undertakings m the country 
is far from satisfactory This is due to one 
specific reason Ihe executives m the 
publtc sector undertakings are not committed 
executives They have no policy of their 
own There are no policies evolved so far as 
management policy of the public sector 
undertakings is concerned

AN HON MFMBER How is the 
Minister concerned ?

SHRI SHYAM SUNDER MOHA
PATRA The hon Minister is taking upon 
himself the responsibility of the good 
functioning of the publtc sector undertaking 
Being m charge of steel, he is mcharge 
of Hindustan Steel Limited which is one of 
the biggest industries in our country In 
the world it holds the twenty-seventh posi
tion. If we take all steel-producing in
dustries tn the world in priority, Hindustan 
Steel’s position is only twenty-seventh 
Japan, a small country, gets iron ore from 
other countries but it occupies oik of the 
topmost positions m the world I want to 
impress one point for the attention of the 
hon. Minister. He is a dynamic person 
and he is going to shape the public under

takings m the country. The Hindustan 
Steel Limited has no personnel manage* 
meat pohcy of thier own Of late, in a 
recent circular they have stated that no 
degree or diploma will be required for the 
post of Personnel Managers which is really 
very fantastic In all public undertakings, 
for such posts, personnel management 
diploma is a must. If it is not required 
at all, why should we send our people to 
various places to undergo training in busi
ness management institutions ? There
fore, the Minister should take upon him
self the responsibility of seeing that there 
are well-established personnel management 
policies in the public sector undertakings 
If, after nationalisation, this Copper Cor
poration runs well, than, it will bring a 
good name to the Government as also to the 
management of public sector undertakings, 
but its failure will bring disrepute

*lf TW (*TPR) "3’W iy  
srfor ?r srrtft jf i tntft tjv *rr£ 

tt irgTvtarsr qft wrt ts ^  < i fPnt *r̂ r *r?T- 
4MIMTC,

fsm t sjpr-srr srwr fern g*T $ f a w  im  
f̂ «t f*«u f  i trsrfr frcs ^  .

MR DEPUTY-SPfcAKER She wants 
that Government should exploit it *

Mfrrcft sqitact m f crar fas? srfor m  vp:, 
ftarr wrat, vifirayc to t St 
sftfrferr,t * t c r n r r s i - t t ^ . . . . .

to t  Jr | » 
sforatfqjtarrwrf m  m

MR. DEPUTY-SPEAKER: We are 
now talking about coper

w f t t u . ^  irftw 
g fa w«it iflnc
% I|?r $ I 

wRTwr 'Jtt̂  nt ut*t "rfesrv vt srwr fM w
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SHRI S. MOHAN KUMARAMANGA- 
LAM : I  am grateful to all the hon. Mem
bers who have supported this decision 
of Government to take over the Indian 
Copper Corporation. I  shall deal briefly 
with the important points that have been 
raised in the course of the discussion.

Shri Somnath Chatterjee in a very use
ful contribution, if I may say so, had asked 
certain question, particularly why there 
was a difference between IISCO and Hin
dustan Copper. His question was : why 
did we in the case of IISCO take over in 
terms of article 31A and why did we not 
follow the same policy in the case of the 
Indian Copper Corporation ? We have been 
advised by very high legal authorities as 
the hon. Member, I think, would appre
ciate that if we want to rely on the defence 
available to us under article 31A, we have 
to fix a specific and that specific period must 
be not for the purpose of working out 
how we are going to nationalise an orga
nisation, but only for a temporary period 
when we have it in our hands and then 
hand it back to the management. In the 
case of IISCO, what 1 had told this House, 
and what I would repeat here again is that 
we have no intention to hand it back to the 
previous management, but we may still, we 
have not yet decided, run it with our own 
management in the same company, de
pending on what we do about the shares. 
I do not go into that further, but that is 
the point of distinction. That was all that 
I wanted to place before you.

SHRI SOMNATH CHATTERJEE : 
Does it convince you, Sir ?

SHRI S. MOHAN KUMARAMAN- 
GALAM : We can discuss this later. It 
is an elaborate legal matter, which my hon. 
friend probably knows more about than I 
do, but it canjvell bejfocussed in detail 
outside.

Now, so far as question of com
pensation for a foreign concern is concerned, 
this is not a foreign concern la that sense 
of term. Actually, the total number of 
shares that are owned, or the foreign share
holding is 2.51 percent, and indirect foreign 
shareholding would be as follows; that is 
to say, if Gillanders hold something like 
4.1 per cent of the sham, and if we take 
the foreign shareholding in Gillanders, 
the total shareholding in the ICC will be 
about 1.9 per cent. Therefore, 4.41 per 
cent of the shares alone is foreign share
holding. It is not a foreign company 
in that sense of the term. I am not seeking 
to justify, but I am only stating facts at the 
moment. Therefore, as regards the com
pensation that is paid, only 4.41 per cent 
will be going out of the country and not 
more. I would like the hon. Members to 
appreciate that, for Shri Sarjoo Pandey 
was also apprehensive that we were going 
to have vast foreign remittances. It is 
not going to be on a vast scale. In fact, 
if one sees it, it is less than l/20th of the 
total compensation that will go out of th e 
country.

SHRI SOMNATH CHATTERJEE : 
Is it the hon. Minister’s contention that 
only the share value will be remitted in 
respect of this 4.41 per cent of shares? 
Suppose, the company decides to take the 
entire money back without payment to the 
shareholders ? Where is the guarantee in 
regard to that ?

SHRI S. MOHAN KUMARAMAN- 
GALAM : The hon Member may rest 
assured that the entire money cannot go 
out of the country like that, and the com
pany will not be allowed to do it.

SHRI SOMNATH CHATTERJEE^: 
That will be the Reserve Bank’s function, 
and not his.

SHRI S. MOHAN KUMARAMAN- 
GALAM : There is no qustion about it. He



He** however, in assessing the compen
sation, we have taken as the starting point
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need have no doubts, and be can sleet) well 
in his bed. The money will be retained in 
our country. If they decide to pay al! the 
shareholders, if they do, it is another thing 
that he is urging, which is slightly contrary 
to his line of argument, to which I shall come 
a little later; then, of course, we shall pro
bably, and we shall find it difficult to refuse 
and I think that it will be unfair also to 
refuse that 4.1 per cent or something going 
Abroad. But he may rest assured that the 
money is not going abroad and will be kept 
in our country for use in our country.

Shri B. N. Sharma raised the 
question : how have you arrived at this 
figure when the paid up capital is Rs. 4.88 
crores ? A relevant question. I would like 
him to appreciate also that while paid up 
share capital is Rs. 4.88 crores, the value of 
the shares in the market is Rs. 9.50 crores. 
That is one of the figures taken into consi
deration in arriving at the figure of 
Rs. 7.50 crores. Then he asked: you did not 
follow the same method in the coking coal 
nationalisation. Shri Somnath Chatterjec 
also said the same thing; you have taken 
the assets and you leave the liabilities to be 
paid out of the compensation whereas here 
you are making it calculating it differently, 
assets minus liabilities. I made it clear 
when I participated in the discussion on 
the coking coal takeover in this House that 
we had perforce, though we did not like it, 
to come to this conclusion, to leave the 
liabilities to be taken out of the amount of 
compensation, because we had no reliable 
information about the quantum of liability, 
because 214 mines with a large number of 
accounts, accounts not being kept properly, 
accounts not being dependable and so on 
and so forth were all there. Therefore, 
in assessing the compensation which we 
have deposited with the commis
sioner for payment in the coking coal na
tionalisation Act, we have not taken into 
consideration the liabilities. Therefore, 
the compensation is comparatively more 
because liabilities are not taken into account.

assets minus liabilities. Therefore, we have 
taken the burden of liability because the 
value of compensation that we have inserted 
into the Bill is one which already takes 
into consideration the fact that liabilities 
are going to be borne by Government.
I think I have made myself clear that it is 
A minus B here whereas it is only A there. 
We have not minused B. B minused after 
the compensation has been paid, will be 
taken out of the compensation from 
the amount deposited with the Commissio
ner for payment.

SHRI SOMNATH CHATTERAJEE : 
What are the assets and liabilities ?

SHRI S. MOHAN KUMARAMAN- 
GALAM : Let him hear me patiently; I 
do my best to cover all points with what
ever ability I have. He may ask a question 
at the end.

As for the basis on which wc arrived al 
the figure, Shri ChaUerjce is certainly justi
fied in asking me to explain it. Why 
should it not be Rs. 75 crores or Rs. 750 
crores—1 would put it even more pictures
quely than he has done. Why have we or 
how have we arrived at this fiure of 
Rs. 71/2 crores? As 1 said, we took a number 
of considerations into account : the nett 
worth of the company, that is assets minus 
liabilities; including the worth of machinery 
etc. we took the market value of the shares; 
wc took the capitalisation and dividend 
returns. All this took us to a figure some
where around between Rs. 10-12 croies. 
a little more than Rs. 12 crores. This was 
lower than the figure in relation to coking 
coal. We averaged it out to what wc con
sidered to be a fair return, not market value 
but something less than that market value 
—in fact a lot less than, that but not some
thing which will be entirely illusory. That 
was how we arrived at this figure of Rs. 71/2 
crores. I think it is not unreasonable. 
It is well below what I would call the market
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value of shares which any body can work 
out on the basis of the figures available. 
Even my hon. friend, Shri H. M. Patel, 
wHI not be too angry because we have not 
been unseasonable. That is so far as the 
question of payment of compensation is 
concerned.

Though this was the mam point dis
cussed, there were one or two others. Shri 
Chatterjee asked about the question of 
officers who wc have sent out and whom we 
have not. We have sent out just two offi
cers, that is all two highly paid officers—
1 do not want (o mention the name4 

or the posts— who according to us were 

too  highly paid and were not really useful. 

They have been discharged after giving 

notice m terms o f their contracts. I  he 

services o f  the Security officer m the kaya- 

nile mines w ho was a British citizen have 

been terminated. The form er British 

G eneral M anager, who was actually a  

m ember ot the staff o f  G illanders and was 

seconded to IC C , has also left the service 

o f  the com pany L believe he has returned 

to bngland. N o b o d y else's services have 

been terminated.

Shri & S Mohapatra was eulogistic 
about the working of the company, as though 
it was one of the finest companies that had 
seen the light of day. I am not pre
pared to underwrite everything he said; 
Jet us say U was managed reasonably effi
ciently. We have not, naturally, tampered 
with the management here and there. 
We are not foolish people running in where 
angels fear to tread. We are quite sober 
in our management also. No new person 
has been put inside India Copper Corpora
tion. Officers who are already there arc 
working. The workers who are already 
there are working; both of them were 
working and are working and T hope will 
continue to work wefl. Nobody need feel 
afraid that wire are going to introduce any 
kind of aftarchisl thing or that we are stepp

ing into this organisation or that organisa
tion for anybody’s sake or everybody’s 
sake.

The hon. Member Shri Chatterjee 
wanted an assurance that the terms and 
conditions of service of the workers and 
ordinary staff will not be changed to their 
detreiment. It will not be. We have said 
so, repeatedly. In every Bill this is a sec
tion we have, in case cetain problems arise 
1 do not want to use the word challenge 
1 am sure hon. Membeis will be vigilant 
and will bring it to the notice of the Govern
ment if this clause is ever misused against 
the interest of any ordinary worker, emplo
yee or even an officer, because we do not 
want to use it to create injustice: we want 
to use it only for the purpose of justice.

Shri Chatterjee asked me about distri
bution. I was under the impression that 
I had spoken something about it on the 
last occasion. But that does not matter. 
Out of about 9600 to 10,000 tonnes of 
production per annum, 6,000 tonnes goes 
straight to the Government departments, 
to the Directorate General of Supplies and 
Disposals, quite a lot to defence There
fore the question whether this goes to this 
State or that State is not very relevant. Ab - 
out 2,000 tonnes of copper is used by the 
ICC for rolling purposes for industrial 
brass in Ghatsila. in the ICC itself. Brass 
is then sold in the usual way and the balance 
is sold to the nominees of the DGTD. 
This distribution policy was enforced 
through directions given to the company 
by the Government m 1971. After the take
over we have permitted Hindustan Copper 
the custodians managing it 4,000 tonnes in 
1972 for rolling into industrial brass in 
view of the fact that the production of 
copper is expected to be slightly higher than 
before. I do not think Bengal is at a 
disadvantage if the hon. friend would 
give me the detailed breakup 1 shall cer
tainly see if there is any injustice and if thtte
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[Shri S. Mohan Kumaramangalam] 
is any injustice it will be removed. It is sot 
out desire to do harm to any State, most of 
all for reasons that my friend Mr. Chatter- 
jee will appreciate.

SHRI SARJOO PANDEY : I referred 
to some questions about the labour working 
in Kehtri project. Can you say something 
about them ?

SHRI S. MOHAN KUMARAMAN- 
OALAM : Hon. Members will excuse me 
if I do not go into details of Khetri. I am 
not afraid of doing it but it will involve 
covering very much more ground. If the .hon 
Members would kindly inflict upon them
selves the trouble of reading what I said 
when I introduced the Bill on the last 
occasion, they will find that I dealt with 
Khetri elaborately. My friend Mr. Shiva- 
nath Singh has spoken with some amount 
of feeling in a matter which I can entirely 
appreciate but I would request my friend 
Mr. Pandey also : kindly do not insist on 
my going over the entire area of Khetri 
because Khetri is not directly the subject 
matter of the Bill. There are times when 
we can debate the entire matter about 
Khetri and I am ready to do so but on this 
occasion let us not spend our time on that. 
We are busy now in Ghatsila which is some 
thousand miles or so away.' 1 shall like 
to say to my friend Shivanath Singh : the 
strike that took place, I certainly was not 
happy about it; he was also not happy 
about it naturally because it does represent 
lots of production. I am grateful to him and 
other hon. Members in this House who have 
helped to see that the strike was 
settled. I am sure he will also 
see that the bitterness of the strike—there is 
always bitterness after a strike—goes and 
does not remain and that we are able to 
get back to normal production as early as 
possible. I know he will take a positive 
attitude towards this. Let him not think 
that we want to shield officers. 1 have 
stated even in my speech on the last occasion

—which I have ke pt here because I thought 
that I  might have to quote something ou 
of it that my request is not that you should 
not criticise the officers. That was not my 
request at all. My request, was, “ Please do 
not make allegations against any Officer 
without first of all verifying with me. And 
then if you are not satisfied with the facts 
I gave you, not only you have the right 
but it is your duty to raise it in the House.
I do not object to that, but allow me f  is 
of all to have my say privately with you.
I assure you that in many cases 1 will be 
able to satisfy you.
15 krs.

Then, I am not sure who was the hon. 
Member who mentioned the fact that one 
of the engineers was caught accepting a 
bribe. But it would also be of interest to 
this House to know that the engineer who 
was caught accepting a bribe was caught 
after the senior management had taken 
action and brought the police to catch 
this gentleman. Unless the information 
come it is very difficult to catch people. 
But as soon as we got the opportunity, 
we caught him. I do not say that everybody 
in the public sector is a saint. 1 do 
not say that all officers are the most honest 
officers in the world. But I say, give credit 
where credit is due. When people do 
badly, satisfy yourself that they are doing 
badly. I beg of you not to make a general 
allegation because we want to get the best 
out of them.

Yesterday, they were in the private 
sector. Today they are in the public sector. 
The whole of the ICC was in the private 
sector. Now, tomorrow, after this House 
and the Rajya Sabha have adopted this 
Bill, they will all become public sector 
employees. The mere fact that somebody 
was in the private sector does not mean 
that he is disqualified to be an honest public 
servant in the country, in building up pro
duction in the public sector. This is what
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X request hem. Members to remember when 
they make criticism of the public sector 
officers.

I think two hon. Members, my friend 
Shri R. R. Sharma cm the one hand and 
Shrimati Sahodrabai Rai on the other 
mentioned the question of copper in Maha- 
khosal, that is to say in the Balaghat district. 
We are taking it up very seriously and we 
have decided to put up a concentrate there. 
Almost certainly we will put up a smelter 
there also. We are waiting for the pro
specting licence to be given by the Madhya 
Pradesh Government. It is expected at 
any time, and that will lead to a quicker 
speed up of our work.

My hon. friend Shri Mohanraj Kalinga- 
rayar also raised some point about the work
ing of the publtc sector. 1 would ask him 
only to appreciate that wc aie trying to 
improve the position there.

I was a little surprised that Shri Moha
patra should be so enthusiastic about the 
Indian Copper Corporation and show such 
lack of enthusiasm about the public sector.
1 think the public sector is improving and 
I am confident that in future we will improve 
more.

Sir, I commend the Bill to the House.

MR. DEPUTY-SPEAKER : The 
question is :

“That the Bill to provide for the acqui
sition of the undertaking of the 
Indian Copper Corporation Li
mited, for the purpose of enabling 
the Central Government, to con
serve and exploit, in a scientific 
and rational manner, to the maxi
mum advantage of the nation, the 
copper deposits in the Singhbhum 
beh in the State of Bihar, to utilise 
the copper deposits in such manner 
as to subserve the common good, 
la the context of the requirements

of copper in the country, and for 
matters connected therewith o r 
incidental thereto, be taken into 
consideration”

The motion was adopted.

MR. DEPUTY-SPEAKER : We take 
up clause-by-clause consideration. For 
clause 2, there is no amendment. I shall 
put the question. The question is :

“That clause 2 stand part of the 
Bill.*’

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 (Definitions)
SHRI R. N. SHARMA : I move : 
Page 2. lines 7 and 8, for “Khetri Nagar 

in the State of Rajasthan” 
substitute—

“Industry House, 10 Camac Street, 
Calcutta 17” (13)

Has Government any objection to that ? 
SHRI S. MOHAN KUMARAMAN- 

GALAM : That is based on a misconception. 
The registered office of the organisation re
mains in Khetri Nagar in the State of 
Rajasthan. Though the head office is 
now in Calcutta, the registered office is 
what is mentioned here. I do not accept 
it.

MR. DEPUTY-SPEAKER : The 
question is :

Page 2, lines 7 and 8, for “Khetri Nagar 
in the State of Rajasthan” 
substitute—

“Industry House, 10 Camac Street, 
Calcutta 17” (13)

The motion was negatived.
MR. DEPUTY-SPEAKER : The ques

tion is :
“ That clause 3 stand part of'the Bill.” 

The motion was adopted.
Cto use 3 was added to the Bill. 
Clause 4 was added to the BilL
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MR DEPUTY SPEAKER There are 
two amendments by Mr Sokhi, but be is 
not present The question is

“That clause 5 stand part of the Bill ” 
The motion was adopted 

Clause 5 was added to the Bill
Clause 6—(Power o f Central Govern

ment to Direct visiting o f the undertaking 
in Hindustan Copper)

SHRI SOMNATH CHATTERJEE 
beg to move
Page 3, line 18 after ‘Central Govern* 

ment * insert—“under this Act,” (3)
In clause 5(4), it has been specifically 

provided that suits or proceedings pending 
at the time or before the appointed day 
would be continued against the Central 
Government There should have been 
a similar provision after the management 
is vested m Hindustan Copper 1 do not 
know if it is the intention that even after 
vesting the management m Hindustan 
Copper proceedings should be continued 
against the Central Government or not 
Therefore, I am suggesting this amendment 
seeking to add the words “under this Act” 
after the words * Central Government ’ 
in page 3, line 18 if  it is done, sub-clause
(4) of clause 5 will be immediately attracted 
and proceedings against the Central Go
vernment could be-continued against Htn 
dustan Copper It is more a drafting 
matter than anvthtng else

SHRI S MOHAN KUMARAMAN- 
GALAM So far as clause 5(4) is concer
ned, it is an o rdinary provision which we 
put it whenever we take assets and liabilities, 
because pending proceedings can be a 
liability—I do not say they are So far as 
clause 6(2) is concerned, it says ‘ all the 
rights, liabilities and obligations of the 
Contra] Government m relation to the 
undertaking of the company”—that is all 
I do not think it is necessary to introduce 
the words “under this Act” because they 
are obligations m relation to the undertak
ing, That is all

SHRI SOMNATH CHATTERJEE 
But clause 5(4) begins with the words 
“Subject to the other provisions contained 
m this Act” So, I thought there would be 
some difficulty

SHRI S MOHAN KUMARAMAN- 
GALAM 1 am no draftsman myself,
I have consulted the draftsmen on this very 
point They say it is not necessary After 
all, it is drafting matter

MR DEPUTY-SPEAKER I will now 
put amendment No 1 of Mr Somnath 
Chatterjee to the House

Amendment No 3 was put and negatived

MR DEPUTY-SPEAKER The ques
tion is

“That clause 6 stand part of the Bill ’ 
The motion was adopted 

Clause 6 was added to the Bill 
Clauses 7 and 8 were added to the Bill

MR DEPUTY-SPFAKER Mr
Chatterjee are your moving yor amend* 
ments to clause 9 7

SI1R1 SOMNATH CHATTERJEE 
No Sir

MR DFPUTY SPLAKFR Mr
Sharma is not here

The question i s
‘That clause 9 stand part of the Bill” 

The motion was adopted 
Clause 9 was added to the Bill 
Clauu 10 was added to the BiU

Clause 11—(Amount to be pawl for trans
fer and vesting o f the undertaking o f the 
Company

SHRI SOMNATH CHATTERJEE
1 beg to move

Page 5, line 8, for “crorcs” substitute 
“ lakhs” (6)

Page 5, omtt lines 10 and 11 (7)

Please put them to vote separately.
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MR. DEPUTY-SPEAKER : The ques
tion is :

Page 5, lino 8, /or wcrares ’ mbstiUtie— 
“lakhs’* (6)

The Lok Sabha divided :

Division No 9.

AYES

Bade, Shri R.V.
Bhaghath Bhanwar, Shri 
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri Jagadish 
Bhattacharyya, Shri S. P.
Chatterjee, Shri Somnath 
Chavda, Shri K. S.
Ghittibabu, Shri C.
Chowhan, Shri Bharat Singh 
Dutta, Shri Biren 
Guha, Shri Samar 
Haidar, Shri Madhuryya 
Janardhanan, Shri C.
Joshi, Shri Jagannathrao 
Kalingarayar, Shri Mohanraj 
Krishan, Shri F. R.
Mehta, Shri P. M.
Mukherjee, Shri Saroj 
Parmar, Shri Bhaljibhai 
Pillai, Shri R. Balakrishna 
Ramkanwar, Shri 
Reddy, Shri Y. Eswara 
Saha, Shri Ajit Kumar 
Saha, Shri Gadadhar 
Sambhali, Shri Ishaque 
Shaky a, Shri Maha Deepak Singh 
Singh, Shri D. N.
Viswanathan, Shri G.

NOES

Afzalpurkar, Shri Dharamrao 
Appalanaidu, Shri 
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Bhandare, Shri R. D.
Bhattacharyyia, Shri Chapalendu 
Bist, Shri Narondra Singh

Chandra Gowda, Shri D. B. 
Chandrika Prasad, Shri 
Chavan, Shri Yeshwantrao 
Chhotey Lai, Shri 
Daga, Shri M. C.
Dalbir Singh, Shri 
Darbara Singh, Shri 
Das, Shri Anadi Char an 
Daschowdhury. Shri B. K.
Deo, Shri S. N- Singh 
Dharamgai Singh, Shri 
Doda, Shri HiraJal 
Engti, Shri Biren 
Gogoi, Shri Tarun 
Gohain, Shri C. C.
Gomango. Shri Giridhar 
Gopal Shri K.
Gowda, Shri Pampan 
Ishaque, Shri A. K. M. 
Jeyalakshmi, Shrimati V.
Jitendra Prasad, Shri 
ioshi, Shrimati Subhadra 
Kadam, Shri Dattajirao 
Kailas, Dr.
Kamakshaiah, Shri D.
Kamble, Shri T. D.
Kapur, Shri Sat Pal 
Kasture, Shri A. S.
Kedar Nath Singh, Shri 
Kinder Lai, Shri 
Kotoki, Shri Liladhar 
Kumarajruangalam, Shri S. Mohan 
Kushok Bakula, Shri 
Lakshmikanthamma, Shrimati T. 
Lutfal Haque, Shri 
Mahajan, Shri Vtkram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Mallanna, Shri K.
Mandal, Shri Jagdish Narain 
Mehta, Dr. Mahjpatray 
Modi, Shri Shrikishan 
Muhammed Khuda Buksh, Shri 
Negi, Shri Pratap Singh 
Qraon, Shri Tuna 
Palodkar, Shri Manikrao

15.13 boors.
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Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri Sudhakar 
Pratap Singh, Shri 
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M.
'Patil, Shri Anantrao 
Patil, Shri Krishnarao 
Patnaik, Shri Banamali 
Peje, Shri S. L.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Ram Dhan, Shri 
Ramji Ram, Shri 
Rao, Shrimati B. Radhabai A.
Rao, Shri P. Ankineedu Prasada 
Ray, Shrimati Maya 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimha 
Richhariya, Dr. Govind Das 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Samanta, Shri S. C.
Sankata Prasad, Dr.
Satish Chandra, Shri 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri R. N.
Stiastri, Shri Sheopujan 
Sher Singh, Prof.
Shivachandika, Shri 
Shivnath Singh, Shri 
Sudarsanam, Shri M.
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar 
Tiwari, Shri Chandra Bhal Mani 
Tula Ram, Shri 
Unnikrishnan, Shri K. P.
Venkafcswamy, Shri G.

•Shri Sarjoo Pandey also recorded his 
vote for ‘AYES.*

Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad

MR. DEPUTY-SPEAKER : The result* 
of the Division is : Ayes 28; Noes 103. 

The motion was negatived.

SHRI SOMNATH CHATTERJEE : 
Amendment No. 7 is for the deletion of 
two lines from clause 11, namely, sub-clause 
(2), which provides for the payment of in
terest on these Rs. 7.5 crores. This has 
now become a standard form of legislation 
to pay interest in addition to the huge 
sums that are being paid. How long will 
they take to pay this amount of Rs. 7.5 crores 
and why is this interest being paid ? The 
hon. Minister said that this Rs. 7.5 crores is 
a “fair amount.” Then why provision for 
interest at the rate of four per cent ?

SHRI S. MOHAN KUMARAMAN- 
GALAM : I am not able to follow exactly 
the objection raised by the hon. Member.
I think, it is on the question of payment of 
interest from a particular date. This is 
a usual provision that we place in any Bill 
like this that after the amount has been de
posited, the payment of interest will be there.

MR. DEPUTY-SPEAKER : Now, I 
put amendment No. 7 moved by Shri Som
nath Chatterjce to clause 11 to the vote 
of the House.

Amendment No. 7 was Put and 
Negatived

MR. DEPUTY-SPEAKER : The question 
is:

“That clause 11 stand part of the Bill** 
The motion was adopted.

Clause 11 was added to the B ill 
Clauses 12 to 15 were added to the BUI. 

MR. DEPUTY-SPEAKER: There is 
an amendment to clause 16 by Shri R.N. 
Sharma. He is not here; that is not moved.
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So, I put clause 16 to the vole of the Bouse.
t i e  question it :
"That chose 16 stand part of the Bill”.

The motion was adopted.
Clause 16 was added to the Bill.

d m  Yl—iContract in bad faith may he 
cancelled or varied)

SHRI SOMNATH CHATTERJEE :
] beg to move :

Page 6, line 32,— 
after “agreement” insert—
“or working arrangement" (9)

Page 6, line 35,— 
after “agreement” insert—
“or arrangement” (9)

Page 6, line 40— 
after “agreement” insert “or arrange* 
ment” (10)

Page 6, line 42,— 
after “agreement” inset 
“or working arrangement” (11) 

Page 7, line 5,— 
add at the end—

“and the same as confirmed, modi* 
fied or reversed shall be binding 
on all concerned with effect from 
the date on which the order was 
made under sub-section (1)” (12)

MR. DEPUTY-SPEAKER : There is 
an amendment by Shri R.N. Shanna. 
He Is not here; that is not moved.

SHRI SOMNATH CHATTERJEE : 
Str, this Is of a drafting nature. I would 
like to draw the attention of the hon. Mini»> 
ter to clause 5(3). It says :

“Suhject to the other provisions contained 
in this Act, all contracts and working 
arrangements which are subsisting 
immediately before the appointed 
day.”

42 L.S.S./72—10.

These will remain in force and can be 
enforced against the Central Government. 
But if you see clause 17 to which time 
amendments have been proposed, it say# ;

“If the Central Government is satisfied, 
after such inquiry as it may think 
fit, that any contract or agreement 
entered into at any time within 
twelve months....”

It says that thfc onerous provision may be 
put an end to. I do not quite understand 
why a distinction has been made. In 
clause 5(3), it says, contract and working 
arrangements and, therefore, working 
arrangements are treated to be some sort 
of a binding obligation apart from what is 
described as contract. But under clause 
17, the Central Government wants to have 
power to put an end to any contract or 
agreement. But the words “working arr-
angements-’ which are contemplated in 
clause 5(3) are not brought in clause 17. 
If there is a working arrangement which is 
onerous or which is entered into mala fide 
that should also be cancelled. The Central 
Government should take that power. That 
is why 1 have suggested that in view of 
clause 5(3), the words “working arrange-
ments” should come in dau&e 17 also.

SHRI S. MOHAN KUMARAMAN- 
GALAM: The hon. Member would have 
noted that the words used in clause 5(3) 
are “contractsand working arrangements’* 
and the words used in clause 17 are “contract 
or agreement”. I have been advised that 
the word “agreement” is wide enough to 
cover all the working arrangements. There-
fore, there is no need to mention the words 
“working arrangements” here. This is the 
advice given to me. I think, it is quite 
reasonable.

SHRI SOMNATH CHATTERJEE : 
Why don't you put the word* “working 
arrangements” in clause 17 also ?
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SHRI S. MOHAN KUMARAMAN- 
GALAM : Kindly read it again. You 
are used to listening in court; kindly 
listen here also. In clause 5(3), the words 
are “contract and working arrangements.'* 
There is no word “agreement" in clause 5(3) 
where as in clause 17, the words used are 
“contract or agreement'’. The advice given 
to me is that the word “agreement” used 
in clause 17 is wide enough to include the 
words “working arrangements’*.

MR. DEPUTY-SPEAKER : Now, I 
put all the amendments moved by Shri 
Soranath Chatterjee to clause 17 to the 
vote of the House.

Amendment Nos. 8 to 12 were put and nega
tived,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 17 stand part of the Bill” 
The motion was adopted.

Claute 17 was added to the Bth.

MR DEPUTY-SPEAKER: There are 
no other amendments. I will put rest 
of the Bill and clauses to the vote of the 
House.

The question is :
“Clauses 18, 19 and 1, the Enacting 

Formula and the Title stand part 
of the Bill.’*
The motion was adopted.

Clauses 18, 19, and /, the Enacting Formula
and the Title were dded to the Bill,

SHRI S. MOHAN KUMARAMAN- 
GALAM : I move :

“That the Bill be passed,’*
MR. DEPUTY-SPEAKER : The ques-

tion is :

“That the Bill be passed."
The motion was adopted.

15.29 firs 1
INSECTICIDES (AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : On behalf of Shri F.A. 
Ahmed, I beg to move :

“That the Bill to amend the Insecticides 
Act, 1968, as passed by Rajya 
Sabha, be taken into consideration.’’

This amend ng Bill seeks to amend 
sections 9(1) and 13(1) of the Insecticides 
Act, 1968, for extending the time limit 
upto 31st December, 1972, to enable large 
number of manufacturers, Simulators, 
importers, sellers of insecticides who could 
not apply in time, to apply for the registra-
tion of their products to the Registration 
Committee, Government of India and for 
securing licences from the state authorities.

This has been necessitated because of 
the proviso of the above two sections 
wherein persons engaged in the business 
of import or manufacture of any insecticide 
immediately before the commencement of 
those sections, were to make an application 
to the Registration Committee within a 
period of six months i.e. upto 31st January, 
1972, and those engaged in the manufacture 
or selling, stocking or exhibiting for sale or 
distributing, were to apply to the licencing 
officers appointed/notified by the States 
within a period of three months i.e. 31st 
October, 1971.

The bringing in of the manufacturers/ 
formulators/importers/sellers who could 
not apply in time, under the purview of the 
Act would enable the States to continue to 
procure insecticides from these units and 
avoid dislocation and blockade of supplies 
of such an essential input for increasing 
production in the wake of an round drought 
situation resulting into substantial loss of 
foodgrains and other essential agricultural 
commodities.

The delay in setting up of the licensing 
agency in the States, lack of publicity,
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non-availability of gazette notifications 
to the widely scattered insecticide manu-
facturing/formulating units in the small 
scale sector, are some of the reasons for 
non-submission 'of the applications for re* 
gistration and licences, in time. This 
amendment will jilso save closure of many 
manufacturing/formulating units in the 
country, particularly, at the time when we 
need insecticides for saving our crops 
increasingly large quantities.

MR- DEPUTY-SPEAKER : Motion 
moved :

“That the Bill to amend the Insecticides 
Act, 1968, as passed by Rajya 
Sabha, be taken into consideration.”

The Bill relates to a very limited ques-
tion of extending the time for registration 
and obtaining licence. If members would 
confine themselves to this, we can dispose 
of this Bill expeditiously.

Mr. S.P. Bhattacharyya.
SHRI S.P. BHATTACHARAYYA 

<Uluberia) : I have nothing to oppose this 
Bill but will support it, and while supporting 
it I want to say a few words.

We should see that these chemicals 
are not spurious. We have got experience 
that sometimes the peasants are cheated. 
We should be very careful that the chemi-
cals are not spurious.

The next is that sufficient instructions 
should be given for the use of these chemi-
cals; otherwise they become dangerous. 
We should take all precautions. We use 
DDT in various ways. But afterwords the 
cumulative effect of DDT is very dangerous, 
Americans have already stopped using that 
in their country, but we have not yet stop* 
ped using that. We should know the 
chemicals, what we use and what are their 
after effects. The best thing would be 
that we should have other ways of killing 
the insects. The Soviets are using birds 
and other types of insects so that there is 
no danger. There may be a biological

balance and our crops may be saved. We 
should try for those things.

With these words of caution, I support 
this Bin.

aft h r jt v  imitft (sprier) : w pf (
$  fg!T WteHIT fa* 11 #  Sit*

g i nro $ nrrwr sww
frsTRT r̂iffWT j  i *r?[ spot faur $
fa *rnc#fr %% wrqft f*m* «kt (ft

sravr wrr $ tfhc fw r $
fa swr wnpn ?r*rr i
%fa*r w *  tpir wrar |  i

f  lit «rtfT-»TT ^  t w jt  g t
«rK, TOTtft aft nVFfWT jft Tfjr

% fa ir m * * *  f a  ^  11#  <pc m r fiwr 

’TPTT TOT I  wt 3®# WfiT $ •
^rr $tarr $ fa  h m  vr w tft *  
vr smrc* t  11 ftwwnr
fa #  nqft ^  % fa sfttff % w nj
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1 f r e t % whr<rc
^  w  j  fa farcr fton arrar $ *5
flTi^TT f !  r \ z\ $ I 5* fcflt $ fa
src foror grraT $ at #*T*rfa$*np 

sftr w t  5® wsnc h# frar $101 
wp s|?r wet sn*r?nT $ 1 »nnr ‘i t  vFwft % 
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fjmcft 1 1 ?r ^  ^  |  araft
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§r ?, faspft vk ?, «P*f m m f n v w

*r̂ t f t 1
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$  » w t |  * f l r  $  f a t n f f

ffWPTT T̂?TT ^ I fan ff?T W'O ^ fa
<prrt£, w «®t sfl̂ r, 'TRt f*PWTC

| f a ? p n ^ ^
sfttv if twnt *̂ ^4 f  1 %fa»r tjlr w nt

^  \  fa  arnffTT fav ■#
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•SHRI E.R. KRISHNAN (Salem) : 
Mr. Deputy Speaker, Sir, on behalf of my 
party, the D ravida Munnetra Kazhagam, 
I would like to say a few words cm the 
Insecticides (Amendment) Bill, 1972 in-
troduced by Prof. Shcr Singh. Sections, 
9, 13, 17 and 18 of the principal Act are 
sought to be amended through this Rill 

Tamil.
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th e prindpal Act was enacted in 1968. 
Wlrile speaking 4a Rajya Sabba and atoo 
just now When he introduced Ibis Bill in 
thfe House, the hon. Minister stated that the 
Slats Governments did not set up the licen-
sing agttdes in time and the Ga2ette 
notifications wore not made available to 
innumerable manufacturers of insecticides. 
He has apportioned the blame on the State 
Governments for bringing forward this 
amending measure. I would like to know 
whicsh are the State Governments that did 
not set up in time the licensing agencies. 
I would also request the hon Minister to 
tell the House as to from what date 
Sections 9 and 13 of the Principal Act 
became effective.

As we are using high yielding varieties 
throughout the country, the necessity for 
plant protection through greater use of 
insecticides has assumed greater significance. 
In the Mid-term Appraisal of the 
Fourth Plan, it has been stated that the 
programme for the use of insecticides has 
not been successfully implemented for want 
of adequate supplies of insecticides at the 
appropriate time for use by the farmers. 
The target for 1971-72, so far as plant 
protection was concerned, was SO million 
hectans and the area actually covered was 
just 35 million hectares. The plant protec-
tion scheme could not be implemented in 
15 million hectares. On account of inade-
quate supplies of insecticides, even one- 
third of 163 million hectares of total 
cropped area has not been coveted with 
plant protection schemes. The value of 
crop damaged on account of recurring 
floods and drought is approximately on 
an average Rs. 200 crores. It has also been 
assessed by a study team of F.A.O. that 
crops Worth Rs. 400 crones are damaged 
every year became insecticides are not

public sector has not yd reached its rated 
capacity of production.

Sir, it is very essential that the manu-
facturers of insecticides are to be encouraged 
and given greater incentives, if we want to 
achieve self-sufficiency in our foodgrains 
production. Since this amending Bilf 
seek to extend assistance the manufacturers 
of insecticides, I support this Bifl. request 
the hon. Minister to consider the iftttes 
raised by me in regard to making avaUabc 
at proper time in sufficient quantities the 
insecticides to our farmers.

With these words, 1 conclude.

upfl'w  t m  • 'iiMwjm 
ft vs  qfapTiw* fwSir* m  f a d u f t

g, w tfa It frrfr ftpuR
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% fat* wtwff w snft ^ farat t  
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t?r 4m

%f t  $»  wt %
vw ft frro wrrr f5m |  ’
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appropriate time. The Hindustan Imec- *  ^  IfRwr wm
tMdes which was set up in 1954 in the «*>!% *MfN* W m f t  t*f % faw^f
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PROP SHER SINGH I am extremely 
thankful to the hon. Members for the general 
support that they have given to this ill 
There were some points raised by hon 
Members. Certain points were made regard
ing the precautions to be taken m the use 
of these medicines Some hon. Members 
pointed out that arrangements should be 
made so that people could know that such 
insecticide is a poison and should be cauti
ously «sed I would like to point out 
that we take special care in respect of these 
malm. In respect of these insecticides 
we put labels saying that the*e are poisons. 
We also specify the antidotes on the labels, 
if at all by mistake somebody uses that 
medicine, then the antidotes are also written 
on those labels So, we take all care to see 
that these insecticides and other medicines 
are not used by mistake by anyone; if they 
are, then antidotes are written and they 
can be used So, all caution has been 
taken. ♦

Shn Ishaq Sarabhah had raised the 
qjuestkm about the penalty that had been

provided in this Bill for those who 
not apply after the period of 17 months; 
that has been provided only for those who 
have to apply for registration of insecticides, 
and this has been done because we want the 
manufacturers to apply to us so that we can 
find out the formula of the manufacture 
and see that the particular insecticides »  
the one to be used That should be regis
tered so that we can see its quality etc. 
If they do not come out with the applica* 
tton in time, then we have to provide for 
some penalty It is only for registration 
and for those who are importers and manu~ 
facturers and big people For small distri
butors we have not provided any penalty. 
So, I do not think that there can be any 
objection to this type of penalty

¥ As for the price of these insecticides, 
we have taken care that the price should be 
kept to the minimum, We import a little 
bit, but now we are becoming self-suffi
cient, but in respect of whatever we import 
we see that there is concessional custom* 
duly so that the price may not be very 
high So, we take care of that also

Shn L R Knshnan had not raised any 
relevant question, though he said that the 
supply of insecticides was not made in time- 
and whereas the areas to be covered by 
these plant protection measures wat targeted 
to be SO million acres, the actual area 
covered w<u> only 25 million acres An
other hon Member also had said that 
insecticides were not supplied at the time 
when they were needed We take care to 
supply these insecticides to the fanners 
a$ also for spraying of these with the help 
of aeroplanes in the areas which are affected 
widely, and this has been done by the State 
Governments with the help of the Central 
Government. We give grant and the State* 
also give grants So, we subsidise this tu 
order to make it cheapcf.



m  Insecticides BHADRA 8, 1894 (SAKA) (Amdt.) MU 294

pwwft : Omw? % fT*

i^i „ J*-*-. (JU -I U J*

-  VI** (J*4 X .

PROF. SHER SINGH : About the 
quality, as 1 have already said, we have 
legislated, and we have brought forward 
this legislation, and we transferred it from 
the Health Ministry to this Ministry for 
implementation. We have provided for 
registration because we want control 
the quality. So, there is provision in the 
Bill for control of quality.

MR. DEPUTY-SPEAKER : The 
question is :

'That the Bill to amend the Insecticides 
Act, 1968, as passed by Rajya 
Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : There are
no amendments. So, I shall put all the clau
se* together to vote.

The question is :

“That clauses 2 to 5, and 1, the Enact
ing Formula and the Titie stand 
part of the Bill.”

The motion was adopted.

Chums 2 to 5, and 1, the Enacting formula 
and the Title were added to the jBill.

PROF. SHER SINGH : I beg to move :

**That the Bill be passed.”

MR. DEPUTY-SPEAKER : The 
question is ;

“That the Bill be passed ”
7** motion wm adopted.

1539 fcrs.

RICE-MILLING INDUSTRY (REGU
LATION) AMENDMENT BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : I beg to move :

“That the Bill further to amend the 
Rice-Milling Industry (Regulation) 
Act, 1958, as passd by Rajya Sabha, 
be taken into consideration.”

This Bill aims at extending the Rice 
Milling Industry (Regulation) Act, 1958 
to the State of Jammu and Kashmir. 
Many Central laws have already been 
extended to the State of Jammu and Kashmir 
and it is necessary that the Rice-Milling 
Industry (Regulation) Act, 1968 should 
be extended to that State. This Act now 
extends to the whole of India except the 
State of Jammu and Kashmir. The parent 
Act and the rules framed thereunder pro
vide for the control of the nee mills f unction- 
ing m the country; rioe mills can be estab
lished and operated only in accordance 
with permits and licences granted under the 
Act and rules framed thereunder. The 
power to grant permits and licences has 
been delegated to the State Government by 
the Central Government. It is necessary 
that the nee mills functioning in the State 
of Jammu and Kashmir should also be 
brought within the purview of the Rice-Mill
ing Industry (Regulation) Act, 1958, to 
achieve uniformity in the matter of control 
and development of rice mills in Jammu 
and Kashmir State.

I move.

MR. DEPUTY-SPEAKER : Motion 
moved :

“That the Bill further to amctid the 
Rice-Milling Industry (Regulation) 
Act, 1958, as passed by the Raiye 
Sabha, be taken into considera
tion.”
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{Mr. Deputy Speaker]
It i t  a  very limited Bill, limited to the 

question of extending the Act to the State 
ofJSammu and Kashmir. Kindly confine 
yourselves to the question whether you 
would like h to be extended to Jammu 
and Kashmir.

SHRI GADADHAR SAHA <Bir- 
Bhum) : I am not opposed to the Bill, 
but 1 want to make .some points.

First, these rice mills have become a 
source of black marketing, adulteration, 
hoarding and blackmarketing are there. 
Therefore, the price of rice is rising by 
leaps and bounds and consumers are suffer
ing very much, causing a lot of hardship 
to the vast poor masses. What prevents 
Government from controlling these mills 
and curbing this corruption? Merely 
making legislation will not do. Stress must 
be on the implementation of it. If the 
Government really wants to help the poor 
classes, the rice mills must be nationalised.

Seeondly, it adversely affects the interests 
of the hand-pounding industry and increase 
uttemployitent problem. If rice pounding 
and husking is done by hand, the unemp- 
toymftftt problem could be solved to a 
minimum extent at least in villages where 
female workers could get some employ- 
neat tn this industry.

MJl. DEPUTY-SPEAKER: Again I
Sty that this relates only to the extension 
of this Act to Jammu and Kashmir.

SHRI GADADHAR SAHA : The 
objective of the Bill should be.................

MR. DEPUTY-SPEAKER : That is 
not under this Bill; that is not the scope 
of the BUI

SHRI GADADHAR SAHA : Husking 
have a harmful dfcet on the labour 

jrt|fekML The number of employees emp- 
iP&dia. the husking part of this business 
is reduced. if hand-pounding is carried

on, a large number of women wifljrt qapor- 
ttmity to be employed in this industty.

In West Duuypur in West Bengal, some 
mills have been closed down. Therefore, 
I propose that the riee mills should be nation
alised and taken over.

The rice mill owners are very often en
gaged in excessive polishing of rice. The 
result is the loss of the nutritious content 
of rice. So I want to know if thece is any
thing in the Bill to prevent the mitts from 
doing this.

MR. DEPUTY-SPEAKER : Now......
SHRI GADADHAR SAHA : Two 

minutes.

MR. DEPUTY-SPEAKER : Yon can 
take more minutes, but your poiats must 
relate to the scope of the Bill.

SHRI GADADHAR SAHA : The rice 
mills functioning and to be set up in Jammu 
and Kashmir should not be allowed to 
inherit the corruption that is existing.

MR. DEPUTY-SPEAKER : This should 
not be extended to Jammu and Kashmir- 
good.

SHRI GADADHAR SAHA : The last 
point is about the procurement of rice. 
Government is not in a position to get 
adequate quantity of rice for utilizing the 
/installed capacity of these mills.

MR. DEPUTY-SPEAKER : Now pro
curement of rice ?

SHRI GADADHAR SAHA : For uti
lising the full capacity of the mills, f want 
to know what positive steps are being taken 
to see that the installed capacity is utilised.

Sir, in my constituency,—(Interruptions). 
It is a very important point.

MR. DEPtnY-SFEAKfeR: It Is very 
important. But Itshould relate m  the BiU.
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m m  GADHADHAR SAHA: A M  
(fee mitt has been set op m my constituency 
in the public sector through the Food Cor
poration of India; four years have passed. 
This miH has tkK started functioning yet. 
And the report hto come to us that the mil! 
i» meant for producing only unboiled rice, 
which is not consumed by the people in 
this district. This matter should be 
looked into for it means a heavy loss and 
wastage too.

With one more point* I shall conclude. 
There is also an allegation against the worst 
quality of the nee that is supplied through 
the Food Corporation of India and distri
buted through ration shops. This is the 
the case almost everywhere in West Benagl.

MR. DEPUTY-SPEAKER : This is all 
irrelevant. I cannot allow you. Please 
take your seat.

Now, Mr. D.K. Panda—not here. Then, 
Shri E. R. Krishnan.

•SHRI E. R. KRISHNAN (Salem): Mr. 
Deputy Speaker, Sir, 1 would like to say a few 
words on the Rice-Milling Industry (Regu
lation) Amendment Bill. This amending 
Bill seeks to extend the provisions of the 
principal Act to the State of Jammu and 
Kashmir. I welcome the Bill.

Sir, I feel that after amending the Act 
in a comprehensive manner this should 
have been extended to the State of Jammu 
and Kashmir. I would like to point 
out the need for amending the principal 
Act comprehensively.

At the end of the Fourth Plan, It is estima
ted that MO latch tonnes of paddy will be 
produced. The rioe milling industry will 
thus he requited to handle material roughly 
worth Rs. 4dOQ© cram  annual and this 
makes rim milling the omotry's most signi
ficant food industry. 2a our country

•The original speech was delivered in

we have 67,100 rice mffl» out of whfcfc 
57,400 are singtehuttw mills. The we 
of outmoded and defective machinery 
In these mills has tod to wastage of 
paddy every year. The Central Govern
ment themselves have accepted that the 
wastage on this score is of the order of 
50%. In foreign countries, the rice yield 
is about 74%. Unless the Government 
seriously plan for modernising the rice 
mills and also for setting up modern (ice 
mills, we will be losing annually paddy 
worth Rs. 2000 crons, which we cannot 
afford eapecially when we are endeavour
ing to attain self-sufficiency in foed-graias 
production.................

In October 1971 there was a Seminar 
under the auspices of United Nations 
Industrial Development Organisation In 
which the F. A. O. and also E.C.A.F.R. 
participated on the industrial processing 
of nee. I request the hon. Minister to 
implement certain valuable conclusions 
arrived at in this Seminar regarding indus
trial processing of rice. In this Conference 
200 delegates from 25 countries partici
pated and they have come to certain unani
mous conclusions.

The Food Corporation of India was to 
set up 24 modem rioe mills, out of which 
only 13 mills have so far come up. I wotrid 
like to know when the remaining 11 modem 
rioe mills will be set up by the Food Cor
poration of India.

Before I conclude, I would urge upon 
the hon. Minister to set up a rice mill machi
nery manufacturing unit in the public 
sector. At present, there are three private 
sector units, in Calcutta, in Bhiwandi(Maba- 
rashtra) and in Madras. They are not 
able to meet the requirement of the country 
so far as rice mill matfiHwry is concerned. 
If we are to achieve the goal of self-suffi
ciency in food-grains, we cannot afford to 
incur such heavy wastage of paddy ever*II ........-  ........... . ...... • *..

Tamil.
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{Shri B. R. Krishnao) 
yfttr tunning to thousands of crores. A 
public sector unit to manuftctuw rice 
mill machinery should be set up forthwith 
so that the existing nee rniHs can be moderni
sed quickly.

"With these words, I conclude.
MR. DEPUTY-SPEAKER : Shn Sher 

Singh, Please reply to the points which are 
sdevant.

PROF. SHER SINGH : Only two
* sdevant points —

SHRI D. K. PANDA (Bhaqjanagar) : 
Jfir, I wish to speak.

MR. DEPUTY-SPEAKER : I called, 
hut you were not there.

SHRI D. K. PANDA : Just one minute. 
Sit.

MR. DEPUTY-SPEAKER : Yes; you 
know the scope of the Bill.

SHRI D. K. PANDA : I know.

SHRI S. M. BAMERJEE : (Kanpur) 
Me speaks only after reading the Bill.

MR. DEPUTY-SPEAKER : Confine 
youmeif to that.

SHRI D. K. PANDA : Sir, the parent 
Act provides for the control of the rice 
mulls, and hero , with regard to the establi
shment of nee mills and also their operation, 
control is being brought. Now, this Bill 
seeks to have application of the parent 
Act to Jammu and Kashmir. So far as 
it goes, it is welcome. But we have been 
talking about the progressive implemen
tation pf the provisions of this measure, 
and in spite of all our efforts, in West Bengal 
and Orissa, we found that this has become 
the mam source of blackmarketing. Not only 
that In 1965 and 1966 there was an uproar 
throughout the country, especially in West 
Bengal; there was a demand for national- 
Ksatkm of the mills because there was 
still the dominance of the private

traders, though the Food Carpoeatkm 
started 65,000 to 70,000 rice nil} industries 
in the country. The private traders were 
carrying on blade marketing. The mUfc 
licensed by the Government are under an 
obligation to deliver the rice to the Govern
ment but they had been violating the law 
and sold a major pan of such rice in black 
market. There must be some proper 
check and vigilance to see that they comply 
with law. Saying that it is the responsi
bility of the State Government, we cannot 
shirk our responsibility. The Central 
Government must be fully aware of its 
responsibility for the progressive impte- 
mention of this law. Finally in granting 
licences, preferential treatment is given. 
In this connection also the Central Govern
ment has a specific responsibility in giving 
specific instructions to the State Govern
ment for not doing injustice to the small 
owners who are applying for such licences.

PROF. SHER SINGH : There were two 
main objectives when the parent Act was 
passed m 1958. One was to afford adequate 
facilities for the development of hand- 
poundrag. That objective is still there; 
we are not discouraging or putting an end 
to hand-pounding. In fact we want to 
give adequate facilities. This was one 
of the objectives of the parent Act now 
being applied to Jammu and Kashmir.

The second objective was modernisa
tion of old rice mills which used outmoded 
machinery and technology. We are giving 
assistance to millers who have old type of 
mills to improve them under a phased prog
ramme. Previoulsy three years were given 
and now it has been extended to five years. 
By improved methods of rioe milling we 
hope to obtain better outturn of nee having 
more nutritive value and also avoid wastage 
as has been pointed out by Mr.Krishnan.

SHRI D. K. PANDA: It has been dis
cussed several times in the House. What 
specific steps have been taken by the Govern
ment ?
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PROF, SHER SINGH: There is pro- to amend the Delhi UjUversjty Act, 1922, 
vision far licensing in the parent Act. We as passed by R«jya Sabha. The two wM 
are following a progressive policy and the be discussed together.
State Governments are giving licences
either to public sector or co-operative SHRI R. V. BADE (KHARGONE) c
societies, not to individual owners. Mr. Banera is not here. I am moving it.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That the Bill further to amend the 
Rice-Milling Industry (Regulation) 
Act,1958, as passed by R*jya 
Sabha, be taken into consideration.” 

The motion was adopted.

MR. DEPUTY-SPEAKER : The ques
tion i s :

“That Causes 2, 3, and 1, the Enacting 
Formula and the Title stand part 
of the Bill."
The motion wa& adopted.

Clauses 2,3, and 1, the enacting For
mula and the Title were added 

to the Bill.
PROF. SHER SINGH : Sir, I move :
That the Bill be passed.’'

MR. DEPUTY-SPEAKER : The ques
tion is :

“That the Bill be passed."
The motion was adopted.

15.15 hrs.

STATUTORY RESOLUTION R E : 
DISAPPROVAL OF DELHI UNIVER- 
SITY (AMENDMENT) ORDINANCE 

AND
DELHI UNIVERSITY (AMEND

MENT) BILL

MR. DEPUTY-SPEAKER: We now 
take up the Statutory Resolution by Shri 
Hernendra Singh Banera seeking to dis
approve the Delhi University (Amendment) 
Ordinance, 1972 and also the BUI further

MR. DEPUTY-SPEAKER ; All right, 
Mr. Bade.

SHRI R. V. BADE : I beg to move :

“That this House disapproves of the 
Delhi University (Amendment) Or
dinance,1972 (Ordinance No.5 of 
1972) promulgated by the Presi
dent on the 22nd June,1972.”

Jrrr ftrcwtvr *t wmrn 
IH faS  I  ftr aft wrfivw TTSffTfa aft % 

ffcqr 3TET WT «PTIT if "iff
w m  i w f fa  art m  arrft |

anr ?w tnftfftr f« j
fr*rr amr % ji? ftw ^  f  i tpit-
itr  % *rr ft? nrfiror w  Jwnx % «rrar 

vrfks i 41,
m Rfn  m zrr <rr ftr rr* **
#  snfWfar sn rt % mftepr *r*rr t

w r % m  wrfirfar
<ft. ^  % *T? SRfTW fiWT ( t

mw ^  Jftr fMhwr $ ft: m fa r  #  % I mr 
eft *nrr ft> strpt i t t t  w f tw v t  wif 
?mrr *iht |?  ^  *rnrc «mr |  fir 
3* m  vfnrr |  ft? nfrgnm  v iftw
* fv fti f t  $ f¥:

“There is another observation we woukf 
like to make before we part with 
this topic. We think that apart 
from Delhi University, the Central 
Universities should function as ‘'uni
tary teaching universities**' that 
these should not have affiliated 
colleges.
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t  iBEWt tar m  f a  w tf ta r  * if t  #  w  

fafte qrr wiwr «rfftrr ti%  f  j s  
«R«r9^« Mftr* *f * t wft

*&»*** i s  «ffc 
%fa*r ftwft *  «r* Sf Mbr *q *

^  |  fa -
“In Delhi, for historical reasons, the 

university has both teaching and 
affiliating functions. In our view 
and taking into account the pattern 
of development of Delhi University, 
it would on the whole be an advan
tage if the present character of the 
university is main tamed.”

sjfRfr anr fortf $  fawt I  fa fapsfr fawfiremr 
**jhrR fam a rm fftfa t ftr

tfw T to w  <*? *rf t w « w  
vtfbm  ^  £ iftr

f t |  w  w f w  **
vk  |  ? q #  #  t o b  «i? *rf ?
I».f7 Hn.

{Shri K. N. Tiwary in the Chair J 

• fafan  f tn r^ r r  f t  «nsft aft
finr F̂T *TT *T

qroftw jm i  *w **% ^ ro  fan «rw 
% «ntt ?r> fav «w r fira* wn 

% fa t  f t# f t£  ^tcit i f t  srvR 
% *wt f t  % %ft«faft frrsr 

aw? f w  %■ f t  fftr wr ̂  f^rct 
f t *  i t  u tf i  *sr s m r  v r f iw  *n% *r 
**t; «w? uw v i^ n r  «wwt ^njtr 
&  «rr*r*r % ftraft z h t  f  gaft*  % 

f a ^ f  S t f t  | ,  %ft* wft m
*a&$wqf |  *ft* *
«nW* t » qrftrorifc % *mr% *  v w t sr̂ r- 
fcftr m A ,m m  m&t |  fa ws v m  
M M w  f t  w w  » *rft f ^ r  «fk 
# | t  wtfMron f t  *tf«r i »** 3*

<ff3r 3ft f t  qg. w  *rn**r

|  " a«^ vc- .igNi#: ■ 'î T
$#ZF JpttC % WfVNI f  I

' He _ _ “ .. _;< M ... . #*fwpr f  wwpt in w  nrwfT
% wfafar^r f  t 5PT v t <flpw v #  % # 
wmmrT j  fa  fafainr ^  r̂w»n i vc 
w»¥T t^ p r  w%w ^  f  «rfk 
vi%w ift f  ai> fa f ^ f t  % w t
|  1 w pt «wr-«fWT wr% w  

<6tvrc' v'V f<wr H tt
#  11 -S^n ^
m  Hf <^fzr 11 ’?nr wpr ?rtl%
% ww ^ 1 ^  ftrRfr
^  vpr ff^r ?tt)% *r*rT# w v n i  
9wvt SWWT ^ I tpc w  #  VT

?rtf v t  wrr gw m  fW ? s if i iR  
•PT f  1 JtfV ^  ^  WRIT fa w  
% iTTRTCf ’PT <FTT WlHST ^ *TT ftaffwlt 
VT WT •BW5T 11 ftTR *ff#V *I^W % 5RPT W 

WpT HT f  fa  faff STVTT tt Wfhlf
trfimfafy v > v r f a ? T |^ ? r q |^ jn [ r » f i r  
5t̂ T >^T^ 1 That is only the whim of the 
minister.

*t fa?ft VT ^  *T̂ t 11 fafl%
•rt^ *ftr W'Bi ,% >nr
^  pr% fifeFfinpr ^  f  1 «pi  ̂ |  fa 
*ifif f̂a<ifa€t ^  ?sr*TTTr mFfjv t^ tt  |  
?ft f*IR r w * i  « f  3TRIT ft 

«FÎ f1f % « m  ft% ft f f iqftret % 5HTO 
v tf ^  T̂ ffT I *̂r fa& #  # w w
j  fa wr-ihjppr trtr 
VT%^l jjJPwTswJV vt Îwr

% w t  wrpr ^ lm i t  m  
vffa  % ,pr*ft w  <ehrt ffl1 h ^ i t  1

H t n .

%*r *  m  f  wptt %ntptr j  fa «w %— ..*r. *. ^ -■• .■ _..-■ -JKL. ,****. *i: -̂—^WWSIaT »r WŴ WWT m  I W I  W
I WSIiW vTsTHW W ff VnVf fj

tjfawjft^r ¥ lftw  |  1 vrfaT i f  M  <roi
*  m 9 |r  m^pnf fa i «q[ %
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«w# f i #  v* *
#  * i  «i# f » n r * t n&| «mv%$ 
«mr % f t  irran n r waft *f% frftgyw 
fiwT |  ftr wflw afffaff nft wnr wnr 
% * ti  m m  $ i■»....- -ft *> -a .*■ at  ̂ &. **- ^ ft. --** -■<» .. ft.»WttCT «PT 1WT2 t  w  f  w WWi 8(RvW8T

w>PT w*r ’Qft $ ^ a f t r  |  aftr:
sw *t fftfsrrdv »i# | i

wro w  v ^ tt $ AnmEwStox 
fa re  %, %Ppt * m  t̂HMT * for *  w n  
vwimr ft*rr £ :

“The Ministter’s statement refers to 
the Report of the Vice-Chancellor 
of UGC Committee presided over 
by the Vice- Chancellor of the Delhi 
University. This report in its final 
version contains some features which 
the Vice-Chancellor found unaccept
able. The Report, therefore, was 
withdrawn from circulation at the 
instance of the Vice-Chancellor him
self."

<rŵ  vrcrarc % <wh % aw >nij5roffT 
v fw r  ^ fw ti i zrfk n t-
r<riNVT vfw»R fuffe *PT%̂r vtfdwt % 
to r  * surf £ «t vi^ar ^tfWt #  anrT?r 
«wt

*raV *r$tor v r  t t & t  ?h?t jpt *rPT°r

<?fT 11 3*W!T V?pTT $ f% VT^T $t-
f3T ?tr?TT #  fh %ftor **T fc fc
«FF*sfi *ne<R% q̂ F *w
*T W  <[U T |f5R rt t  ffc:

“The Dean of the Administrative division
is responsible..........but this new
arrangement should be made keeping 
in view the proposed change in the 
total structure of the university.”

“The College Council has no adminis
trative function . So, no amend
ment was quite necessary for dele* 
gating the power to implement

decisions. It is a  ttmi-autonooKKK 
body for under-graduate education 
with powers relation to purely acade
mic matter.”

w* $ r r  f  ftr fyvr qfwwfrft* Vfftror 

A r t  * t$ ,  ^  v t  < r o i w m  *r 

frm  an ti fa r :

The teachers referred to the disparity 
of service conditions and emoluments.

xuik x m  wm % it$r |  ftr ifr
star i fcnmaStf

**m  #  £ 1

“The college councils would bring the 
colleges closer to the university.**

xHT% 3RVT 'FTFTT $ •
“There are no zonal problems facing the 

university. Problems are lated to areas 
of functioning; not zones. Besides* 
problems pertain to both the colleges 
and the Departments (i. e. under
graduate and post-graduate wings). 
Therefore, by separating the adminis
tration of colleges, no solution wouk) 
be achieved”

“Hie Delhi University Teachers* Asso
ciation expressed its fear in February* 
1972 and the Ministry of Education 
gave an assurance. But the Ordinance 
was issued when the University waa 
closed.**

*nsft fiw r  «TT itfip r m %
U ff (  vifv$Nr Pru *rtn vyr 
?p p r  «rt |  i 4% apw*T ^

^  <np l »  f 9  m  w w w  | »  
^ n r  'h t t t  |  %  ^  aft V R j f t w  * n t
sr?% arr |  w  ^  v?% «w»fr m *
%  w r tfn f% fe w  f!T mm m f w r

t«  (M n M
4  I t  «mTfar t  t « rM  m it fam | :
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V. Bade]
Four persons to be nominated by the 

Visitor... ....

i  *¥ writ «rt $ ft m p r  >nmr $ ftr 
■|fF Jf m m  qrfaffcw vi i t h t  $ t 
Unr ?nc$ % »jhV<i4 if wirf% for g f  $ 

xn®r wrf%  far w t t  
$ t wffN? $r <ft mrrl^T w  wettt

*IT Wt 11 ^  CT $ fc % TOSt
«m fw srvR >pt fjR- srnpf 
W  if IPW *[? f t  I

“It is an integral link between undergra
duate education and post-graduate 
education which has to a great extent 
gone to make Delhi Univeisity a major 
Centre of learning recognised for its 
relatively higher academic standards.'*

ftwft ijfa rfafl *frr & ri vpx 
| t  « r t  TT T » r $  f r  wft Vf  f f i rcf l f a t  

m  v m  *r?r |  ? v r i t  *w$*rs$ftr
s^f v rrM bR r^  «n i %n irrrr i
wfrsr vRffim-, shre VRftmr, f a f t  arf̂ r- 
*%zt ttffcwrfCT »PRftw wrfc «pr^faw 
* t  f  3*r #  «nw  3r ir*r? w * i t  i 
fff jtt> $  frgyw wt v?tf fkzFst
*i#  ift »r# $» «mr aft faw *rw |

W FT WTRf *? faO * *Ft?IT $  I «TPT %

irif a fra s m m »te  f w  « n  i f t

Ivchsr ftnn «tt i Jf ^n^iT jj fv *wt f̂fforar 
*rr% wr«r i f  ?nj «f̂ r*T far w% r̂ vnftw  
w rfm  w  ?iw
#»it? *rr*irft eta# v t ?mr ftaT?

art w r a r  ffcnr «it ?*r Sfor- 

«npr j ^ i * f v * w f i r w * a r t j « $  
safr d m  5f *wf q*  $  arrtfir w  *n# 
f*r f*npr fart* *r?r ff i *r? f%rfipr«r ftra 5f 
K f t r t S  j *  1 1  « n *r w $ i * n f t  f  * f f  v r  

' i i #  anft $ «hNt « t
^T 'f^ftPT  *V WT̂ ITl

v f  u*£f % *Y mftftar $ ip m 1 * 
fcfar «rwT f t

MR. CHAIRMAN: The resolution i« 
before the House.

Now, the hon. Minister.

SHRI SAMAR MUKHERJEE (How
rah) : Why is the Minister insisting to 
pass the Bill in this session despite the seri
ous opposition by teachers ? There is 
the strike..........

MR. CHAIRMAN : Order, order. This 
is not the time to put questions.

SHRI SAMAR MUKHERJEE : This is 
a serious thing. The Delhi University 
is in a deadlock. The teachers have resor
ted to strike. There is a strong opposition 
to the Bill...............

MR. CHAIRMAN : I have called the 
Minister.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): If the 
hon. Member is going to interrupt me, 
I seek your protection, Sir..........

SHRI SAMAR MUKHERJEE : There is 
a strike; there is a deadlock in the Univer
sity..........

MR. CHAIRMAN : He is speaking 
without my permission. Nothing will go 
on record.

SHRI SAMAR MUKHERJEE : **

PROF. S. NURUL HASAN : I beg 
to move :

“ That the Bill further to amend the Delhi 
University Act, 1922, as passett by Rtyya 
Sabha, be taken into consideration.”

Sir, I would like to make a few references 
to the points that have been raised by the 
hon. Member, Shri R. Y. Bade. The first

••N ot recorded.
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question thU he raised Was, in my opinion, 
aft extremely pertinent question as to why 
an Ordinance had to be issued, what was 
the need for it; what was the urgency for it. 
I  entirely agree with the hon. Membei that 
an Ordinance should not ordinarily be 
issued and, particularly, an Ordinance 
should not be issued, as far as possible in 
the case of Universities.

So, on -that point of view there is no 
difference of opinion. But, in spite of 
holding rather strong views in the manner 
that I have indicated, I advised the Presi
dent to promulgate an Ordinance and my 
reason for that was as follows.

The University had been growing at a 
very rapid rate. Since the beginning of 
last year, the authorities of the University 
were feeling deeply concerned about the 
expansion of the University and the diffi
culties that it was creating in the adminis
trative functioning of the University. The 
number of students was increasing and 
consequently the number of teachers was 
increasing and the number of colleges 
was increasing. The University at one 
stage—this trouble started about two years 
ago—thought that it might set up a second 
campus and it sent a proposal to the Univer
sity Grants Commisssion. The University 
Grants Commisiion appointed a committee 
to go into the whole matter. Ultimately 
the University itself came to the conclusion 
that establishing a second campus would 
not be conducive to the solution of the 
problems with which the University was 
faced. Thereupon , the Vice- Chancellor 
felt that it might be better to set up yet 
another university. That idea of setting 
up another university was not acceptable 
to Government for a variety of reasons—
I will not go into these at this stage because 
it it not absolutely germane to the issue 
before the House. The University, there
upon, started thinking of ways and means 
of solving the problem.

Now, Sir, the increase in the number 
of students is, by itself, not something 
about which one would feel worried. If 
the standard of admission goes down, 
naturally there is cause for anxiety, but 
merely the increase in the number of stud
ents is not a cause for anxiety provided, 
of course—and that is an important 
proviso—that suitable facilities for higher 
education can be made available, If the 
number of teachers increases, then it becomes 
possible for a university to go in for greater 
specialisation, to have more cooperative 
teaching, to have more cooperative re
search, particularly inter-disciplinary re
search which is now becoming more and 
more significant and important in the Sev
enties and is likely to become even more 
so in the Eighties.

Small units are unable either to have a 
sufficient numbers of teachers to cope with 
all the new specialities by themselves or to 
organise inter-disciplinary function. There
fore, here was a body of students which 
expanded now to something like over a 
100,000 and a body of teachers which to 
now about 4,000. But for administering, 
there was only one Executive Council, a 
fairly small Executive Council with no col
lege teacher represented on it. Now one Ex
ecutive Council has to deal with the whole 
lot of problems and, therefore, it becomes 
difficult for an executive council to look; 
individually into the various types of 
problems that are bound to arise if greater 
attention is to be paid to the needs of the 
colleges . . . (Interruptions)

I wish the hen Member has bothered to 
understand the problem. He is speaking 
from his brief. Therefore, he can say 
anything. 1 accept it. The only differeaoe 
is that I know it. I am not bearing for 
someone and having a crack at the expense 
of the House.

The point to be understood is that with 
this increase in the numbers, some organi
sational decentralisation was absolutely



*11 Aw. and AUGUST 30, 1972 M k i Utdvrsity (An*Q BH1 312

jShri S. Nurul Hasan} 
vitai in order to ensure that when we admit 
new students in the University, thoyare not 
left uncared for which has been happening 
year after year. It was, therfore, with this 
particular objective in view that the 
Vice-Chancellor requested the Minister of 
Education, yours truly, to advise the Visitor 
to issue this Ordinance so that, as soon as 
possible, with the commencement of the 
new academic session, it would be possi
ble for a body with sufficient authority 
to go into the problems and see that the 
students’ basic needs and requirements 
and the basic needs and require 
meats of teachers are duly consider
ed before the session gets going. There* 
fore, it was felt that if an Ordinance could 
be issued, then it would be possible for 
the University to go ahead with this parti
cular scheme. Now, that was the reason 
for issuing the Ordinance.

I will no very briefly deal with some of 
the points which the hon Member has rais
ed. Firstly, he has referred to the Gajen- 
dragadkar Committees report and its re
commendations that its present character 
should be maintained. Now, Sir, 1 happen 
to be one of the signatories of that report 
and I stand by it and I have attempted to 
clarify in this house and the other House 
that anything that I am proposing for the 
consideration of this august House does 
not militate against the basic character, 
the present existing character of the Uni
versity. That ts No. 1.

Secondly, I have clarified in no ambig
uous terms that I would consider any pro
posal for delinking as a retrograde step 
for the reasons I have just now explained 
that I think accademically, it would be 
wrong. Now, the principal link of the 
University which maintains the apex con
trol,—after all, what is the main function 
of the University? It is the academic 
function—teaching learning and research,, 
•—now the apex body is given in Sec 7 of

the parent Act which has not hem amended 
and there is no intention on thapari of the 
Government tp take away this power of 
the Academic Council. With your per
mission, I would read this section ; sub
clause (1).

“(1) All recognised teaching in conn
ection with the University courses 
shall be conducted under the control 
of the Academic Council by teachers 
of the University and shall include 
lecturing, laboratory work and other 
teaching conducted in accordance 
with any syllabus prescribed by the 
Regulations."

Therefore, to say that there was any question 
of delinking when I made this categorical 
statement in this House and which I made it 
with a due sense of responsibility, I had this 
section in mind that the control of the Acade
mic Council is also absotute and is not likely 
to be in any way affected or altered by the 
proposal which I have ventured to place 
for the consideration of the House.

I would not like to waste the time of the 
House in saying that I want to pursue any 
politics in the University. I only wish the 
hon. Member had carefully studied the stat
utes. Out of 17 persons, there would be 
two in the existing statutes which now will 
have to be changed in the light of the amend
ments approved by the Rajya Sahba. Out 
of 17 members of the College Council, 
there were only two educationists who were 
to be nominated by the Visitor. There 
were five Principals, five teachers of colleges 
two teachers nominated by the Academic* 
Council, two educationists not in the ser
vice of the University, nominated by the 
Executive Council and the Chairman of 
the Council. This was the statue which 
was framed. It would, therefore, be very 
clear that there is no question of the Visitor 
attempting to dominate the college council 
with his nominees.
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1 would also like to make a factual state
ment. Ift February, the delegation of 
the Delhi University Teachers Association 
met-me. At that time, although did not 1 give 
an assurance, I told them this, that if they 
offer any suggestion, I would be glad to 
consider them. Now, from February till 
the month of June, no suggestion were given 
to me by the Delhi University Teachers 
Association, and therefore, Sir, it is not 
that £ had given any assurance.

SHRI R. V. BADE : They have given 
one suggestion that there shall be a Central 
Exccutivc Council. That suggestion was 
given to you, 1 think.

PROF. S. NURUL HASSAN : This 
has not been given ever till this day.

SHRI S. A. SHAM1M (Srinagar) : 
This corner from Mr Bade. You can take 
it up.

PROF. S. NURUL HASAN : 1 have 
givten a categoric assurance. 1 do not 
believe in separation of post-graduate and 
under graduate education. 1 think that it 
would impoverish under graduate educa
tion which is very important. Sir. those 
who think that under-graduate education 
docs not have high-enough importance, 
a ie  those who arc, I beg to submit, enitcrciy 
mistaken. Under-graduatc education, 
post-graduate education and research, all 

the three arc equally important for anv 
university if its academic life is to thrive 
and therefore I would be the last person 
to wish to separate under-graduate educa
tion from post graduate education and 
from research.

X would like to take a few minutes of 
your time to explain the main provisions.

SHRI R. V. BADE : I want to just ask 
him whether he has received the Delhi 
teachers Association Memorandum.

PROF. S. NURUL HASAN : I have 
not received.

43 L .S.S./72-1J,

SHRI S. A. SHAM1M : Failure of the 
postal department.

PROF. S. NURUL HASAN : The
first provision states that the colleges con
ducting courses of studies in the professional 
faculties would deciarc as ‘autonomous 
colleges, with the consent of the colleges 
concerned determined in a manner specified 
by the Academic Council. 1 am not saying 
in what manner this should be determined.
1 am not even suggesting that this honour
able and august House may say in what 
manner the consent should be obtained, 
i leave it to the body exclusively of the 
teachers, the Academic Council, to decide 
in what manner the consent is to be taken.

With regard to the whole concept of 
autonomous colleges, I wish to say this. 
The autonomous colleges conccpt was re
commended by Kothari Commission, by 
Gajendragadkar Committee : it has been 
recommended by the University Grants 
Commission. There arc innumerable tea
chers throughout the length and breadth 
of the country including Delhi who feel 
that a certain degree of experimentation 
should bejpermitted to each of the colleges, 
because, after all. academic autonomy 
is basically an autonomy of the teacher, 
and the researcher and the student, to learn 
the research and to conduct research.

Originally in the Ordinance we had pro-
vided for a College Council. But, because 
apprehensions were raised, we have now 
accepted in the Rajya Sabha an amend* 
ment saying that these will not be called 
College Councils, but that these wiU be 
called College Administration Coum ils, to 
make it absolutely clear that their functions 
areadministrative functions. That power can 
delegated to them by the Executive Council 
but not by the Academic Council. Acade
mic functionscan only be advisory functions 
but executive functions can tie exercised by 
them as the authority of the university to 
the extent that these are given to then by
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the statutes. In this regard, the Vice* 
Chancellor has made this statement in 
writing. I  have given this assurance in 
the House that so far at the statutes are 
concerned' the unverstiy would be willing 
to hold discussions with the teacers so that 
is  a result of these discussions something 
which is basically in the interests of the 
teachers,—and it is my submission that 
this proposal is in the interests of the 
teachers—emerges. The Vice-Chancellor
has further said tha he would not go ahead 
with further implementation, and that he 
Would freeze the sit uation, hold discussions 
and then only act, and this is, as the Vice- 
Chancellor has stated, and the House will 
observe, an enabling provision so that if 
the executive council and the academic coun
cil of the university agree, it would be 
accepted.

Section 4 changes the procedure for mak
ing statutes. Originally, the statutes used 
to be made by the executive council with 
the approval of the court and the approval 
of the visitor. But then academic thinking 
developed to a point when it was felt that any 
statute-making power should not be vested 
n the court where there were so many 
non-academics. The non-academics have 
a place in a university, but mainly theirfunc- 
tion should be to give advice, to hold con
sultations, to deliberate on policy matters 
and to make certain recommendations either 
to the university bodies or to the Govern
ment. But this prinicple that the court 
should not have the statute-making power 
has been accepted by this House in the case 
of the Jawaharial Nehru University;—and 
•s far as my memory goes,I have checked up 
records of the Jo:nt Committee, there was no 
differeaoe of opinion in the Joint Committee 
on this procedure; then, it hasbeen accepted 
ia  the case of Baturas, in the case of Viswa- 
ttharati and recently in the case of Aligarh. 
So in four outof five uaiversities.the power 
of the court to make statutes has been taken 
away. It was only in Delhi University

that it remained and i t  felt that tfeis 
should be brought on pas. B u tin th e  
other House, one hon. Member proposed
anamendment/andthiswasinline with a 
resolution which was passed by the Acade
mic Council itself, that inso far all academic 
matters are concerned, the executive coun
cil may make astatutes or make or amend 
statutes only with the concurrence of the 
academic council. The academic council 
is a body exclusive of teachers ; they are 
not necessarily college teachers ; but as 
college teachers themselves agree with me, 
it would be wrong to discriminate between 
college teachers and university teachers ; 
they are all teachers of the uivcrsity, and 
they do not have any nominated element ; 
let me also make it absolutely clear. There
fore, the concurrence of the academiccoun- 
c i 1 makes i t absolutely certai n t hat whatever 
measures to amend the statutes are takety 
would be in the best acadcmic interests of 
the university.

This is all that there is in the Bill, and 1 
would commend it to the House. I would 
take this opportunity of making an appeal 
to the hon. Members here that if they 
show good will and explain that this measure 
in no way and by no stretch of imagina
tion .........

SHRI SAMAR MUKHERJEE : Why 
is he hurrying through with this Bill?

PROF. S.NURUL HASAN : Because 
the session is coming to an end... goes 
against interests of the teachers, then I 
am sure that this position will become clear 
to the teachers and the situation would 
change.

SHRI SAMAR MUKHERJEE : What 
prevents him from postponing this Bill 
and holding discussion?

MR. CHAIRMAN : Motion moved:
“That th Bill further to amend the Delhi 

University Act, 1922, as passed by 
RajyaSabha, be taken into considera
tion.”
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This motion as well as resolution are 
now before the House for discussion to-
gether.

SHRI JAGADISH BHATTACHRYYA 
(Ghatal) : At the very outset, I would 
like to oppose the very consideration of this 
Bill by this House on grounds which I 
consider legitimate. Jn the statement 
of objects and reasons in the Bill introduced 
in the Rajya Sabha, it has been stated...

PROF. S. NURUL HASAN : May I 
I draw the attention of the hon. member 
to the fact that the Rajya Sabba has amend
ed the Bill considerably? What this House 
is now considering is the Bill, as amended 
by the Rajya Sabha.

SHRI JAGADISH BHATTACHARYYA: 
The statement says :

‘‘After consideration of the recommenda
tions of the said Committee and the 
views of the Vice-Chancellor. .. ’*

It has been stated that this Bill has been 
framed according to the recommendations 
made by a Committee set up by the Uni
versity Grants Commission. This Com
mittee was presided over by the Vice-Chan- 
cellor, Delhi University. Now, we do 
not find that we have been supplied with 
the recommendations or report of the said 
Committee. That report is not with us. 
When we have not gone through that re
port* it is not possible for us to judge whe
ther this Bill introduced here has 
been according to the repoit of the said 
Committee, becaife in the statement of- 
objects and reason * o nly some of the re
commendations supposed to have 
been given by th' Committee have been 

mentioned. But we have reasons to belive 
that there has been divergence of opinion, 
and even the Vice-Chancellor, Delhi Uni
versity, disagreed with the recommenda
tions of the said Committee.

Sometime ago, in reply to a statement 
made by the hon. education Minister, the 
Vice-Chancellor, Delhi University, issued 
a press retease, from which I quote :

"The Minister of Education made two 
statement in Parliament during the 
last two days concerning the Uni
versity of Delhi. Of these two 
statements, 1 should like to make a 
brief comment on the one made by 
him in (he Rajya Sabha on Thursday 
on the circumstances that led govern
ment to issue an Ordinance 
about Delhi University. The state
ment made certain references that 
have led to serious misunderstand
ing. The Minister's statement re
fers to a the report of a UGC Commi
ttee presided over by the Vice- 
Chancellor, Delhi University. This 
report in its final version contains 
some features which the Vice-Chan
cellor found unacceptable. The 
report was, therefore withdrawn 
from circulation at the instance of 
the Vice-Chancellor him self".

So the Chairman of the'Committee insisted 
that this report should be withdrawn from 
circulation. It is on the strength of that 
very report, on the recommendations of 
that very Committee, whose circulations 
has been withdrawn by the Chairman of 
that Committee, that this Bill has been 
introduced here and we are going to dis
cuss it.

Next he says :

“The Minister’s statement has comeat 
a time when the issue has become 
deeply and explosively controver- 
sia. It makes tta  s tuation still 
more difficult because in effect it 
attributes to the Vice-Chancellor 
a position which is virtually opposed 
to that actually held by him. As
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one who has taught in Delhi Uni-
versity for over 30 years, I wish to 
solve the problems of the University 
through direct consultation with my 
colleagues. In view of the compli-
cations that have "arisen, I hold that 
the interests of the University would 
be best served if the entire quest ion 
of its governance was studied a fresh 
by the academic community of 
Delhi University itself with a view 
to formulatin g and recommend-
ing changes in the law governing 
the working of the University' '. 

This was the statement issued to the press 
by the Vice-Chancellor of the Delhi Uni-
versity. 

Even after that, we have information that 
the Vice-Chancellor of the Delhi University 
has writ ten to the University Grants Com -
mission in connection wi th th is report,-
and we do not know whether it is a fact or 
not-and we have the information that 
that letter written by the Vice-Chancellor 
was destroyed by some officer of the UGC. 
In t his present context, thisBillis going to 
be d iscussed and so i t will be better if this 

Bill is dropp~d at the initial stage, and a 
fresh, comprehensive Bill is brought for-
ward after consult a ti on with the entire 
academic l ife of D elhi and elsewhere. 

Besides this , I am constrained to say so me-
thing. The situation has now arisen, be-
ca use some 3,500 teachers of the D elhi 
University, and a ll the students and all the 
kanna~haris have gone on strike, protesting 
a; t; 1 ;t t! t ~ int r0 j.1:t io::1 of thi s Bill. I do 
not know for whose interests this Bill is going 
to be discussed. tis it for the teachers? 
Is it for the students? Is it for the karama-
charis, and if they all protest vehemently 
against this Bill , how is it that it is being 
discussed here? We cannot say that the 
interests of the university, the interests of 
education is the monopoly of the Educa-

tion Ministry only, and that the teachers, 
the karamcharis and the students and other 
academic bodies in Delhi have nothing to 
do with it. 

The Minister imposes the Bill on the peo-
ple without consulting them in the face of 
their opposition, and still, he pretends to 
be a democrat, and I do not thnik that it is 
fair for anybody who at least holds the 
position that the bon. Minister holds. 

Next, I refer to the provision for there-
presentation of teachers and particularly 
students. It was said, and it was demanded 
that they should have representation on 
the policy-making bodies of the univers ity. 
But we find that the ir demand has been 
fully ignored, and not even the teachers 
and the students have got any representa-
ti ons on the policy making body. 

Moreover, this Bill has become unde-
mocratic in character, because of the d ict-
atoria l behaviour of both the Vice-Chan-
cellor of the D elhi Un iversity and the hon. 
Minister himsel f. and they have compelled 
the teachers and the karamcharis to take 
such a stand as they have done for the 
first time in the history of this university. 
The teachers deserve the thanks of every 
democratic minded section of the peop)e 
for setting up this example by holding up 
their democratic rights. This decentra-
lisat ion in the administration which the 
hon. Minister calls administrat ive decent r-
alisation might have been done, I think, 
within the fra mwork of the existing Act. 
We do not know how the existing Act comes 
in the way of the sort of administ rative 
decentralisation that the hon . Min ister is 
thinking of. It does not come in its way. 
The college administra tion council, it has 
been stated, will be for safe-guarding the 
interes ts of the teachers. I do not think 
it will do so. The present governing bodies 
of colleges are not delivering the goods. 
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They are being run by some private trusts 
including some monoply houses. While 

~we are all, even the Minister, speaking of 
safeguarding the interest of teachers, some 
teachers of Rao Tula Ram College stand 
dismissed * 1 do not know what the hon. 
Minister is going to do in this respect. Coll
ege administrative council is meant to give 
more power to the governing bodies com
prising private trusts including somcmono 
poly houses. Some sort of a diarchy will 
prevail bccause we find from the Statement 
of objects and reasons, the same duties and 
same powers will be exercised by the Exe
cutive Council as well as the college ad
ministrative councils. Forming these 
councils without proper consultations, 
without proper thinking is not to be en
couraged. It was suggested that taking 
over of colleges under the Delhi Adminis
tration should have been there as a first 
step; the Minister should have begun 
with this by including colleges under the 
Delhi Administration. This is according 
to the recommendations of a high-powred 
committee set up by the Vice Chancellor 
on March I, 1972 but that has not been 
done. It is a lame excuse that the college 
council is necessary as teachrers have no 
representation on the executive council. 
The present Academic Council is not a body 
exclusively of teachers. The definition of 
teacher in the Act is ‘‘Teacher of a Uni
versity means a  person appointed or re
cognised by the University for the purpose 
of imparting instruction in the university 
or in any other college.”  In the Council 
Vve find the Vice Chancellor, the pro Vice- 
Chancellor, the Registrar and the Minister 
himself. How can they be termed as teachers 
according to this definition? The Mints* 
t?rs should take steps for repealing this 
Ordinance and withdraw this Bill and the 
University should be asked to repeal the 
statutes which they have framed under 
this Ordinance, Heavens will not fall if 
the work erf decentralisation is deferred for

a few months. Let a comprehensive Bill 
be brought before Parliament after prcrcr 
consideration. That is the only 
dcmocractic coursc for any Government 
having any democratic pretensions.

Like the Aligarh Muslim University Act 
it is also going to be steam-rollered thr ough 
this House showing complete disregard of 
the wishes of teachers, students and kai roa- 
charis while the consist demand of Delhi 
education Act is being ignored.

Therefore, 1 strongly feel that this Bill 
has a sinister design behind it and so it 
deserves to be demped in the waste-paper 
basket.

g a m  «rtt ('fcrteft):
*r«rw f»T  f i r a  w m fa r  *p t

to t  g i Graft fa* *ft q?
* t  h trt #  m tit  |  ft? ftnsn I5f?n*r
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’srrf* *nrm*r qr fri $*nr fa
ffnpr % •PftT t  ^  w  fTrsr JTjfr
5 R R T  i % i j t r  5ixi w  fit  ^tbtt

%  trr % %  farerr * t  w r tffn
wtt f m  ?r ?rcnrr srrc wt m

s t w  *t iw r  tift t  nwr
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% wj«p sntf fwn ^  *rf5f
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^ r  ?r I w  |  ^  fiw r * t m  i p r
f * m | i f*r ^  s t r  f tx rr |, « m » r  *$t f a n  

| i % i w  w p t  %  a iR  %  f t  f t w r  m  * m m  

* $  $  w m  1 1 w  < m i m f t  s f t w  
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« t  nfipsir s r  9 t r f  ?fr anrarr #  ? r  
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m  ?t w r  1 1

SHRI C K CHANDRAPPAN (TeHi- 
cherry) : Sir, at the very outset letme make 
certain positions very clear. The position 
of my party regarding, the Ordinance was 
made very clear in the other House. We 
are totally opposed to it. We quite appre
ciate thft in the Bill introduced here there 
are certain changes. But it is the cruse of 
our educational system that those who are 
in power and authority always try to bring 
about reforms piecemeal. 1 may be ex
cused for saying that the reforms visualized 
by introducing this Bill ate also piecemeal. 
1 would have gladly welcomed a Bill if it 
had been introduced here, in this House, 
for the comprehensive reform of the Delhi 
University administration. But I am sorry 
to say that this is not of that type.

Then, even after hearing the speech made 
by the Minister, I am not so much convinced 
of all that he has tried to say or the fHend 
from the other side has also tried to tty.
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[Shri C, K. Chaodrappan]
Today, when we are discussing this Hill, 
it should be remembered that the teachers 
Of the Delhi University are on strike. The 
students are also supporting the teachers 
who are on stiike. It ts also a fact tha' 
the karamcham of the Delhi University are 
also opposed to this Bill. I wonder for, 
whom then the Bill brings benefit if it is not 
for the students, if it is not for the teachers 
if it is not for the Katamcham. 1 under
stand, the Government will have the satis* 
faction tliat they tried to introduce a Bill. 
That is the situation with regard to this 
BiU.

Now, the Minister, while moving the Bill 
said that the collcgc councils which were 
vary much opposed by the entire teaching 
community, the students and the karam- 
chens of the Delhi University, have been 
changed into college administrative coun
cils. I would like to know whether this 
change has also satisfied the people con
cerned who are today in the thick of an 

’ agitation in the Delhi University.

I will not agree wiih my fuend who tried 
to say that tt is all politically-motivated. 
You can always say that. But it is not all 
pOliticaHy-motivated agitation which is tak
ing place in the Delhi University. Look 
at it that there may be excesses ; their de
mands may be extreme You can say 
that . As a matter of fact, the agitation 
is a part of the bigger movement in the coun
try for the democratisation of our education. 
That is a fact which we all have to reckon 
With.

While speaking on this Btll and also while 
speaking about the Aligarh Muslim Uni
versity Btll, from the Gounement side, it 
was said that all the proposals that they 
are making are based on the recommenda
tions of the Gajendragadkar Commission 
oa the governance of the University, as if 
that is the ultimate word, the last word, 

a&mt education and the governance of the

University. We cannot accept that position. 
It is rather regrettable to say that the Gajen
dragadkar Commission's Report was newer 
placed before the House for a discussion. 
It was referred on many occasions but 
never a comprehensive, threadbare dis
cussion was allowed in this House.

PROF. S. NURUL HASAN : The 
report was placed on the Table of the House.
1 do not remember the hon. Member putting 
forward any motion for its consideration.

SHRI C. K. CHANDRAPPAN : The 
Report was placed on the Table of the House.
I do not deny that When your prede
cessor was the Education Minister, Shri 
Sidhartha Shankar Ray who is now the 
Chief Minister of West Bengal, he proposed 
a Motion for the discussion of the U.G.C. 
Report along with the Gajendragadkar 
Commission's Report last year. To our 
suiprise, we were given a slip saying that 
discussion was dropped. That is regarding 
the Gajendragadkar Commission's Re
port.

17 hrs.
Now, when you say that this is the 

biblical truth, we cannot accept it. 
What about the powers of the court which 

he is visualising ! What about the powers of 
the executive council which he is visualising 
on the basis of which you are now propos
ing amendments to various University Acts. 
Of course, he says, it is a deliberative body. 
They are trying to make it a deliberative 
body. But a deliberative body does not 
mean a totally powerless body—only to 
have a useless deliberation on everything 
under the Sun. It must have some powers. 
On the basis of the Gajendragadkar Com
missions's report these reforms are 
be ing introduced which are undermining 
th6 powers vested on the university Court. 
What the students, teachers and kammcharis 
m the Delhi University wanted was—-and 
even today what they demand is—a demo
cratic court where adequate representations 
to the teachers, students and karamtharl
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are there so that the academic community of 
the Delhi University will have a say on 
matters regarding education. That is the 
thing basically which is denied. Even when 
you give nomimal representation to teaefcm 
and students—and karamcham you often 
exclude from those bodies—they are only 
going to participate in the delibera
tion ; it is not a decision making body. 
May be, Gajendragadkar Commtssion had 
its reason, but it is not the reason to con
vince every body who is concerned about 
education. 1 am not an educationist, not 
I am a teacher, but 1 try to understand the 
problems of education.

Then I come to the College Council which 
is now called College Administrative Coun
cil. I can understnad, 1 can rather appre
ciate, the position taken by the Minister 
that a certain amount of power which was 
visualised in the original Ordinance is not 
given today to the Administrative Council. 
But he should realise that that is also not 
to the satisfaction of the teachers, students 
and kar&mcharis of the Delhi University. 
They can always asay that they cannot 
satisfy every body When you bring about 
such reforms which will have far-reaching 
consequences, at least do not rush through 
like this. It is not a very good practise in 
democracy. All the reform measures in 
education came to this House on the last 
days of Parliament, and then the argument 
would come, ‘There is no time’ the Chatr 
would ring the bell and we would be asked 
to keep quiet and you would get the Bill 
adopted because you have got a wonder
ful majority in the House. But that does 
not justify everything. So, what I suggest 
is this. You have yourself accepted that 
you are vulnerable when serious discussions 
take place. In the Ritfya Sabha you accept* 
ed amendment. That shows that there is 
again need for amendments. Why not 
refer the BUI tQ a Select Committee of both 
Houses? If you refer the Bill to a Select 
Committee of both Houses, then all con*

cerned people will have a chance to express, 
their views about the Bill,the Minister will 
have time to think about it, and we will 
have time again to discuss and take a wise 
decision about it.

With all respect I would tell the hon. 
Minister that I was not satisfied when he 
said that the teachers of the Delhi Uni
versity, in spite of his asking, did not give 
representations to him—memorandum or 
their suggestions to him. Why not give 
chance in the normal fashion? Heavens 
will not fall down if we do not accept this 
Bill by tomorrow. (Interruption) It has 
not fallen and that is why it will not 
fall tomorrow also. You may refer the 
Bill to a Select Committee of both Houses 
and if you, by that way, show respect and 
regard to the teaching community, the 
students and karameharis of the Delhi 
University, it will only add glory to that 
side.

With these words, I conclude.

w in  OtM t : mrwfi
*rirnm, aft fm  H«rr«r |

%■ fa# 5T0 j f  £ I 
j b  *rtt w w f t  vt frsmtif % fa 

h m m  vfrr * fa r  «i?r 
^  q rft, ?rr *  m fare gt *?*rr

f?t am fo r wrm m *t
jftvT tot $ rfh: *rr farm# #

% rtf % f *  sptf *#fTT s f tr  *nm- 

TOift <fc*TT * t srjft fasw n
sp*r % <(nr v m  w m  m vwx ^ t i

«nrsr Wt t o t o f t  fc, * *  *nsr |  f a  

srw rvt % ftw if wgs %* iw  sjstfT 
t  vft* *st fa* *fhc 

^  % msmWf ft arm
*taT f*r"rr, w  warm  f*»% f r r f
fsrer % *t* *r $ ft w m a  $ ,
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fiw *ft w  & *rr vrfW  vt
<ifr f t  i *pr t  ^  *w fc fa
ftp T  V R T T T V t T T  * w f t  V t  *T^T% ^ t  faF^ T- 

3fT «Tf fww |
SHRI SAMAR GUHA • So many prrofessors 
are in the street You have not mentioned 
the same I belong to that profession and 
1 strongly protest This is a slur cast on 
the highest intelligentsia of our country

MR CHAIRMAN Order. Order This 
wilt not be recorded

SHRI SAMAR GUHA ••
*ft*rcft ijRjrr iprtW £

afFT «ft Of f^ r  *rnt % *fcft t * v t
t  v * r  &  «p *  aft < m ?r

* m  % ?rr? ĵf  T«rarr f t  sft <w %?tt
*nfW «nr t

w  sarrcfc t ,  «mr *?r gn
T 't<ft5TTO% ftT^'VVT?ft»r5rt

<eptct zsrm  *n f? r  fr * f  H5® re*r %  i t *  
it 3rr#, e rrt^ r % ^  f*m?ft* «rr <tt
^  $nn% v fo sr  % fsrtr wm «Tjf¥ % i 
srrsr $*nt fwjrr*feft aft v t f*r ^  *ft 

«rt*rr fa £rw  v t *fr
afTT «PTT ’fTT’ TF < T N t  * f t *  Wft ’S R F H T
qt*rr \ * ftfa  fanrcpr v r  »«m *t
3 S T T f r  f t ,  f f N W t  %  f*n rrc m  *FT 
*r* m  «rm% *ft *tfaw *rr Tfr ft, fax >ft 
R̂Rvn: v t ■snf̂ q" fa  f i r #  ftraf m  ^ s r

JRPTT 3TT TfT t  ®TPTT WfWT *PT-
wtjtt * w i w  faprirarft ^mpir v t  M t 
=«nf  ̂i

* » f  *n£t w p t  |  f a  f a w f t  ^  

tcSd^ *̂t trroi *Rt *rf ty<p srw 
% vtfm  |  9 it an *rrc f* rr % 

2 W #  t ,  s o  *  v t % *  |  ( aft
W B W R T  I ,  i m r # ,

3* % fa* «ft Sfa HF*W $« <TC *FT

••Not recorded.

<A*)mv* w $ w s  fa# inft w f 
tarora *nff f«rr $ i tfK v t  tit M  
5RT5*r |  fa  ftrwft % M ,  w fr ^f;- 
% in r  « f t f a i f t  %  f a t j  v t i  ^  w f r  h w t  

<f t r  t^ p  vr> n fttfa < r ftrar 'r ftr  *ft ftR ft  

^pft i

f? n ft  a r o  farorftraft ^  f t  » r f  |  f a  

% vt tt?  'Tft ^ fa vr rflf^wtr-
w r  f m  ^ n f f t  a r f a  %  « «rr(T  v w t w

!ft  i « m r  5ft 
*TT  ̂ ?ft q f  f  f a  f?JT

»rf*t ?ft*ft =snf̂ - «ftr vtfaH %
fac rjft 3 HT f Tfi T C  < R  V T

fa n T  ^amr, t o t  *r f«nrr a m , hf?t  
* i w  f w  s n ^  i w  <r  ifr  f t
5 ^  f ,  ^  f m F R T  5r «FT% 3TT «PT, ? *m ft

srwrt % fa %tr vr {TiTtft, vt iprwt % 
w r  i t  awrwi *nr a r ^  f i

^  *r? »ft to*tt wigirt fa iw ffsr «ift
Wit W'ff ^  f a  ^ft qfafe^JT fBT

»mr fa ^  «uf fa»^wiT wt’ft ŝt 
?rn» % wt flr-fa«teTT w h  t |  i 
f®  vt fa?p qv *TRFfhr sprerif ^ <nft fasrr t 
mfarc w t t o  ^  w t w m
W l W T  % 5RST « f t r  «WT d ^ W R f  f i r f w r

^  W  i n w % vnr f q f a f i r r  m  aft anrpr f i r r  

m  WKT %  « T ^ ,  M  m W  WtSEWT 
% ^  forr fa ^  nf?T «rr
»wt firftw’i % inf «rrcr ?ft |rt
»ftr w  *pt w«aw jft ?ft aft fa«ft 
5?r %  m v f a r  t o  wt?r t |  $  «rr
fsrfw^sr if to w  m  w tit % t f t r  w  i n f  

^  %  3 *  v t  ? r m  i % f a *  w  

fi? r  ^ t  i f t  w f  f t H t  w i f f ^  f a w  «rmr %  

« m  iit w  % wif^ awr % ^  %, f a #  
^  aft » ft  f a r i h r R  f f t i r  I ,  H  w w  

^  Ir  « if f r  ? f t v r r  ^ r f f ^  r f h :  f a ^ g r ^
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a w w  * T T  * l f $ t  w t f t t  

>swf I  f¥  tfd t <ft fara % ff%9TIT- 
4  w f t  vgcf flr  s a rit#  * *

#  f  i < m  ^ r v t  «fr ?rr«RfvuTw nr fwr * ?
t f t  |  if t  ar$t ? w  H tft * m r -  

vrft t  v»nc tjRr fW n iw r #  <jft
% * T R  f*n»T ^ R V R  ffR T  ?ft P iM )
j j f w f a i ' i  w  i f ; r  t o t r  artm  «t t i  
f a r  *ft  *fr  f r y fr ig P T  ^  ^  < r

v t  *n j ¥ r ^ r  p p tt  ^ r i g t  fa  aft ? > t  

nrflrcttpr *F t  *ftar 5pt% arr% fc w fa  
v m m r  **r r  |  ^ r  # a fr  %  %  fanr
« ft  fa r ts r  *n$t %  farc wnsrsr?: « r t  f t  fci

oft ? t  % wijtf ?f  ̂ << i d v ift , ^rfasr *i i 
tffcrr |  fa *^r*Nt «BTarg'<r *p*r vw^fi 
fw r fr, * jfftftrsr «pt, ?r vr, h fan* 
vr tfhr * fs?srt #  aft <pvft wrefare 
I  *rr $t *?tf wsipr ftttrt % t
m: *r? arr* *r$t t  fa  *rr *ft?r 
frewr* ffrinrl i fr# *tf «ft #ar ?T?t
$ f̂ KT ^  TO =#* Ft?ft |?T #3r Vt tf-TT

v t  * n r r p r  ffteft 1 1  f a r  *ft  *r r |  *n? 
5HRT *r | t  ifr *rr 5®  *tw «fto *p t- 

fa $ r* m iti$ R V tW t9 (f(  WQ *t 
3>® v f* r r  $t <rt «rnr 3ft ^ fin ftrtft 
trfgrSvnr v r  jn*r $  «Ft fcaf v r  f t r *  
S t m rr |  a rro u  <&t $srnpr x ftx  a r w t  
srt $  sr?? fiw r a m s S f lr r f o a v w i f o w  « f k  
m %*ptsr % f t  |  w t f a  wsjtt w *r 
if f  vrfT % arr* $  fonrr |  fa #  sfa- 
arftp# % irs*im t  *? #  w  «rRr #  srrc 
^ » y w w  ^ *t  H tm  n  s ftftm  v t  ^  t f k  
ar?> ^sr wt?t *tt m  ^  £ fa  *^ra(W  5f 
wr v r  «n^ ^ n t  arrtfi #
f t  % fjpfi ffTJTr wfrrif "FT...............

4 t  m t *  «ft«  « # : * » !  w j  wnr ^  
| ' . . . . .  (« w w ) . . . .  

j a w i ^ f f  w fr  «rw it~  
* * * *  |  f%  ^  

f t w  w  f r i  « r #  #  art *  ' w t a f

m  fa %  f a u n  *ra % < f w f l w r  i f t t  anw#«r 
%  f f? r  art w t  ? W t %  < n m ^ t ifr » r t
1 1 « r « fh !f  ^ fN vftrc t Jr t  w r  ^ r » i t  ^  

3w vt firrtff v x  f  ftwsrr fnr- 

i ft ^  5f #  t  vrrf*rw |  # r  w  fro fir
5JPT*rt%# ftRT %  HTHH ift
?rwr f w  * i t  f  1 m  irt?  %  *n? arnyir ^ r i t  
t  f r  ^ rpt 1%  $  f a  ij^nrfaforl *r 
afr ?mn: q y % *r e  ^t?rt t ,  #aitem 
ftnrr arw , 3fn>r fsprrsr a n t  1 w w  "d^rtT
» f ia f t  5f ^  # a r  wrfw f r  nf %........

/
qjw w i m N  « r m  w  w vt  1 1

HWIT aftfft W IW  ^  t  f ^
f t * f W R  *r sfwr w ^R «np ftw r ^ n t t
?fr t  ?fr T R n^gfnn> ^»rr% &  ^ * m f w r  
t  ?r?t ifr ?r%t 1 v i  « t tft  f w i %
’fft WW ?T *̂rf%5T apyfwsr VT ft........

SHRI SAMAR GUHA : On a point 
of submission. I do not know whether 
the hon. iady Member is understanding the 
implications of what she is saying. She is 
implicating almost hundreds of teachers 
who belong to the post-graduate and under - 
graduate teaching departments by saying 
that are being made the tools of some Rarty. 
She does not understand the implications 
of what she is saying.. . .

MR. CHAIRMAN: The hon. Member 
will get an opportunity to speak, and he 
can refute whatever she is saying, what his 
turn comes.

»tff im ?  * p p : ( * r t w  %»refcr srfipr) 
n H » fa r  w t m  * w  i l * r $  * t  f t ftff r flt 
* $ [ $  l ^ n f t ' P C ^ ^  V *IT $  I
m r o  trfr»  t^o  m  waT t f t
$< m m  m  *nr $ m  | i  « ?  v m
ftrsrrr | ..................................................

MR. CHAIRMAN : Nothing that he 
says will go ott record. He cannot just go 
up and begin a speech, without m y  permis
sion.
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SHRI SAMAR GUHA : **

: srfa *nrr #  aww 
Vk ?HRr *t w rar m t  |  fa  Sfft m  

$ fa  faff 37? ft z m t  tftf-
*rct? v*. *5t vtftrar fc tfa  fast
?rrf % a'Hff ft v n  ’tenft
vtfiwf  ̂i j?r firor *rrgr $ fa fsrerr
*refr vt v?fat qRft *t ?r«?r ^ 7 3  |  fa
p n t  «rs*nw sfr ?prrt ar^fr ®pt qfift fr 
snrc v wpt sft <r<t% fFnsrr % fa^rro f,

«t^W*r % ftWTF £ rTTfa 5Tt*T ^T%
w *  ft «r*ft ^  t  ift f!T% i m  ft
*nr n t ?ft *fl£ ^  sfnrr i fflfa# t w I

?R  ̂ % firmRTTTT WRT «fhc VJWI
5TRT IV faff flTff ft ?ff ftw % «rft 
if S *r«r w r «ksit t?  I  sfrc m  
’f t ’s r w  s f t  1 1  f t  * r? f i f t  t o h t  % ’ t n r t  

wrvfto ffsw ft c^t $ fa vstrro r̂ 
| l . f t  S'fPlft iWffRt g fa *ft
*ff*T?l *FT <R*T T̂ T I  fa t  VŜ fT
*flt *TflT\a» flVt ITO F̂ FT ift w<st 
f * W T  t  < ^  W t f ^ t  f  fa <TO ftwft 
wfta?* ^4 ftrcr wt»r £t *fht «r* fa*r 
^n; * r  ?nft *bw?t ^ i spit gvrt 
W ft fw^nsr vt w is t  jr to t r̂nfriT 
m w r m f  *pr m  ^  ft $m,
^ ft m  fawTff |h .

SHRI G. VISWANATHAN (Wandi- 
wash): When we are discussing the Delhi 
University (Amendment )Bill, it is unfor
tunate that one of the best universities in 
the couittry remain® closed. About 4,000 
teachers of Delhi University are on strike 
a$d another 4,000 non-teaching staff 
have also joined them.

SHRI S. M. BANERJEE: (Kanpur) : 
And the president also.

’-1SHRI G- VISWANATHAN : It is a 
question oanoerning the future of a lakh

•** Not recorded.

of students. Government have now oome 
with a Bill. Government haw bungled *n 
regard to many universities before. I 
do not want them to bungle in Delhi Uni
versities also.

AN HON, MEMBER: How can they 
help bungling?

SHRI G. VISWANATHAN ; This Bill 
has gone through the Rajya Sabha. I 
am glad the Minister accepted certain sug
gestions which have improved the Bill 
I hope he will accept a few more here and 
make the Bill acceptable to all concerned 
in the University.

When T went through the statement of 
objects and reasons, 1 was surprised to find 
that it contains nothing but DMK philo
sophy, namly, autonomy and decentrali
sation. I am glad at least some institutions 
accept the DMK principle. There are 
genuine apprehensions among the trcachers 
of Delhi University. They think that the 
constitution of collegc administrative coun
cils will lead to delinking the colleges from 
the University and teachcrs will be divided 
according to a two-tier system ; one 
will be elevated to the university level and 
the other will be assigned to the autonomous 
colleges. They think this will be discri
mination. 1 am glad to hear from the Minis
ter that these things will not happen after 
the Bill is passed. But I want to know 
from him why wso far Government have 
not taken any steps to meet the teaching 
staff and the non-teaching staff and come 
to a settlement. Government think they 
have taken a stand on which they want to 
stand as a matter of false prestige. I would 
tell Prof. Hasan that it is not too late. 
He can still make aa apprpach, me^t the 
teachers and cotr.e to, a settlement.

Already a suggestion has bec<? made that 
the Bill can be sent to a Joint Committee.
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If this is not acceptable, I wilt make an and they have isorated themselves from the 
alternate suggestion. The session has been intelligentsia. They have declared on the
extended by a da>. We have two more floor of this House that in Delhi, all the
days, We can postpone consideration of university teachers, the college teachers—
the Bill today. Wc will have two days for their number will be about 4,000—and itlso
consultation with the Vice-Chancellor, 
teachers and karamcheiris. Government can 
come to a settlement acceptable to all sides. 
If Government want to have this Bill passed 
this session, we can still do so on 2nd Sept* 
ember. I think Government should accept 
this suggestion . They should not bungle 
in Delhi University also. We saw the 
Government bungled in Aligarh Muslim 
University. We wanted the Bill 
to g> to a. Select Committee Govern
ment did not agree. Result} Wo saw 
demonstrations everywhere throughout UP. 
Finally, there were police firings and 25 
people died. We should not play into 
the ha ids of unruly and unsocial elements 
in  Delhi Wc s p w  what happened in Shah- 
d.ira. A snnll incident flared up into a 
big demonstration and disorder. Let us 
not bungle again in Delhi. Let the Minister 
accept the suggestion to postpone the Bill 
for two days and aftei coming to a settlement 
with the teachers, we can pass this Bill on 
2nd September.

MR. CHAIRMAN : Shu Piloo Modv — 
not rising. Your name is sent. I do not 
know. 0Interruptiona) Shii Samar 
Guh'i.

SHRI SAMAR GUHA (Contai) : 
Mr. Chairman, Sir, if I had the mind to 
play mischief on the ruling party, perhaps 
1 would have hailed wholeheartedly the 
soeeches made by the representatives elected 
by the people—perhaps the intelligentsia 
is also included in the people— to the per* 
verse speeches made by the MPs for Delhi. 
These speeches are nothing but politically 
motivated, as I said, in a perverse way, 
and they will affect them. They should 
understand what they say. The whole 
of their speeches, by their speeches, they 
have alienated the intelligentsia from them

the students who follow them, none of them 
have any faith in them and they are comple
tely isolated from the intelligentsia of Delhi, 
the toaching profession of Delhi, the student 
community of Delhi Tint is exactly what 
they were saying on the floor of this House 
I shall use a strong word; in a vulgar way. 
they were attacking the teaching profession, 
as if 4,000 teachers o! the Delhi Univemiv 
and the Delhi colleges have become to^ls 
in the hands of the Jan Sangh. If 1 thought 
that these teachers, these professors are 
played upon politically by any political 
party, be it Jan Sangh or eny other party, 
as one belonging to the teaching profession,
I would have refused to say anything in 
their favour or in their defence.

1 have had opportunities of meeting many 
of the teachers. I did not ask whether 
am of them belonged to any political 
party or whether they have any political 
backing. 1 did not discuss any thing of 
their political affiliation with this party 
or that part>. but most of the teachers,
I found, havt no political affiliation.

SHRI PILOO MODY: (Goaharu) There 
are Swautantra.

SHRI SAMAR GUHA : It is extra
ordinarily vulgar attribute political 
motives to the teachcrs, thaf they have 
launched this agitation to sabotage higher 
education, to sabotage post-graduate edu
cation. I canno* believe that one elected 
Member from Delhi can dare to attribute 
such motive, this vulgar motive, to the 
highest community of intelligentsia, the 
teaching profession,

1 am really surprised to find one thing. 
Prof. Nurul Hasan is of course a well inten- 
tioned man; a very good man he is. I fran
kly say that I  feel hasitant to criticise tod 
attack him but I do not know what has hap-
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[Shri Samar Guha] 
pened to his wisdom. Why are you so keen 
Prof. Hasan being a teacher, being in their 
profession, belonging to that community 
and having enjoyed a long period in 
that community-now you are a Member 
of the Government why are you trying to 
ride roughshod on the intellig:entsia, on 
the teachers, on their emotion, and their 
s~ntiment? 

I also see a rare phenomenon of absolute 
unity of all the te?.chers of all the colleges 
and of the university. Such a phenomenon 
in the intelligentsia is not always, I should 
say, common. 

It is a characteristic of the intelligentsia; 
two intelle·::tuals cannot see eye to ey~ anJ 
they will argue and differ and create so 
many groups among themselves. 

MR. CHAIRMAN : Order, order, now 
it is 5.30. We have to take up half 
an hour discussion. The Mover had 
written that it should be postponed; he 
does not want it to be taken up today. 
I want to take the sense of the House whether 
we can continue with the subject that 
we are now discussing. 

·SHRI G. VISWANATHAN : No, 
Sir. 

MR. CHAIRMAN : when he has given 
in writing, it means that it will lapse. 

SHRI G. VISWANA THAN : There 
are four other names. 

MR. CHAIRMAN : That is for putting 
questions. Now we can continue. Prof. 
Samar Guha. 

SHRI R. V. BADE : On a point of order. 
The Order paper says : " ...... as soon as 
the preceding items of business are disposed 
of." At 5.30 half an hour discussion 
has to be taken up. 

MR. CHAIRMAN : But he has with-
drawn it. 

PROF. MADHU DANDAVATE: 
(Rajapur) Is .t to facilitate the bonus 
discussion that he has withdrawn ? 

SHRI G. VISWANATHAN : Ac-
cording to the Order Paper, the half an hour 
discussion should be taken up at 5.30 or 
as soon as the preceding items of business 
are disposed of whichever is earlier. 

• MR. CHAIRMAN : That discussion 
is st ill continuing. It was the demand of 
the hon. Member that at that time it shou;c 
be taken ~tp . So, it was mentioned in the 
agenda '' ... . whichever is eariler". But that 
bL1siness is no t finished. On the othrr 
hand the Mover of the half an hour 
discussion has withdrawn it; it lapses .. 
(fnterruptions) Yesterday also we disct;ssed 
in similar way; discussion under 193 was 
taken up later on. 

SHRI SHYAMNANDAN MISHRA: 
(Begusarai) Sir, T rise on a point of order. 

SHRI R.D. BHANDARE : (Bombay 
Central) I draw your attention to the Order 
Paper. About the discussion under Rule 
193, it says : 

"1 o be taken up at 6 PM or as soon 
as the preceding items of business are 
disposed of, whichever is earlier, ...... " 

So, it is "preceding items" not "preceding 
item". The preceding item is continuing 
and let it continue. 

SHRI SHY AMNANDAN MISHRA : 
There is a particular sequence in the agenda 
and that has to be maintained. There 
was half-an-hour di scussion preceding 
the discussion under rule 193. That has 
not come off. Now how is the sequence 
going to be maintained ? Had the member 
been present here, this would have gone 
according to the schedule, or as we have 
been seeing now a days that many arbitrary 
developments take place, probably that 
would have been pushed aside. We have 
always been submitting to the Chair that 
we should strictly adhere to the schedule. 
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Is it your pleasure to say that at 6.0' clock 
this discussion would be interrupted and 
the discussion tinder Rule 193 would start ?

SHRI S.M. BANERJEE : The half-hour 
discussion is not taking place. So far as 
discussion under Rule 193 is concerned,
I have got it after arguing in the Business 
Advisory Committee. I do not want 
it to be postponed to the 1st because I have 
got the List of Business for the last with 
me here. It says, half-hour discussion and 
on the next page it says, Discussion under 
Rule 176 to be initiated by Shri Bhupesh 
Oupta and some Rajya Sabha members. 
So, on the 1st after 5.30, Shri Bhupesh 
Gupta is poing to address this House.

THL. MINISTER OF PARLIA
MENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT

(SHRI RAJ BAHADUR) : It might 
be a misprint. Sir so far as the discussion 
under rule 193 is concerned, as rightly 
pointed out by Mr Bhandarc, it is to be 
taken up as soon as the preceding items 
are disposed of. If the discussion on Delhi 
University Bill had been finished and this 
item had been disposed of, we should have 
certainly taken up the discussion under 
Rule 193. But the preceding item is still 
on the anvil of the House. Regarding the 
sequence, if at all the sequence is that the 
earlier matter has got to be disposed of 
first and not the later matter. But I will 
accommodate them. Let the discussion 
under item Rule 193 start immediately 
and go on for one hour. These 10 minutes 
which have been taken it in the miscellaneous 
discussion may be taken out. After one 
hour, we will again resume discussion on 
the Delhi University Bill and continue till
7 o,clock, because we have decided to sit 
till 7 o’clock. Sequence means first come 
first served. The first item is the Delhi 
University Bill and not the discussion under 
Rules 1934.

There is no earthly reason why we 
should disturb the sequence. The

sequence demands that the Delhi 
University Bill should be disposed of 
first.

SHRI R. D. BHANDARE : As you 
have rightly suggested and put it to the 
House, the discussion on the Delhi Uni
versity (Amendment) Bill should l)e 
continued.

SHRI PI LOO MODY : The sugges
tions that have been made arc not quite 
accurate. As 5.30 p.m. you in your good 
sense asked Shri Guha to sit down and 
said “how the 5.30 discussion”. That 
means the discussion on the Delhi Uni
versity (Amendment) Bill has come to 
a conclusion for the day. You had called 
the next item on the agenda, which ts 
the half an hour discussion. Now, it 
so happens that the Congress Party 
has succeeded in browbeating one 
of its members to withdraw the half an 
hour discussion in order to save half an
hour for legislative business......... (interru~
ptions'!. They want to utilize that half 
an hour for the consideration of this some
what fishy Bill . Sir, I do not think you 
should pay countenance to what they 
are saying. 1 he rules arc very clear. The 
half an hour discussion starts at 5.30 p.m. 
The concerned Member dicides not to 
press the discussion. So, the next item 
may be taken up.

SHRI SAMAR GUHA : Sir, on a
point of submission. You will recollect 
that when I was continuing my speech you 
asked me to resume my seat. You also 
said in your wisdom that the half an our 
discussion would be taken up. That 
means immediately item No. 26 is taken 
up.

MR CHAIRMAN : You are not
making any new point.

SHRI SAMAR GUHA : So, item 
No .26 should be taken as the business of
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the House Then tt is disposed of What 
does disposal mean *> A matter can 
be disposed of with or without discussion 
Item No 26 is disposed of (wtetr- 
ptioml

MR CHAIRMAN Since so manv 
hon Members are standing up and spea 
king nothing will go on record If any 
member speaks without my permission
l will not go on record 9 (mtenu-

ptwns) ? According to the Rules, if the 
member is making a n«.w point then only 
he can be accommodated Otherwise not

SHRI K D MALAVIYA As I under 
stand it, the points made bv the Minister 
of Parliamentary Affairs were verv relevant 
He made a certain offer and, unfortunately 
the Opposition Members are not willing 
to accept the ofTer

SOME HON MEMBERS Wcaccep 
ted it

SHRI K D MALAVIYA (Dowan- 
aganj) They have conditional^ accep
ted it Because the differences are irresolv
able there can be no agieement I propose 
that the Chair take a final decision in the 
matter (Intel wpttom)

MR CHAIRMAN 1 will not allow 
anything more now My decision is thic 
At 5 30 P M 1 said there was \ Half 
an-Hour discussion but the gentleman 
conccrncd had withdrawn it Tint is on 
the record That is whit I said specifically 
al the same time I also said that the sub- 
re t which we are discussing that is the 
l>clhi University Bill will continue

SHRI SHYAMNANDAN MISHRA 
How can it be 0 (Interruptions)

MR CHAIRMAN Order order, 
please take your seat

Now, I do not agree either with the 
Minister of Parliamentary Affairs or with 
the Members on this side This item,

that is, the Delhi University BUI will coa* 
tmue upto 6 O'clock At 6 O’clock, 
wc will take up the other discussion which 
is on the List of Business The Delhi 
University Bill will be taken up on some 
other day when it comes on the agenda 
Mr Samar Guha to continue his speech 
(Interruptions)

SHRI SA SHAMIM What happend 
to the offer made by the Mimstei of Parlia
mentary Affairs and accepted by us 0

SHRI G VISWANATHAN He 
made an offer There was an offer from 
the Treasury Benches and we accepted 
it What about that ? <Intel ruptwns)

MR CHAIRMAN Order, please
You have taken 20 minutes for nothing 
Mr Samar Guha to continue his speech 
(InHriuptiotu )

*nfrra sit mvtor
f  w  7TP *TT 3TIWI

pntvrervesrar *"
sm *hft n trt* 11 t  wrc tt n r
HTq-rr w i t  ^ t t  r i

wnqfhufhm

wft jpm  v s  vFRhor
art s w r f a  -srr i T t
f  1 J  w  ^  ^  * 1

a n  *Pt
I 5RHT n T t f a *  I

sft JVC WS WWW $  •FT KT7S 

f  I «TPT ’

Nat recorded .
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townfti ; <rpr te
W# *FT %  I

g<W IW B : ffTO if ff
W *T  * F T  ?t?IT I VTH T f T O ff

«rr i

wnsfii F^hpor: *rnr tpsft ?r^ %
*rf fswatf *f^fr ?fr jj£  * rm ft v^ wt

’TS’ TT I

■rft gircr v f  wiwrw: ?%wr vfo #
sfar ^  f  i wrc w m  m*m ?tfr ft i

in m f a  «r^hnr: sft t o t  (®t t o r ) *ttt

tfOT i

p r a  «WWW: ?ft ^  % ^jffn

*RT -«i V ii f, I *JTO 7

WWfit F̂ hVT : q #  I «ff T O  ^  I

#  g w  w  V B W : *pfr ^rft i

wrcr *r w  3/rr 1 1

mmfar tr^tar: ?r3*T 5̂r% ^  nr ^  i

#  gv*r v f  f w n  : to *Ft wrcft
w  ?,, #ffnr fan t  i if ifr s im t *rm 
*rr*r tsjt j> i

tnRrrefir * n i h n i : jt t jp t t  f t  'rnrr

l i

« f t p w « R r  v o t t o : ^r'^r w  $■ t o t

11

w r o f a  * r f f w : «ft t o t  i (&r*um)

Hon. Member, Shri Hukam Chand 
Kachwai is not allowing the House to 
function. He shold be named. 
(Interruptions). He is not allowing 
the (louse to function. The non, members 
are sitting tght. They are not asking 
him that he should allow the House to 
function.

AN HON. MEMBER : Please allow 
him to say, Sir,.
42L.S.S./72—12.

MR. CHAIRMAN : tha t matter
is finished. I have called Mr. Samar 
Guha.

SHRI JAGDISH BHATTACHARYYA: 
On a point of order. We were given 
to understand that his speech had been 
finished; the item was over.. . . . .

MR. CHAIRMAN : Please sit down.
There is no point of order. Mr. Samar 
Guha may continue his speech. We must 
carry on the businse&s of the House serious- 
1y; otherwise, we would be laughed at 
bv the public. MR. Samar Guha.

WFTJf 3/TT
I *f 3TT 7?TT j» I

SHRI SAMAR GUHA : I think, 
you will take pity on me. Before I could 
continue my speech three or four minutes, 
there was din in the House. Naturally 
Sir, now 1 have almost forgotten what 
I was speaking. I do not want to go into 
politics; I have no political motives at 
all; I want to go into the matter seriously 
and want to make some contribution * in 
resolving the problem that has arisen 
Therefore, T would request you to begin 
the discussion under rule 193 and allow 
me to speak the next day so that I can 
speak calmly.

MR. CHAIRMAN : No, please.
(Interruptions)

SHRI SAMAR GUHA : Amidst all 
these interruptions, can I speak anything 
Sir. ?

MR. CHAIRMAN : If you do not 
finish, then you will continue. But I 
cannot ask you to continue when you 
arc not spsaking and then there is still time 
.........CInterruptions).

SHRI R- D. BHANDARE : You can 
call other persons if he is not prepared 
to speak.
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SHRI SAMAR GUHA : No Sir, I 
can continue for hours. If they want 
to hear me, I will make the speech.

What is the miracle, what is the magic 
wand—I want to know, from Prof. Nurul 
Hasan—that has brought so many thou
sands of teachers in one solid phalanx, 
in one confederation ? Is it possible, 
particularly among the intelligentsia ?
I have said two intellectuals do not meet 
together. When two intellectuals meet, 
there will be a third point in their arguments. 
Therefore, I only want to draw your atten
tion that as I used the word—without 
trying to ride rough-shod over the senti
ments and intelligence and judgment of the 
profession of education, you should go 
deeply into the causes, as to ascertain why 
they have combined. Why ? They are 
uryted ? There are certain basic
reasons. There are certain basic motives
behind that. That motive, some people 
simply attributed it to some sabotage, 
some, I should say to conspiracy, enginee
red by the Jana Sengh or some other
political Party. 1 should say, so much
credit should not be given either to the 
Jana Sangh or the RSS or to any other 
political Party. That way you will be 
undermining the intelligence and the Judg
ment of the four thousand teachers of 
the Delhi University —

MR. CHAIRMAN : You may continue 
the next day. Now we arc taking up the 
discussion under Rule 193.

[S h w  R. D .  B h a n d a r e  in the Chair] 

17*58 hrs.

DISCUSSION RE : PAYMENT OF 
BONUS TO WORKERS

MR. CHAIRMAN : Mr. Banerjee.
SHRI S. M. BANERJEF. (Kanpur) : 

I would like to initiate a discussion on 
the payment of. bonus, particularly, raising 
the quantum of bonus paid to the workers 
from 4% to 8.33%.

lam  happy that Mr Khadilkarishere 
and I remember how the workers felt trappy 
when Khadilkar formula was announced 
and I was seriously thinking whether the 
Government should take a decision them* 
selves without referring this matter to 
the committee and raise the minimum 
quantum of bonus from 4% to 8.33%, 
and also remove the ceiling of 20%. So, 
the question of raising the minimum 
bonus from 4% to 8.33% is agitating 
the minds of all sorts of workers, whether 
in the public or the private scctors and I 
am confident that there is going to be a 
wave of strike before the Puja holidays 
if no decision is taken by the Government 
to raise the quantum of bonus. The 
hon. Minister is aware that there had been 
strikes in Bombay recently and their main 
demand was that the quantum of bonus 
should be raised to 8.33%. Even in 
to-day’s newspapers you will find that 
the textile workers of Bombay hate taken 
a decision that over two lakhs of workers 
in the Bombay textile mills will go on a 
strike on 2nd September to press their 
demand for a minimum bonus of 8.33%.

18 hrs.
MR. CHAIRMAN : I may bring to 

the notice of the House that only one hour 
has been allotted for this discussion. We 

must conclude this discusion at 7 
O’clock. Those who want to take part in 
the debate may kindly remember this time 
factor. The hon. Minister has to reply 
to the debate. This will be cioscd exactly 
at 7 O’clock. Mr. Banerjee, please 
continue.

SHRI S. M. BANERJEE : As I was 
saying, the textile workers of Bombay have 
taken a decision to go on strike. The 
textile workers of Kanpur who went in 
token strike in July, 1972 have also taken 
a decision to go in for an indefinite strike 
if this question of minimum bonus is not 
settled. The Khadilkar formula caught the 
imagination of the workers only because
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the minimum was raised. The Minister 
is aware that the employer maintains 
two books. One book which shows the 
balance sheet is open for inspection; it 
shows no profit or hardly any profit and 
they pay four per cent on the ground that 
there is no profit. They maintain the 
other book which is meant for their own 
information and action, which is never 
shown to the employees, to the workers’ 
representatives. There are the working 
journalists, the non-journalists and every 
other section of employees. Every section 
of the working class has demanded that 
the minimum bonus should be raised to 
8.33%. I do not know when the 
Review Committee is going to submit 
its report.

The Railway employees, the Defence 
employees the P&T employees, those who 
are working in the departmentally-run 
establishments etc. have been demanding 
that the Bonus Act should be made appli
cable to them. But we arc told that this 
demand of theirs is being rejected by the 
Government on the plea that the ‘terms 
of reference’ do not cover those employees 
who are working under Government-run 
establishments. It is a sad commentary 
on the talk of ‘socialism’. 22 lakhs of 
Government employees are not covered; 
those m the Defence establishments, 
those in the P & T ,  those in the 
Railways, Chittaranjan Locomotivc 
Works, etc., cannot be covered under this.

This demand has become their living 
demand. The Central Government em
ployees will join hands with the private 
sector employees to have a token strike 
throughout the country if needed to 
press their demand for bonus. I do not 
know how far this is correct, but we 
hear that this question of raising the bonus 
was discussed in the Political Affairs Commi
ttee, the Internal Affairs Committee or 
the Cabinet as a whole. It has come out 
in the Press. It wa« said that the Govern

ment wants to take a strong position. 
What is ‘strong position* Sir ? Bonus 
is the only thing by which the ordinary 
working man can get two pairs of cloth 
for his children and the other yearly re
quirements. Otherwise, what he gets as 
salary is being spent out. His indebte
dness is increasing; the prices are going 
up. In spite of the assurances given, this 
Government has miserably failed to 
hold the price-line even after 25 years of 
freedom. It is a sad commentary on our 
planning. It is a sad commentary on 
our talk of socialism.

The hon. Minister should assure us that 
the committee will be asked to submit 
its report, at least an interim report imme-
diately so that the minimum bonus could 
be raised from 4 per cent to 8.33 per cent 
before the Puja holidays, because in 
Bengal and other places, there is going 
to be a wave of strikes. I am not pleading 
for strikes; I do not want that thete should 
be any stoppage of production...But 
the line between hunger and anger has 
become thinner, and in spite of all the 
sermons, whether from the hon. Minister 
of Labour or from the Prime Minister, 
nothing is going to check the workers or 
restrain them from taking recourse to 
strikes, because they have a feeling that 
the employers are minting money at their 
cost but when the question of payment 
of bonus comes up, immediately a balance 
sheet is shown in which no profit is shown.

I would also plead that this bonus should 
be extended to all employees in the public 
sector and also to the defence, P and T and 
railway employees. My hon. friend Shri 
A. P. Sharma, whotis not here at the moment, 
had almost threatened the Government 
on behalf of his federation of railway- 
men that there would be serious
unrest if Government did not con
cede his demand. We took a deci
sion in the consultative committee.
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(Shn$ M, Banerjee]
There was a unanimous decision by all 
sections and by all Members who were 
present, and there was a unanimous 
resolution that the bonus should be raioed 
from 4 per cent to 8 33 per cent and that 
this question should be referred to the 
reviewing committee called the Madan 
Committee for including these employees * 
Also within the purview of the Bonus Act
18 08 hrs 

[Shri K  N I iwaky in the Chair]
I would request the hon Minister to ex

plain to us the causes oi delay Is it a 
fact that the members are not agreeing'’
Is it a fact that there are some members 
who are not prepared to sign i t> How 
is it that those central oigamsations which 
were already committed in the Indian 
Labour Conference lor 8 33 per cent bonus 
and who pleaded for it, are also hesitat
ing? I am sure that they do not hesitate to 
submit the report 

But if that is not done, 1 am sure there 
tg going to be labour unrest We do not 
want to stop production even for 
a minute at this hour, because our country 
need production But alter all, Produce 
and perish cannot be the slogan produce 
pr perish was the slogan, and the workers 
produced, but their wages weie not increased.

Fven in respect of 2S lakhs of Central 
Gove rnment employees the Pay Commiss
ion’s repori has not yet been submitted, the 
prices have gone up and the index has 

crossed 238 points, and yet the Central 
Govern neat have not taken a de isun 
to give them any intei im relief

On behalf ofthe A11 India Trade U no i 
Congress and the orgatiilation of the Cen
tral Government employees like defence 
and othors which I represent, I want to 
make a fervent appeal to the hon Minister 
who is the Initiator of this particular for
mula called the Khadilkar formula, to see 
that it is implemented

When Government have taken a rigid 
attitude, I  cannot understand why bonus 
cannot be paid to the Government emplo
yees, and why the employers should not 
be forced to pay bonus to the employees 
Rs 38 ctojfoms being paid as compensation 
for the insurance companies, Rs 10 crores 
is being paid to the ex-Rulers How is 
it that they cannot pay bonus to their em
ployees f  It is a sad commentary on our 
talk of freedom 

Tf the hon Minister cannot commit him
self this way or that way just now, let him 
not do so, but it would be better it before 
the Puja holidays, it is decided and a 
commitment is made m this Hou«*c that 
a decision will be taken to increase the 
minimum bonus from 4 pei cent to 8 "*3 
per cent, and it will not be restricted to the 
public sector or private sector employees 
only but it would also be extended to the 
dcfencc, railway and other employees 

PROF MADHU DANDAVATF 
(Rajapur) Since my non-ofikial Bill on 
the Bonus Act amendment already under 
discussion, t would not like to repeat 
the points I had already mentioned while 
moving the Bill for consideration in this 
House Ibe discussion is still in progress 
Thcrcfoi e, at the very outset, let me pomt 
out the special reasons in view of which 
I have demanded a discussion A news 
report had appeared in the press sometime 
ago that the Union Cabinet has taken a 
decision to make ex-gratia payment to 
the public undertakings workers before 
the Puja holidays The same report said 
that the Bonus Review Committee is sharply 
divided on various aspects of the bonus 
problem, whereas the working class re
presentatives on the Board Committee 
are insisting that the minimum quantum 
of bonus should be raised from 4 to 8 33 
per cent the employers’ representatives 
are not agreeable At the same time, it is re
ported that the representatives of the emplo
yers feel that they have no objection to
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widening the scope of the Bonus Act so 
that even the otter categories of workers 
could be paid the minimum quantum of 
bonus; only they are. opposed to raising 
the mifritnum quantnm from 4 to 8.33 
per cent.

Therefore, wc wanted a categorical clari
fication from the Labour Minister in view 
of the agitation that is going on, whether 
the Cabinet has really taken a decision 
to make some payment before the Puja 
holidays.

There was also a news report that in 
view of the rift that has taken place within 
the Bonus Review Committee, probably 
the entire Committee is likely to be wound 
up. Of course, even if the Committee 
got wound up, the problem does not get 
wound up, because the problem still 
continues. We are seized of the problem. 
Therefore, I would really like the Labour 
Minister clarify categorically as to what 
is the policy. The basic issue of the con
cept of bonus has to be clarified. What 
is their concept? Is it merely profit sha
ring? Is it surplus sharing? Is it pros
perity sharing? Is it just ex-gratia pay
ment or do they consider bonus as a 
device, to bridge the gap between actual 
wage and living wage?

Once they make their position clear on 
this, the question arises what are the econo
mic conditions today. T can understand 
the Government saying that because they 
have not the financial resources, though 
they accept the concept of bonus as a 
device to bridge the gap between actual 
wage and living wage, probably some 
adjustment will have to be made. But 
that argument is not forthcoming. On 
the contrary, they do not make their position 
very clear whether they consider bonus 
as a deferred wage; at the same time 
they talk pf linking wages with produc- 

ivity. Those of ua who are in the working

class movement find' this « Very dangerou 
principle, to link wages with producti
vity. Apparently, it appears vcty sound, 
that if you Hnk wages with productivity, 
it will be an incentive to the workers to 
increase productivity. But there ire cer
tain reasons why we are opposed to this 
outright linking because it is not' merely 
labour which is the sole factor which deter
mines the level of productivity; there &re 
many other extraneous factors such as 
the availability of raw materials* level 
of prices of raw materials, techniques of 
production available, the manipulations 
that are going on, artificial scarcities that 
are created. Hence we will never give 
consent to linking wages with producti
vity. But because of the necessity of bridg
ing the gap between actual wage and living 
wage, we have been insisting that some 
sort of link must be established.

I do not want to utilise this opportunity 
merely to score a debating point over 
Government. But I want to point out 
to the Labour Minister that since the 
agitation for bonus has begun certain 
tendencies are ‘developing in the 
Government to deal with it in a very unde
mocratic manner. For instance, m the 
City of Bombay, the Bombay Municipal 
Corporation which is actually controlled 
by the ruling Congress went out of Its 
way to score over the opposition and 
pass a resolution that ex-gratia payment 
amounting to One months emoluments to 
be given to the civic workers. 
Then a conflict developed between the 
Government and the Corporation. As 
a result, instead of amicably settling the 
issue with by sitting with the representa
tives of the Corporation they resorted to 
a most undemocratic method of bringing 
in legislation to thwart it. It has never 
happened in independent < India, The 
Maharashtra Government brought in legis
lation through which they wanted to 
put a ban $9 the Municipal Corporation



355 jPayment of AUGUST 30* 1972 Boma (ms.) 356

(Shri Madhu Dandavave] 
to see that their democratic, unanimous 
decision taken on the floor of the Corpora
tion was not at all implemented. They 
went a step ahead and have told the Cor
poration that if they implemented 
the decision, it would be the responsibility 
of the Councillors and officers concerned 
to make good the loss sustained because 
of the payment.

Again, another tendency is developing. 
The BEST workers were assured of a cer
tain payment— 8 33 per cent. Now they 
feel that in view of the new orientation 
in the stand of the Government, there 
must be further difficulties. Therefore they 
are seeing to it that even on the decision 
that has been taken, some new restric
tions are put as a result of which the situa
tion is becoming very dangerous in the 
City of Bombay, in Calcutta, Kanpur 
and elsewhere.

Therefore, if Government want to 
adopt a slightly different point of view 
let them have a report with the central 
trade union organisations and try lo adjust 
and evolve a solution. But do not 
try to follow undemocratic practices. 
Today you are in power; tomorrow some
body else will be in power. I do not want 
to give to the legislatures overriding powers 
by which they will destroy the autonomy 
of organisations like the Bombay Municipal 
Corporation and other local authorities. 
I  wish they will not concentrate in their 
hands such powers which will destroy 
the structure of democracy and autono
mous institutions in the country.

SHRI DINEN BHATTACHARYYA ; 
(Serampore) The question of raising 
the minimum bonus to 8 33 per cent 
was long ago discussed'm the other House 
and the Minister, Shri Khadilkar, him
self admitted the reasonableness of the 
case. But he took several months to cons
titute a Committee to review the bonus. 
Then a long time was takfcti. We do not

know what the Committee will produce 
and when, in the meantime, kite-flying 
is going on that there is no unanimity In 
the Review Committee. Somebody 
is saying that those companies which make 
profit will give 8.33 per cent and those 
which are not, will give less. If this 
discrimination is going to take place, I 
tell you on behalf of our organisation, 
on behalf of the largest number of wor
kers, that they will not accept it. They 
will not accept a paisa less than 8 33 per 
cent.

The idea of bonus came to India as 
a deferred wage. It has nothing to do 
with productivity and production or 
profit. You are denying this principle 
to a large section of your own employees, 
the government employees. You have 
no nght to do it. So if the Review 
Committee delays a decision, Govern
ment must come straightforward and 
declare that the minimum bonus will be
8 33 per cent for all, including the Defence, 
Railways and other government under
takings' workers, all municipality wor
kers and other workers. I have got every 
reason to believe that pressure was given 
by the Centre to the Bombay Corporation 
not to concede the demand of ex-gratia 
payment and that has come in the papers. 
So, m the meantime, the agitation is 
going on everywhere. In West Bengal 
already the workers are on the move. On 
the 15th of next month, all the engineering 
and other employees of Calcutta will ob
serve a Bonus Day in which the trade 
union organisation people, affiliated 
or owing allegiance to their party will 
come forward and a united movement is 
growing up in West Bengal to snatch the 
right, and if the Government still hesitates 
they will have to reap the consequences 
in future.

So, on this occasion, I will appeal to Mr. 
Khadilkar, immediately announce it.
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Enough time has been given to the Review 
Committee. You took five jnonths to 
set up the committee. You have not 
included ouur organisation in spite of the 
fact that we represent seven lalch workers 
all over India. In spite of it, the workers 
had an expectation that they will get some
thing. Pooja is nearing, and the time 
is up. But the Government is sitting tight. 
There is some news already which has 
come in the papers that there is no chance 
of unanimity in the Review Committee. 
My point is, you go to the Cabinet and 
announce immediately that there will be 
a minimum quantity of bonus, and it 
should not be linked with any question of 
production or productivity, and all the 
employees must be covered under this 
Act.

•SHRI E. R. KRISHNAN (Salem) :
Mr. Chairman, on behalf of my party, 
the Dravida Munnetra Kazhagam, I 
would like to say a few words on the 
decision issue of payment of bonus, parti
cularly raising the quantum of Bonus
paid to workers from 4 per cent o to 8.33 
per cent, raised by my hon. friends, Shri 
S.M. Banerjec, Shn Madhu Dandavate
and Shri Jyotirmoy Bosu.

At 1960-61 prices, in the year 1960-61 
the net domestic industrial product was 
of the value of Rs. 13,294 crores and at 
the same price level in 1969-70, the net 
domestic industrial production was of
the value of Rs. 17,955 crores. The increase 
of the domestic industrial product
during these ten years was of the order 
of 42.5%. Who has contributed to 
this increase except the workers of the 
country? But, at 1960-71 prices the per 
capita income has gone up by only 18%.

Prof. Madhu Dandavate has calculated 
that if bonus is given at 8.33 %, the amount 
would come to Rs. 200 to 250 crores. When

the net industrial product has gone up 
by Rs. 4661 crores, the amount of Rs. 200 
or Rs. 250 crores is not much. It is not 
even half of the tax arrears of Rs. 430 crores 
as on 31-3-1972.

In 1965, after the enactment of Bonus 
Act, the percentage of bonus was fixed at 
4%. But, during these 7 years, the value 
of rupee has come down by 50%. Them* 
fore, Sir, it i6 imperative that bonus at 
8.33% is given to the workers throughout 
the country. According to 1971 census, 
the total population of the country is 
54.74 crores. The total number of wor
kers in all sectors of industries including 
agriculture comes to 18.36 crores. In 
1969-70 the daily income of worker was 
not even one rupee.

It was expected that the Bonus Act would 
resolve many controversies, but in fact, 
the Bonus Act itself has created many 
problems. A Review Committee has been 
constituted by the Government in April, 
72 and I would like to know from the 
hon. Minister when the Report of this Co
mmittee is expected.

In 1969 the textile mill owners at Coim
batore agreed to pay 8.3% bonus to 
textile workers and again in 1970, in another 
agreement, they consented to give 8.3% 
bonus to textile workers, In 1970 while 
addressing the Rashtriya Mill Mazdoor 
Sangh at Bombay, Shri Sanjavayya, the 
then Labour Minister assured that the 
Government would bring forward an amend
ment to the Bonus Act. In this very 
house, while discussing a Private Member’s 
Bill, the hon. Minister of Labour assured 
that the Bonus (Amendment) BiU 
would be introduced shortly. Sis, the 
report of the Bonus Review Committee 
should be expedited and the Government 
should take the earliest opportunity to bring 
forward an amending bill providing to

*Th© original speech was delivered in Tamil.
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give 8.33% bonus to all the workers of the 
country.

With these words, I concludc.

•ft y»s*r war nw rra: 8 33sr%wrcf *tro t i t  

'3ft TRT %, TRWT TO1T g I fSPTT
Sf5^P ftWHT llffW I Ifaft

«P*T ^  fWTT I sfMW *fTT% *T
ffWT M ^T $  ̂  KPRTTI f5RTSr%f(R%
®rrsrr %?nr |»  fix frrcfft cp>t stt 
% afr *ns»rrf *rant t  ^ t t  ir^iwm *pt% 
% ^r*Pt % fwr, sR m  
«frenr * i r  i  ji* fasp? a  fa*R

t  i arrsr^f «rH t qrc *t?rcr 
»nft fRwr ft i % f?rn 5HT i n  ttft 
*r£ ft, fv ri^ ff % STFt &,

frnt^nr *  fan * t *rt ft, TOFirart, 
ufliftrtfafdti, srnv f*r<T*rt 
gwrw % war 37 w  ^  *rr^ 

aiWr t i t  *t*t t i t  n t  ft, *tft 
inNrfnft *pt i m  *rr g r  ft i %Pr wpt% 

sra %• vfr *r **Ft f«rm $ \ ?nrai 
ft fc ureft *rfa*rosr *P *rp: »rrat *t<t 
*Ft »m r sTift wr |  ut w  «Fnrr?r

*tfor*r ?fift *pV ^ i % *rm% ^
%■ v x  ijT»r % v f z t  5 trt snm  %■ tn ri 
* t  T h i r s t  *i?fortr * s «rra% %
f$ w i t t t x  ^wnr^ ^  ^  tp^ |  *rtr 
t  f^p*m *ftr s*m 3T5ft*ry?r w ^ t  

snrftrcr *ngt v r  «nr? ? i qrs ariftrf 
in»r ft tflr i*r wfrr *t ^  fsnr
*rnr fspnr % vpt % *ffa wfsnnrsr % *ft 
<n*r fn m  q"k w  r̂t*r ^Rt i 
vww * 1̂ 1 tiwii ^ IV '*r?T #et wnrfft 
fT*r ^  f  ar?t |̂f^T <PT VT’T̂  ?fnT ft»TT I
^ r  ^  wrsr»ft ^ r r r t ’sff?«rt | f ^  «nrw* 
t o  sftr ?fhiT-?flir iftr «i4|l< ̂ »w %>i9i 
t  ?rfiR «r?t Tf«R?> % %w «rw w  *rr 
qraj «rarf7: vw  ft ^ it wt fv r̂r r̂wrt

t » w  i w  % «rjt t in  f m  lr ^  
wi?r f , «ff<riff *tit % mur ir *rP*rar r% 
^ f i ^ i r n r l f t r i w r w  i m  ^  
^ T % W2 T V T W^ ? l > H » P C 5 r t l r W 
«rtn vr wpt vahvrc ^  ?ft t  wmm f  
ft? ^r % *f ?t  ârrrt gtlWt * *T*r 

Hi f̂t y«î ir<fi1 tit wnr ^ n ri

frô fr «nr ?mrfr *r Nnr fa
«r>rcr r  fan* tit % f r o r  ^
5ft *ft | ,  T̂5ft «rt t ^  w i  Jr
<iNt v tt̂ c wit ^  ^  i ^ t« t
vr ^  4»<ift ^ t «pn»T fvr *it i *nryct 
*T tr4t’TT *R% *T̂ ^TW '%1§t 
vt vrgrrzn i ^ppt »rr«r «Jt ftr 
nf^T?r At*ft forr i fsrr r̂r 
n̂?Rt ^ I r m  ^  »ft?ft *fk 

mre Jr ?iY*r i vm % **wt
*f̂ t frm  i *ptw wrar % fv 

<pft ^  fsptrr i #  ?ft irgT ?rv +f?4r w ^ t  
f 1% ^^ir<nT ^t, *nr^n *Ft ^ra- vr 

^ ^?r % ??mt r̂*̂ : w f
vr$*tt5 % ww f *ftr ^ff t̂<w
%  SfTTT w w t  %  W W  «PTf a S H i
JT?t f  I if»T frf̂ VT |  fp W7 5̂
^  wprra", *T6Rift % srrr tpt ^ 5ftr ^  
arm vt wrr whFrT cttPf ?f?r ti 
»T3r̂ Tt apt s t f  PSRT ^  WPf ?t I f̂RTCT 
ITT TST $  I <TgH f t  H t*f t  ^ t  SffT

^ jt *t*ra iw  'arRr * wrr? w  wnr̂  
t  ■3f«RT Or̂ r # ?nft» 5it»r imvt |*tt % i 
5̂TT f̂ TT ?ft «ft UTT% r̂Wt ŜPBt 

TT HTO fW T  3 * r ^  » ft « ft« r h t  s n w t  
p̂j?tn f*mr i

SHRI RAJA KULKARNI (Bombay- 
North-East) • Bonus has assumed a 
crucial role m industrial relations and 
industrial unrest was avoided last year 
through what is known as Khadilkar 
Formula. Now this year there has been 
a delay by the bonus review committee.
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I do not know how the hon, Minister is 
trying to avoid industrial unrest that is 
now impending, in the next two or three 
months. It has already started in the 
Industries, the  bonus issue-Govemment 
workers and industrial workers and 
ali trade unions have been pointing 
to the Government that it must be regarded 
as a wage policy issue. Government has 
still not made up its mind on the question 
of minimum bonus. Government has 
got legislation on the minimum wages. 
Why does not the Government think 
it necessary to have legislation on mini- 
mum bonus only, as an immediate step? I 
wish the Government comes out with 
legislation. If Parliament is not sitting 
when the time comes, the Government 
should come out with an Ordinance for 
minimum bonus. The whole point is 
about raising the quantum from 4 to
8.33 per sent .This question of raising the 
quantum has been criticised by the em
ployers and I do not know why the Govern
ment is afraid of the criticism of the em
ployers. This criticism is always there. 
Whether it is a question of raising])the bonus 
or wages or DA or giving any benefit to 
the workers, employers always raise the 
bogie of increasing the wage cost.

It is the contention of the trade unions 
that to raise the quantum of minimum 
bonus is to raise the efficiency of the manage
ment. Government should look, to the 
raising of the quantum of bonus from 
this point of view, if this is not rtised, 
probably corrupt and mismanaged units 
will be protected and the workers will 
suffer. Therefore, if Government are seri
ous about improving the efficiency of 
management and performance of units, 
the best way is to increase the quantum 
of minimum bonus from 4 to 8.33 per 
cent.

* m  im  ^

t  1 mfa aft TfT
S* #  t*  i fa P m  s

#  I, | ,  w ft
8 .3 3  n w i  f  i 1 9 7 0
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1970 % ^  sit rnssrttt (Wtst

t o t  1 apparf ^  Sr
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tnr f̂cr forrar fftt

^  1971 % ^  TO f*WT an t,
$ s f  vV siPT ^ 1 f t  frtrftr ^  «m

p H  ^  ?ft «RT ? jfig 
?ft “%?t »rf ̂  wk «rt 5tT§ «nfnr" «rmr?T9r^t

1 1 ft Msnr ^ s r r  f  arrr
*i>t w r w  sprr jt?  w n p f r d ' * r ^ r t
tit & »nrft srfî rftnefT ^  ^  %,

f*W W T |  I

?*r % aft wit m
^  i t  | i  Jrt Ttr%wr SJ f*?r& wflrt̂ TpBr 

| ,  % 8 . 3 3  i m
w z*n  f w r  |  ifiT . f w t  % y e T O T  far^r%

1 9 7 1  v t  ftrfsrtv «te r  | ,  1 9 7 1
vr * ftiftiiiwfl ift fiwsfT |  ijtr urtt wrt
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fam  |  i ww TO *frft <fRT

f*nsft ^ ift 8 33 'R f ll 4Wfl Hiq'l ftWT
| , ?ft *f *TFfBT J  f*F ?pr  ̂ Jfirft iflfhPi #

i t f t u r f t  * p w  #  £ i 5 *r ^  # r o
to Wf*rnr- f̂T #  «ft srfa fcrarr

|  I ¥tTO tjfff % 20 TO!? % «IWI
#  WRT ^  *ff t , fcfa«T 4  % *TT% 

S o f f i t  30 i t o  3 i T r i f e ? n f  f a r c  f ijjg  fci

tftftfTFrfc t^Ffa^R TOrt T̂fSTTjffV 
IR^te «Rt ffSfaMT TfPr t  ’ TO f  ¥
<n*r# to ii)%  % hnii$<i qst »st<t fa rr  
■ŵ wft £ ?ft «TT7% whf it *T R  % yRT 

ipr «ft ^  Si
*  * *  P f ^  *r*F«TT * T 8 ^ f t  %  TTTtr»r
v t  qifa fe w  it *r vm T an*r tfbc art *rm *n
1971 *r fTO  «nPIT *TT 1972

5t ^  $ m  w  t  * *  v * i *  to "  wr 
«tft arm 1 1  *tt ?rt iBTT *ft«r *t * t  *r wp*
«ftr if  tRTTjr ?ft are# fnHc.iv,, I *flft
fft % 3*qr wlr istr^f’ % fare i

•ft^ v rro ivvifT  (<rwft) M^<nf h i t o h  
* t  rift $ « r k  v f t v  ^ tf t*  wrt
>T9|Tt % aft srftrf’rfii $ t o  #  tyr *mr 
| ,  * i F n f  %  m s n :  q r  art q *T R t  i t  *jf-5 
« p ^  |  H w r f r  y i f o i p i #  «Pt t o  i t  

v t f  tprcrar *i§  $ 5k fan #  #
«ra?ft an# £ TO Vt J9RT it *RT̂ T

%  ch t r  s f#  q *  q #  i f  *r  % #  * t t %
TnR^wr * fcsrr $ fa *r$ smpfe ^ rtk:
|  fa n r « f t  *? r t  * p r n » r  $ h t t  t  f a  * 5

20 # T  18 SrfijlRT $ SPRt 11 %f*R *rw ̂  «r*r

f v r n r  %■ * r #  i f t r  « p t  f w r  t̂i^ t  j t r r  $  i 

< M W R  % T T #  if aft f*TW f  20 fftx
1 8  s ftw n r f*R n r r  w rf^tr w t  f a  ?rfT t o

v t  w w rt v r  ^ w b i  it?rr 1 1  8 <r^Ss
#  &r % % fvm  m* i m  %» %fa?r *̂r
^   ̂ fa  12 *ftr 13 % fw r alt

inrgpc <ttwt3i  y w  v?^t £ to ^  ww *i?r

i TOianm m  aft <rrr >ft 

srR T tT O # > jf% ^ fa t3 P ^ r  TJRT W f t
•rf if nf#H>< n̂̂ pr *mr wfirf?r
fav r#  f a  8 33 srfinRT ?ft faPunr ffl»rr
#  w  ir w i i m  inryct #  iftr 
f^fatpjr ^  f u t  i «ftr H w t t  ?ft «w 
f w r  $ m  f w r  afN* i t  ?r «m n 
*rsr§T w r t  % ^ i

SHRI P M MEHTA (Bhavnager) Sir, 
t  wiU not repeat the same points which 
were dealt with by my hon friends During 
the course of the debate on the Demands 
for Grants of the Labour Ministry this 
budget session 1 had warned the Union 
Labour Minister that the workers will 
be compelled to resort to strike if the 
issue of the minimum bonus is not finalised 
Now that has come true When the govern* 
ment claims to be so progressive and when 
the Union Labour Minister is the father 
of the formula of a minimum of 8 33 
per cent bonus, the workers of this country 
do not understand why this inordinate 
delay takes place on the finalisation of 
this issue

In stead of going into other points, 1 
want the Minister to give categorical re* 
plies to the following questions When 
is the interim report likely to be submi
tted7 Would the government issue ins
tructions to the employers not to recover 
the advance paid by them, calculated on 
the basis of a minimum of 8 33 per cent 
bonus7 Would the government ask the 
employers to give an amount equivalent 
to 8 33 per cent as bonus9 Lastly, would 
the government instruct the public under* 
takings and government commercial con
cerns to pay bonus at the rate of 8 33 per 
cent to their workers’

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA* 
DILKAR) : Mr Chairman, Sir, I must



365 Payment of BHADRA 8* ISM (SAKA) Bonus (Bis.) 366

confess 1 am somewhat disappointed beca
use I expected, while making a demand 
fot increased bonus, that those who are 
very naturally agitated about this question 
would make a demand keeping in view 
the entire picture of economy.

The hon. Member, Shri Raja Kulkami, 
just referred to the entire wage structure 
Apart from what is being said on the floor 
of the House and what is being said outside,
I must say, if we put the entire issue of 
bonus payment in a broad perspective, 
in a proper perspective, it would help 
us a great deal to give a serious considera
tion to it, though we are seized of the matter.

1 would like to inform the House that 
the Government are aware of the demand 
for an increase in the quantum of bonus. 
At the same time I would like to give 
you some sort of a past history, a resume, 
of what happened in the past. A Bill 
was introduced in the Rajya Sabha by 
Shn Chitti Babu and, among other things, 
this very point was there, namely, to increase 
the minimum bonus from 4 to 8.33 per 
cent. It was in the context of this widesp
read demand that the late Shri Saiyivayya 
because his name was mentioned here and 
the statement that he made, the then Labour, 
Minister indicated in Bombay, in October, 
1970, that he was seized of the matter and 
it was under consideration. If you read his 
speech, you will find that he felt that the 
time had come when we should give 
some thought to the question of bonus, 
whether it needs revision at the present 
juncture or not. That was the only point 
he made in that speech.

1 dealt with Shri Chitti Babu's Bill in 
the Rajya Sabha. The Government did 
not support the Bill. I further stated, 
at that time, that the scheme of bonus 
embodied in the Payment of Bonus Act 
would be reviewed. That is a commit

ment made by the Government. As 
the hon. Members are aware, several 
State Labour Ministers were also in favour 
of raising the minimum bonus. la  pursu
ance of the demand voiced from time to 
time in and outside Parliament to increase 
the quantum of payment, as the House 
is aware, a Committee has been constitu
ted to review the operations of the 
Payment of Bonus Act. One specific 
term of reference to the Committee is whe
ther there is a case for raising the minimum 
bonus of 4 per cent and, if so, to what 
extent. So, the entire review of the scheme 
is left to the Committee with this term of 
reference.

At the first meeting of the Committee 
neld in Bombay, on the 5th June, 1972 
which I was invited to inaugurate, I had 
occasion to mention that it had become 
customary with the industrial and commer
cial houses to disburse on the eve of the 
festival season of Puja and Diwali what 
has come to be known as bonus. I may 
mention thatt his practice has a past tradition. 
Last time, in the course of the debate on 
Prof. Madhu Dandavate's Bill I think, 
somebody mentioned, and rightly mentioned 
that this bonus was initiated in old Trava- 
ncore-Cochin by Sir C. P. Ramaswamy 
Aiyar. It is an old tradition that on 
festival occasions, the employers used to 
give some reward for good service rendered 
and all that. So, it has a traditional 
background...........

f f W  V 9 W V tm  :  3T*THT W  *PJT I
m *  if |  i

SHRI R. K. KHAD1LKAR : At least 
Mr. Kachwai should know because the party 
to which be belongs has some sort of a tra
ditional background. Therefore, it would be 
appropriate to refer to some past traditions. 
I ended up by expressing the hope at that 
meeting that the Committee would be able 
to send to Government as soon as prac
ticable their recommendations on the
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subject This indication was given keeping 
m view,

PROF MADHU DANDAVATE 
If you will permit me to make this interru
ption, even the concept of pension, if you 
look at the historical background, came 
as some sort of a reward from feudal society, 
but even the modern society has accepted 
it with a different connotation

SHRI R K KHADILKAR 1 said, it 
has a historical background, the tradition 
was there and that is still perpetuating 
f ven in the same feudal t>pe of commer
cial houses this continues on occasions 
like Dtisserah and Dewali, they give 
some rewatd

Thcrefoie 1 must make it clear I 
have hinted that keeping in view the last 
years experience, the Committee would 
try to finish ther exercise as early as 
possible, that 1 had thrown in Bombay .

SHRI S M BANERJEE We have
passed a lesolution in ihe Consultative 
Committee and have forwarded it to you 
for onward transmission to Govern 
ment whether or not the Central Govern
ment employee* like the employees of 
Defence Railways and Posts & Telegraphs 
would be included kindly clarify that

SHRI R K KHADIIKAR That 
is problem of coverage I will come to 
that Ha\e a little patience

1 need hardly go into what constitutes 
bonus because that question has been 
raised again and again This is a subject 
on which there is no unanimous view, 
but whate\er way you look at it bonus 
ultimately leads to augmentation of income 
of the wage-earner, that is the object (/«- 
termptton) The scheme of things in 
Ihe Payment of Bonus Act envisages that 
this augmentation should be brought 
about bv the workers' participation in the 
profits made So, if you look at the

present scheme, you will find that it has 
a definite link with profits. Let us bear 
this m mind I will explain it further. 
I am making this point because it is often 
overlooked probably because there is a 
provision in the Act for an obhgatoiy 
payment of four per cent bonus even if 
there is no allocable surplus during the 
year A closer look will however, make 
it clear that this is evidently not so because 
the payment made m a year in which 
the establishment has been m the red is 
to be set off m the computation for the 
succeeding periods The set off and set- 
on formula has been introduced or in
corporated in the scheme keeping m view 
this link with profits I ct us understand 
what is the present scheme In fact, the 
mechanism of set-off and set on in that 
makes the bonus payable more or less 
a ptofit-sharing affair If, nonetheless, 
it is contended that bonus is a deferred 
wage to bring the level of earnings to a 
reasonable level, one will also have to 
take into consideration the fact that with 
the work mg of the wage boards the funet ton
ing of the collects e bat gaming machinery 
the workers at least in the segment of orga
nized industry, have been able to achieve 
now a level of wages which compares 
much better with th* level ruling elsewhere 
Take, for instance, steel or jute or coal 
or cement-of course the final picture is 
vet to emerge-or textile if you compare 
the present level of wages with what it 
was at the time when the bonus formi la 
was evolved, you will find that the wage 
level in the organized sector has consider
ably gone up now Let us bear this in 
mind

SHRI S M BANfcRJFE What about 
prices *>

SHRI R K KHADILKAR I am 
coming to that About either raising 
the quantum of bonus or determining 
its character, the whole matter, as 1 have
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said will have to be examined by Govern
ment oa receipt of the Bonus Review 
Committee’s report, among other things, 
in the context of the national economy, 
before decisions can be announced. We 
should not pre-judge the issues at this 
stage. Now in this context, just now 
Mr. Ban&rjee raised the cpcstion of prices.
I expected and as I said 1i the beginning, 
did he put the demand of bonus keeping 
in view the entire economy as the back
ground ? He did not do that. If he 
had said, ‘Look at the prices, look at the 
profits, look at the general wage levels 
and the productivity also*, and then if 
you had put foith your claim, 1 think it 
would be more justified.

SHRI S. M. BANERJLF : Producti
vity has incrcased-nobody as doubted 
it in many industries.

SHRI R. K. KHADILKAR : I am not 
saying ‘no’, but the demand needs to be 
placed in the proper context and if a 
a propci footing and you,wiH admit here...

SHRI RAJA KULKARNf : Minimum 
bonus has nothing to do with that, with 
the productivity.

SHRI DINFN BHATTACHARYYA : 
The hon. Minister might remember that 
the Supreme Court has given the verdict 
that the minimum wage has nothing to 
do with the productivity. So, the mini, 
mum bonus has nothing to do with pio 
ductivity or production as such.

SHRI R. K. KHADILKAR : I cannot 
enter into a controversy.

SHRI DINEN BATTACHARYYA : 
You are giving a cuc to the Bonus Review 
Committee.

SHRI R. K KHADILKAR : Sir,
I am not entering into a controversy whe
ther it is a deferred wage or something 
linked with profits or some share in the 
profits. I am not entering into that con
troversy. That will lead us nowhere.

The question to-day is this. Severe 
members have pointed out that the Puja 
and Diwali holidays are coming and, natural
ly, the workers are agitated and the trade- 
union leaders are equally feeling concerned 
as to how to meet the situation. That 
is a genuine concern. But, I do not 
think, as some hon. Member, 1 think it 
was Mr. Baneijee, referred to, that there 
is going to he a strike in Bomba>.

giw v c  vottu: anrt *sr
*)• ifr»fr i

SHRI R. K. KHADILKAR : Now, 
when the workers' representatives are 
sitting with other members on the Review 
Committee, I do not see any point in having 
this type of demonstrative strikes m Bom
bay because at the present juncture when 
the Committet is seized of the entire pro
blem.

g*s*f w  vswro: ?ft ft# sfnr
t  srq' vrfsrvt >̂t fft i

SHRI DINESH CHANDRA GOSWA- 
Ml (Gauhati) : Why do you interrupt 
the Minister like this

SHRI R. K. KHADILKAR : When 
the Committee is seized of the en'ire pro
blem, 1 ask is it proper for this House 
to pa-judge the issue here and now ? That
is the main question...........(Interruptions)
No, Mr. Bhattacharyya

MR. CHMRMAN : You have got 
only six minutes more.

SHRI R. K. KHADILKAR : Yes, 
Sir, I am finishing. Sir, his policies are 
determined and declared one month 
after the Politburo meeting in Calcutta. 
They have not declared on the spar of the 
moment anywhere what the Politburo 
said. So, all policies concerning economy 
and the policies regarding wages, bonus- 
all these things will have to be considered 
properly and keeping in view, as 1 said,
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the entire economy as the back-ground. 
Otherwise, it has no relevance

SHRI S M BANERJEE What 
about my demand ’

SHRI R K KHADIIKAR The 
second thing is this I think this is a grave 
rather a deplorable 1 would not call it 
failure but it is so, * on the part of the 
working class leadership in the country

AN HON MFMBER Why ’

SHRI R K KHADILKAR Have you 
considered whom you represent *> You 
represent only the organised sector Do 
you know, the gap is ever widening bet 
ween those who have employment and 
those who are unemployed 9 This is 
one thing and you never cared as to what 
are the wage levels and what they get for 
their daily work in the rural sector

SHRI S M BANFRJEfc Do you know 
the gap between what the Btrlas arc 
earning and what the ordinary worker 
is earning

SHRI R K KHADILKAR Lei me 
go on because 1 have just got only four 
minutes

On this occasion do not expect me to 
make an announcement But, as 1 said 
earner, we are seized of the problem

SHRI S M BANERJEE What about 
the other problems I have mentioned

SHRIR K KHADILKAR I am com
ing to your questions

Now, a reference was made to last yeai’s 
formula, the Bombay formula which was 
a sort of an ad-hoc arrangement to meet 
a situation m which it was indicated that 
a review of the present scheme is called 
for and, therefore, some advance payment 
was made That was not a commitment 
of increasing the minimum, but the indi
cation was a review with some advance 
payment That should be borne in mind

Then, Sir, some questions were raised 
by Shn P M Mehta I have taken them 
down

SHRI S M BANERJEE Kindly 
reply to my question also

SHRI R K KHADILKAR Yes, I am 
coming to that they will cover both You 
wanted to know about coverage I will 
come to that in the end Mr Mehta wanted 
to know by what time the report of the 
Committee will be made available Re
garding this matter, Sir, I would like to 
inform my hon friend Mr Mehta that 
we do not issue any directives They 
are completely seized of the matter There 
are various Press reports Thev are meeting 
again So, 1 presume that they will dccide 
about the time and whether they should 
present an interim report or an interim 
recommendation or whether they should 
make only a final recommendation 
I do not think you should expect the Govern
ment to issue any directive

SHRI P M MFHTA Government 
can certainly make a suggestion

SHRI D1NLN BHATTACHARYYA 
On interim report, why are you going back 9

SHRI R K KHADILKAR On the 
question of recovery of advances, pending 
the review, almost all the industrial con
cerns have been, not directly asked, but 
advised by their own organisations not 
to recover the ad\ances made and almost 
all the industrialist employers have accepted 
the suggestion Then they raised various 
points, ask the employee to do this and 
that Then there was a question asked 
regarding the public undertakings Under 
the present scheme as modified by the exe
cutive order, public sector undertakings 
get four per cent minimum at the present 
juncture, it does not matter whether they 
are competitive or non-competitive, they 
get ex-gratta four per cent
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Now, the question of coverage raised 
by the hon. Member remains to be replied.

I would like to mention for the benefiit 
of Mr. Banerjee one thing. He is very 
naturally agitated about the Government 
employees and employees in the 
Government undertakings and Govern* 
ment establishments, Railways, P & T, 
Defence establishments and all that. He 
knows very well that they are at the present 
juncture covered by the Pay Comnission ...

SHRI S. M. BANERJEE : Pay Commis
sion is not deciding over bonus. The 
point is about their coming under the Bonus 
Act..

SHRI R. K. KHADILKAR : While 
deciding about the increment in emolu
ments 1 am quite certain they will keep in 
view the general demand also. This is 
my view. If they do not do anything of that 
sort, it is for the Government, at the appro
priate time, to consider..

SHRI S. M. BANERJEE : What about 
the unanimous resolution which we passed 
in the Consultative Committee ? Have 
you forwarded it to the Government ? 
Have you found out the reaction of Govern
ment ?

SHRI R. K. KHADILKAR : It will be 
given serious thought. Beyond that no 
commitment was made and I have conveyed 
the feeling, unanimous feeling, of the Con
sultative Committee to the proper quarters. 
In conclusion I would like to say one thing..

PROF. MADHU DANDAVATE : I 
want to say a word, because I know, (he 
Chairman will abruptly end this discussion. 
You said that we did not take an overall 
account of the economic situation because 
there was less time; but I concretely said 
that, looking to the general economic s st
ation, and the availability of resow w., 
if we sit round a table and have a rapport

with the Central Trade Union Organisa
tions, some via media can be found out and 
some ad hoc arrangement can be made, 
but the principle has to be accepted___

SHRI R. K. KHADILKAR : I would 
like to remind Prof. Dandavatc about 
one thing. If he takes the entire picture 
of the economy into consideration at the 
present juncture, he should have said : 
onus--yes, it is a legitimuate demand 
and we will agitate for it, but at the same 
time we will tell workers to meet the demand 
of the economy. There are those who 
are unemployed; there are those who are 
getting less; there are others who are com
paratively stronger; it should have some 
link with higher productivity. No 
Member has cared to make that points. 
1 must say that. I do agree that hon. Mem
bers have mentioned generally___

SHRI DINEN BHATTACHARYYA : 
But that was not the issue. The hon. 
Minister is making aspersions that we are 
not championing the cause of the rura 
poor. But that was not the issue under 
discussion___ (Interruptions)

MR. CHAIRMAN : Running commen
tary throughout is not good. Let there 
be no interruptions.

SHRI R. K. KHADILKAR : In con
clusion, 1 would like to reiterate again that 
we are seized and the committee is seized 
of the matter. We know that this demand 
is agitating the minds of the workers. There 
is also a growing demand from the side 
of those who are not covered under the 
scheme. I have taken note of it.

19 itrs.

But an important thing which I would 
like to tell my hon. friend is that while 
making these claims they have also to 
bear in mind the widening gap between 
those who are not privileged to have any 
employment whatsoever, and whose number
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is growing, those who are in the villages 
in the unorganised sectors

SHRI C K CHANDRAPPAN But 
who is responsible fo n t9

SHRI R K KHADILKAR So, let 
the working class leadership not have a 
narrow vision and only look to the small 
organised sector Prof Madhu Danda

vate will bear with me on this point that 
equal emphasis henceforth should be placed 
oa production and higher production so 
that we can meet the requirements of tbe 
situation

19 01 hre.
The Lok Sabha then ad/ourned till Eleven 

of the Clock on Friday, September 1, 
1972jBhadra 10, 1894 (Saka)
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